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 LOK  SABHA

 Tuesday,  6th  September,  955

 The  Lok  Sabha  met  at  Eleven  of  the  Clock

 [M.  SPEAKER  in  the  Chair]
 ORAL  ANSWERS  TO  QUESTIONS

 Faridabad  Raliway  Siding

 i  baad
 Shri  Radha  Raman  :  Will

 the  Minister  of  Railways  be  pleased  tc
 state

 (a)  whether  it  is  a  fact  that  Government
 have  decided  to  construct  a  new  Railway
 siding  at  Faridabad  at  a  cost  of  Rs.  6
 akhs  ;

 (b)  if  so,  when  the  project  will  com-
 mence;

 {c)  what  will  be  its  capacity;  and

 (d)  how  many  factories  have  already
 applied  for  the  use  of  the  siding?

 The  Deputy  Minister  of  Railways
 and  Transport  (Shri  Alagesan)  :  (a)
 No,  Sir;  but  there  is  a  proposal  to  extend
 the  existing  Assisted  Siding  at  Faridabad
 for  the  Faridabad  Development  Board  at
 their  cost,

 (b)  After  the  Development  Board  com-
 pletes  the  necessary  formalities  and  depo-
 sites  the  cost  of  the  work.

 (c)  About  60  wagons  per  day  after  ex-
 tension.

 (d)  At  present  only  Messrs.  Faridabad
 Industrial  Quarry  Co,  Limited.

 Shri  Radha  Raman  :  May  I  know  if
 the  factory  owners  of  Faridabad  have  made
 any  representation  to  the  Government  for
 having  the  siding  at  Faridabad  for  their  own
 sake  ?

 Shri  Alagesan  ४  Yes.  Sir.  There
 is  a  siding  at  present  which  is  used  by
 several  factories  numbering  7.  But,  for
 extension  it  is  only  one  factory  that  seems
 to  have  applied  though  others  may  also  use
 it  later  on.

 Shri  Radha  Raman  :  May  I  know
 if  the  factory-owners  of  Faridabad  have
 given  any  minimum  assurance  to
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 Government  with  regard  to  the  use  of
 this  line  so  that  the  expenses  which  the  Go-

 eo
 propose  to  incur  will  be  justi-

 Shri  Alagesan  :  All  that  will  be  taken
 care  of.  The  whole  siding  will  be  cons-
 tructed  at.  their  cost;  agreements  will
 be  entered  into  and  whatever  is  due  from
 the  factories  will  certainly  be  collected.

 Khadi  Uniforms
 "1467.  Shri  Dabhi:  Will  the  Minister

 of  Railways  be  pleased  to  state  :

 (a)  whether  Khadi  uniforms  have  now
 been  supplied  to  all  Class  IV  employees
 on  Railways;

 (b)  if  not,  the  total  number  of  Class
 IV  employees  to  whom  Khadi  uniforms
 have  been  supplied  so  far;  and

 (c)  the  total  cost  of  these  uniforms  ?

 The  Deputy  Minister  of  Railwa
 and  Transport  (Shri  Alagesan)  :  en)
 to  (c)  Indents  have  already  been  placed
 for  Khadi  uniforms  and  by  next  summer  it
 is  expected  that  1,85,380  Class  IV  Railway
 staff  will  be  issued  with  these  uniforms  at
 an  estimated  cost  of  Rs.  §5  lakhs  per  annum,

 Shri  Dabhi  :  May  I  know  the  nym-
 ber  E

 uniforms  supplied  every  year  to  these
 staff

 Shri  Alagesan  :  Two  uniforms  are
 supplied  at  a  time.

 Shri  Dabhi  :  May  I  know  whether
 there  are  any  other  of  employees  to  whom
 uniforms  are  being  supplied  by  Govern-
 ment  ?

 Shri  Alagesan  :  We  are  making  a
 beginning  with  class  IV  employces.

 श्री  जनाब न  रेड्डी  :  क्‍या  में  जान  सकता

 हूं  कि  रेलवे  की  तरफ  से  पूरे  भ्रम ले  को  जो

 यनीफार्म  दी  जाती  है,  हकूमत  के  पास  कोई

 सूचना  है  कि  पूरे  अमले  को  खादी  की  यूनीफार्म
 दी  जायेगी  और  यदि  दी  जायेगी,  तो  कब  तक  ?

 Shri  Alagesan  :  Perhaps,  he  wants  to
 know  when  we  will  be  able  to  give....
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 Mr.  Speaker  :  He  wants  to  know
 whether  every  one  would  be  given  Khadi
 uniforms.

 Shri  Alagesan  :  As  I  said  we  are  mak-

 ing
 a  beginning  with  clase  IV  emplovees,

 ¢  have  placed  an  order  with  the  All  India
 Khadi  Board  and  we  are  making  the  first
 purchase  soon.

 Shri  Nanadas  :  May  I  know  what  sort
 of  head  dress  will  be  given  to  class  IV  em-

 ployees
 $  Whether  it  will  be  a  cap  or  a  tur-

 an

 Mr.  Speaker  :  Order,  order.  I  think
 it  is  going  into  details.

 Shri  Dabhi  :  Sir,  I  wanted  to  know
 whether  any  other  class  of  servants  are  being
 supplied  uniforms  ?

 Shri  Alagesan:  At  present,  No.  That
 is  why  I  said  that  we  are  making  a  begin-
 ning.

 Shri  Dabhi  :  I  want  to  know  whether
 uniforms  are

 pen
 and  not  particularly

 Khadi  uniforms

 Mr.  Speaker  :  Order,  order.  Let
 there  be  no  talk  between  two  Members.
 Let  each  question  be  put  separately  through
 the  Chair.  We  will  goto  the  next  question
 now.

 wre  पदार्थों  में  मिलावट  ऐक्ट,  १६४४

 +१४६६.  श्री  कृपाचार्य  जोशी  :  क्‍या
 स्वास्थ्य  मंत्री  यह  बताने  की  कपा  करेंगी
 किः

 (क)  खाद्य  पदार्थों  में  मिलावट  रोकने
 सम्बन्धी  ऐक्ट,  १६५४  किस  तारीख  से  प्रभाव

 में  भगाया  है  ;

 (ख)  राज्य  सरकार  को  पूर्व  तैयारी
 करने  के  सम्बन्ध  में  जो  हिदायतें  दी  गई  थीं,
 उसके  फल  स्वरूप  राज्य  सरकारों  ने  ऐक्ट  को
 कार्यान्वित  करने  के  लिये  क्‍या  कार्यवाही  की

 है  ;  भौर

 (ग)  क्‍या  इस  ऐक्ट  के  अधीन  नियम

 बनाने  में  जनमत  का  ध्यान  रखा  गया  है  ?

 स्वास्थ्य  मंत्री  (राजकुमारी  अमित  कौर )
 (क)  Prevention  of  Food  Adulteration

 Act,  1984)  १  जन,  १६५५  से  लागू  हुमा  ।
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 (a)  इस  ऐक्ट  के  सेक्शन  २३  के
 प्रधान  नियमों  को  जब  भारत  सरकार  लागू
 कर  देगी,  तब  राज्य  सरकारें  इस  मामले  पर

 ज़रूरी  कार्यवाही  करेंगी  1

 (ग)  जी,  हां।  मुख्तलिफ  ज़रियों  से  मिले

 एतराज़ों  भ्र ौर  सुझावों  को  ध्यान  में  रखते  हुये
 Prevention  of  Food  Adulteration  Act,  ‘1954.
 के  प्रधान  बनने  वाले  नियमों  को
 जो  जनता  की  राय  जानने  के  लिये  गजट  में
 मसविदे  के  रूप  में  प्रकाशित  किये  गये  थे---
 प्रन्तिम  रूप  दिया  जा  रहा  है  ।

 Shri  Krishnacharya  Joshi  :  May  I
 know  whether  the  Government  have  set
 up  a  committee  for  food  standards?

 Rajkumari  Amrit  Kaur  :  The  State
 Government  are  complying  with  all  the
 provisions  that  the  Act  implies  should  be
 taken  up  by  them.

 Shri  Krishnacharya  Joshi  :  The
 Central  Government  has  asked  the  State
 Government?  to  take  certain  steps  before
 mplementing  this  Act.  May  I  know  what

 steps  the  State  Governments  have  taken  in
 this  matter  ?

 Rajkumari  Amrit  Kaur  :  The  State
 Governments  are  busy  forming  their  com-
 mittees  and  framing  rules.  Certain  States
 have  already  framed  those  rules.

 Shri  D.  C.  Sharma  :  Is  it  not  a  fact
 that  the  rules  framed  under  this  Act  are
 80  drastic  and  are  administered  so  strictly
 that  there  have  been  hartals  and  strikes
 on  the  part  of  dealers  in  several  parts  of
 Punjab;  and  is  it  not  a  fact  that  several  com-
 plaints  have  reached  the  hon.  Minister  and
 if  so,  what  action  has  she  taken  on  those
 complaints  ?

 Rajkumari  Amrit  Kaur  :  It  is  per-
 fectly  true  that  certain  complaints  have  been
 made  ,  in  particular  by  representatives  from
 Punjab,  ese  have  been  given  due  con-
 sideration  but  I  would  like  the  hon.  Mem-
 bers  to  remember  that  the  muschief  is  very
 great  in  regard  to  food  adulteration  and  the
 Act  has  to  be  drastic,

 Shri  N.  B.  Chowdhury  :  Ma
 ‘hes

 know
 whether  any  conviction  has  taken  place  uptll
 now  under  this  Act?

 Rajkumari  Amrit  Kaur  t  I  am  not
 able  to  give  that  information.

 Sardar  I
 rae

 Singh  :  May  I  know
 whether  the  Government  is  aware  of  the
 fact  that  prosecutions  are  launched  under
 this  Act  even  in  cases  where  a  mixture
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 is  unavoidable  for  general  purposes,  such
 as—I  must  give  an  example—dry
 grains.

 Rajkanmari  Amrit  Kaur:  I  have
 no  reason  to  believe  that  the  States  will
 act  in  anirresponsible  manner  in  this
 regard.

 ShriS.N.Das:  May  I  know  whether
 the  various  State  Governments  have
 set  up  necessary  organisations  and  insti-
 tutions  for  testing  of  food  for  enforcing
 the  Act?

 Rajkuamarl  Amrit  Kaur:  Accord-
 ing  to  the  information  at  present  inmy

 ossession  the  State  Governments  of
 unjab,  Andhra  and  West  Bengal  have

 taken  necessary  action.

 Japanese  Method  of  Paddy  Cultivation

 1470.  Shri  Jhulan  Sinha:  Will
 the  Minister  of  Food  and  Agri-
 culture  be  pleased  to  state  how  far
 the  target  fixed  for  cultivation  of  paddy
 according  tothe  Japanese  Method  could
 be  realized  during  the  year  1954-55?

 The  Minister  of  Agriculture  (Dr.
 P.S.  Deshmukh):  :°32°  million  acres
 against  atarget  of  about  2  million  acres,

 Shri  Jhulan  Sinha:  May  I  know
 which  State  inthis  country  has  got  the
 largest  acreage  in  this  respect?

 Dr.  P.  s.  Deshmukh:  If  my  friend
 wants  toknow  the  largest  acreage  I  must
 say  that  Madras  has  got  4,93,377  acres,
 Hyderabad  165,652  acres,  Mysore  90,000
 acres,  Puryjab  has  98,000  acres,  U.P.  71,000
 acres,  Bombay,  92,000  acres  and  soon.

 Shri  Jhulan  Sinha:  May  I  know
 whether  the  Government  has  taken  the
 trouble  of  ascertaining  why  the  States
 which  have  lagged  behind  have  done
 so?

 Dr.  P.S.  Deshmukh:  So,  far  as  the
 year  954-55is  concerned  some  of  the
 States  have  lagged  behind  due  to  floods
 and  lack  of  rain  Most  ofthe  States
 are  taking  serious  action  inthis  respect.

 Shri  Shivananjappe
 :  May  I  know

 what  facilities  are  afforded  to  ryots  for
 encouraging  this  method?

 Dr.  P.S.  Deshmukh:  These  are
 one  or  two  facilities  which  we  gave  right
 atthe  beginning.  0476  wasthe  lowering
 of  fertiliser  prices  by  Rs.  75  perton  and
 the  secand  giving  loans  to  State  Govern-
 meats  for  advancing  them  tothe  cultiva-
 tors.  Then  we  advise  them  about  the
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 method  through  pamphlets  and  other
 publicity  mateiial.

 Shri  Heda:  Since  the  Governmen
 have  now  got  the  experience  oftwo  years,
 may  I  know  whether  they  have  assessed  the
 inc,  ease  in  the  yield  throuh  the  Japanese

 method  of  paduy  cultivation?  what  was
 the  aerate  yield  formerly,  and  what
 is  it  now?

 Dr.  P.  S.  Deshmukh  :  The  average yield  in  India  is  hardly  about  nine  maunds
 er  acre.  We  have  achieved,  whether  the
 apanese  method  has  been  practised.  an

 average  yield  of  more  than  35  maunds
 per  acre.

 Training  of  the  Hooghly

 147%.  Shri  S.C.  Samanta:  Will
 the  Minister  of  Tranaport  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  the
 Central  Water  and  Power  Research
 Station,  Poona  had  recommended  cer-
 tain  river  training  works  relatirg  to  the
 improvement  of  some  stretch  of  the
 Hoogly  river,  e.g.,  Fulta,  James  and
 reac  a  ;

 (b)  if  ‘80,  whether  the  Central  Govern. ment  have  approved  these  works  ;

 _(c)  when  the  execution  of  the  works
 will  commence;  and

 (d)  the  esitmated  expenditure  there-
 on?

 The  Deputy  Minister  of  Rallwe
 and  Transport  (Shri  Alagesan):  ry and  (b)  Yes.

 (c)  The  work  is  expected  to  commence
 in  January,  1956.

 (d)  Rs.  2,33,92,600/-,

 Shri  S.  C.  Samanta:  With  regard to  the  answer  to  part  (c),  may  ]  know
 whether  the  Port  Trust  will  have  to
 meet  the  whole  expenditure  or  whether
 the  Central  Government  will  have  to
 meet  it?

 Shri  Alagesan:  The  Port  Trust
 will  have  to  meet  the  expenditure.

 Shri  8.C.  Samanta:  May  I  know
 whether,  inthe  scheme,the  Fulta  Reach
 is  to  be  reclaimed  and  made  parallel  to
 the  right  bank?

 Shri  Alagesan:  This  work  relates to  the  cutting  down  of  the  protruding  point at  Fulta  and  taking  it  back  by  aboy:
 ‘1,200  feet.  The  other  work  relates  to  the
 reclamation  on  the  other  bank  of  the
 Hooghly.
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 Shri  S.  C.  Samanta:  Is  it  not
 fact  that  many  ships  at  those  points  faced
 disaster  in  the  last  so  many  years,  and
 may  I  know  whether  the  dredging  system
 that  is  going  onthere  will,for  the  present,
 be  expanded  so  that  there  may  be  no
 disaster  ?

 Shri  Alagesan:  Yes,  Sir.  These
 works  are  mainly  intended  to  improve Mavi  FeNOny  3  3  rLoogaly  and  experiments
 Telating  to  these  works  were  carried  on
 inthe  Poona  Research  Station  for  over
 five  or  six  years,  and  as  aresult  of  those
 experiments,  they  have  arrived  at  this
 result,  and  they  have  taken  upthe work  inhand,  In  the  meantime,  ofcourse,
 the  usual  dredging  is  going  on  and  this
 is  being  done  bythe  Port  Trust.

 National  Agricultural  Finance
 bevelopment  Corporation

 "1474.  Sardar  Iqbal  Singh:  Will
 the  Minister  of  Food  and  Agriculture  be
 Pleased  to  refer  to  the  reply  given  to  Starred
 Question  No.  330  on  the  23rd  February,
 I955  and  state:

 (a)  whether  Government  have  since
 examined  the  desirability  of  creating  a
 National  Agricultural  Fi  ance  Develo

 abo Corporation  as  recommended  by  Mv.  Chester
 C.  Davis,  Consultant  to  the  Ford  Founda-
 tion;

 ie
 if  so,  when  it  will  start  functioning;

 (c)  what  will  be  the  functions  of  the  Cor-
 poration  ?

 The  Minister  of  Agriculture  (Dr.  P.  S,
 Deshmukh):  (a)  In  view  of  the  reco-
 mmendations  of  the  All  India  Rural
 Credit  Survey  Committee  which  are  being
 implemented,  the  Government  do  not  con-
 sider  it  necessary  to  create  a  National  Agri- cultural  Finance  Development  Corporation.

 (b)  and  (c).  Do  not  arise.

 Sardar  Iqbal  Singh:  May  I  know
 when  the  recommendations  of  the  Rural
 Credit  Survey  Committee  will  be  imple-
 mented  ?

 Dr.  P.  S.  Deshmukh:  So  far  as  the
 constitution  of  the  Board  is  concerned,  it
 will  soon  be  done,  but  several  of  its  other
 Tecommendations  are  already  being  imple-
 mented.

 Sardar  Iqbel  Singh:  May  I  know
 whether  the  Government  are  aware  of  ‘he
 fact  that  no  finance  is  available  for  agvicul-
 tu  al  purposes,  especially,  for  the  develop-
 ment  of  agriculture  on  scientific  lines,  and
 may  I  know  whether  the  Government  will
 consider  this  aspect  also?
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 Dr.  P.  s.  Deshmukh:  I  do  not  know
 what  my  friend  means  by  ‘‘scientific  lines,”
 But  it  is  our  intention  and  we  do  give  what-
 ever  financial  help  we  can  for  the  develop-
 ment  of  agriculture  in  various  ways.

 Shri  S,  N.  Dae:  May  I  know  whether
 the  various  State  Governments  have  started
 in  vight  earnest  to  implement  the  recommen-
 dations  of  the  Rural  Credit  Survey  Comm.-
 ttee  to  the  extent  that  they  are  responsible  ?

 Dr.  P.  S.  Deshmukh:  I  do  not  kaow
 how  far  they  have  progiessed,  but  I  am  sure
 they  are  all  intent  upon  making  as  rapid  a
 Progress  as  possible,

 Forests

 1475.  Shri  Hem  Raj:  Will  the
 Minister  of  Food  and  Agriculture  be
 pleased  to  state:

 (a)  the  area  under  forests  in  the  different
 States  at  pr  sent;  and

 (b)  the  nature  of  the  Forest  Develop-
 ment  schemes  completed  in  the  first  four
 years  of  the  Five  Year  Plan  and  the  amount
 spent  thereon  ?

 The  Minister  of  Agriculture  (Dr.
 P.  s.  Deshmukh):  A  statement  showing
 the  area  under  Forests  in  each  State  dur

 ing 49§2-53,  which  is  the  lat  st  year  for  whi
 data  are  available,  is  placed  on  the  Table
 of  the  Lok  Sabha.  [See  Appendix  VIII,
 annexure  No.  36.]

 (b)  During  the  first  Five  Year  Plan,
 Forest  Development  Schemes  were  under-
 taken  by  the  States  themselves  without  co-
 ordination  by  the  Centre.  The  informa-
 tion

 ९८
 a

 Pid
 the  nature  and  extent  of  the

 schemes and  the  expenditure  incurred  here-
 on  is  being  collected  from  the  State  Govern-
 ments  and  will  be  placed  on  the  able  of  the
 Sabha  when  received.

 Shri  Hem  Raj:  May  I  know  whether
 any  areaof  land  has  been  added  to  the  forest
 under  the  Van  Maho  sava  drive?

 Dr.  P.  Ss.  Deshmukh:  It  is  not  the
 purpose  of  Van  Mahoisava  to  plant  forests.

 Shri  Hem  Raj:  May  I  know  whether
 it  is  a  fact  that  in  the  hilly  regions,  where
 the  land  belongs  to  the  vil

 ge
 communities,

 the  trees  and  the  produce  from  the  forests
 is  taken  by  the  Government  and  that  this
 causes  friction  between  the  public  and  the
 Government?  Do  the  Government  pro-
 pose  to  take  any  step  to  remove  these  grie-
 vanices  ?

 Dr.  P.'S.  Deshmukh:  This  is  largely
 a  matter  which  rests  with  the  State  Govern-

 ments,  and  I  am  sure  any  genuine  ०  Iegiti-
 mate  complaint  made  to  them  would  receive
 due  consideraticn.
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 sit  quo  एल०  द्विवेदी  :  में  यह  जानना

 चाहता  हुं  कि  क्‍या  मंत्री  महोदय  को  यह

 मालूम  है  कि  कई  राज्यों  में  हरे  भरे  जंगलों  को

 काट  कर  कोयला  बनाया  जाता  है  वह  जंगल
 '

 वीरान  हो  जाते  हैं  ?  यदि  यह  सच  है  तो  सरकार

 इसकी  रोकथाम  के  लिये  क्‍या  कर  रही  है  ?

 Bio  पी०  एल०  देशमुख:  यह  तो  हमें

 मालूम  हुआ  है  कि  कई  जगह  इस  तरह  से

 वृक्षों  का  नाश  होता  है  ।  मगर  इस  बारे  में

 हम  कुछ  डाइरेक्ट  इंटरफरेंस  नहीं  कर  सकते  |
 स्टेट  गवनेमेंटों  को  सलाह  दे  सकते  है  कि  ऐसा

 रहो।

 Shri  Bishwa  Nath  Roy:  May  I  know
 the  percentage  of  land  under  forests  in  rela-
 tion  to  the  iand  in  the  Indian  Territory  ?

 Dr.  P.  S.  Deshmukh:  I  hve  not  got
 that  particular  figure.

 Saharsa  and  Supaul  Post  Offices

 1476.  Shri  L.  N.  Mishra:  Will  the
 Minister  of  Communications  be  pleased
 to  state:

 (a)  whether  it  is  a  fact  that  Govern-
 ment  propose  to  provide  Departmental
 buildings  for  Saharsa  and  Supaul  Post
 Offices  in  Bihar;

 (b)
 if  so,  the  amount  sanctioned  for  each

 building;

 (c)  when  the  construction  work  is  likely
 to  comme  ce?

 The  Deputy  Minister  of  Communica-
 tions  (Shri  Raj  Bahadur):  (a)  Yes.

 (b)  In  respect  of  the  Saharsa  Post  Office,
 asum  of  Rs.  ,000/-  lms  been  sanctioned  for
 the  purchase  of  the  land  on  which  the  Luild-
 in  will  be  constructed.  As  regards  the
 Supaul  Post  Office,  no  amount  has  been
 sanctioned  as  the  selection  of  a  suitable  site
 is  stillin  progress.

 (c)  The  construction  work  will  start  as
 soon  as  the  sites  are  taken  possession  of  and
 the  requisite  preliminaries  pertaining  to  the
 preparation  of  estimatcs,  accordance  of  sanc-
 tion,  selection  of  contractors  etc.  are  com-
 pleted.  These  are  expected  to  take  a  period
 of  6  to  9  months.

 Shri  L.  N.  Mishra:  May  I  know
 whether  it  is  possible  for  the  Government
 to  open  the  head  office  of  the  newly-formed
 district,  in  the  present  building?
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 Shri  Raj  Bahadur:  At  the  moment-

 the  post  office  is  located  in  a  particular  buil
 ding.  We  propose  to  put  up  a  new  building
 and  propose  to  shift  the  post  office  and  the
 telephone  exchange  also  to  the  new  building.

 Shri  L.  N.  Mishra:  Are  the  GoverD-
 mont  aware  that  the  Superintendent  of  Post
 Offices  recommended  that  the  hi  ad  office  be
 opened  in  the  existing  building,  pending  the
 construction  of  a  new  building,  and  that  the
 recommendation  is  no:  being  implemented.
 I  want  to  know  the  reason  why  it  is  not
 being,  implemented.

 Shri  Raj  Bahadur:  I  am  not  aware

 et
 that.  I  shall  require  notice  to  get  the

 facts.

 Shri  L.  N.  Mishra:  Are  Government
 aware  that  the  Bihar  Government  have
 placed  at  the  disposal  of  the  postal  authori-
 ties  two  acres  of  land  for  the  post  office  and

 ai
 construction  work  is  not  being

 up?

 Shri  Raj  Bahadur:  It  is  not  two
 acres.  It  is  only  one  acre  and  it  was  only
 recently  that  the  Bihar  State  authorities
 issued  instructions  to  transfer  one  acre  of
 land  to  us,  and  we  are  taking  steps  to  take
 it’  over.

 Sugar  Factory  in  Taral  Area

 "147%  Shri  Bishwa  Neth  Roy:  Will
 the  Minister  cf  Food  and  Agriculture
 be  pleased  two  state:

 (a)  whether  it  is  a  fact  that  there  is  no
 sugar  factory  located  in  the  Tarai  Area
 of  Nainital  District;  snd

 (b)  if  so  whether  there  is  any  pro-
 posal  under  consideration  to  instal  a  sugar
 mill  in  that  area?

 The  Minister  of  A
 greeters

 (Dr.
 P.  .  Deshmukh)  :  (a)  Yes.

 (b)  No,  An  application  for  a  licence  for
 establishing  a  new  sugar  factory  at  Gokul-
 Nagar  was  reccived  in  April  last.  Jt  has,
 however,  Leer  kept  pending  at  tre  applicants
 own  request  as  they  propore  to  teke  a  bare
 in  the  porcposed  conperative  factory  of  the
 U.  P.  Government.  Formal  prcposal  to  this
 effect  has,  however,  not  yet  been  received
 from  the  State  Government.

 Shri  Bishwa  Nath  Roy:  May  I  know
 whether  7

 sugar  factory  had  been  shifted
 from  the  Tarai  area?

 Dr.  P.  S.  Deshmukh:  Yes,  Sir.

 Shri  Bishwa  Nath  Roy:  In  view  of
 the  answer  just  now  given  by  the  hon.
 Minister,  may  I  know  whether  there  is  any
 need  at  present  to  have  only  one  factory
 there?
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 Dr.  P.  Ss.  Deshmukh:  There  is  no  mill
 which  is  working  at  the  present  moment
 but  there  is  need  for  a  factory,  and  the  U.P.
 Government  is,  I  think,  considering  the
 matter.

 Shri  Bishwa  Nath  Roy:  May  I  know
 whether  the  factory  under  consideration
 wil  start  crushing  in  the  1956-57,  season  ?

 Dr.  P.  s.  Deshmukh:  There  is  no
 likelihood  of  its  starting  so  soon,  because

 the  propovals  havent  been  received  from  the
 State  Government,  even  regarding  the  mills.

 Suk  Sagar  Jala

 °1478.  Shri  Biren  Dutt:  Will  the
 Minister  of  Food  and  Agriculture  be
 Pleased  to  refer  to  the  reply  given  to  Uns-
 tatred  Question  No.  293  on  the  r7th  August,
 1953,  and  state:

 (a)  the  further  steps  taken  by  Govern-
 ment  to  reclaim  the  ‘Suk  Sagar  Jala’
 ef  Udaipur;

 (b)  whether  it  is  a  fact  that  ea  bund  io
 Khowrbill  of  Kailasshar  will  bring  two
 thousand  acres  of  land  under  cultivation;  and

 (c)  if  so,  whether  Government  pro-
 se  to  take  the  work  in  hand  in  the  near

 fan  re?

 The  Minister  of  Agriculture  (Dr.
 P.  S.  Deshmukh):  (a)  The  survey  and
 investigation  for  reclamation  and  control
 of  ‘Suk  Sagar  Jala’  have  been  undertaken.

 (b)  Area  whichis  likely  to  be  brought
 under  cultivation  is  not  yet  known,

 (c)  This  will  be  determined  after  the
 survey  report  is  reccived.

 Shri  Biren  Dutt:  May  I  know  whether
 any  investigation  has  been  carried  on  in

 ce
 to  the  reply  to  part  (b)  of  the  ques-

 tion

 Dr.  P.  S.  Deshmukh:  We  have  gone
 80  far  as  to  Create  a  post  of  an  Agriculiuial
 Engineer  and  an  Irrigation  Supervisor  and
 other  connected  staff.  We  had  sanctioned
 the  posts  in  October,  19539  for  a  period
 of  three  months,  but  the  posts  could  rot
 be  filled  for  want  of  suitable,  expsrienced
 candidates,

 Card  Tickets

 "1479.  Dr.  Gangadhara  Siva:  Will
 the  Minister  of  Rallways  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  thet  ‘card  tickets’ are  not  available  at  Cuddapah  Railway
 Station  at  present;

 (b)  whether  in  the  absence  of  such
 ‘card  tickets,’  passengers  are  issued  mere
 paper  slips;
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 (¢)  at  which  other  Railway  Station*
 in  Andhra,  theie  is  a  scarcity  of  ‘card
 tickets;  and

 (d)  whether  Government  propose  to
 take  any  action  in  the  matter?

 The  Deputy  Minister  of  Railways
 and  Transport  (Shri  Alagesan):  (a)
 ‘Card  tickets’  are  now  available  at  Cuddapab
 Railway  station.

 (b)  No,  Sir.

 (c)  A  list  of  stations  where  there  is  8
 shortage  of  printed  card  tickets  is  laid  on  the
 Table  of  the  House  [See  Appendix  VIII,
 annexure  No.  37.]

 (d)  Suitable  steps  have  already  been  taken
 to  accelerate  the  supply  of  tickets  and  it  is
 expected  that  the  position  will  be  normal
 very  shortly.

 Dr.  Gangadhara  Siva:  May  I  know
 since  how  Jong  this  shortage  of  card  tickets
 has  been  there?

 Shri  Alagesan:  At  that  particular
 Station  that  was  the  position  sometime
 back,  but  now  we  have  supplied  card  tickets
 there,  But  the  hon,  Member  will  sce  thas
 there,  are  other  stations  where  there  is  a
 shortage.  There  were  some  difficulties  in
 the  printing  arrangements  and  all  there
 have  been  set  right  now.  Now  the  arrears
 will  be  overtaken  in  a  very  short  time,

 Dr.  Gangadhara  Siva:  May  I  know
 what  is  the  cause  for  such  delays  in  printing
 card  tickets  ?

 Shri  Alagesan:  Before  integration
 there  were  three  printing  units.  After
 integration,  it  was  decided  to  dismantle
 one  printing  unit  at  Reyapuram  and  have
 the  machines  sent  to  Trichinopoly  and  My-
 sore.  There  was  some  delay  in  the  ins-
 tallation  of  these  machines  at  Mysore  and
 some  alterations  also  had  to  be  made.  This
 is  the  reason.

 Shri  Raghavachari:  For  how  long
 has  this  state  of  affairs  of  issuing  chit  tickets
 been  prevalent  in  Cuddapah?

 Shri  Alagesan:  I  do  not  have  precise
 information  on  that  point,  But  I  may
 state  here  that  they  were  not  mere  slips
 which  were  given.  They  were  tickets  prin-
 ted  on  blank  paper.  They  are  not  mere
 slips.  There  is  a  difference  between  the
 two.

 Liquor  Shops  Near  Railway  Colonies

 *1480,  Shri  Sanganna:  Will  the  Mi-
 nister  of  Railways  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the  State
 Governments  have  been  requested  to  assist
 by  removing  toddy  or  liquor  shops  locate
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 near  the  Railway  Colonies  or  at  places  where
 Railway  workers  live  in  large  number;  and

 (b)  if  80,  which  of  the  State  Govern-
 ments  have  responded  to  it?

 The  Deputy  Minister  of  Railways
 and  Transport  (Shri  Alagesan):  (a)  Yes.

 (b)  The  Governments  of  Saurashtra,
 Andhra  and  Orissa  have  stated  that  they
 have  already  introduced  total  or  partial  prohi-
 tition  in  their  States.  The  Uttar  Piadesh
 Government  have  stated  that  they  have
 issued  instructions  to  their  Prohibition  &
 Social  Uplift  Officers  to  arrange  intensive
 propaganda  work  in  Railway  colonies,
 Replies  from  the  remaining  States  through
 -which  Railways  run,  are  awaited.

 Shri  Sanganna:  May  I  know  whe-
 ‘ther  this  step  has  been  taken  in  pursuance
 of  the  recommendations  of  the  Prohi-
 bition  Enquiry  Committeee  appointed
 iby  the  Government  of  India?

 Shri  Alagesan:  Prohibition  is  such
 aan  old  issue  that  we  have  done  it
 suo  motu  ourselves,

 Shri  Sanganna:  May  I  know,  when
 ‘prohibition  is  under  contemplation  by
 the  Government  of  India,  why  this  stop-

 =  i
 arrangement  has  been  made  in  this

 irection  ?

 Shri  Alagesan:  I  do  not  think  |
 am  called  upon  to  state  the  policy  of  the
 ‘Government  of  India  here.

 Shri  Dabhi:  The  hon.  Minister  stated
 that  replies  from  some  other  States  are
 awaited.  May  I  know  when  this  request
 ‘was  communicated  to  the  different  States  ?

 Shr}  Alagesan:  The  requcst  was
 communicated  sometime  back.

 Safdarjang  Airport

 *1481.  Shri  Kamath:  Will  the  Mini-
 ‘ster  of  Communications  be  pleased  to
 “state:

 £
 whether  the  proprietor  of  the

 Safdarjang  Airport  restaurant  was  =  re-
 «ently  convicted  by  a  Delhi  Magistrate;

 (b)  the  charges  proved  against  him;

 (०)  the  sentence  awarded;  and
 (d)  the  steps  Government  propose  to

 against  him?

 Minister  of  Communi-

 cations
 Vsbet  Raj  Bahadur):  (a)  Yes,

 Sir.

 ees
 Non-compliance  of  the  Delhi

 and  Measures  Rules,  ‘19$2.

 (c)  A  fine  of  Rs.  400/-  was  imposed.
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 (४)  The  Caterer  intends  to  file  af
 appe  |  in  the  higher  Court  against  the  order
 Passed  by  a  Delhi  Magistrate.  The  ques- tion  ४8  to  wh  t  step  should  be  take  age.nst
 the  Caterer  will  considered  after  the
 appeal  has  been  disposed  df  by  the  Court.

 Shri  Kamath:  The  Deputy  Minister
 stated  that  the  ch  was  non-compliance with  the  Delhi  Weights  and  Measures
 Rules.  May  I  know  what  exactly  was  the
 content  of  the  non-compliance  with  the
 Weights  and  Measures  Rules?

 ;
 Shri  Raj  Bahadur:  Under  the  miles,

 or  serving  liquor  a  duly  stamped  peg measure  is  required  to  be’  provided  at  the
 counter.  The  charge  was  that  when  the
 inspector  reached  the  restaurant,  he  got  hold
 of  another  peg  which  was  not  so  stamped
 or  something  like  that.  But  the  caterer
 insisted  that  the  certified  peg  measure
 was  also  there.  The  peg  that  was  recovered
 was  intended  for  serving  not  strong  drinks,
 but  only  light  drinks.  The  caterer  was
 fined  Rs.  400.  The  allegation  is  that  there
 has  been

 air
 cement  of  the  rules  on  that

 subject.  Therefore,  he  was  convicted  and
 fined  by  one  court.  He  is  reported  to  be
 going  in  appeal  to  a  higher  court.

 Shri  Kamath:  So,  the  matter  is
 sub  judice  I  will  take  it  up  later  on.

 Train  Accident

 a  fs.  Shri  T.  B.  Vittal  Rao:  Will
 the  Minister  of  Railways  be  pleased
 to  refer  to  the  statemen.  mode  by  him
 on  the  22nd  March,  955  and  state:

 (a)  whether  a  report  has  since  been
 received  from  the  Government  Ins-

 or  of  Railways  who  enquired  into  00-
 Rfision  between  the  Frontier  Meil
 and  a  goods  train  at  Fatehsinghpura  on
 the  2rst  March,  79553

 (b)  if  ac,  whether  8  of  the  re-

 port
 will  be  laid  on  the Fable  of  the

 couse;  and

 (c)  the  steps  being  taken  to  avoid
 such  accidenta  in  future  ?

 The  Deputy  Minister  of  Railways  and

 ceaseneet
 (Shri  Alagesan):  (a)  Yes,

 ir.

 (b)  The  Ministry  of  Communications
 are  being  asked  to  take  necessary  action,
 as  these  reports  are  published  by  them.

 (ce)  Apart  from_deterrent
 poor  pet ,  0९१० action  egainst  the  staff  held  responsi

 tein  recnmmendationé  made  by  the  Go-
 vernment  Inspector  of  Reilways  are  under
 examination.

 Shri  T.  B.  Vittal  Rao:  When  was  the

 this  accident  received
 by  at  Pl  and  whv  bes  there  bees
 Report

 of  the
 —

 Inspector  Railways
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 an  much  delay  ?  The  accident  took  plac>
 in  March  ‘1955  and  this  is  September.

 Shri  Alagesan:  The  draft  report  was
 submitted  on  (21-4-55.

 Mr.  Speaker:  The  question  is,  why
 the  disposal  has  been  delayed  so  long.

 Shri  Alagesan:  Action  was  taken  against
 the  steff  who  were  resp  nsihic;  of  rather,
 action  is  heing  taken,  and  the  police  have
 arrested  the  person  concerned,  There
 are  certain  recommendations  which  are
 under  consideration.  These  relate  to
 certain  technical  matters  like  the  procedure
 for  desputch  of  t.sins  etc.

 Shri  T.  B.  Vittal  Rao:  Mav  I  know
 how  many  recommendations  were  made
 by  the  Senio-  Inspector?

 Shri  Alagesan:  I  co  mot  have  those
 recommendations  se¢riatim,  As  I  said,
 they  relate  to  technical  matters.  Those
 recommendations  are  at  pi¢sent  under
 examination.

 Shri  T.  8,  Vittal  Rao:  Have  the  police
 made  any  prosecution  and  if  so,  how  many

 apes
 of  the  staff  have  heer  prosecu-

 ted

 Shri  Alagesan:  The  driver  who  was
 responsible  for  the  accident  has  been  arrest-
 ed  by  the  police.

 Calcutta-Delhi  Nationai  High-
 way

 “r486.  Shri  H.  N.  Mukerjee:  Will
 the  Minister  of  Transport  be  pleased
 to  state:

 (a)  whether  it  is  a  fact  that  a  sum  of
 Rupees  27  crores  has  been  enrmarked  for
 the  construction  of  a  National  Highway
 between  Calcutta  and  Delhi  over  the
 Barrackpore  Trunk  Road  and  the  Wi-
 Ilingdon  Bridge  Approach  Rcad;  und

 (b)  if  so,  the  progress  made  so  far
 in  the  matter  ?

 The  Deputy  Minister  of
 ete and  Transport  (Shri  Alagesan):  (a)

 Delhi-Calcutta  National  Highway  co-
 nnects

 हर
 only  as  far  os  the  western  end

 of  the  Willing’on  Bri  and  there  is  70

 pace
 to  include  the  Barrackpore  Trunk

 oad  in  the  National  Highway  system.

 (b)  Docs  not  arise.

 Shri  H.  N.  Mukerjee:  May  I  know
 if  the  attention  of  Government  has  been
 directed  to  the  fact  that  the  present  Howrah
 Bridge  is  overworked  on  account  of  co-
 gestion  of  traffic  and  it  is  very  necessary
 to

 relieve
 that  congestion  by  an  alternative

 rou!
 Sori  Al  :  In  this  connection

 we  ore  thinking  of  a  by-pass  to  whet  ic
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 known  aa  the  Grand  Trunk  Road.  It  will
 take  off  from  the  Willingdon  Bridge  and
 join  the  present  Grand  Trunk  Road  at
 Saptagram.  There  is  no  question  about
 the  Howrah  Bridge.  The  National  High-
 way  being  too  congested,  we  are  thinking
 of  constructing  this  by-pass.

 Gur  Manufacture
 *r488.  Shri  Bibhuti  Mishra:  Will

 the  Minister  of  Food  and  Agriculture
 be  pleased  to  state  :

 (a)  whether  it  isa  fact  that  the  Gur
 and  Khandsari  sub-Committee  app-
 ointed  by  the  Indian  Cential  Sugar
 Cane  Committee  have  recommended
 that  the  cultivation  of  such  varicties  of
 sugurcane  °Sare  suitable  for  gur  ma-
 nufacture  should  be  intrecuced

 ona
 propagated  in  gur  producirg  areas;

 an

 (b)  if  so,  the  names  of  such  varie-
 ties  of  sugaroane  ?

 The  Minister  of  Agriculture  (Dr.
 P.S.  Deshmukh  :  (०)  Yes.

 (b)  The  varieties  considered  suitable
 at  present  for  gur  manufacture  are:

 (¢)  For  Northern  Belt—
 Co,  312,  Co.  +3135  Co.  356,  Co.  393,
 Co.  508s  Co.  §33,  Co.  527५  Co.  K  32,
 Co.  S.  245,  Co.  S.  321.

 (i)  For  Peninsular  India—
 Co.  349,  C  “419,  Co.  475  &  Co.  §27.

 sit  विभूति  मि :  क्‍या  सरकार  ने

 एक्सपेरीमेंट  करके  देखा  है  कि  इनका  पर

 एकड़  कितना  उत्पादन  होता  है  ?

 डा०  पी०  एस०  देशमुख  :  जी  हां,  स्टेट

 गवर्नेमेंट्स  के  जो  रिसर्च  स्टेशंज  हैं,  उनसे
 इनफारमेशन  हमारे  पास  आई  है  जिससे

 मालूम  होता  है  कि  पर  एकड़  कितना  प्रोड्यूस
 होता  2  |

 श्री  विभूति  मिथ्  :  क्‍या  सरकार  ने
 इसका  ख्याल  किया  है  कि  जिन  गुड़  उत्पादन
 क्षेत्रों  मे ंबिजली  का  प्रबन्ध  हो  गया  है  वहां
 पर  गुड़  बिजली  के  जरिये  बनाया  जाय  ताकि
 खर्चे  कम  पड़े  और  बैलों  के  ऊपर  मुसीबत  न

 रहे  ?

 डा०  dro  एस०  देशमुख  :  यह  तो  सूचना
 है,  उसके  ऊपर  हम  विचार  करेंगे  ।
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 sit  विभूति  मिथ् :  जिन  गुड़  पैदा  करने

 वाले  क्षेत्रों  में बिजलो  का  प्रबन्ध  हो  चुका  है

 वहां  कंट्री  मशीनें  बैलों  से  चलाई  जाता  हैं,
 उनको  बिजली  के  जरिये  चलाया  जाये  कौर

 गुड़  पैदा  किया  जाये,  इसकी  कोई  योजना  बनो

 है?

 are  att  कृषि  मंत्री  की  go  पी०

 जैन)  :  इस  प्रदान  का  ताल्लुक  फूड  ऐण्ड

 एग्रीकल्चर  मिनिस्ट्री  से  नहीं  है,  जिससे

 इसका  ताल्लुक  है  उससे  पूछा  जाय  i

 शी  विभूति  a  :  किस  मिनिस्ट्री  से  ?

 श्री  ए०  पी०  जैन  :  प्रोडक्शन  |

 Propagation  of  Hindi

 *1489.  Shri  Veerasamy  :  Wil!  the
 Minister  of  Communications  be  pleased
 to  state:

 (a)  whether  it  is  a  fact  that  instruc-
 tions  have  been  issued  to  the  Posts  and
 Telegraphs  employees  in  the  Madras
 State  that  they  should  learn  Hindi  ;

 (b)  if  so,  whether  any  time  limit  has
 been  fixed  ;  and

 (c)  whethsr  any  arrangements  have
 been  or  will  be  made  for  teaching  them
 Hindi  ?

 The  Deputy  Minister  of  Commu-
 nications  (Shri  Raj  Bahadur):  (a)  and
 (b).  Orders  of  the  Ministry  of  Hume  Affairs
 that  all  Central  Government  servants
 should  have  sufficient  knowledge  of  Hindi
 by  the  26th  January,  1965,  have  been  con-
 veyed  to  all  che  staff  of  the  P&T  Depart-
 ment.

 (c)  The  measures  to  be  taken  to  teach
 Hindi  to  all  the  P  &  T  Staff  within  the
 prescribed  period  are  under  consideration.
 At  present  staff  are  learning  Hindi  on
 voluntary  basis  and  arrangements  have
 vren  made  at  certain  places  for  holding  of
 Hindi  classes  by  Hindi  Pracharni  Sami-
 ties.

 Shri  Veeraswamy  :  In  view  of  the
 fact  that  the  Prime  Minister  of  India  and
 other  Central  Ministers  and  also  the  Chief
 Minister  of  the  Madras  State  have  given
 an  assurance  to  the  people  of  the  Madras
 State  that  Hindi  will  never  be  imposed
 in  that  State,  may  I  know  whether  asking
 the  Central  Government  emloyees  in  the
 Madras  State  to  learn  Hindi  and  qualify

 thesasclves
 does  not  constitute  campul-

 sion
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 Mr,  Speaker  :  Order,  order,  it  is  a
 question  of  opinion.

 Shri  Veecraswamy:  May  I  know
 whetuer  the  chances  of  promotion  of  the
 Ceatral  Government  employees  in  the
 Madras  State  will  be  affected  if  they  are
 uaable  to  qualify  themselves  in  Hindi  ?

 Shri  Raj  Bahadur:  The  orders  are
 in  the  nature  of  instructions  that  by  26th
 January  1965,  in  accordance  with  the  re-
 levant  provisions  of  the  Constitution,  all
 those  who  are  in  Government  service,
 or  those  who  will  remain  in  Government
 service  on  that  date  should  pick  up  Hindi
 so  that  when  the  official  language  of  the

 country
 comes  in  Hindi,  et  may  be  pre-

 pared  for  handling  the  work  with  which
 they  are  entrusted.

 श्री  एम०  एल०  द्वि बेद ों  :  में  यह  जानता

 चाहता  हुं  कि  राष्ट्रपति  को  रिकमेन्डेशन्स  के

 मुताबिक,  जैसा  कि  उन्होंने  भ्रमित  की  १२
 तारीख  को  हिन्दी  की  नुमाइश  का  उद्घाटन
 करते  हुये  कहा  था  कि  ड॒यूटी  के  पाठ  घंटों  में
 से  एक  घंटा  निकाला  जाय  और  उसमें  कर्म-
 चोरियों  को  हिन्दी  पढ़ाई  जाये,  यदि  अमल
 किया  जा  रहा  है,  तो  इस  सम्बन्ध  में  क्या  कदम
 उठाये  गये  हैं  ?

 श्री  राज  बहादुर  :  राष्ट्रपति  की  रिक-
 मेन्डेगन्स  नहीं,  आदेश  कहना  चाहिये  t
 उनके  ऊपर  होम  मिनिस्ट्री  द्वारा  ही  विचार
 किया  जा  सकता  है  झौर  मैं  समझता  हूं  कि

 वह  ही  इस  दिशा  में  प्रयत्न  करेगी  i

 Shri  मत,  Mukerjee:  May  I  know  if
 there  is  any  idea  in  the  mind  of  the  Go-
 vernment  in  regard  to  the  employment  of
 the  Roman  character  with  a  few  necessary
 diacritical  marks  in  order  to  expedite
 Propagation  of  Hindi  all  over  India  >

 The  Minister  for  Communications
 (Shri  Jagjivan  Ram):  This  question
 has  never  been  considered  and  th  nk
 it  Ms  not  before  the  Government.  The
 Constituiton  recognises  the  Devnageri
 script.

 Shri  T.  8.  A.  Chettiar:  May  I  know
 whether  the  Government  have  laid  down
 a  rule  that  it  should  be  a  bar  to  promotion
 if  anybody  does  not  learn  Hindi  ?

 Shri  Jagjivan  Rem:  No  such  rule
 has  been

 erumeaee
 ited.  But,

 hon.  Members  should  always  remember
 this  fact  in  mind  that  officers  from  one
 State  are  transferrable  to  other  States  also,
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 In  the  P  &  T  Department,  there  are  certain
 categories  of  staff  who  by  the  nature  of
 the  post  that  they  hold,  are  liable  to  trans-
 fer  fom  one  circle  to  another.  It  is  neces-
 sary  that  they  should  be  conversant  with
 the  language  of  the  circle  in  which  they
 -are  required  to  serve.  As  Hindi  is  gradually
 -coming  in  most  of  the  States,  itis  desirable
 that  such  offices  should  acquire  sufficient

 -working  knowledge  of  Hindi.

 श्रायुवेद  और  होमियोपैथी  सम्बन्धी

 मंत्रणा  समितियां

 *2080,  श्री  Fo  सी०  सोनिया  :

 जया  स्वास्थ्य  मंत्री  यह  बताने  की  कृपा  करेंगी
 कि:

 (क)  किन-किन  राज्यों  ने  आयुर्वेद,

 नानी  भौर  होमियोपैथी  के  सम्बन्ध  में  गवेषणा
 करने  के  लिये  योजनायें  भेजी  हैं,  भौर  जो

 आयुर्वेद  शौर  होमियोपैथी  मंत्रणा  समितियों
 के  विचाराधीन  है  ;

 (ख)  प्रत्येक  राज्य  की  ऐसी  कितनी

 'योजनाके  हैं  कौर  उनकी  रूपरेखा  क्या  है  ;
 और

 (ग)  उन  यो जनानों  को  कार्यान्वित
 करने  के  लिये  कितना  भ्रनुदान  स्वीकृत  किया

 गया  है  ?

 स्वास्थ्य  मंत्री  (राजकुमारी  अमृत
 कौर)  :  (क)  बिहार,  मद्रास  शौर  बम्बई  ।

 (ख)  इस  बारे  में  एक  विवरण  सभा
 की  मेज  पर  रख  दिया  गया  है  1  [वंशीय
 'परिशिष्ट  ८,  अनुबंध  सं०  ३८]

 (ग)  इन  योजनाझों  पर  भ्र भी  विचार

 “किया  जा  रहा  है  |  इसलिये  कब  तक  कोई
 -प्रिंट  मंजूर  नहीं  की  गयी  है  ।

 श्री  के०  सी०  सोनिया  :  बाकी  सरकारों
 ने  क्या  इस  विषय  में  कोई  योजनायें  नहीं
 भेजी  OP

 इष्य  महोदय  :  बाकी  सरकारों  ने

 क्या  इस  विषय  में  कोई  योजनायें  नहीं  भेजीं,
 शाप  ने  तीन  का  नाम  लिया  है  ?
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 राजकुमारी  भ्रमित  कौर:  में  ने  तीन  का
 नाम  लिया  था,  इसके  शिकावा  २७  शौर
 योजनायें  भी  झाई  थीं,  उन  पर  विचार  किया
 गया  है  प्रौढ़  उन  योजनाओं  में  बम्बई,  झ्रासाम
 कौर  जोगेन्द्र नगर  को  रुपया  भी  दिया  गया  है।

 थी  के०  सो०  सोनिया  :  ख  भाग  के
 सम्बन्ध  में  जो  योजनायें  बतलाई  गई  हैं,
 उनके  लिये  कोई  भ्रनुदान  मांगा  गया  था  ?

 शाजकूुमारी  प्रमुख  कौर  :  यह  में  नहीं
 कह  सकती  हूं  कि  कितना  रुपया  हर  एक  योजना
 के  लिये  मांगा  गया  है  ,  लेकिन  योजनाओं  पर
 विचार  हो  रहा  है  कौर  उनके  मुताबिक  उनको
 रुपया  दिया  जायेगा,  मगर  योजनायें  कसौटी
 पर  खरी  उतरीं  ।

 श्री  धुले कर  :  क्या  सरकार  को  यह
 मालूम  है  कि  पहली  पंच  वर्षीय  योजना  में
 ३७  शर  लाख  रुपया  रखा  गया  था  कौर
 उसमें  से  केवल  १५  १॥२  लाख  के  करीब
 सच  किया  गया  जिस  में  से  केवल  जामनगर
 को  १५  लाख  दे  दिया  गया  शौर  ५०  लाख

 एक  दूसरी  जगह  को  दिया  गया,  शौर  २२  लाख
 रुपया  जो  बचा  है  उसके  होते  हुये  भी  जो
 स्कीम  सरकार  के  पास  आई  उनको  किसी  न
 किसी  बहाने  टाल  दिया  गया  ?

 राजकुमारी  'मूत  कौर  :  यह  कहना  तो

 बिल्कुल  गलत  है  क्योंकि  आखिरकार  कमेटी
 में  तीन  मशहूर  वैद्य  भी  हैं,  अगर  वह  योजनाकारों
 को  नहीं  स्वीकार  करते  तो  हमारे  लिये  उनको
 स्वीकार  करना  बिल्कुल  असम्भव  था  |

 Beggar  Nuisance  at  Stations

 "1491.  Shri  H.G.  Vaishnav:  Will
 the  Minister  of  Railways  be  pleased  to
 refer  to  the  reply  given  to  Starred  Question
 No.  7000  on  the  roth  December,  7954
 and  state  how  far  the  measures  adopted
 for  checking  beggar  nuisance  at  Rail-
 way  Stations  have  proved  successful  ?

 The  Deputy  Minister  of  Railways
 and  Transport  (Shri  Alagesan):  While
 the  evil  has  not  been  eliminated,  the  mea-
 sures  adopted  for  checking  beggar  nui-
 sance  in  railway  Premises  and  in  train
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 are  proving  effective.  ‘Durin
 deg

 half  year
 ending  30-6-1955,  the  number  of  beggars
 detected  was  less,  and  the  number  of
 beggars  charged  excess  fares  or  pro-
 secuted  and  imprisoned  was  more,  com-
 pared  to  the  half  year  ending  ‘1-12-54.

 Shri  H,  G,  Vaishnav:  May  I  know
 how  these  beggars  have  entrance  to  the
 platform  and  why  are  they  not  checked  at
 the  very  inception  ?

 Mr.  Speaker:  Order  order.  It  is
 obvious,

 Shri  H.  G.  Vaishnav:  May  I  know
 whether  the  authorities  are  aware  that  most
 of  these  beggars  are  relatives  of  the  rail-
 ‘way  labourers  ?

 Shri  Alagesan  Andicated  dissent.
 Mr.  Speaker:  I  think  we  better  pro-

 ceed  to  the  next  question.

 Hellicopters

 "1492.  Shri  Ajit  ae  h:  Will  the
 Minister  of  Communications  be  pleas-
 ed  to  state

 (a)  whether  it  is  a  fact  that  Gov-
 ernment  propose  to  encourage  the  import
 of  Hellicopters  in  India,

 _(b)  whether  any  parties  or  compa-
 Ties  have  applied  forimport  licence;  and

 (c)  if  so,  the  decision  taken  by  Go-
 vernment  in  the  matter?

 The  uty  Minister  of  Commu-
 nicaions Wes hri  Raj  Bahadur):  (a)  Go-
 vernment  have  been  encouraging  the  import
 of  Hellicopters.

 (b)  Yes.
 (९)  In  two  cases  Import  Licences  were

 granted;  three  other  cases  are  still  under
 consideration.

 Shri  Ajit  Singh:  May  I  know  the
 names  of  the  companies  which  have  applied
 for  import  licence  ?

 Shri  Raj  Bahadur  :
 00

 R.  ६.
 Dundas  (Eastern)  Ltd.  Bombay.  They  were
 given  permission  but  they  could  not
 import.  (2)  fGovernment  of  Bombay.  They
 did  import.  GG)  Messrs.  Shivax

 C.  Khambatta  Ltd.,  |  Bombay.
 (4)  Messrs.  Shivax  C.  Kham-

 batta  Ltd.,  Bombay.  (5)  National  Helli-
 copters  Ltd.,  Bombay.  which  was  also  the
 same  as  Messrs.  Shivax  C.  Khambatta
 Ltd.,  Bombay.  They  were  not  nted
 licence  because  the  Government  of  Bombay
 said  that  these  firms  hardly  had  any  techni-
 al  staff  with  them.
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 श्री  भक्त  दर्शन  :  क्‍या  में  जान  सकता

 हैं  कि  इस  बात  का  पता  लगाने  की  कोशिश

 की  गई  है  कि  स  समय  जो  योजना  धागे  के
 लिये  हैलिकोप्टर्स  के  सम्बन्ध  में  बनाई  जा  रही
 है,  उसमें  विदेशों  से  कितने  हैलिकोप्टर्स  मंगाने
 की  आवश्यकता  होगी  ?

 श्री  राज  बहादुर  :  इस  सम्बन्ध  में  इस
 समय  तो  में  कुछ  नहीं  कह  सकता  कि  कितने
 की  प्रावश्यकता  होगी,  क्‍योंकि  यह  बात

 निश्चित  हमारे  सामने  है  कि  हैलिकोप्टर्स
 का  खर्च  मामूली  जहाजों  से  पांच  या  दस  गुना
 है  ft  इसलिये  उनकी  झावदइयकता  कृषि
 विभाग  जो  है  उसको  या  जो  धौर  सरकारी

 विभाग  @  उनको  हो  सकती  है,  हमारे  लिये

 नहीं  ।

 शमी  एस०  एल०  हिंदी  :  क्‍या  मैं  जान

 सकता  हूं  कि  जो  हैलिकोप्टर्स  गवर्नमेंट  के पास

 मौजूद  हैं,  उन  में  से  कुछ  का  प्रयोग  बाढ़-
 ग्रस्त  क्षेत्रों  के लिये  किया  जा  रहा  है  ?

 संचार  मंत्री  (श्री  अगली बत  राम)  :

 हमारे  पास  जहां  तक  सिविल  एविएशन  का
 सवाल  है,  कोई  हेलिकॉप्टर  नहीं  है  |  सब

 एयर  फोन  के  पास  हैं  जो  उनके  प्रपने  दस्ते-
 माल  में  लाते  हैं  ।

 Vanaspati  Factories

 “He.
 Shri  T,  Subrahmanyam:  छा

 the  Minister  of  Food  and  Agriculture
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the  Vanaspati
 factories  recently  set  up  in  South  India
 are  not  fuctioning;

 (b)  if  ‘80,  the  reasons  therefor;
 (c)  the  totel  number  of  these  facto-

 ries;
 (d)

 oo
 capital  investment  on

 (ce)  the  steps  taken  by  Government
 to  enabl:  these  factories  to  go  inte
 operation  ?

 The  Minister  of  culture  (Dr.
 P.8.  Deshmukh):  (a)  Agi  Seven  out
 of  the  thirteen  vanaspari  factories  set  up
 after  1946-47  in  South  India  are  not

 है  at  present.

 +See  note  below  cols.  4573  and  4514.
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 (b)  The  main  reason  is  the  lack  of
 adequate  demand  for  vanas/an  in  the  lo-
 calities  concerned  and  in  case  of  some
 financial  and  legal  difficulties  also,

 (c)  Seven,

 (d)  About  Rs,  r90  lakhs.

 (c)  An  enquiry  was  made  by  the  Go-
 vernment  of  India  with  a  view  to  utilising
 the  idle  capacity  of  some  of  these  factories.
 The  matter  is  under  correspondance  with
 the  State  Governments  concerned.

 Shri  T.  Subrahmanyam:  Have  any
 Proposals  been  received  from  the  Govern-
 ments  of  Mysore  and  Madras  for  assis-
 tance  from  the  Central  Government,
 financial  or  otherwise,  to  enable  these  fac-
 tories  to  go  into  operation  at  an  early
 stage  ?

 Dr.  P.S.  Deshmukh:  Not  so  far.  We
 have  not  received  any  request.

 Shri  Joachim  Alva:  May  I  know
 why  permission  has  been  given  for  four
 extra  factories  to  function  in  the  South?
 They  are  not  functioning  though  licence
 has  been  given  to  them,  May  I  also  know
 whether  Government  inspectors  inspect
 these  factories  regularly  and  see  that  the
 proper  vitamins  are  added  in  their  pro-
 duction.

 Dr.  P.S.  Deshmukh:  To  the  first  part
 of  the  question  I  must  ask  for  notice.  So
 far  as  the  othe:  question  is  concerned
 I  think  we  have  sufficient  arrangements  for
 inspecting  what  products  are  manufactured,

 श्रीमती  कमलेखुमति  शाह  :  क्या

 वनस्पति  घी  को  रंगने  के  वास्ते  कोई  उपाय

 किये  जा  रहे  हैं  ?

 Mr.  Speaker:  For  colouring  vanaspati?

 are  site  क्ष  मंत्री  (भी  go  do

 लेन)  :  इस  बात  की  बहुत  कोशिश  की  गई

 है  कि  कोई  मुनासिब  रंग  मिले  लेकिन  भ्र भी

 तक  मिला  नहीं  है।

 Shri  Ramachandra  Reddi:  May  I
 know  the  amount  of  money  lent  to  these
 factories  by  the  State  Governments  or
 the  Central  Government  ?

 Dr.  P.S.  Deshmukh  :  I  have  no
 information.

 Shri  Boovaraghasamy  :  May  I
 know  how  many  workers  were  employed
 in  these  factories,  and  when  the  factories
 stopped  functioning.  How  many  labourers
 were  |  rown  out  of  employment  and  what
 stepr  have  been  taken  by  our  Govern-
 ment  to  provide  them  with  employment  ?
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 Dr.  P.S.  Deshmukh:  ‘ince  these
 factories  are  not  working,  I  cannot  give
 the  number  of  labourers  who  are  working. It  must  be  zero.  I  have  no  information  as
 to  how  many  were  there  and  have  ceased
 to  be  employed.

 बेचारों  के  लिये  बीमा

 *evew.  sit  एस०  एल०  द्विवेदी  :
 क्या  श्रम  मंत्री  यह  बताने  की  कृपा  करेंगे  कि:

 (क)  सरकार  द्वारा  नियुक्त  बुकिंग

 ग्रुप  ने  बेकारों  के  लिये  जो  बीमा  योजना

 बनाई  थी  उसको  कार्यान्वित  करने  का  कार्य
 क्‍या  सरकार  ने  भ्र निश्चित  तिथि  के  लिये
 स्थगित  कर  दिया  है  ;  शर

 (ख)  यदि  हां,  तो  क्‍यों  ?

 श्रम  उपमंत्री  (श्री  झबिव  झलो)  :

 (क)  इस  समय  सरकार  का  विचार  इस

 सुझाव  को  चरागे  बढ़ाने  का  नहीं  है  ।

 (ख)  कामगरों  को  इस  योजना  में

 श्मा  जानें  स ेउतना  फायदा  नहीं  मिलेगा  जितना
 कि  उन्हें  इण्डस्ट्रियल  डिस्प्यूट्स  [श्रमेंडमेंट)
 ऐक्ट,  १६५३  के  रिफ्रेशमेंट  और  लेना

 सम्बन्धी  कायदों  के  अधीन  मिला  हुमा
 है  शौर  जो  इस  योजना  के  अनुसार  उन्हें
 मिलने  से  बन्द  हो  जायेगा  ।  कामगार  ऐसी
 योजना  को  स्वीकार  नहीं  करेंगे  जिस  में  उन्हें
 चन्दा  तो  देना  पड़े  लेकिन  फायदा  कम  हो

 श्री  एम०  एल०  त्रिवेदी  :  श्रमी  माननीय

 मंत्री  जी  ने  कहा  कि  विंग  ग्रुप  की  सिफारिशों

 से  उनको  नुकसान!  तेगा  '  क्‍या  सरकार

 किसी  दूसरी  योजना  पर  विचार  कर  रही  है
 जिससे  कि  उनको  लाभ  हो  ?

 श्री  झ्राविद  चली  :  में  ने  भ्रम  किया  है
 कि  शब  उन्हें  जो  रिट्रेंचमेंट  और  ले श्राफ

 काम्पैंसेशन  मिलता  है  वह  इस  समय  तो  काफी

 समझा  जाता  है  |

 श्री  एम०  एल०  द्विवेदी  :  क्‍या  मैं  जान

 सकता  हूं  कि  इस  किंग  रूप  की  मुख्य  सीमा-

 रद  कया  थीं  और  यदि  उनको  कार्यान्वित
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 किया  जाये  तो  सरकार  की  जिम्मेदारी  श्रमिक

 दृष्टि  से  क्या  होगी  ?

 थी  आदि  चली:  रिपोर्ट तों  २६

 जुलाई  १६५५  को  सभा-पटल  पर  रख  दी

 गई  थी  ।  सरकार  के  ऊपर  भारिक  दृष्टि  से

 कितनी  ज़िम्मेदारी  होंगी  इस  पर  विचार  नहीं
 किया  गया  क्योंकि  योजना  को  भ्रमण  में  लाने

 का  विचार  नहीं  था  ।

 Shri  T.  B.  Vittal  Rao:  The  retrench-
 ment  and  lay-off  compensation  is  meant

 only  for  the  workers  who  are  already  in
 employment.  But  is  there  any  scheme  for
 those  who  have  no  job  at  all  of  providing
 some  unemployment  relief  ?

 The  Minister  of  Labour  (Shri  Khan”
 dubhai  Desai):  As  my  colleague  has
 stated,  the  working  group  has  suggested  a
 scheme:  in  substitution  of  the  benefits
 available  under  the  Industrial  Dispwes
 Act  and  therefore  it  was  not  found  de-
 sirable  to  have  that  scheme.  With  regard
 to  the  larger  scheme  which  the  hon.  Mem
 ber  has  suggested,  of  course,  su  h  schemes
 are  always  under  consideration,  and  looking
 to  the  financial  aspects  as  well  the  general
 economy  of  the  country,  they  will  always
 receive  consideration.

 Iron  Ore  Export

 *1496.  Shri  Deogam:  Will  the  Mi-
 nister  of  Transport  be  pleased  to  state:

 (a)  the  number  of  wagons  of  Iron
 Ore  received  in  the  Calcutta  Port  from
 Mines  areas  for  export  during  the  pe-
 riod  from  the  rst  August  to  the  15th
 August,  ‘1955.

 2
 how  many  of  these  were  diverted

 toships  ;  and

 iS  how
 many  were  unloaded  at

 P

 The  Deputy  Minister  of  Railways and  Transport  (Shri  Alagesan):  a)  to
 (c).  Separate  figures  are  not  available  in
 respect  of  iron  ore.  The  number  of  wagons
 carrying  ore  of  all  categories  such  as  iron,
 manganese,  chromite  and  bauxite  was
 ‘2148.  Of  these,  359  were  diverted  for
 direct  shipment  and  the  remaining  7789 were  unloaded  at  the  dumps.

 sit  fara:  निकट  भविष्य  में  क्‍या
 सरकार  कौर  ट्रैफिक  के  लिये  वैगन  बढ़ा  कर

 ट्रांसपोर्ट  फैसिलिटी  में  भ्र धिक  सुविधा  ला
 सकती  है  ?
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 tae  तथा  परिवहन  मंत्री  (श्री  एल०
 Wo  शास्त्री)  :  कोशिश  तो  हम  करते  हैं
 कि  सुविधा  दी  जाये  मगर  कुछ  कठिनाइयां

 हैं  ।  जिस  तरफ  माननीय  सदस्य  ने  ध्यान

 दिलाया  है,  गवर्नमेंट  उस  पर  विचार  करेगी  ।

 सोरेन  उड़ाने  (न्याय  फ्लाइट)

 मे शडटप,  श्री  भक्त  विमान  :  क्‍या  संचार

 मंत्री  यह  बताने  की  कृपा  करेगे  कि  :

 (कफ)  क्‍या  यह  सच'  है  कि  कुछ  मुख्य
 हवाई  अड्डों  पर  मनोरंजन  उड़ानों  का

 जो  प्रबन्ध  हुआ  है  वह  बहुत  लोकप्रिय  नहीं

 @;  शौर

 (ख)  यदि  हां,  तो  इस  सम्बन्ध  में

 सरकार  क्‍या  कार्यवाही  करने  का  विचार

 रखती  है  ?

 संचार  उपमंत्री  (थनी  राज  बहादुर):

 (क)  जी  हां,  श्रीमान्‌  जी  ।

 (@)  यदि  सवारियों  की  संख्या  काफी

 जाती  रही  तो  इण्डियन  एयर  लाइन्स  कोर-

 पोरेशन  मनोरंजन  उड़ानों  का  आयोजन  जारी

 रखेगी  ।

 श्री  भक्त  वरदान  :  क्‍या  इस  कमी  का

 एक  मुख्य  कारण  यह  है  कि  भ्र भी  तक  यह
 शर्त  लगी  हुई  है  कि  जब  तक  १५  या  २०
 यात्री  न  हों  तब  तक  हवाई  जहाज  को  नहीं

 उड़ाया  जा  सकता,  जिसका  परिणाम  यह

 होता  है  कि  बहुत  से  यात्री  निराश  हो  कर

 वापस  चले  जाते  हैं  ?

 श्री  राज  बहादुर  :  जी  हां,  यह  कार्त

 है  कि  कम  से  कम  १४  यात्री  ऐसे  होने  चाहियें
 जो  एक  मनोरंजन  उड़ान  में  हिस्सा  लें  ।

 शमी  मत  विमान  :  कया  इस  सुझाव  पर

 भी  विचार  किया  गया  है  कि  मनोरंजन  उड़ानों
 को  पारीक  प्रोत्साहन  देने  के  लिये  २६  जनवरी

 कौर  १४५  प्रशस्त  व  इस  प्रकार  के  दूसरे
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 राष्ट्रीय  समारोहों  में  या  तो  मुफ्त  उड़ानें  दे

 दी  जायें  या  कम  से  कम  किराये  में  दी  जायें  ?

 श्री  राज  बहादुर  :  हम  उस  पर  नफा

 नहीं  करते  हैं  लेकिन  इस  बात  का  ज़रूर

 ख़्याल  रखते  हैं  कि  जहां  तक  हो  घाटा  न

 पड़े  कौर  खर्चा  निकल  शाये  |

 Shri  G.  S.  Singh:  May  I  know  whe-
 ther  Government  has  considered  the  advi-
 sability  of  transferring  the  performance
 of

 joy
 rides  to  the  flying  clubs  where  they

 exist

 Shri  Raj  Bahadur:  Wheresoever  they
 want  to  take  up  these  flights  or  give  these
 flights,  they  are  welcome  to  do.

 Shri  Jaipal  Singh:  Have  Govern-
 ment  co  4:to  any  decisionin  regard  tua
 representation  that  has  been  made  on
 behalf  of  legislators,  Central  and  otherwise,
 that  to  encourage  them  to  have  flying
 not  joy  flights  necessarily—at  reasonable
 rates,  a  concession  Shoulj  be  given  to  them
 co-terminous  with  what  obtains  with  regard
 to  N.C.C.  trainees  ?

 Shri  Raj  Bahadur:  In  our  scheme  for
 ving  subsidies  to  the  flying  clubs  we

 ave  taken  due  notice  of  the  need  for  pro-
 viding  opportunities  of  training  for  the
 N.  C.  C.  cadets,  if  that  is  the  import  of
 the  question.

 Shri  Jaipal  Singh:  No,  Sir,  my
 question  is...

 Mr.  Speaker:  We  will  now  go  to  th
 Next  question,

 .  .

 Shri  T.  B.  Vittal  Rao:  It  is  80  very clear.

 Shri  Jaipal  Singh:  The  Minister
 Wants  to  answer  my  question.

 Employment  in  Mica  Factories
 .

 Ried
 99.  Shri  N.B.  Chowdhury:  Will

 6
 ster  of  Labour  be  pleased  to

 ate:

 (a)  the  number  of  workers  emplo ed  in  the  mica  factories  during  bc 54  to  1955-56  so  far  ;  and

 (b)  the  steps  taken  by  Government to  prevent  retrenchment  §  in  these
 factories  ?

 Deputy  Minister  of The  Labour Shri  Abid  All)  :  (a)  ani  (b).  The  infor
 mation  is  being  collected  ‘snd  will  be
 placed  on  the  Table  of  the  Sabha  2s  soon
 as  it  becomes  available,
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 Shri  N.  B.  Chowdhury:  May  I  know
 whether  any  factory  has  closed  down  ?

 Shri  Abid  Ali:  The  number  of  workers
 has  gone  down.

 Shri  Nanades:  May  I  know  whether
 the  piece-rate  workers  also  will  be  treated.
 as  daily  workers  ?

 Shri  Abid  All:  By  whom?

 Shri  Nanadas:  May  I  know  what
 steps  Government  are  taking  to  see  that
 the  piece-rated  workers  aie  treated  as
 daily  workers  ?

 Shri  Abid  Ali:  This  point,  particularly with  regard  to  the  employees  in  the  mica
 factories,  has  not  come  before  us  so  far.

 Shri  Rama  Chandra  Reddi:  May
 I  krow  what  steps  have  been  taken  by  the
 Government  to  augment  production  and
 export  so  as  to  provide  enough  work  in
 the  factories.

 The  Minister  of  Labour  (Shri  Khandu-
 bhai  Desai):  As  the  hon.  Member  knows
 the  bulk  of  the  industry  depends  upon
 export  trade,  and  dur‘ng  the  last  yea:  on  ‘80,
 the  export  to  the  U.S.A.  has  considerably
 gone  down  and  that  is  one  of  the  reasons
 why  the  production  is  not  to  the  same  ex-
 tent.  We  have  to  depend  upon  cxport
 trade.  Unless  the  demand  in  the  country
 increases,  it  is  very  difficult  to  stabilise  the
 production  of  the  industry  in  the  country..

 रेलवे  पुल

 #१५००,  थ्रो  राम  शंकर  लाल  :  क्या

 रेलवे  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  दिल्ली  शौर
 उत्तर  प्रदेश  की  दूरी  कम  करने  के  उद्देश्य  से

 सरकार  हुमायूं  के  मकबरे  शौर  शाहदरा  के"
 बीच  एक  पुल  बनाने  का  विचार  करती  है  ;

 (ख)  यदि  हां,  तो  उस  पर  प्र नुमा नित
 व्यय  क्‍या  होगा  ;  और

 हु

 (ग)  इस  कार्य  के  कब  तक  पूरा  हो
 जाने  की  संभावना  है  ?

 रेलवे  तथा  परिवहन  उपमंत्री  (श्री

 झलगेशन)  :  (क)  जी  हां,  इसी  जगह  के
 पास  पास  जमुना  पर  एक  दूसरा  पुल  बनाने
 का  दीवार  है।  लेकिन  कभी  इस  बात  का
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 फैसला  नहीं  हुआ  है  कि  यह  एक  मिला-जूलाँ
 रेल  कौर  सड़क-पुल  होगा  या  केवल  सड़क-पुल  ।

 (ख)  कौर  (ग),  कभी  यह  नहीं  कहा
 जा  सकता  कि  इस  पुल  पर  कया  लागत  भायेगी
 कौर  इस  पर  कब  काम  शुरू  होगा  ।

 श्री  भक्त  दर्शन  :  क्‍या  में  जान  सकता

 हैं  कि  इस  समय  जो  पुल  है  उस  पुल  के  द्वारा

 यू०  पी०  पहुंचने  में  कितना  समय  लगता  है
 कौर  प्रस्तावित  पुल  के  द्वारा  कितने  समय  की
 बचत  होगी  ?

 Shri  Alagesan:  ]  am  not  able  to  say
 what  time  will  be  taken  etc.

 a  झ्र चल  सिह:  क्‍या  में  जान  सकता

 हैं  कि  हस  पुल  के  बनाने  का  फैसला  कब  तक

 हो  जायेगा  ?

 रेलवे  तथा  परिवहन  मंत्री  (शी  एल०
 बी०  शास्त्री)  जैसा  कि  कभी  कहा  गया

 है  कि  इस  पर  विचार  हो  रहा  है,  कब  तक

 इसका  फैसला  हो  जायेगा  यह  बताना  प्रभी

 मुश्किल  है।

 Shri  Radha  Raman:  What  will  be
 the  length  and  breadth  of  this  bridge
 and  which  of  the  villages  will  it  pass-
 through  ?

 Shri  L.  B.  Shastri:  The  hon,  Member
 might  wait  for  some  time.

 st  एम०  एल०  द्विवेदी  :  क्‍या  मैं  पूछ
 सकता  हूं  कि  इसके  लिये  कितनी  रकम  मुकरने
 की  गई  है  ?

 शी  एल०  wo  शास्त्री  :  जवाब  में  यह
 कहा  गया  है  कि  कभी  तक  स्कीम  बनाई  जा

 रही  है  |  इसलिये  भ्रम  तखमीना  बताना

 मुश्किल  है  ।

 Central  Soil  Conservation  Board

 *3g02.  Shri  Radha  Raman:  Will  the
 Minister  of  Food  and  Agriculture
 be  pleased  to  state:

 (a)  the  amount  of  grants  and  loans
 sanctioned  by  the  Central  Soil  Con-
 servition  Board  to  the  State  Govern-
 ments  during  1954-553
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 (b)  how  many  State  Governments.
 have  utilised  their  grants  so  far;  and

 _(¢)  whether  the  grants  have  been

 increased
 recently  and  if  so,  to  what  ex-

 tent

 The  Minister  of  Agriculture  (Dr.
 P.  S,  Deshmukh):  (2)  Amounts  sanctioned
 were  Rs.  4,26,63¢/-  as  grants  ;  and  Re..
 I9,00,000/-  as  loans.

 (b)  Five  States,  but  not  fully,

 (c)  Yes;  a8  against  sanctioned  grang
 and  approved  loans  of  Rs.  4,36,630/-  and
 Rs,  27,32,375/-  respectively,  during  1954-
 ‘S5y  8  subsidy  of  Rs.  (22,902,475 /-  and  a  loan:
 of  Rs.  25,10,096  have  been  sanctioned  and’
 approved  by  the  end  of  August  795६  5

 Shri  Radha  Raman:  May  I  know  the
 terms  and  the  basis  on  which  these  grants.
 and  loans  are  given  to  the  various  States  ?

 Dr.  P.  S.  Deshmukh:  We  have  got
 detailed  rules,  rmd  the  policy  has  beem
 settled  as  to  whst  particular  scheme  will
 qualify  for  grent.  end  what  particular
 scheme  will  qualify  for  loan.  It  will  be
 difficult  for  me  to  give  the  full  informa-
 tion  now.

 Shri  Radha  Raman:  May  I  know
 whether  while  giving  grants  and  loans  to-
 the  various  States,  Government  lay  down
 that  every  year  the  States  that  get  the  grants
 and  loans  will  submit  some  account  or
 give  a  report  of  their  work  ?

 Dr.  P.  S.  Deshmukh:  Yes.  We  ex--
 pect  that  the  money  will  be  properly  uti-
 lised,  and  necessary  account  wi  in  a feo  be
 rendered.

 Shri  T.  S.A.  Chettiar:  May  I  know
 whether  in  all  cases,  it  is  partly  subsidy
 and  partly  loan,  and  if  it  is  loan,  whether
 it  is  interest-free  and  its  repayment  will
 be  by  instalments  दे

 Dr.  P.  S.  Deshmukh:  As  J  said,  these
 are  all  matters  which  have  been  laid  down
 in  long  rules.  It  will  he  difficult  for  me
 to  pick  up  any  particular  item  :  ow.

 Ayurvedic  Colleges

 *35c3.  Shri  S.C.  Samanta:  Will  the
 Minister  of  Health  be  pleased  to  state  :

 (a)  the  number  of  Ayurvedic  Col-

 leges
 run  in  different  States  which  have

 opted  the  curriculum  prescribed  by
 the  Health  Ministers’  Conference  and
 approved  by  the  Central  Govern-
 ment;

 (b)  whether  any  research  facilities
 have  been  offered  to  those  colleges:

 (c)  the  number  of  Ayurvedic  ptac-
 titioners  or  students  s‘udying  and  ca-
 trying  on  research  at  the  Jamnagar  Insti-
 tute;
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 (d)  the  amount  spent  by  the  Cen-
 ‘ual  Government  in  1984-55  on  the
 advancement  of  Ayurvedic  system  of
 medicine  ?

 The  Minister  of  Health
 age Amrit  Kaur):  (a)  The  Health  Ministers’

 Conference  did  not  prescribe  any  curri-
 ‘culum  for  Ayurvedic  Colleges.

 (b)  Does  not  arise.

 (c)  No  Ayurvedic  _  practitioners  or
 students  are  admitted  for  studying  and
 carrying  on  research  at  the  Institute  but
 the  staff  (which  consists  of  ri  members
 of  an  Ayurvedic  and  §  of  a  Modern  Team)
 is  carrying  on  research  work  there.

 (d)  Rs.3,39,070/-
 Shri  S.C.  Samanta:  In  view  of  the

 reply  of  the  hon.  Minister,  may  I  take  it
 there  is  not  a  single  college  in  India  where
 Ayurveda  is  being  studied

 Rajkumari  Amrit  Kaur:  Certainly
 net.  There  ate  several  colleges  where
 Ayurveda  is  being  studied  according  to  the
 resolution  passed  by  the  Health  Council,
 But  the  Health  Ministers’  Conference—
 as  was  asked  in  the  question,  and  according
 to  the  reply  I  have  given—did  not  lay  down
 any  particular  curriculum,

 Shri  S.C.  Samanta:  Many  years  have
 passed  since  Government  have  recognised
 Ayurveda  to  be  one  of  the  systems  of
 treatment  in  India.  May  I  know  why  no
 development  council  or  Ayurvedic  council
 has  been  formed  so  far,  and  why  the  whole
 system  of  training  is  under  those  who  are
 trained  in  the  allopathic  system  ?

 Rajkumari  Amrit  Kaur:  This  is
 incorrect.  There  is  an  advisory  council.
 Apart  from  a  representative  of  the  Go-
 vernment  of  India.  a  representative  of  the
 Finance  Ministry  and  a  representative  of  the
 Planning  Commission,  the  main  persons
 on  that  council  ore  vatds.

 Shri  Bishwa  Nath  Roy:  May  I  know
 whether  Government  propose  to  give  any
 grant  for  research  work  at  the  Ayurvedic
 University  at  Jhansi

 Rajkumari  Amrit  Kaur:  I  think
 Rs,  10,000,  was  granted  only  quite  recently to  the  Jhansi  Ayurvedic  University  for
 research,

 Shri  H.N.  Mukerjee:  In  view  of  the
 popularity  of  Ayurveda  in  different  parts
 of  the  country  and  also  in  view  of  the  feeling in  certain  scientific  circles  abroad  that  it  is
 very  important  that  we  study  the  processes of  “-:urvedic  medicine  properly,  may  I
 k  ov.  whether  Government  have  under
 c>vsideration  any  serious  scheme  for  the
 study  of  Ayurveda  and  for  the  setting  up for  Ayurvedic  hospitals  ?
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 Rajkumeri  Amrit  Kaur:  The  setting
 up  of  hospitals  is  primarily  a  matter  for  the
 States.  Now,  the  Central  Institute  of  Re-
 search  in  Indigenous  System  of  Medicine,
 which  has  been  set  up  at  Jamnagar  is
 carrying  on  very  valveble  and  fundamental
 research,  for  which  ample  funds  have  been
 made  available,  I  would  beg  hon.  Members
 who  are  interested  to  go  and  visit  this

 gael
 and  see  what  is  being  done

 ere.

 Departmental  Catering

 “rg0g.  Shri  Krishnacharya  Joshi:
 Will  the  Minister  of  Railweys  be  pleased
 to  state  the  names  of  the  places  where
 D:partmental  Catering  will  be  introduced
 in  implementation  of  the  recommendstions
 made  by  the  Alagesan  Committee  ?

 The  Deputy  Minister  of  Railways
 and  Transport  (Shri  Alagesan):  This
 is  being  finalised  by  the  various  Railway
 Administrations,

 Shri  Krishnacharya  Joshi:  May  I
 know  what  the  main  recommendations
 of  the  Alazesan  Committee  are  ?

 Shri  Alagesan:  A  copy  of  their  re-

 Pe
 has  been  placed  in  the  Library.  But

 can  give  the  main  recommcndation.
 Tt  is  to  start  departmental  catering  on  rail-
 ways  on  which  departmental  catering  docs
 not  exist  at  present.  This  was  the  main
 recommendation.  There  were  other  re-
 commendatins  too.  It  was  found  in  the
 course  of  enquiry  that  large  holdings  had
 developed,  on  the  railways,  of  these  ca-
 tering  cstablishments,  with  one  person
 running  t00  many  establishmcnts.  and  that
 has  led  to  deterioration  in  servie.  So.  a
 decision  was  taken  that  such  large  holdings
 should  be  broken  up  into  more  compact
 and  more  serviceable  units.  As  for  the
 other  recommend  tticms.  the  hon.  Member
 ern  find  them  in  the  report  placed  in  the
 Library,

 Shri  V.  Muniswamy:  May  I  know
 whether  वा  those  plaers  where  departmr  ntal
 catering  would  be  imtroduccd,  the  existing
 staff  will  be  retained  by  Government?

 Shri  Alagesan:  J  cannot  co:wer  that
 clerticn  categorically,

 Shri  T.  B.  Vittal  Rao:  These  recom-
 mendeticn:  werc  made  some  t-n  menths
 ago.  Since  then  ha:  there  been  ‘nt

 oduc- tion  Pi
 Seperams

 Dtal  cater:ng  in  eny  of  the
 zones

 Shri  Alagesan:  Ycs.  The  Eastern
 Railway  has  teken  over  certain  stations  in
 addition  to  what  they  were  havit.g.  As  for
 the  other  Railwavs  since  they  are  irtro-

 ducing
 it  afresh,  they  are  finalising  the  de-

 tails,
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 Railway  Lines

 we  @xg06.  Shri  L.N.  Mishra:  Will  the
 Minister  of  Railways  be  pleased  to
 state:

 (a)  whether  there  has  been  any  de-
 mand  for  new  railway  lines  for  the  Kosi
 Project;

 (b)  if  so,  the  suggestions  received  in
 this  regard  ;  and

 (c)  the  decisions  taken  thereon  ?

 The  Deputy  Minister  of  Railways

 aa
 Transport  (Shri  Alegesan):  (a)  Yes,

 tT.

 (b)  For  a  railway  line  fon  Bathnaha
 to  Bhimnagar,  to  be  taken  later  over  the
 barrage  and  joined  with  Nirmali.

 (c)  No  final  decision  has  yet  been  taken.

 Shri  L.N.  Mishra:  May  I  know  the
 mileage  of  this  proposed  line  its  estimated
 cost,  and  the  time  when  it  is  likely  to  be
 started  ?

 Shri  Alagesan:  This  matter  was  gone
 into  with  the  Koii  D:vslooment  Board,
 and  it  was  found  that  the  railway  line  by
 itself  was  not  a  commercial  proposition.
 So.  they  have  been  told  that  if  th-y  wanted
 this  proj*ct  can  be  taken  up  as  part  of  the
 Kosi  project  itself.  9  do  mot  have  the  de-
 taila  regarding  the  cost,  etc.

 Shri  L.  N.  Mishra:  Who  is  to  meet
 the  cost,  the  Kosi  Project  authoritiss  or
 the  Raimay  Ministry  ?

 Shrt  Alagesan  :  That  was  what
 I  was  saying.  As  a  railway  project,  by
 itself,  it  was  not,  found  to  be  paving.  So,
 we  made  the  suggestion  that  if  the  Kosi
 development  Board  wanted  it,  they  could
 have  it  as  part  of  the  Kosi  project.  in  which
 case  they  will  have  to  mect  the  cost,

 Shri  Bhagwat  Jha  Azad:  In  view
 of  the  huge  expenditure  that  is  going  to  be
 incurred  on  the  construction  of  barrages
 on  the  Kosi  after  the  construction  of  em-
 barkmerts,  may  I  know  whether  Go-
 vernment  have  examined  this  point  namely
 that  there  will  be  more  saving  to  Go-
 vernment  if  they  construct  these  lines  to
 carry  over  the  materials  to  the  project  for
 construction  works  ?

 Shri  Alagesant”  The  Kosi  Develop-
 me  it  Board  have  taken  that  into  considera-
 tion.

 Railway  Convention  Committee

 *x507.  Shri  T.  BH.  Vittal  Rao  :  Will
 th:  Minister  of  Railways  be  pl-ased
 to  refer  to  pata  48  of  the  report  of  Rail-
 way  Convention  Committee,  7554  and
 state  :
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 mo  whether  the  Railway  Board  have
 since  assessed  the  element  of  ovei-capi-
 talisation  ;

 (b)  if  80,  the  amount  thereof;  and

 (c)  if  the  reply  to  part  (a)  above  be

 :
 negative,  the  reasons  for  the  de-

 ay

 The  Deputy  Minister  of  Railwrys
 and  ‘Transport  (Shri  Alagesan)  :  wo
 No;  not  yet.

 (b)  Does  not  arise,

 (c)  The  prinviples  on  which  the  precise
 assessment  of  Over-capicalisation  should
 be  made,  are  being  formulated  in  con-
 sultation  with  the  Ministry  of  Finance.

 Shri  T.  B.  Vittal  Rao  :  In  view  of
 the  fact  that  this  House  has  adopted
 this  Convention  in  December  last.  may
 I  know  whether  Government  do  not  feel
 that  such  delays  reflect ot  little  credit  on  the
 efficiency  of  the  Rai'way  Board  in  regard
 to  this  matter?

 Skri  Alagesan  :  I  do  not  think  there
 is  any  occasion  for  the  hon.  Member  to
 pass  such  strong  remark:  against  the
 efficiency  of  the  Railway  Board.  Appro-
 ximately,  the  over-capitalisation  element
 has  been  taken  to  be  Rs.  300  crores,  and
 even  in  the  current  year’s  budget  esti-
 mates,  the  interest  or  the  dividerd  to  be
 Paid  on  this  portion  of  the  capital-at-
 charge  has  been  calculated  at  a  lesser
 rate;  and  the  rate  recommended  by  the
 Railway  Convention  Committee;  9«4,
 has  been  accepted  by  th:  Hevse.  So,
 there  it  no  need  for  any  hurry  abcut  it.
 The  adjustment  can  te  made  by  at  any
 stage.

 Shri  T.  B.  Vittal  Reo  :  May  I  know
 whether  this  element  of  over-capitalisa-
 tion  will  be  finalised  before  the  next  Budget
 Session?

 Shri  Alegesan  :  As  I  said.  I  cannot
 fix  any  time-limit.  As  it  is.  we  are  pro-
 ceeding  on  that  basis,  The  matter  is
 under  discussion  with  the  Finance  Minis-
 try,  where  the  principles  will  be  settled;
 and  thereafter,  we  can  arrive  at  the  exact
 amount  of  over-capitalisation.

 WRITTEN  ANSWERS  TO  QUESTIONS
 Artif’cial  Insemination  Centres

 "1468,  Shri  lbrabim  :  Will  the  Minis-
 ter  of  Food  and  Agriculture  be  pleased
 to  lay  8  statement  on  the  Table  of  the
 House  showing.  :

 (a)  the  number  of  Art'ficial  Insemi-
 nation  Centres  cpened  so  far  for  the  deve
 lopment  of  cattle  in  the  country;
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 (b)  the  number  of  private  centres  which
 have  been  sanctioned  ;

 (c)  the  terms  and  conditions  on  which
 assistance  is  given  to  the  private  centres;
 and

 (d)  the  number  of  centres  which  have
 become  self-sufficient  ?

 The  Minister  of  Food  and  Agri-
 culture  (Shri  A.  P.  Jain)  +  (a)  (143.

 (b)  23.

 (c)  A  statement  is  laid  on  the  Table
 of  the  Lok  Sabha  [See  Appendix  VIII,
 annexure  No.  39].

 (d)  Does  not  arise  as  no  receipts  accrue
 under  this  Scheme.

 Hill  allowances

 *14g7a.  Dr.  Satyawadi:  Will  the
 Minister  of  Railways  be  pleased  to  refer
 to  the  reply  given  to  Starred  Question
 No.  4530  on  the  2§th  March,  49§5  and
 state  :

 (a)  whether  Government  have  since
 taken  any  decision  with  regard  to  in-
 crease  of  Hill  Allowance  to  Railway  em-
 ployees  stationed  at  Simla  and  other  hill
 stations;  and

 (b)  if  so.  the  proposed  increase  in  the
 allowance  ?

 The  Deputy  Minister  of  Railways
 and  Transport  (Shri  Alagesan)  :  (a)
 The  question  referred  to  was  in  respect
 of  places  other  than  Simla  and  Kangra.
 The  answer  is  ‘yes’  as  regards  those
 places.  In  respect  of  Simla.  hill  allow-
 ance  had  been  enhanced  even  carlicr.

 (b)  A  statement  is  placed  on  the  Table
 of  the.  House  showing  increases  saric-
 tioned.  [See  Appendix  VIII,  annexure
 No,  40].

 Export  of  Cattle

 "1473+  Chaudburi  Muhammed  Shaf-
 fee  :  Will  the  Minister  of  Food  and
 Agriculture  be  pleased  to  state

 (a)  whether  it  is  8  fact  that  some  cattle
 have  been  exported  to  Philippines;

 (b)  if  so,  since  when  and  their  number;
 and

 (ce)  the  price  obtained  for  them  ?

 The  Minister  of  Food  and
 4s

 ri-
 culture  (Shri  A.  P.  Tain)  :  (a)  Yes.

 ‘b)  860  heads  from  1947-48  to  1954"
 $5.

 (c)  Rs.  608  lakhs.
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 Railway  Workshop
 "1482.  Shri  K.  P.  Tripathi  :  Will

 the  Minister  of  Railways  be  pleased
 to  state  :

 (a)  whether  facilities  for  the  training
 of  apprentices  are  being  offered  in  Rail-
 way  Workshop  at  Dibrugarh;

 (b)  if  so,  to  how  many;  and

 (c)  if  not,  the  reasons  therefor  ?

 The  Deputy  Minister  of  Railways
 and  Transport  ‘Shri  Alagesan)  :  (a)
 Yes,  for  training  as  skilled  artisans.

 (b)  The  number  depends  on  annual
 requirement.  At  present  there  are  33
 apprentices  under  training,  the  earliest
 batch  belonging  to  1951.

 (c)  Does  not  arise.

 Tankers

 "1483.  Shri  Matthen  :  Will  the  Minis-
 ter  of  Transport  be  pleased  to  state  :

 (a)  whether  Government  have  placed
 orders  for  the  acquisition  of  two  tankers
 for  operation  in  the  Coastal  Trade  and
 if  sc,  with  what  firm;  and

 (b)  whether  it  is  a  fact  that  there  is
 no  provision  for  Indien  tanker  service
 in  the  agreement  with  Oi!  Refineries,
 two  of  which  have  already  started  pro-
 duction  ?

 The  Deputy  ‘Minister  of  Railways
 and  Transport  (Shri  Alagesan)  :  (a)
 No  oiders  have  been  placed  so  far.

 (b)  No.  There  is  prevision  in  the
 retpective  Agreements  for  the  use  of
 Indian  tankets  owned  by  Government
 or  by  a  Shipping  Corporation  ir  which
 Government  hold  the  majority  of  shares.

 Tenancy  act  of  Tripura
 *1484.  Shri  Dasaratha  Deb:  Will

 the  Minister:  of  Food  and  Agriculture
 be  pleased  to  state  the  steps  taken  80
 far  to  reform  the  existing  Tenancy  Act
 of  Tripura?

 The  Minister  of  Food  and  Agri-
 culture  (Shri  A.  P.

 Jain)
 :  A  bill  for

 Tenance  Reforms  is  being  prepared  Ey
 the  State  Government  and  is  likely  to  be
 ready  in  about  a  month.

 Cancer

 *r487.  Shri  M.  Islamuddin  :  Will
 the  Minister  of  Health  be  pleased  to

 state  :
 (a)  the  types  of  Cancer  prevdtent  in

 India;  and
 (b)  the  main  causes  of  Cancer  as  ascer-

 tained  by  experts?
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 The  Minister  of  Health  (Rijkumari
 Amrit  Kaur)  :  (a)  All  types  of  caacer
 kiown  to  medical  science  are  prevalent
 in  India.

 (b)  No  single  specific  cause  of  cancer
 has  so  far  been  isolated  or  confirmed.
 A  large  number  of  agents  producing  irri-
 gation  are  believed  to  be  concerned  with
 the  causation  of  cancer.

 Sleeping  Accommodation
 "1495.  Thakur  Jugal  Kishore  Sinha  :

 Will  the  Minister  of  Railways  be  pleased
 to  state  the  arrangement  made  to  ensure
 that  III  class  passengers  occupying  sleep-
 ing  accommodation  are  not  disturbed at  night  by  other  passengers  at  inter-
 mediate  stations,  encroaching  on  their
 reserved  accommodation?

 The  Deputy  Minister  of  Railways
 and  Transport  (Shri  Alagesan)  :  A
 Special  Travelling.  Ticket  Examiner  is
 deputed  to  attend  to  each  III  class  sleeper
 coich  and  he  sees  to  it  that  only  people
 wh>  have  reserved  sleeping  accommo-
 dation  at  intermediate  stations  get  in  at
 night.

 Fish  Cultivation

 *r497.  Shri  V.  P.
 Ker

 ar  :  Will  the
 Minister  of  Food  and  culture  be
 pleased  to  state  :

 a)  the  estimated  annual  yield  of  fish
 raised  by  artificial  methods  in  India;

 (b)  the  percentage  of  increase  of  the
 annual  yield  of  fish  during  the  First  Five
 Year  Plan;  and

 (c)  whsher  there  are  any  schemes
 urder  coasideration  for  the  Second  Five
 Yeir  Plan  to  intensify  fish  cultivation
 and  if  so,  the  broad  details  thereof?

 The  Minister  of  Food  and  Agri-
 culture  (Shri  A.  P.  Jain)  :

 (a
 to  (c).

 A  statement  is  laid  on  the  Ta  D,  of  the
 Lok  Sabha.  [See  Appendix  VIII,  an-
 nexure  No.  4I].

 Booking  Restrictions

 *rg0z.  Shri  Vallatharas  :  Will  the
 Minister  of  Railways  be  pleased  to
 state  :

 (a)  whether  it  is  a  fact  that  goods  traffic
 for  Midras  and  Trichnopoly  was  not
 being  accepted  at  Delhi  Junction  and
 the  consigiors  were  informed  that  this
 restriction  would  continue  upto  the  Fitis
 and  25th  August,  7955  respectively;

 (b)  if  so,  the  reasons  therefor;
 (९)  the  number  of

 foods
 trains  which

 wererun  between  Delhi  and  the  above
 two  stations  during  the  period  from
 the  roth  August,  to  the  9th  August,
 19553  and
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 (d)  whether  it  is  a  fact  that  there  were
 mo  such  restrictions  on  goods  booking
 before  the  roth  August,  7955  between
 these  stations  ?

 The  Deputy  Minister  of  Railways
 and  Transport  (Shri  Alagesan)  :  (a)
 to  (d).  A  statement  is  placed  on  the  Table
 of  the  Lok  Sabha.  [See  Appendix  VIII,
 annexure  No.  42].

 Payment  of  Wages  Act
 *rg0q4.  Dr.  Satyawadi  :  Will  the

 Minister  of  Labour  be  pleased  to  state  :
 .(a)  whether  it  is  a  fact  that  Govern-

 ment  have  decided  to  amend  the  Pay-
 ment  of  Wages  Act,  3936  to  enable  its

 application
 to  further  categories  of  Labcur;

 ani
 (b)  if  so,  the  new  trades  to  which  this

 Act  is  proposed  to  be  applied?

 The
 peer,

 Minister  of  Labour
 (Shri  Abi  a  (a)  and  (b),  It  is  under
 consideration  to  amend  the  Act  to  enable its  application  to  further  categories  of
 labour.  What  new  trades  should  be
 brou

 ght
 within  the  purview  of  the  Act

 will  decided  short Wy.

 Sugar  Factories  in  Orissa
 *rgo8.  Shri  Sanganna  :  Will  the

 Minister  of  Food  and  Agriculture  be
 pleased  to  refer  to  the  reply  given  to
 starred  question  No.  2302  on  the  16th
 April,  3955  and  stave:

 (a)  whether  it  is  a  fact  that  the  Go-
 vernment  of  Orissa  have  since  recom-
 mended  to  the  Union  Government  the
 cases  of  certain  firms  or  individuals  seek-
 ing  permission  for  the  setting  up  of  sugar
 factories  during  9553

 (b)  if  so,  their  names;  and

 (c)  the  decision  taken  in  the  matter?

 The  Minister  of  Food  and  Agri-
 culture  (Shri  A.  P.  Jam)  :  (a)  Yes.

 (b)  M/s.  Orissa  Agriculture  Industries
 Lid.,  i2,  Lower  Cnitpur  Road,  Cal-
 cutta.

 (c)  The  application  is  pending  for  want
 of  certain  information  from  the  State
 Government.

 Breeding  of  Chigo  Goats

 *zg09.  Shri  Hem  Raj  :  Will  the
 Minister  of  Food  and  Agriculture  be
 pleased  to  state  :

 {a)  whether  the  Punjab  Government
 heve  submitted  any  scheme  for  the  breed-
 ing  of  chigo  goats  in  t!e  Spiti  Scheduled
 Area  of  Punjab;  and
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 (b)  if  so,  che  deci3ion  taken  there-
 on?

 The  Mioister  of  Food  and  Agri-
 culture  (Shri  A.  P.  Jain)  :  (a)  No.

 (b)  Does  not  arise.

 Prawn  Industry

 *rgr0,  Shri  V.  P.  Nayar  :  Will  the
 Minis  er  of  Food  and  Agriculture  be
 pleased  to  state  :

 (a)  Whe  her  Government  have  under
 ceoaiidera.ion  any  scheme  for  the  prawn
 iadasry  for  iaclusion  in  the  Second
 Five  Year  P.an;

 2  the  preseat  yield  of  prawns  by
 ar.ificial  rearing;  and

 (९)  -he  e:  inated  annual  yield  of  the
 vaity  of  prawn  kon  as  ‘M-tape-
 naeus  dobsoni’?

 The  Minister  of  Food  and  Agri-
 culture  (Shri  A.  P.  Jain)  :  (a)  Yes,  en डे

 (0)  About  24,500  tons  of  fresh  prawns.

 (c)  About  77  per  cent.

 Monitoring  Stations

 *ISth.  Sardar  Iqbal  Singh  :  Will
 the  Miaiz.er  of  Communications  be
 pleised  to  refer  to  the  reply  given  to
 s:arred  ques.ion  No.  329  on  the  r4th
 November,  1952,  and  scaie

 (a)  how  many  monitoring  sta‘ions  have
 since  been  opened  in  India  and  where
 they  are  loca.ed;

 (b)  how  many  more  stations  are  pro-

 Posed
 to  be  set  up  in  the  near  future;

 a

 (c)  what  was  the  cost  of  installations
 of  those  stations?

 The  Deputy  Minister  of  Commu-
 nications  (Shri  Raj

 eee  hi
 ४  (e

 Two.  They  are  locaed  at  Delhi  an
 Nagpur.

 (b)  Four.

 (c)  Rs.  96,000.

 Land  Reclamation

 hs  |
 §t2-

 Shri  Radha  Raman  :  Vill
 the  Miais  er  of  Food  and  Agriculture
 be  pleased  to  refer  to  the  reply  given  to
 starred  Question  No.  2669  on  the  28th
 April,

 1955
 and  state  the

 t
 future  pro-

 gramme  Government  for  the  re-

 Samation
 of  waste  land  in  the  coun-

 try
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 The  Minister  of  Food  and  Agri-
 culture  (Shri  A.  P.  Jain)  |  Acco:  bed to  proposals  al  present  under  considera-
 tion,  land  reclamaiion  opera.icns  will
 be  carried  out  by  the  Central  Trecior
 Organisa  ion  durirg  ihe  2nd  Five  Year
 Plan  period  in  U.  P.,  Madhya  Pradesh,
 Madhya  Bharat,  Bhcpal  and  Ass¢m.
 Land  reclamation  is  likely  to  be  carried
 out  in  other  States  also.  The  whole
 matter  is  under  discussion  with  the  State
 Governments  at  present,  and  the  pro-
 posals  have  not  yet  been  finalised.

 Vending  Contracts

 “1513.  Dr.  Satyawadi  :  Will  the
 Minister  of  Railways  be  pleased  to  state:

 (a)  whether  it  is  the  intention  of  Go-
 vernment  to  end.the  duplication  of  the
 vending  contracts  for  the  same  commo-
 dities  or  articles  on  the  same  station;  and

 _(b)  if  so,  the  reason  for  the  continua-
 tion  of  this  practice  so  long,  especiall on

 certisa
 stations  on  the  Northern  Rai.  p

 way

 The  Deputy  Minister  of  Railwa
 and  Transport  (Shri  Alagesan)  :  (a)
 Yes,

 (b)  The  policy  adopted  is  to  allow  the
 existing  contracts  to  continue  and  to
 eliminate  duplication  as  and  when  con-
 tracts  fall  vacant.

 Painless  Delivery

 1514.  Shri  V.  P.  Nayar  :  Will  the
 Minister  of  Health  be  pleased  to  state  :

 (a)  whether  any  investigation  has  been
 on  possibility  of  introduc-

 in  *ainl  ss  delive  y”  ™ettod  in  Mater-
 nity  Hospitals  in  India;  and

 (b)  if
 :

 the  centres  where  this  method
 is  pra

 The  Minister  of  Health  (Rafkumari
 Amrit  Kaur)  :  (a)  and  (b).  A  few  large
 hospitals  in  the  country  have  int  oduced
 the  ‘painless  delivery’  method  on  a  small
 scalc.  Information  as  to  the  names  of
 the  hospitals  etc.  are  not  available.

 The  method  of
 —

 delivery  is
 an  intricate  one  in  which  the  mother  has
 to  be  taught  patiently  the  correct  use  of
 the  process.  In  view  of  the  fact  that
 women  of  child  bearing  age  in  the  country
 are  comperatively  young  and  psycholo-

 cally  are  not  so  much  averse  to  natural
 ivery,  the  field  for  introduction  of  this

 methed  is  very  limited  ?
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 Railway  Concessions

 Sass.
 Shri  T.  8,  Vittal  Rao  :  Will

 the  nister  of  Railways  be  pleased
 to  refer  to  para  No.  60  of  his  speech  on
 the  Railway  Budget  for  1955-56  and
 state  :

 (a)  the  natur>  of  concession  that  will
 be  granted  for  Railway  tra  el  durinz  the
 coning  Dussera  and  Diwali  holidays  ;  and

 (b)  the  period  for  which  this  will  be
 in  force  ?

 The  Deputy  Minister  of  Railways
 and  Transport  (Shri  Alagesan)  :  (a)
 and  (b).  The  matter  is  under  considera-
 tion.

 ta  dem

 ७८१.  ओ  रघुनाथ  सिह  :  क्‍या  रेलवे

 मंत्री  यह  बताने  की  क्वीन  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  २८  मई,

 १६५५४  को  साढ़े  चार  बज  सायंकाल  उत्तर

 रेलवे  की  लखनऊ-फैजाबाद  लूप  लाइन  पर

 सैयदलांपुर  शौर  दरियाबाद  स्टेशनों  के  बीच

 एक  रेलवे  इंजन  पटरी  से  उतर  गया  था  ;

 (ख)  यदि  हां,  तो  दुर्घटना  के  कारण

 क्‍या  हैं;

 (ग)  उस  लाइन  पर  कितने  समय

 के  लिये  यातायात  रुका  रहा  ;  कौर

 (घ)  दुर्घटना  में  राहत  पे  व्यक्तियों

 की  संख्या  क्‍या  है  ?

 रेलवे  तथा  परिवहन  उपमंत्री  (भी
 लोग  to  झलगेशन)  :  (क)  रद मई,
 १६५५  को  दिन  में  लगभग  २  बज  कर  ५२
 मिनट  पर  जब  एक  खाली  इंजन  उत्तर  रेलवे
 की  फैजाबाद-लखनऊ  लूप  लाइन  पर
 दरियाबाद  से  सैदयलानपुर  की  भोर  जा  रहा
 था,  वह  इन  स्टेशनों  के  बीच  पुल  नें०  ४००

 पर  पटरी  से  उतर  गया  |

 (ख)  रेलवे  के  जिन  अफसरों  ने  इस

 दुर्घटना  की  जांच  की  उनका  कहना  है  कि  पुल
 पर  जहां  मरम्मत  का  काम  हो  रहा  था,  पुल
 के  बचाव  के  लिये  खतरे  का  सिगनल  लगा

 हुआ  था,  लेकिन  उसक  करीब  पहुंच  कर  ड्राइ-
 बर  ने  इंजन  को  नहीं  रोका  जिस  वजह  से

 इंजन  पटरी  से  उतर  गया  ।
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 (7)  २८  मई,  १६५५  को  लगभग

 ay  घंटे  तक  इस  लाइन  पर  गाड़ियां  करा

 जा  न  सकी  |

 (घ)  न  कोई  मरा  कौर  न  घायल  हुआ  ?

 National  Highways

 782.  Shri  N.  B.  Chowdhury  :  छा
 the  Minister  of  Transport  be  pleased
 to  lay  a  statement  on  the  Table  of  the
 House  showing  the  details  of  the  Na-
 tional  Highways  existing  at  present  or
 are  being  bui  it  in  the  State  of  West
 Bengal  ?

 The  Deputy  Minister  of  Railways
 and  Transport  (Shri  Alagesan)  :  A
 statement  giving  details  of  the  National
 Highways  in  est  Bengal  is  attached.
 {See  Appendix  VIII,  annexure  No.  43).

 No  new  National  Highway  is  under
 construction  in  West  Bengal  but  all  the
 existing  National  Hig’  ways  are  being
 developed  and,  the  development  works

 iocnde
 also  the  construction  of  missing

 Sugar  Mills

 783.  Shri  D.C.  Sharma:  Will  the
 Minister  of  Food  and  Agriculture  be
 Pleased  to  state  the  number  of  new  sugar mills  which  went  into  production  during
 1954-555  State  -wise  ?

 The  Minister  of  Food  and  Agri- culture  (Shri  A.  P.  Jain)  :  Nil.  A
 statement  showing  the  names  of  the  under-
 takings  to  whom  licences  for  new
 factories  have  been  granted  and  the  period
 by  which  they  are  expected  to  go  into

 Ra
 is  appended.  [See  Appendix

 III,  annexure  No.  44].
 Hindi  Telegrams

 Shri  D.  C.  Sharma  :  Will  the

 se

 of  Communications  be  pleased
 to  ‘gtate  :

 (ay@the  number  and  names-of  stations
 in  Punjab  where  arrangements  have  been
 made  to  receive  and  despatch  telegrams
 in  Hindi;

 (b)  whether  there  is  any  proposal  to
 increase  their  number  especially  in  the
 rural  areas  of  Punjab;  and

 (c)  if  so,  in  how  many  and  where?

 The  Deputy  Minister  of  Commu-
 nications  (Shri  Raj  Bahadur)  :  (a)
 ‘The list

 Tel  in eens  Sane elegrams  ipt
 jane  jab  Postal  Circle  is  placed  on
 the  Table  of  the  Lok  Sabha.

 aad
 Ap-

 pendix  VIII,  annexure  No.  45).
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 (b)  and  (०).  The  service  will  be  extended
 to  rural  areas  when  more_trained  per-
 sonnel  are  available.

 Post-Graduate  Medical  Education

 mcs
 Shri  D.  C.  Sharma  :  Will  the

 ater  of  Health  be  pleased  to  state the  number  of  students  from  Punjab
 who  were  sent  to  U.  S.  A.  by  Govern-
 ment  for  Post  Graduate  Medical  Edu-
 cation  during  the  years  ‘1953-54  and
 ‘1954-55,  ?

 The  Minister  of  Health  mari
 Amrit  Kaur)  :  Nil

 —

 Attendants  and  Conductors

 786.  Shri  D.  C.  Sharma  :  Will  the
 Minister  of  Railways  be  pleased  to
 state

 (a)  the  basic
 Pay

 scale  and  the  dear-
 ness  owed  to  the  Saloon
 and  Air-conditioned  Coach  Attendants
 employed  on  the  Nosthern  Railway;

 (b)  the  total  number  of  attendants  at
 Present  on  the  Northern  Railway  and
 the  number  of  trains  they  attend;

 (c)  their  hours  of  duty;

 (d)  the  number  of  hours  of  d  afte
 ad  they  are  entitled  to  reat?  ad

 ,

 (e)  what  are  the  usual  duty  hours  for a  conductor  ?

 6  SEPTEMBER  955  Written  Answers  4502

 Mobile  Post  Offices

 787.  Shri  Ibrahim  :  Will  the  Minis-
 ter  of  Communications  be  pleased  to
 state  the  expenditure  incurred  on  the
 Urban  Mobile  Post  Offices  wi  in
 Bombay,  Calcutta,  Delhi  and  Nagpur
 during  the  year  1954-55?

 Minister  of  Commu-
 tee  Raj  Bahadur)

 Experditure  d'tring  IQS4 SS

 Bombay
 }

 No  Mobile  Post  Offices
 Calcutta  exist.

 Rs,  II,007-I2-0
 Nagpur  Rs.  9:097-14-0

 Labour  Housing

 788.  Shri  Ibrahim  :  Will  the  Minis-
 ter  of  Labour  be  pleased  to  state  the
 number  of  workers  in  Bihar  Collieries

 a
 been  provided  with  quarters

 480

 The  re  |
 Minister  of  Labour

 (Shri  A  AH)  +  91,056  workers  arc
 reported  to  have  been  provided  with
 accommodation;  further  information  is
 awaited  from  9  collieries  which  will  be
 placed  on  the  Table  of  the  Lok  Sabha
 wh.n  received.

 Accidents

 789.  Shri  Ibrahim  :  Will  the  Minis-
 ter  of  Railways  be  pleased  to  state  :

 (a)  the  number  of  railway  accidents  on
 The  Deputy  Minister  the  Northern  Railway  in  the  years  ‘1953
 eo

 Alagesan)
 6  54  and  1954°553, to  (९),  A  statement

 on  required  .
 ki ormation  is  attached.  [See  (b)  the  number  of  persons  killed  and

 VIII,  annexure  No.  46  injured;  and

 STATEMENT

 1953-54  7954°55
 ~  —  \  ०  .  सह

 Trains
 fi

 Other  Total  Trains  Goods  Other  Total
 carrying  @ains  trains  carrying  trains  trains

 passengers  passn  7678  ५

 D:railments  45  «85  5  205  4  0004  65
 Collections  7  7  I4  5  4  9
 O  hers  iz,  averted  colli-
 sions  rece

 ption
 on  blocked  53  345  7.  375  65  332  «I3-  40

 or  wron }  lines,  partin’ of
 trains,  trai  s  runnin?  into
 road  traffic  at  level  cross-
 ings,  trains  passing  signal
 at  dancer,  fires  in  trai  is
 trains  running  pioper  or
 without  line  |  car.
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 (c)  the  amount  of  compensation  paid?
 The  Deputy  Minister  of

 Raley and  Transport  (Shri  Alagesan)  :  (a)
 94  train  accidents  in  1953-54  and  584

 in  95955
 3  details  by  categories  are  given

 Wi

 (b):  1953-54  1954-55,
 Killed.  53  28
 Injured  (Grievous)  4  42
 Injured  (Minor)  57  38

 TOTAL  7  80

 (०)  953-54—Rs.  46,480]-/-5  954-55—Nil.

 Employment  Exchanges

 790.  Shri  Ibrahim  :  Will  the  Minis-
 ter  of  Labour  be  pleased  to  state  :

 (a)  whether  Employment  Exchanges
 secure  employment  for  skilled  factory
 workers  and  artisans;  and

 (b)  the  professions  for  which  these
 Exchanges  secure  employment  ?

 Th  Mini  £  Labour
 (Shr!  Abid All)  eto  Yes,”

 (b)  Empl
 oyment

 Exchanges  register  all
 categories  of  applicants  and  place  them
 in  employment  when  suitable  vacancies
 are  notified.

 Health  Centres

 791.  Shri  Krishnacharya  Joshi  :  Will
 the  Minister  of  Health  be  pleased  to
 state  the  number  of  Health  Centres

 apace
 ander  the  Revised  Five  Year

 Plan  in  the  National  Extension  Service
 Development  Blocks,  State-wise  ?

 The  Minister  of  Health  (Rajkumari
 Amrit  Kaur)  :  A  statement  is  laid  on
 the  Table  of  the  Lok  Sabha.  [See  Ap-
 pendix  VIII,  annexure  No.  47].

 Deep-Sea  Fishing

 792.  Shri  S.  C.  Samanta  :  Will  the
 Minister  of  Food  and  Agriculture  be
 pleased  to  state  the  number  of  ns
 who  have  been  trained  up-to-  date.  in

 the
 Japanese

 method  of  deep-sea  fish-
 ing

 The  Minister  of  Food  and  Agri-
 culture  (Shri  A.  P.  Jain)  :  8  Officers
 and  r4  members  of  crew.

 Employment  Exchanges

 19  Shri  Sivamurthi  Swami!  :  Will
 the  Minister  of  Labour  be  pleased  to
 state  the  number  of  persons  registered
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 by  the  Employment  Exchanges  in  the
 country  since  the  ‘gist  January,  I955  ?

 The  Minister  of  Labour  (Shri
 Khandubhai  Desai)  :

 898.6)  Persons were  registered  by  Employment
 from  the  rst  January,  7955  to  the  ३8
 July,  ‘1955.

 firey  मरण

 wee,  सेठ  गोविन्द  बॉस:  बया  स्वास्थ्य  मंत्री

 यह  बताने  की  कृपा  करेंगी  कि  RUN
 में  एक  वर्ष  से  कम  उम्र  के  बच्चों  की  दि
 मरण  दर  (प्रति  हजार)  कितनी  थी  ?

 स्वास्थ्य  मंत्री  (राजकुमारी  अमृत  कौर )  :

 १६५४-५५  के  बारे  में  आवश्यक  सूचना
 मौजूद  नहीं  है  क्‍यों  कि  यह  राज्य  सरकारों
 से  मांगी  जानी  है  अर  भारत  के  जन्म-मरण
 के  आंकड़ों  को  इकट्ठा  करने  में  कम  से  कम
 दो  तीन  वर्ष  लग  जाते  है  ।

 जन्म-मरण  के  मांकड़  जिन  में  बच्चों  की
 मौत  की  संख्या  भी  शामिल  है  भ्रमजाल
 तारीखी  साल  के  मुताबिक  रखे  जाते  है  न
 कि  माली  साल  के  मुताबिक  और  डायरेक्टोरेट
 जनरल  आफ  हेल्‍थ  स्विस  भ्र पनी  वार्षिक
 रिपोर्ट  के  एक  भाग  के  रूप  में  इनकों  छापता

 है  ।  सब  से  बाद  की  रिपोर्ट  में,  जो  मौजूद
 है,  १६५०  तक के  भ्रांकड़े  दिये  गये  है।  बच्चों

 की  मौत  के  बारे  में  आंकड़े  रिपोर्ट  के  पृष्ठ
 २२-२५  पर  हैं,  जिसकी  एक  कापी  सभा  की
 मेज़  पर  रख  दी  गई  है  ।

 Rolling  Stock

 795.  Pandit  D.  N.  Tiwary  :  Will
 the  ‘Minister  of  Railways  be  pleased
 to  refer  to  the  reply  given  to  Starred
 Question  No.  692  on  the  roth  March,
 795६5  and  state  the  total  payment  mad.
 or  proposed  to  be  made  to  Pakistan  प्रा
 June,  7955  for  the  wagons  and  engines
 borrowed  from  them  ?  .

 The  Deputy  Minister  of  Railwa
 and  T:  at  (Shri  Alagesan):  The
 amount  vor  bit ire  oa  wales  00d  ae pto  30I6/55  works out  to  Rs. 7
 and  fay  uae  to  be  paid  to  Pakistan  "helt
 way.
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 मीन  क्षेत्र  (फिशरीज)  गबेषरता  केन्द्र

 weg.  श्री  अमर  सिह  डामर  :  क्‍या

 ew  और  क्वि  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  भारत  में  इस  समय  कितने  मीन

 क्षेत्र  गवेषणा  केन्द्र  हैं  ;

 (ख)  दिसम्बर,  १६५४  तक  उन्होंने
 क्या  प्रगति  की  ;  ‘

 (7)  केन्द्रीय  सरकार  द्वारा  इन  केन्द्रों
 को  कितनी  वित्तीय  सहायता  दी  गई,  और

 उस  सहायता  के  फलस्वरूप  मछली  के  उत्पादन
 का  विकास  करने  के  लिये  बया  कार्यवाही  की

 गई  ;  कौर

 (घ)  १६५४  में  कुल  कितने  टन  मछली

 पकड़ी  गई,  और  १६५५-५६  में  अभी  तक

 कितनी  मछलियां  गश्लौसतन  प्रति  मास  पकड़ी
 गई  ?

 ara  तथा  क्ष  मंत्री  (बनी  qo  do

 लेन)  :  (क)  कौर  (ख)।  माननीय  सदस्य

 महोदय  का  ध्यान  फिशरी  रिसर्च  कमेटी
 की  रिपोर्ट  की  ओर  दिलाया  जाता  है  जिसकी

 एक  कापी  सभा  की  लाइप्नरी  में  मौजूद  है

 यह  रिपोर्ट  भ्रमित  १६५४  में  प्रकाशित  की  गई
 थी,  जब  से  दिसम्बर,  १६५४  तक  कोई  खास

 बढ़ोत्तरो  नहीं  हुई  ।

 (ग)  खाद्य  तथा  कृषि  मंत्रालय  द्वारा

 कोई  वित्तीय  सहायता  नहीं  दी  गई  ।

 (घ)  १६५४  में  अन्दाजन  कुल
 5,%S,000  टन  मछली  पकड़ी  गई ।  aX

 ५६  के  झांकने  भ्र भी  मालूम  नहीं  हैं  ।

 Passenger  Amenities

 Shri  A.  K.  Gopalan  :  Will  the
 Magister  Railways  be  ices  to
 state  :

 (a)  whether  it  is  a  fact  that  in  the  through
 Third  Class  coaches  from  Bangalore  to
 Delhi,  no  wash  basins  have  been  pro-
 vided;  and i
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 (b)  if  so,  the  reasons  therefor  ?

 The  Deputy  Minister  of  Railwa

 _
 Transport  (Shri  Alagesan)  :  a)

 (b)  Awaiting  the  supply  of  wash  basins.

 हैदराबाद  में  डाकघर

 ७६८.  श्री  कृष्णाजार्य  जोशी  :  क्‍या
 संचार  मंत्री  यह  बताने  की  कृपा  करेंगे  कि:

 (क)  हैदराबाद  में  अभी  कितने  मुख्य
 डाकघर  हैं  ;  कौर

 (ख)  वहां  पर  कितने  शाखा  डाकघर

 हैं?

 संचार  उपमंत्री  (भी  राज  बहादुर)  :

 (क)  ३०  जून  ,  १६५५४  को  (९१३  थे  1

 (ख)  ३०  जून,  १६५५  को  २६७६  थे।

 Recruitment  by  Railway  Service
 Commissions

 19.  Pandit  D.  N.  Tiwary  :  Will
 the  Minister  of  Railways  be  pleased
 to  state  the  number  of  persons  recrui  ed
 by  the  Railway  Service  Commissions
 at  Calcutta  and  Allahabad  in  3954  and
 I955,  separately  ?

 The  Dep  Minister  of  a
 and  Transport  (Shri  ean)  :  c
 number  of

 Aerie
 recruited  by  the  Cal-

 cutta  and  ba  ice  Commissions
 is  as  under:

 Calcutta  Allahabad
 Year  Service  Service

 Commis-  Commis-
 sion  sion

 ‘1953-54.  «  6,424  I,587
 1954-55  «  $1956  6,226

 Note:—Figures  pertaining  to  calendar
 years  are  not  maintained

 Shipping  Staff

 800.  Shri  H.  N.  Mukerjee  :  Will  the
 Minister  of  Transport  be  pleased  to

 state

 @
 whether  it  is  a  fact  that  the  accom-

 modation  for  officers  and  men  in  most
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 of  the  ships  with  the  Indian  flag  is  un-
 atisfactory;

 (b)  whether  it  is  also  a  fact  that  cold
 storage  do  not  usually  exist;

 (c)  whether  it  is  also  a  fact  that  ships
 plying  in  Indian  waters  have  fittings
 unsuited  to  tropical  climates;  and

 (d)  whether  his  attention  has  been
 drawn  to  representations  by  such  em-
 ployees  regarding  lack  of  security  of
 service  on  board  and  also  regarding  lack
 of  recreational  and  pther  facili ities  at  sea
 and  at  port  ?

 The  Deputy  Minister  of  Railwa
 and  Transport  (Shri  Alagesan)  :  i) to  (०).  No.

 (d)  No  such  representation  has  been
 received  by  Government.  Service  in  the
 majority  of  Indian.  Shipping  Companies
 is  no  less  secure  than  in  any  other  com-
 mercial  profession  and  adequate  recrea-
 tional  facilities  are  available  for  seaman
 at  sea  and  at  port.

 Theft  in  Railway  Godowns

 Sox.  Shri  C.  R.  Chowdary  :  Will
 the  Minister  of  Railemys  be  pleased
 to  state  the  number  of  persons  arrested
 in  August,

 7955
 in  connection  with

 the  theft  of  articles  in  the  railway  go-
 down  at  Amritsar

 The  Deputy  Minister  of  Railwa
 and  Transport  (Shri  Alagesan)  :  Foun,

 Departmental  Catering

 802.  Shri  Gadilin
 9  =

 Gowd  :  Will
 the  Minister  of  ys  be  pleased
 to  state  :

 (a)  ths  names  of  the  Railway  routes
 on  which  the  departmental  catering  is
 mn

 youve
 on  the  Southern  Railways  ;

 (b)  whether  the  Alagesan  Committee
 has  suggested  any  changes  in  this  system
 of  catering  ?

 The  Deputy  Minister  of.  Railwa
 and  Transport  (Shri  Alagesan)  :  &
 Madras-Waltair.

 Madras—Bangsie adras—  re.
 Madras  Egmore-Madura.
 Trichinopoly—Dhanushkodi.
 Poona— “Hubli—Guntakal-—Bezwede.
 Guntakal—Bangalore.
 Jalarpet—Coimbatore

 tb)  No
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 Post  Offices  in  Purnea  District
 803.  Shri  M.  Islamuddin  :  will  the

 Minister  of  ,;Commun  cations  be  pleased
 to  State  ;

 (a)  the  number  of  post  offices  in  the
 district  of  purnea  in  7947  and  the  irnum-
 ber  at  present;  and
 (b)  the  steps  which  Government  have

 taken  to  increase  the  frequency  of  ser-
 vice  in  the  rural  areas  of  Purnea  ?

 The
 Deputy

 Minister  of  Commu-
 nications  (Shri  Raj  Bahadur)  :  (a) 07  on  3I-3-47  (including  77  combin
 Offices)  and

 273
 on  3I-3-55  (including

 I§  combined  offices),
 (b)  363  post  offices  have  been  opened

 which  have  shortened  the  delivery  juris-
 diction  of  existing  post  offices  and  thereby
 increased  the  frequency  of  service  in  rural
 areas  of  Purnea  District.

 रेलवे  द्वारा  लगाई  हुई  प्‌  जी

 ८०४.  श्री  के०  सी०  सोनिया  :  क्‍या

 क्लब  मंत्री  यह  बताने  की  कपा  करेंगे  कि  :

 (क)  RELHRKE  में  रेलवे  किन-
 किन  राज्यों  के  सड़क  परिवहन  उपक्रमों
 में  नई  गजी  लगा  रही  है  ;  कौर

 (ख)  RENT  में  इत  सड़क  सेवायों
 से  रेलवे  को  कितना  वास्तविक  लाभ  हुमा  ?

 रेलवे  तथा  परिवहन  उपमंत्री  थी  होग

 to  प्रमोशन)  :  (क)  १६५५-५६  में
 राज्यों  के  सड़क-यातायात  उपक्रमों  (State
 Road  transport  undertakings)
 में  वही  पूंजी  लगाने  के  बारे  में  अभी  कोई  पक्का

 फैसला  नहीं  किया  गया  है  ।

 (ल)  इसकी  सूचना  श्रमी  नहीं  मिली

 है  1

 Ticketless  Travellers
 Shri  H.  G.  Vaishnav  :  Will  the

 Mini ster  of  Railways  be  pleased  to
 state  the  number  of  ticketless  travel-
 lera  detected  on  the  Central  Railways
 during  7954-55  ?

 The  Deputy  Minister  of  Railways
 and

 टगण
 (Shri  Alagesan)  :

 5179209.
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 Public  Call  Offices

 806.  Shri  T.  Subrahmanyam  :  Will
 the  Minister  of  Communications  be
 pleased  to  state  :

 (a)  the  number  of  Public  Call  Offices
 to  be  opened  in  the  rural  areas  of  Mysore
 State  in  1955-565  and

 (b)  the  names  of  the  places  in  Rel-
 lary  District  where  Public  Call  Offi-
 ces  will  be  installed  during  the  above
 period  ?

 The  Deputy  Minister  of  Commu-
 nications  (Shri  Raj  Bahadur)  :  (a)
 Nil  (8  proposals  already  sanctioned  relate
 to  urban  places).

 (b)  Certain  proposals  for  o|
 pening

 Pub-
 lic  Call  Offices  in  Bellary  District  are
 under  examination.  The  names  of  the
 Public  Call  Offices  which  are  likely  to
 be  opened  during  the  current  year  would
 be  known  after  these  proposals  are  fina-
 lised.

 Purchase  of  Aircrafts

 807.  Sardar  Iqbal  Singh  :  Will  the
 Minister  of  Communications  be  pleased
 to  state  :

 (a)  the  names  of  countries  from  where
 the  purchases  of  aircrafts  have  been  made
 for  the  two  Air  Lines  Corporations
 during  ‘1954-55  and  1955-56  so  far;

 (b)  the  basis  on  which  their  selection
 was  made  and  prices  settled;

 (c)  the  names  of  the  aircrafts  pur-
 tJ

 fd)  the  total  number  of  orders  placed
 for  the  purchase  of  aircrafts  to  be  deli-
 vered  in  the  next  year;  and

 (९)  the  programme  of  their  delivery?

 The  Deputy  Minister  of  Commu-
 nications  (Shri  Raj  Bahadur)-:  (a)
 United  States  of  America  and  the  United
 Kingdom.

 (b)  Super  Constellation  aircraft  for  the
 Air  India  International  and  Skymaster
 aircraft  for  the  Indian  Airlines  Cor-
 poration  were  selected  as  the  most  suit-
 able  type  having  regard  to  the  character
 of  the  fleet  already  in  operation  and  on
 considerations  of  technical  performance
 economics  of  operation  and  traffic

 ae
 uire-

 ments.  In  the  case  of  the  Air  India
 International  the  need  for  maintaining their  competitive  position  vis-a-vis  other
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 international  airlines  was  also  taken  into
 consideration.  The  Herons  were  selected
 for  the  Indian  Airlines

 Corpo
 ration  as

 the  most  suitable  type  available  for  deve-
 loping  feeder  routes

 a
 their  four-

 engi
 ine  configuration  ring  a  greater

 ety  factor.
 ane

 2.  The  basis  of  price  in  the  case  of
 Super  Constellations  and  the  Herons

 “was  the  manufacturers’  world-wide  stand-
 ard  price  list.  Skymasters  being  no
 longer  manufactured  they  are  being  pur-
 chased  second-hand  after  obtaining  seve-

 ‘ral  quotations.

 (c)  2
 Super

 Constellations,  Model
 7049-C,  ३  Super  Constellations,
 Model  049-E,  for  the  Air  India  Inter-
 national  and  3  Skymasters  and  8  Herons
 for  the  Indian  Airlines  Corporatoion.

 (9)  and  (ce).  Orders  have  been  placed for  Super  Constellation  Model  1049-G
 expected  to  be  delivered  in  June,  1956,

 नलकूप  (ट्यूब  बेल)

 coc.  भी  नल  प्रभाकर  :  क्‍या  लाश
 और  कृषि  मंत्री  यह  बताने  की  कृपा  करेंगे

 कि  :

 (क)  नल  कपों  के  बनाने  के  लिये

 १६५४-५५  में  दिल्ली  राज्य  सरकार  को

 कितनी  राशि  दी  गई  ;  और

 (ख)  कभी  तक  कितने  नलकूप  बनाये
 गये  हैं  ?

 wer  तथा  कृषि  मंत्री  (श्री  ए०  पी०

 लेन)  :  (क)  तथा  (ख).  १६५४-५४  में

 दिल्‍ली  राज्य  के  अधिक  भ्रमण  उपायो  प्रोग्राम

 में  नल  कूचों  को  बनाने  के  लिये  ६  लाख  रुपये
 का  कर्ज  मंजूर  किया  गया  था  t  लेकिन  वह
 रकम  वास्तव  में  काम  में  नहीं  लाई  गई  ।

 Allocation  of  Rakes

 809.  Shri
 Deogam

 m  :  Will  the  Minis-
 ter  of  -Railways  pleased  to  state  :

 (a)  the  number  of  trains  (Rakes),  the

 Raley!
 proposes  to  allot  for  Ore  traffic

 to  tta  port  during  the  remaining
 period  of  79555
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 b)  the  proposed  allocation  of  Rakes
 out  se  the’  total  allotmertt  to  be  given
 for  Ore  traffic  at  :

 (i)  Barbil-Noamudi-Barajamda  areas;

 (ii)  Badampahar-Kuldiha  area;

 (iii)
 Xeonjhar-Jaipur

 Road  stations;
 an

 (c)  names  of  mines-owners  whose  Ores
 are  moved  from  each  of  these  above-
 mentioned  areas  ?

 The  Deputy  Minister  of  Railways
 and  7  rt  (Shri  Alagesan)  :  (a)
 This  will  der lepend  on  day-to-day  wagon

 tion  obtaining  in.the  area  and  no
 Pate  forecast  is  possible,  but  the  target

 is  given  in  reply  to  item  (b).

 (0)  (i)  and  (ii),  The  target  for  Ore  traffic
 for

 re
 from  Barajamda  area  including

 Barabil  and  Noamundi,  is  three  rakes
 daily  which  is  likely  to  be  reduced  to  one
 when  the  doubling  of  Barajamda  and
 Rajkharswan  is  taken  in  hand  from  about
 Ist  November.  The  proporation  of
 allotment  between  the  two  areas  will
 depend  on  traffic  offering  subject  to  *ro-
 प्रा  allotment  to  individual  despatchers
 in  both  the  areas.

 (b)  (iii)  Allotment  of  wagons  at  Jajpur-
 Keonjhar  Road  is  subject  to  day-to-day
 operating  position  and  availability  of
 empty  wagons  and  subject  to  a  maximum
 daily  loading  of  20  wagons  which  is  the
 siding  capacity.

 (c)  Information  separately  in  respect  of
 names  of  mine-owners  whose  ores  are
 moved  from  each  of  the  areas  in  question,
 is  not  readily  available.  However,  a  state-
 ment  showing  the  names  of  mine-owners
 to  whom  export  quotas  for  movement  of
 iron  and  manganese  ores  for  shipment
 through  the  Icutta  port  during  the
 period  from

 January
 to  June,  ‘19$55  were

 en
 by  Ministry  of  Commerce  &

 ndustry,  is  attached  herewith.  [See  Ap-
 pendix  VIII,  annexure  No.  48).

 Hamirpur  Public  Call  Office

 8r0.  Shri  Hem  Raj  :  Will  the  Minis-
 ter  of  Communications  be  pleased  to
 state  t

 (a)  whether  Government  have  received
 any  representation  for  the  setting  up  of
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 Public  Call  Office  at  Hamirpur  in
 Punjab;  and

 (b)  if  so,  the  decision  taken  thereon?

 The
 ag  at

 Minister  of  Commu-

 ork  5  Ral
 Bahadur)  :

 ७) O03  but  the  proposal  =
 ready  been  sanctioned.  ’

 Ticketless  Travelling

 8r2.  Sardar  Iqbal  Singh  :  Will  the
 Minister  of  Railways  be  pleased  to
 state  :

 (a)  whether  ticketless  travelling  is  on
 the  increase  or  decrease  on  the  Rail-
 ways;

 (b)  the  estimated  loss  on  account  of
 these  passengers  in  the  years  I954-55
 and  1955-56  so  far;  and

 (c)  the  amount  of  excess  fare  and  penalty
 realised  from  these  travellers  in  the  years
 1954-55  and  1955-56  so  far

 The  Deputy  Minister  of  Railways
 and  Transport  (Shri

 —
 )  2  (a)

 It  is  not  possible  to  say  whether  there
 has  been  an  increase  or  decrease  in  tickct-
 less  travelling  on  Railways,  as  the  number
 of  ticketless  travellers  who  remain  un-
 detected  is  not  susceptible  of  compu-
 tation.

 The  number  of  passengers  detected
 travelling  without  tickets  during  the  years
 I952-53,  ‘53-545  1954-55  and  first  three
 months  of  1955-56  are,  however,  fur-
 nished  below  डैना

 ‘1952-53,  84,15,088
 1953-54  69,57,255
 ‘1954-55,  75:86,808

 17,87,064

 (b)  It  is  not  possible  to  make  an  accu-
 rate  estimate  of  the  loss  to  the  Railways
 on  account  of  ticketless  travelling.

 (०)

 (Upto  30th  June).

 1954-55  Rs,

 (i)  Excess  fare  1,28,53,999
 (ii)  Penalty  हे  नि  26,40,119

 1955-56  (Upto  joth  June)

 (i)  Excess  fare.  +  35,98,475
 (ii)  Penalty  §,83,60
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 Sugar  Factories  in.  West  Bengal

 813.  Shrimati  Da  Palchoudhury  :
 Will  the  Minister  of  Food  and  Agri-
 culture  be  pleased  to  state  4

 (a)  the  .total  number  of  sugar  factories
 which  exist  in  West  Bengal;.

 (b)  the  places  of  their  location;

 (c)  their  total  annual  output;  and

 (d)  the  a  erage  annual  consumption
 of  sugar  in  West  Bengal  ?

 Written.  Answers  4574

 The  Minister  of  Food  and  Agri-
 culture  (Shri  A.  P.  Jain)  :  (a)  Two.

 (b)  (i)  Plassey,  District  Nadia,

 (ii)  Beldanga,  District  Murshidabed.

 (c)  The  total  production  of  the  factory
 at  Plassey  was  9.467  tons  during  954°
 55.  Beldanga  factory  is  not  in  production
 since  1947-48  and  is  under  litigation. The  Calcutta  High  Court  has  recently
 passed  orders  on  a  move  by  the  Official
 Receiver  for  the  sale  of  the  factory.

 (d)  About  22  lakh  tons.

 NOTE  Vide  footnote  below  Col.  4479.
 “The  original  reply  by  the  Minister  reads  as  follows:  eee ee  (2)  Government  of  Bombay.

 They  did  not  imiport'  castt



 CONTENTS

 (Vol.  V,  Nos.  22  to  40,  dated  22700  August  to  36th  September,  955)

 MONDAY,  22ND  AUGUST,  I955—  CoLUMAs

 Oral  Answers  to  Questions—

 Starred  Questions  Nos.  977,  978,  981,  983,  984,  986,  988  to  992
 9944  to  996,  999  to  I00I,  ‘1003,  ‘1004,  7008  to  I0I0,  985,  I005  and
 I007  नि  393I—60

 ह  Short  Notice  Question  No.  7.]  3960  —63
 Written  Answers  to  Questions—

 Starred  Questions  Nos.  976,  979,  980,  982,  987,  993,  997,  998,
 rooz  and  I  .  न  न  हि  .  °3963—68

 Unstarred  Questions  Nos.  ‘514 to  ‘534.  .  द  .  :  3968—76

 TusspaY,  23RD  AUGUST,  955—

 Oral  Answers  to  Questions—
 Starred  Questions  Nos.  ‘1013,  1015,  I0I7,  7079  to  I02I,I024  to  1028,

 IOZO,  ‘1031,  ‘1032,  7034  to  1036,  ‘1038,  IogI  to  ‘1046,  ‘1048,  7049
 7053  and  7054  to  I056.  :  .  .  .  न  न  .  3977—4007

 Written  Answers  to  Questions—

 Starred  Questions  Nos.  I0I%,  ‘1012,  704  1016,  Ir0%8,  I022,  ‘1023,
 ‘1049,  ‘1033;  ‘1037,  1039,  To¢o,  ‘1047,  ‘T0§0,  ‘TOSI,  7053  and  7057
 to  r064.  नि  वि  न  (4007—16.

 Unstarred  Questions  Nos.  535  to  563.  :  है  +  (4016—28

 WEDNESDAY,  24TH  AUGUST,  I955—

 Oral  Answers  to  Questions—
 Starred  Questions  Nos.  1065,  1066,  I068  to  I072,  7074  ‘1075,  ‘1079,

 rr02  to r08!,
 7083

 »  ‘1085,  7089  to  I09I,  093  toI095,  r098to  ‘TIOO,
 ‘I108.  7  :  $  .  +  :  +  4029—62 Ir06

 Written  Answers  to  Questions—
 Starred  Questions  Nos.  1067,

 I08  1088,  ‘Tog2,  I096,  I097,

 Unstarred  Questions  Nos.  564  to  584  and  586  to  604.

 THURSDAY,  25TH  AUGUST,  I955—
 Oral  Answers  to  Questions—

 Starred  Questions  Nos.  rz2q,  ‘1125;  I%29,  II3I,  I%32,  II3$)  7737  to  I39,
 II4I,

 4s
 to  77479  I%49,  II§0,  ‘11§2,  II§4  to  95  é  I§8,  I333,

 1126,  ‘1148,  I%44,  7753  and  11g}.  .  .  +  4995 —4123,
 Short  Notice  Question  No.  8.  न  4124—25

 Written  Answers  to  Questions—
 Starred  Questions  Nos,  ‘1127,  1128,  I730,  I434,  1136,  I240,  1142,  7743 and  rI5I.  .  हे  .  नि  a  »  4I25—28
 Unstarred  Questions  Nos.  605  to  618.  न  नि  «  4128—34

 (i)

 I073,  I076to  1078,  r080,  r082,  r084,
 IIOI,  Ii07  and  I309  to  ‘1123.  4062—74

 +  4074-94



 Friday,  26TH  AUGUST  I955—  CoLUMNS

 Oral  Answer  to  Question—
 Starred  Questions  Nos.  7759

 ie  ag  164,  प्र,  oe  tg  me ‘TI173,  II7  ‘1178,  I8i,  II  IIB5,  ‘1189;  TI90,  >
 and  496.

 7
 द  हि

 .
 an  .  .  न  >  =  4135—64

 Correction  of  Answer  to  S.Q.  7764  7  .  नि  न  न  4I6I

 Written  Answers  to  Questions=
 Starred  Questions  Nos.  1162,  1163,  ‘1165,  ‘1166,  II69,  II72,  II74,  ‘1176,

 W7,  ‘1I795  1180,  1182,  1183,  7786  to  ‘1188,  II9I  to  ‘1193,  an
 TI97  to  I203  «eee  HESS

 Unstarred  Questions  Nos.  679  to  636,  «  .  :  .  .  क  4175—82

 TUESDAY,  30TH  AUGUST,  I955—

 Oral  Answers  to  Qusetions—

 Sarted  Questions  Nos.  7204  to  I206,  I2II,  I2I2,  I2I4  to  1216;  I22I,
 7224  ‘1228,  I23I,  ‘1232,  7234  to  7239  and  I24I.  .  .  47893—-42I4

 Written  Answers  to  Questions—

 Started  Questions  Nos.  7307  to  r2I0,  1213,  I2I7  to  ‘1220, 1222,  ‘1223,
 I229,  ‘1230,  1233),  ‘1249,  and  I242  to  I254.  «  42I4—25

 Started  Questions  Nos.  637  to  668.  :  वि

 WEDNESDAY,  3I8T  AUGUST,  I955—
 Oral  Answers  to  Questions=

 Starred  Questions  Nos.  25§,  1256,  32§8,  262  to  1264,  1266,
 3268  to  I270,  (1272)  7274  to  I277,  7279  to  1283,  3288  to  I920,

 +  (4225-40

 I292,  I293,  I295  to  I299,  I30I,  and  7302  (4241—71

 Written  Answers  to  Questions—
 Starred  Questions  Nos.  ‘1257,  7259  to  I26%,  1265,  1267,  I27%,

 ‘1273,  1278,  7284  to  1287,  I29I,  I294  and  I300.  tt  :  ‘427176.

 Unstarred  Questions  Nos.  669  to  679.  4276—B80

 THURSDAY,  IST  SEPTEMBER,  ‘1955—
 Oral  Answers  to  Questions—
 Starred  Questions  Nos.  1303,  1306,  ‘1307,  1309,  7370  to  I3I2,  3I5,

 1317,  ‘1318,  ‘1320,  7322  to  I324,  I326  to  ‘1330,  I34T,  I33I,
 7333  7335  to  1337)  734०  and  ‘1342.  *  428I—43I0

 Whitten  Answers  to  Questions—
 Starred  Questions  Nos.  ‘1394,  +1305,  1308,  ‘1313,  7374  ‘1316,  ‘1319,

 ‘1321,  ‘1325;  7334  1338,  7339  amd  7343  to  ‘1345.  43lI—I6
 Starred  Questions  Nos.  680  to  7or.  7  4316—24,

 FRIDAY,  2ND  SEPTEMBER  7955
 Oral  Answers  to  Questions—

 Sterred  Questions  Nos.  7346  to  ‘1355.  7359  to  1362,  1364,  13655  7367  to  ‘1374,
 1376,  7373  to  7383  and  338  4325—57

 Short  Notice  Question  No.  9.  मु  so  4357
 Written  Answers  to  Questions—

 Starred  Questions  Nos.  4356  to  1358,  1363,  7366,  1377)  7384,  1385,  7387
 to  397  4358—62

 Unstarred  Question  Nos.  702  to  740  2  4363—80



 (iii)

 SATURDAY,  3rd  SEPTEMBER,  I955—  CoLUMNS
 Oral  Answers  to  Questions—

 Starred  Questions  Nos.  1394,  ‘1403,  73
 4

 to  1397)  7399  1400,  74०4  to
 I407,  7409  T4I0,  I4I3,  I44,  7476,  I4I8,  [4T9,  1423,  7424  74235  to
 1428,  7430  7393  and  I4I2.  +.  438I—4409

 Written  Answers  to  Questions—
 Starred  Questions  No.  1398,  ‘1391;  ‘1401,  I402,  ‘1408,  IqiI,  I4rs,

 ‘1421,  ‘1422,  1425)  ‘1429  and  I43!.  4409—1 4 4
 Unstarred  Questions  Nos.  747  to  753.  4414—18 8

 MONDAY,  STH  SEPTEMBER,  I955—
 Oral  Answers  to  Questions—

 Starred  Questions  No3.  1433,  1436,1437)  ‘1440,  ‘1441.1443,  1444,  1447,  448.2450
 td  1453)  ‘1455s  1456.  1458,  4§9,I46I.7464.3¢34.7446  ardi4q9.  द  44T9—42

 Written  Answers  to  Questions—

 Starred  Questions  Nos.  r432,2434,  ‘1435,  ‘14395  1442  1445,  ‘1454,  14575  1460,
 1462,  7463  and  I465.  .4442—46

 Unstarred  Questions  Nos.  754  to  780.  4442—58

 TUESDAY,  6TH  SEPTEMBER,  I955—

 Oral  Answers  to  Questions—
 Starred  Questions Nos.  1466  1467,  7469 to  47I.  474  t0  48I,  1485,  1486  7488

 101494,1496  7498  to  I§00,  I§02,  503  and  I§0StoT507,—.  4459-—92

 Written  Answers  to  Questions—

 Starred  Questions  Nos,  1468  I472,  ‘14735  1482,  1483,  1484,  487  14955
 1497)  I§0%,7§04  and  Tso8torsrs.  .°  4492—99

 Unstarred  Questions  Nos,  787  to  8ro0,  32  and  883  ‘44994514

 WEDNESDAY,  7TH  SEPTEMBER,  795  ९--
 Oral  Answers  to  Questions—

 Starred  Questions  Nos,  7§36  to  4§22,  I§24  to  I§27,  ‘15475  7528  to  ‘1§33,
 ‘1536.  I537  and  I539TOI§45  455—45

 Written  Answers  to  Questions—

 Starred  Questions Nos.  7523,5§34,535,I538,I546  and  548  to5s4  4546—49
 Unstarred  Questions  Nos.824  to  823  :  4549-56

 THURSDAY,  8TH  SEPTEMBER,  I955—
 Oral  Answers  to  Questions—

 Starred  Questions  Nos.  ‘1555s  1556,  I558  tq  1560,  7562  to  I§66,  1568,
 ‘1§70,  571s  7573  to  1576,  7578  to  1583,  1585,  I587  to  1589,  I59I  and  3592  ‘455790

 Written  Answers  to  Questions—
 Starred  Questions  Nos.  ‘S57,

 dg6t,
 1567,  1569,  3§72  ‘1577,  £584,

 1586,  I590  and  7594  toIsg96.  .  :  .  :  +  4590-95
 Unstarred  Questions  Nos.  824  to  84I.  4595—4604



 (iv)

 Frtoay,  93  SEPTEMBER,  955  CoLUMNS

 Oral  Answers  to  Questions—
 Starred  Questions  Nos.  OT  1598.  7600  to  I606,  I6:0  to  I63,

 I63§,  I620,  I622  to  I62§,  7627  to  1630,  I632  to  7639  and  r64I.  4605—38

 Written  Answers  to  Questions=
 Starred  Questions  Nos.  ‘1599,  607  to  I609,  I6I4,  I626,  1618,

 1619,  I62I,  I626,  1631,  I640  and  ‘1642  to  ‘1653.  1  463848
 Unstarred  Questions  ton  848  to  874.  4648—64

 MONDAY,  I2TH  SEPTEMBER,  I955—

 Oral  Answers  to  Questions—

 Starred  Questions  Nos.  3654  to  1657,  266I,
 1663,

 1666,  I667,  I669,  I67I,
 1673,  1675,  7677  to  I680,  I682,  I684,  1685,  7668  and  1659.  4665-~88

 Written  Answers  to  Questions—

 Starred  Questions  Nos.  1658,  1660,  1662,  1664,  1665,  I670,  1674,  7674  1676,
 1681,  3683  and  3886  to  ‘1688,  4689—94

 Unstarred  Questions  Nos.  875  to  884.  4694—98

 TUsspay,  .3th  SEPTEMBER,  I955—
 Written  Answers  to  Questions  —

 Starred  Questions  Nos.  2689  to  1718  .  .  .  *  .  .  4699—4710
 Unstarred  Questions  Nos.  885  to  902  ,  904  and  905  नि  न  :  न  47I—22

 WEDNESDAY,  I4TH  SEPTEMBER,  I955—

 Written  Answers  to  Questions—

 Starred  Questions  Nos.  7779  to  787  .  न  .  ‘  न  के  अर्थ-व55
 Unstarred  Questions  Nos.  906  to  94  .  Fi  *  F  .  न  4755—70

 THURSDAY,  ISTH  SEPTEMBER,  I955—

 Oral  Answers  to  Questions—

 Starred  Questions  Nos,  7790  to  7799  7794  to  I80I,  7803  to  I8II,  I823  tor826,
 I8I9  to  82r  and  1788  «  नि  नि  हे  (4771—4800

 Written  Answers  to  Questions—

 Starred  Questions  Nos,  7789  7793  7802,  I8i2,  7877  and  ‘1818  .  .  4800—o2

 Unstarred  Questions  Nos.  942  to  953.  .  .  नि  -  .  .  4802—o8

 FrRIpay,  16TH  SEPTEMBER,  I955—

 Oral  Answers  to  Questions—

 Starred  Questions  Nos.  ‘1822,  7824  to  1826,  1828,  1829,  I832,  _  ‘1832,1834,  1835,
 1837,  1838,  840,  I84I,  7843  to  1853,  855  and  I857  to  7860  4809—40

 Written  Answers  to  Questions—

 Starred  Questions  Nos.  1823,  ‘1827,  1830,  ‘1833,  ‘1836,  1839,  7842,  I854,  7856
 and  I86:  to  ‘1867,  .  .  .  नि  न  .

 Unst  rred  Questions  Nos.  954  to  976  and  978  toggr  «  cf  -  :  4846--63

 INDEX  +  .  .  *  .  .  क  .  .  *  I—I6  I
 et



 LOK  SABHA  DEBATES  *  0&:.2  Ldn.  2oly
 (Part  II—Proceedings  other  than  Questions  and  Answers)

 (2375,
 LOK  SABHA

 ‘|  Tuesday,  6th  September,  1955.

 The  Lok  Sabha  met  at  Eleven  of  the
 Clock.

 (Mr.  SPEAKER  in  the  Chair]

 QUESTIONS  AND  ANSWERS

 (See  Part  I)

 2  Noon
 PAPER  LAID  ON  THE  TABLE

 NoTiIFICATION  UNDER  CENTRAL  EXCISES
 anp  Sat  Act

 The  Minister  of  Revenue  and  De-
 fence  Expenditure  (Shri  A,  Cc  Guha):
 I  beg  to  lay  on  the  Table  a  copy  of
 the  Central  Excises  Notification  No
 43,  dated  the  27th  August  1955,  under
 section  38  of  the  Central  Excises  and
 Sali  Act,  ‘1944.  [Placed  in  Library  See
 No.  S.  303/55].

 INDIAN  COCOANUT  COMMITTEE
 (AMENDMENT)  BILL

 The  Minister  of  Agriculture  (Dr.
 P.  8,  Deshmukh):  I  beg  to  move  for
 leave  to  introduce  a  Bill  further  to
 amend  the  Indian  Coconut  Committee
 Act,  1944.

 Shri  K.  EK,  Basu  (Diamond  Har-
 bour):  On  a  point  of  order....

 Mr.  Speaker:  The  point  of  order
 does  not  arise  unless  the  business  is
 before  the  House.  I  shall  put  the
 motion  and  hear  the  point  of  order
 later  on,  if  there  is  any  reality.

 .

 2376

 Motion  moved:
 “That  leave  be  granted  to  intro-

 duce  a  Bill  further  to  amend  the
 Indian  Coconut  Committee  Act,  1944.”

 Shri  K,  हू,  Basa:  This  motion  is  in
 the  order  paper  in  the  name  of  the
 hon.  Minister  of  Food  and  Agricul
 ture.  The  Minister  himself  was  here
 about  50  seconds  back.  I  think  it  is
 not  to  the  credit  of  the  Minister  that
 he  should  walk  out  and  leave  it  to
 another  Minister,

 Mr.  Speaker:  Order,  order.  He  need
 not  pass  any  remarks  of  that  type,  as
 to  whether  it  is  to  the  credit  of  the
 Minister  or  not.  The  hon.  Member
 will  understand  that  the  nature  of
 the  business  is  absolutely  formal,
 and  when  a  Minister  is  going  to
 move  a  Bill,  ‘Minister’  includes  the
 Zeputy  or  any  other  Minister  to
 whom  the  work  is  entrusted.

 Shri  K,  K,  Basu:  He  was  here  only
 30  seconds  ago,

 Mr.  Speaker:  Order,  order.  He  may
 have  some  other  business  in  the
 other  House  or  somewhere  else.  It
 should  not  be  interpreted  in  such  a
 small  manner.  This  is  an  absolutely
 small  manner  of  interpreting  it.

 The  question  is:
 “That  leave  be  granted  to

 introduce  a  Bill  further  to  amend
 the  Indian  Coconut  Committee
 Act,  1944."

 The  motion.  wag  adopted.

 Dr.  P.  5S.  Deshmukh:  I  introduce
 the  Bill.



 I2377  Companies  Bill

 COMPANIES  BILL—contd.
 Clauses  323  to  367

 Mr.  Speaker:  The  House  will  now
 resume  further  consideration  of
 clauses  323  to  367  of  the  Companies
 Bill.  Out  of  8  hours  allotted  to  these
 clauses,  about  64  hours  have  already
 been  availed  of  on  the  3rd  and  the
 5th  September,  and  about  4  hours
 now  remain.  This  would  mean  that
 these  clauses  would  be  disposed  of  by
 about  1-30  F.m.  Thereafter  the  House
 will  take  up  the  next  group  consiz-
 ing  of  clauses  368  to  388  for  which
 34  hours  have  been  allotted,

 The  following  are  some  further
 amendments  to  the  group  of  clauses
 from  323  to  367  which  have  been  in-
 dicated  to  be  moved  by  hon,  Members
 subject  to  their  being  otherwise  ad-
 tmiissible.  A  revised  list  showing  all
 the  amendments  to  this  group,  includ-
 ing  the  ones  just  now  mentioned  has
 been  circulated  to  Members  yesterday:
 Clause  323  997,  998  ‘same  as  930),

 999
 Clause  324  Toco
 Clause  327  IOOI  same  as  I03  and

 935)s  7002
 Clause  328A  (New)  973
 Clause  337  003  (same  as  908)
 Clause  347  974
 Clause  348  987  (same  as  881),  988
 Clause  349  989
 Clause  753  990
 Clause  360  gor
 Clause  363  902
 Clause  365  993
 Clause  32'—  (Power  of  Central  Gov-

 ernment  etc.)
 Shri  Sivamurthi  Swami

 tagi):  I  beg  to  move:
 reo}  Page  7l,  line  8—
 after  “Gazette”  insert:

 “after  consulting  the  Advisory
 Commission  constituted  under
 section  409  of  this  Act.”
 (2)  Page  171,  line  W—for  “three

 years”  substitute  “one  year.”
 (3)  Page  171,  line  8—for  #1960",

 substitute  1957",

 (Kush-
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 Clause  324—  (Managing  agency  com-
 pany  etc.)

 Shri  Sivamurthi  Swami:  I  beg  to
 move:

 That  in  the  amendment  proposed  by
 Shri  C.  D.  Deshmukh,  printed  as  No.
 470,  for  “the  l5th  day  of  August  1956”
 substitute:  “the  day  on  which  this
 Act  comes  into  force”

 Clause  327  (Term  of  office  etc.)

 Shri  Sivamurthi  Swami:  I  beg  to
 move:

 .
 aM  Page  172,  line  23—

 for  “fifteen  years”  substitute  “ten
 years”.

 (2)  Page  172,  line  25—  for  “ten
 years”  substitute  “four  years.”

 New  Clause  328A

 Shri  Kamath  (Hoshangabad):  I  beg
 to  move:

 Page  173,  after  line  3,  insert:
 “328A.  From  the  decision  of  the

 Central  Government  under  clause
 (9)  of  sub-section  (l)  of  section
 325  or  under  section  328,  an  appeal
 shall  lie  to  a  bench  of  three
 Judges  of  the  High  Court  at  the
 instance  of  the  Company  or  a
 member  or  creditor  or  debenture
 holder  thereof.”

 Clause  33l—.  (No  person  to  be  manag-
 ing  agent  etc.)

 Shri  Sivamurthi  Swami:  I  beg  to
 move:

 Page  173,  line  30—
 for  “ten  companies”  substitute  “five

 companies.”

 Clause  34l—(Resignation  ofowce  etc.)

 Shri  Kamath:  I  beg  to  move:

 Page  177,  line  25—after  “mention-
 ed  above”  insert  “any  representation
 made  by  the  managing  agent.”
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 Clause  348  —(Determination  of  net
 profits  )

 Shri  Kamath:  I  beg  to  move:

 Ww  Pages  79  and  80—  omit  lines
 4  to  44  and  lines  and  2.

 2)  Page  8l,  after  line  2,  add:

 (0)  bounties  and  subsidies  receiv-
 ed  from  any  Government,  or
 any  public  authority  constituted
 or  authorised  in  this  behalf  by
 any  Government.”

 Clause  349—(Ascertainment  of  dep-
 reciation)

 Shri  Kamath:  I  beg  to  move:

 Page  1815  line  8—
 omit  “initial.”

 Clause  353—  (Time  of  payment  etc.)
 Shri  Kamath:  I  beg  to  move:

 ‘Page  182,  line  5—add  at  the  end:
 “and  shall  be  apportionable.”

 Clause  260—  (Contracts  between
 managing  agents  ete.)

 Shri  Kamath:  I  beg  to  move:

 Page  185,  after  line  6,  insert:
 “(2A)  A  contract  as  aforesaid

 shall  not  be  made  for  a  term  not
 exceeding  three  years  but  may
 be  renewed  from  time  to  time
 for  a  term  not  exceeding  three
 years  on  each  occasion,  provided
 that  such  renewal  shall  be  effect-
 ed  only  in  the  last  year  of  the
 exceeding  term.”
 Clause  363  (Remuneration  etc.)
 Shri  Kamath:  I  beg  to  move:
 Page  185,  line  35—add  at  the  end:

 “and  such  sum  may  be  deducted  by
 the  company  from  any  sums  due
 from  it  to  the  managing  agent.”

 Clause  365—  (Prohibition  of  payment
 etc.)

 Shri  Kamath:  I  beg  to  move:

 Page  186,  after  line  27,  add:
 “(i)  where  payment  of  such

 compensation  to  the  managing
 agent  would  be  otherwise  inequi-
 table  or  improper.”
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 Mr.  Speaker:  All  these  amend-
 ments  are  also  now  before  the  House
 for  discussion

 Shri  Tulsidas  (Mehsana  West):
 When  I  was  speaking  yesterday,  I
 was  pointing  out  that  the
 clauses  in  this  particular  group  are
 such  that  it  would  be  not  in  the
 fitness  of  things,  particularly  as  to
 how  these  clauses  will  bear  the
 court’s  interpretation.  I  was  also
 saying  that  we  should  not  put  in  lan-
 guage  or  words  which  would  be  diffi-
 cult  for  the  courts  to  interpret  and
 which  would,  in  my  opinion,  be  per-
 haps  a  laughing-stock  in  other  parts
 of  the  world,
 {Mr.  Depury-SrPeEaAKER  in  the  Chair]

 Mr.  Deputy-Speaker:  Laughing-
 stock  of  the  entire  world?  Is  there
 not  somebody  at  least  who  may  be
 agreeing  with  this?

 Shri  Tulsidas:  I  mean  laughing
 stock  in  other  countries  where  the
 democratic  principle  governs,  not  in
 other  countries  where  dictators  rule
 —there  the  rule  of  law  is  the  word
 of  the  dictator.

 Shri  U.  M.  Trivedi  (Chittor):  Have
 we  got  no  dictator  here?

 Shri  Tulsidas:  We  have  accepted
 democracy  here,  and  we  must  word
 our  language  in  legislation  in  such  a
 way  that  the  courts  will  be  able  to
 interpret  it  in  a  proper  perspective.

 Now,  let  us  examine  what  is  the
 meaning  of  ‘fit  and  proper  person.
 We  have  in  this  Bill  a  clause  relating
 to  disqualification  in  respect  of  any-
 one  being  a  managing  agent.  At  the
 same  time,  power  has  been  given  to
 the  Government  to  decide  whether  a
 person  is  fit  and  proper.  Now,  I  do
 not  wish  to  dwell  much  on  this.  I
 would  only  like  to  point  out  that  this
 looks,  to  my  mind,  very  ridiculous,  to
 put  such  onus  on  a  person,  who  ap-
 plies  to  the  Government  for  becom-
 ing  a  managing  agent,  to  prove  that
 he  is  a  fit  and  proper  person.  My
 amendments  are  to  the  effect  that  it
 should  be  the  onus  of  the  Govern-
 ment  to  find  out  whether  he  is  a  fit

 different
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 (Shri  Tulsidas]
 and  proper  person,  and  if  he  is  not  a
 fit  and  proper  person,  Government
 may  refuse  his  application.  I  do  not
 say  that  I  am  defending  a  particular
 system  of  management  of  companies
 in  this  country.

 Mr,  Deputy-Speaker:  May  I  inter-
 rupt  the  hon,  Member  for  a  minute?
 How  long  is  the  hon,  Minister  likely
 to  take  for  his  reply?

 The  Minister  of  Revenue  and  Civil
 Expenditure  (Shri  M.  C.  Shah):
 About  50  minutes,  There  has  been
 discussion  for  about  7  hours,  and  as
 far  as  this  very  important  matter  is
 concerned,  we  will  take  about  50
 minutes,

 Mr,  Depnty-Speaker:  That
 he  must  start  at  2.40  p.m.

 means

 Shri  Tulsidas:  I  am  afraid  I  may
 have  to  take  some  more  time.

 Mr.  Deputy-Speaker:  The  hon.
 Member  is  not  going  to  take  so  much
 time.

 Shri  Tulsidas:  I  have  a  number  of
 amendments,  some  of  which  have
 been  explained  by  Shri  G.  0,  Somani, I  will  not  go  into  those  amendments, but  I  would  like  to  explain  the  im-
 Plications  of  some  of  the  amendments
 which  are  standing  in  my  name  as
 well  as  his.  I  would  like  to  explain
 amendments  Nos,  822  and  824  to
 clause  323.  My  point  is  that  when-
 ever  Government  consider  that  a
 particular  industry  should  be  notified
 under  clause  323,  it  would  be  proper to  constitute  an  Inquiry  Committee
 to  go  into  the  question  of  that  indus-
 try  and  then  decide  on  the  findings
 of  that  Committee.  I  have  also  men-
 tioned  that  this  should  be  placed  on
 the  Table  of  the  House,  and  with  the
 permission  of  this  House  or  both  the
 Houses,  the  matter  might  be  taken
 up.  The  reason  why  I  want  this  is  this.
 Several  times  the  question  was  put
 to  the  hon.  Minister  whether  Govern-
 ment  had  made  any  decision  with  re-
 gard  to  any  particular  industry,  It
 has  been  said  on  behalf  of  Govern-
 ment  that  the  matter  has  not  come  to
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 that  specific  stage  of  decision,  and  they: do  not  yet  know  which  industries  are
 going  to  be  notified.  In  view  of  that, it  would  be  proper  that  any  industry which  will  be  notified  in  future,  should
 be  notified  only  after  the  matter  is
 gone  into  by  an  Inquiry  Committee
 and  the  findings  of  that  Committee
 discussed  by  both  Houses  of  Parlia-
 ment.

 Several  times  it  has  been  mention-
 ed  here,  and  the  hon.  Minister  also
 mentioned  in  his  speech,  that  the
 managing  agency  system  is  on  its
 probation.  Even  yesterday  many Members  mentioned  it.

 Shri  U.  M,  Trivedi:  From  now
 onwards,

 Shri  Tulsidas:  Most  of  the  Mem-
 bers  who  mentioned  it  also  used  the
 same  tone,  except  of  course,  two
 Members  who  are  of  leftist  tendency, who  have  mentioned  it  the  other  way round.

 Mr.  Deputy-Speaker:  They  are  all
 sitting  to  the  right  of  hon.  Member.

 Shri  Tulsidas:  I  said  ‘who  are  of
 leftist  tendency’,  not  ‘who  are  sitting to  my  left’

 Shri  U.  M.  Trivedi:  Shri  Tulsidas
 is  to  the  extreme  left.

 Shri  Tulsidas:  Now,  I  would  like  to
 say  that  with  this  measure  we  are
 now  adopting,  to  my  mind,  it  will  not
 be  possible  to  have  this  system  or
 any  other  system  functioning  effecti-
 vely.  The  number  of  clauses  that  we
 have  included  are  so  restrictive  and
 rigid  that  it  will  not  be  possible  for
 any  system  to  function  in  this  coun-
 try.  If  at  all  it  is  able  to  function  it
 will  be  able  to  function  with  a  lot  of
 difficulties.  It  will  be  said  afterwards
 that  the  industrial  sector,  particularly the  private  sector,  has  not  been  able
 to  deliver  the  goods,  I  would  like  to
 warn  the  Government  that  if  anything
 happens  in  the  future  in  which  indus-
 trial  production  or  production  in  the
 private  sector  has  not  gone  up,  it
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 would  be  not  because  of  any  lack  of
 efforts  on  the  part  of  the  private  sec-
 tor  but  because  of  the  measure  that
 we  are  now  adopting.

 I  have  mentioned  several  times
 how  this  particular  Bill  is  very  res-
 trictive  and  how  it  will  hamper  the
 norma]  growth  of  companies  in  this
 country.  It  is  a  pity  that  when  we
 are  on  the  threshold  of  the  Second
 Five  Year  Plan.  such  a  measure
 should  be  passed  in  this  House.

 I  would  now  like  to  make  a  few
 observations  about  the  speeches  of
 some  of  the  hon,  Members  here.  Shri
 Asoka  Meht&  justifies  the  restrictiofis
 on  managing  agents  by  saying  that
 managing  agents  are  no  longer  the
 main  source  of  finance.  He  also  argues
 that  profits  have  been  high  and  will
 continue  to  remain  high,  and,  there-
 fore,  he  would  like  to  see  the  mana-
 ging  agents  being  paid  on  a  sliding
 scale.  He  is  in  the  habit  of  referring
 to  a  number  of  books  and  making
 quctations  from  a  number  of  them
 Published  in  America  or  in  other
 countries  and  particularly  by  some
 of  the  Professors.  Of  course,  Shri
 Asoka  Mehta  is  very  fond  of  quoting.
 I  would  like  him  to  realise  that  even
 the  Bhabha  Committee  on  page  96
 mentions  as  follows:—

 “A  suggestion  was  made  to  us
 that  instead  of  fixing  an  over-
 all  maximum,  we  should  prescribe
 #  scale  of  varying  percentages
 applicable  to  companies  of  diffe-
 rent  size  and  carrying  on  different
 types  of  business.  Theoretically.  ”

 dust  as  Shri  Asoka  Mehta,  they  say,
 ‘theoretically’,

 “Theoretically  this  suggestion  is
 attractive,  but  it  is  impossible
 to  work  any  such  scale  in  practice.
 Even  if  we  had  the  benefit  of  a
 full  and  detailed  analysis  of  com-
 pany  statistics  at  our  disposal,  we.
 doubt  if  we  could  have  drawn  up
 any  such  scale.  We  have,  there-
 fore,  refrained  from  persuing
 this  line  of  thought  further.”
 This  should  be  enough  for  Shri  *

 Asoka  Mehta.  It  is  difficult,  to  my
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 mind,  to  prepare  any  sliding  srcale
 for  this  type  of  remuneration.

 I  would  also  like  to  mention  to  him
 that  even  when  companies  are  float-
 ed  it  requires  a  certain  amount  of  con-
 fidence  among:t  the  investing  public
 and  it  is  because  a  particular  firm  is
 managing  a  particular  company  that
 this  confidence  is  created  in  the  in-
 vesting  public.

 Shri  K.  K.  Basu  (Diamond  Har-
 bour):  What  about  banks  and  insu-
 Trance  companies?

 Shri  Tulsidas:  Even  there,  as  the
 hon.  Finance  Minister  has  said,  there
 is  a  sort  of  over-all  tight  control
 New  banks  and  insurance  companies
 are  not  floated  nowadays,  What  you
 have  are  only  the  few  banks  which
 are  existing  and  the  few  insurance
 companies  that  are  existing  today
 which  carry  on  the  business,  You
 do  not  find  new  big  banks.

 The  other  point  is  that  the  credit-
 worthiness  of  the  managing  agency
 firm  does  count  to  a  certain  extent  in
 getting  credit  from  the  banks  and
 other  financial  institutions.

 Yesterday  it  was  mentioned  by  my
 hon.  friend  Shri  C.  C,  Shah  that  the
 crux  of  the  problem  is  the  question
 of  payment  of  remuneration  to  a  par-
 ticular  managing  agency  system.
 He  said  that  in  this  Bill  a_  definite
 encouragement  has  been  given  to  the
 alternative  type  of  management,
 namely,  the  managing  director  or  the
 manager,  where  an  individual  has
 been  permitted  to  take  5  per  cent
 while  in  the  case  of  the  managing
 agency  it  has  been  permitted  to  take
 about  0  per  cent.  I  would  like  to
 point  out  to  him  that  it  is  not  merely
 the  question  of  remuneration  which
 will  decide  the  alternative  type  of
 management.  The  remuneration  is
 not  a  very  important  thing.  Unless
 and  until  you  allow  a  certain  amount
 of  flexibility  for  any  system  to  func-
 tion,  it  will  not  be  possible  to  evolve
 any  other  system  to  take  the  place  of
 the  managing  agency  system.  In  spite
 of  so  many  shackles  you  may  find
 that  those  few  business  houses  which
 are  carrying  on  now  may  have  to
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 {Shri  Tulsidas]
 carry  on  on  the  present  basis;  you
 may  not  find  many  new  people  com-
 ing  in  the  field,

 Shri  K.  K,  Basu:  There  may  be  a
 change  from  the  worker  to  the  manag-
 ing  agent,

 Shri  Tulsidas:  Let  him  come  up;
 nobody  is  barred  in  this  country.

 It  has  been  mentioned  several  times
 here  and  Shri  N.  C,  Chatterjee  also
 said  that  there  should  be  a_  certain
 code  of  conduct.  It  has  been  men-
 tioned  by  so  many  hon.  Members.  I
 would  like  to  point  out  to  them  that
 in  other  professions  a  certain  code
 of  conduct  prevails  because  if  one
 wants  to  enter  a  profession  one  has
 to  take  a  certain  diploma.

 Shri  Kamath:  It  is  tragic  that  so
 soon  after  Question  Hour  the  quorum
 has  vanished.

 Mr.  Deputy-Speaker:  Hon.  Members
 will  individually  and  _  collectively,
 persuade  other  Members  to  be  here.
 I  have  done  my  best.

 Shri  Kamath:  It  is  not  now  the
 hour  between  and  2.30,  It  is  sad
 that  the  Companies  Bill  should  have
 such  a  fate.

 Mr.  Deputy-Speaker:  I  am  having
 the  bell  rung—Now,  there  is  quorum.

 Hon.  Members  may  be  responsible
 for  bringing  ten  Members  each.

 Shri  Kamath:  Ministers  should  be
 responsible  for  how  many?  At  least
 fifty?

 Shri  छू.  K.  Basu:  There  should  be
 a  Minister  for  Quorum.

 Mr.  Deputy-Speaker:  Shri  Tulsidas
 may  now  continue.

 Shri  Tulsidas:  Several  times  it  nas
 been  mentioned  in  this  House  wny
 the  business  community  has  not  pre-
 scribed  for  itself  a  code  of  conduct.
 In  this  connection  I  would  like  to.
 point  out  that  a  degree  or  diploma  is
 essential  for  the  profession  and  in
 case  of  violation  of  the  code,  sanction
 should  be  provided  by  it  to  prevent  a
 person  from  practising  the  profession. a
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 Today  Even  Shri  Asoka  Mehta  and
 Shri  C,  C,  Shah  can  set  up  a  grocery
 shop  and  become  businessmen.  No-
 body  lays  down  any  condition  for
 starting  business  and  nobody  can  pre-
 vent  others  from  continuing  it,  but  I
 would  like  to  point  out  that  with  re-
 gard  to  the  code  of  conduct,  there  is
 a  certain  amount  of  ethics  and  there
 are  certain  standards  and  traditions
 on  which  business  houses  function.
 If  a  particular  firm  has  not  got  pro-
 per  ways  of  managing  its  business,
 you  will  find  that  that  business  house
 will  find  it  difficult  to  function  and  it
 would  be  difficult  for  it  to  command
 the  confidence  of  the  business  com-
 munity.  It  would  practically  not  be
 possible  for  it  to  function  as  effecti-
 vely  as  a  firm  which  has  proper  ways
 of  managing  its  busines,  That  is  suffi-
 cient  ag  a  code  of  conduct.  It  is  not
 possible  to  prescribe  a  certain  code
 of  conduct  in  the  manner  it  is  done

 -for  the  professions.  In  spite  of  the
 professions  having  got  a_  certain
 amount  of  sanction,  we  know  very
 well  how  the  code  of  conduct  func-
 tions  in  each  profession  and  that  in  a
 number  of  cases  the  profession  looks
 down  upon  certain  practices  which
 some  of  the  members  do  adopt.
 Similarly,  I  can  tell  you  that  in  the
 busine:s  community  no  person  of  pro-
 per  standing  will  be  looked  down
 apon  and  any  person  who  has  not
 the  proper  ways  of  conducting  his
 business  will  be  looked  down  upon
 py  the  business  community.  That  is
 enough  and  I  would  not  like  to
 dwell  upon  this  point  further.

 With  regard  to  the  question  of
 clause  325,  I  have  a  number  of
 amendments  as  I  mentioned  yester-
 day.  I  would  like  the  Finance
 Minister  to  take  note  of  it.  My
 amendments  are  826,  827,  828,  983I,
 832,  833,  834  and  835,  These  do  not
 seek  any  departure  from  the  princi-
 ple  contained  in  the  Bill,  The
 Central  Government  should  refuse
 permission  only  when  it  is  revealed
 that  the  public  interests  are  jeo-
 pardised  by  a  particular  managing
 agency  and  that  the  managing  agent

 person  to
 manage  the  affairs  of  the  company.
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 As  regards  the  question  of  conditions
 which  Government  would  lay  down,
 I  would  like  the  House  to  realise
 that  the  powers  which  will  be  in-
 cluded  in  the  managing  agency
 agreement  are  already  in  the  sche-
 dule.  There  are  a  number  of  clauses
 which  are  now  restrictive  and  rigid
 with  regard  to  the  management  of  a
 particular  firm  and  I  do  not  know
 what  further  conditions  would  be
 applied  by  Government,  but  I  do
 fee]  that  if  the  conditions  are  going
 to  be  on  the  lines  of  the  managing
 agency  holding  a  particular  number
 of  shares,  it  would  be  rather  not
 possible  and  I  do  not  think  that
 there  iseany  need  for  further  con-
 ditions  in  view  of  the  number  of
 conditions  already  laid  down  im  the
 Bill  ‘

 I  would  like  to  say  a  few  words
 with  regard  to  clause  33l  relating  to
 the  question  of  ten  companies.  It
 has  been  mentioned  that  this  ques-
 tion  is  merely  a  question  either  of
 a  token  or  an  experimental  measure.
 I  do  not  understand  this.  This  is
 one  of  the  measures  put  in  the  Bill
 and  to  my  mind  it  is  so  ridiculous
 that  people  will  say,  what  is  the
 meaning  of  this  clause?  A  company
 may  have  Rs.  50,000  and  a  company
 may  have  Rs.  50  crores  as  capital.
 After  all,  Government  has  powers
 to  approve  the  managing  agents  and
 they  can  certainly  take  into  consi-
 deration  “the  capacity  of  the  diffe-
 rent  firms,  etc,  and  it  is  no  use  pro-
 viding  such  a  clause  as  this  in  our
 law.  After  all,  this  is  a  permanent
 statute  and  we  should  not  try  to
 put  anything  and  everything  tnere.
 Every  time  it  is  mentioned  that  it  is
 a  question  of  showing  to  the
 country  as  oa  token  of  the
 concentration  of  the  economic
 power.  At  least,  when  I  spoke  for
 the  first  time  in  the  consideration
 stage,  I  said  that  this  question  of
 concentration  of  economic  power  is
 connected  always  with  several  other
 factors,  and  that  concentranon  of
 power  to  the  common  detriment
 should  not  be  encouraged.  The  hon.
 Finance  Minister  in  his  reply  to  the
 first  reading  of  the  Bill  also  mention-
 ed  simuariy  that  we  have  to
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 that  concentration  of  economic
 power  to  the  common  detriment
 should  not  be  encouraged.  That  is
 the  line  on  which  we  have  to  base
 our  different  policies  and  you  should
 not  forget  that  the  Constitution  pro-
 vides  fully  to  what  extent  the  con-
 centration  of  economic  power  is  to
 be  allowed.
 {SHRIMATI  SusHama  Sen  in  the  Chair]

 Mr.  Chairman:  The  hon.  Member's
 time  is  up.

 Shri  Tulsidas:  May  I  just  have
 five  or  seven  minutes  more?

 I  have  moved  a  number  of  amend-
 ments.

 Mr.  Chairman:  The  Finance
 Minister  has  to  begin  his  speech  at
 12-40  and  I  have  one  or  two  more
 Members  to  speak  before  that.  The
 hon.  Member  may  finish  by  12-30.

 Shri  Tulsidas:  I  have  an  amend-
 ment  on  clause  348,  Sub-clause  (4)
 (l)  provides  that  the  loss  of  the
 past  years  should  also  be  taken  into
 account  in  ascertaining  the  profits
 of  the  company  on  which  the  manag-
 the  same  managing  agent,  that  is,
 The  provision  may  be  accepted  where
 the  affairs  are  being  managed  by
 the  same  managing  agent,  that  is.
 where  a  managing  agent  has  held
 office  for  a  period,  his  remuneration
 should  be  in  proportion  to  the  profits
 that  he  has  enabled  the  managed
 company  to  earn  during  his  manag-
 ing  agency.  But  in  cases  where  the
 loss  relates  to  a  period  when  the
 present  managing  agent  did  not  func-
 tion,  it  would  not  be  fair  to  penalise
 him  for  the  mistake  of  ‘the  past
 managing  agent.  Suppose  the  manag-
 ing  agency  has  been  changed,  then
 the  mistakes  of  the  past  managing
 agent  should  not  be  taken
 into  account  for  penalising  the  pre-
 sent  managing  agent.  Where  a  com-
 pany  has  accumulated  losses  and  its
 managing  agent  retires,  it  would
 need  a  more  efficient  managing  agent,
 if  its  affairs  are  to  be  put  on  a  sound
 footing  and  he  will  have  to  provide
 the  finances  as  well.  Under  the  pre-
 sent  provision,  no  managing  agent
 will  come  forward  to  provide  such
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 {Shri  Tulsidas]
 services.  So,  it  is  the  company  that
 will  die  and  not  the  managing  agent.
 My  amendment,  therefore,  seeks  to
 meet  this  situation  by  putting  a  pro-
 viso  to  sub-clause  (4)  (l).

 Mr.  Chairman:  There  are  two
 speakers  and  the  Finance  Minister
 will  start  at  12.40.

 Shri  M.  8.  Gurupadaswamy  (My-
 sore):  I  will  finish  in  seven  minutes.

 Mr.  Chairman:  He  cannot  take
 seven  minutes  because  the  Finance
 Minister  has  to  start  at  12.40.

 Shri  M.  S.  Gurupadaswamy:  I  will
 be  very  brief,

 A  member  of  the  Congress  Party,
 Shri  K,  P.  Tripathi,  spoke  like  a
 Praja  Socialist  and  demanded  the
 abolition  of  the  managing  agency
 system  which  is  nothing  but  a  melig-
 ning  agency.  Somani  spoke  feelingly
 that  some  of  us  who  belonged  to
 this  side  lacked  practical  experience
 and  that  we  were  not  competent  to
 speak  on  the  managing  agency  sys-
 tem  on  that  account,  If  experience
 alone  should  be  the  measuring  rod
 of  speaking  on  a  subject  or  doing
 any  thing,  then  I  may  say  that  one
 should  not  love  because  one  has  no
 experience;  one  should  not  become
 a  husband  because  one  has  no  ex-
 perience  of  a  husband  (Interrup-
 tions),  This  system  had  been  in
 existence  for  a  number  of  years.
 What  the  Finance  Minister  is  trying
 to  do  is  to  remove  certain  evils  of
 the  managing  agency  system.  He
 thinks  that  by  doing  this,  he  would
 be  able  to  reform  the  entire  system.
 I  am  sorry  that  he  ts  mistaken  be-
 cause  much  of  what  has  been  said  in
 defence  of  that  system  has  been  ex-
 ploded.

 It  has  been  pointed  out  by  some
 of  us  that  the  so-called  capital  for-
 mation  and  financing  of  industries
 by  the  managing  agents  is  not  true
 and  even  in  cases  where  there  has
 been  some  financial  help  it  is  only
 chimerical.  In  the  past  the  banking
 institutions  were  in  league  with  the
 managing  agency  houses  and  so  it
 was  possible  for  them  to  make  an

 a
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 appearance  and  to  say  that  but  for
 them  the  industry  or  trade  could
 not  have  been  developed,  The  greatest
 drawback  and  flaw  in  the  old  system
 was  ‘that  the  banking  institutions
 were  in  league  with  them.  Only
 certain  groups  of  managing  agents
 used  t  get  credit  facilities  in  the
 form  of  overdrafy,  loan,  guarantee,
 etc,  and  others  were  denied  such
 facilities.  For  the  sake  of  a  flaw  in
 the  working  of  the  banking  institu-
 tions,  should  we  say  that  the  manag-
 ing  agent  which  exploited  that  ad-
 vantage  should  continue,  Hereafter
 the  banking  institutions  have  to
 function  properly  and  there’  are  so
 many  institutions  coming  now  to  aid
 the  industry,  The  credit  structure  is
 taking  a  new  shape  and  the  Govern-
 ment  is  stepping  in  to  help  the  in-
 dustries.  I  cannot  understand  in
 these  circumstances  why  we  should
 say  that  the  managing  agency  sys-
 tem  is  still  indispensable.

 Mr,  Chairman:  The  hon,  Member’s
 time  is  up.

 Shri  M.  8S.  Gurupadaswamy:  I
 would  therefore  urge  upon  the
 Finance  Minister  to  fix  up  a  time-
 limit  before  which  the  managing
 agency  system  should  go  once  and
 for  all.  I  commend  the  amendment
 of  Shri  Asoka  Mehta  in  this  matter.
 In  so  far  as  the  managing  agency
 system  is  concerned  the  Bill  as  it  is
 drafted  is  very  halting  and  very
 reactionary  and  I  must  say  that  we
 have  not  advanced  enough  and  we
 have  not  even  incorporated  the  re-
 commendations  of  the  Bhabha  Com-
 mittee  which  said  that  by  959  all
 the  managing  agency  agree-
 ments  should  be  terminated.  Now,
 we  are  extending  the  period  up
 to  1960.  There  is  also  no  assu-
 rance  that  they  will  come  to  an  end
 in  1960;  there  is  no  guarantee  at  all.
 So,  I  say  that  the  provisions  in  this
 matter  are  very  unsatisfactory  and
 I  would  urge  upon  the  Government
 to  see  that  the  Managing  Agency
 would  come  to  a  close  at  least  by
 August  5th,  1960.
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 Shri  Gadgil  (Poona  Central):  J
 do  not  want  to  take  the  time  of  the
 House  except  for  one  point,  It  was
 at  my  suggestion  that  voting  on
 clause  97  was  postponed  and  clause
 was  kept  pending  to  be  taken  along
 with  clauses  347  and  B51.  The
 reason  why  I  made  that  suggestion
 was  that  an  amendment  moved  by
 Shri  Bogawat  about  the  rate  of
 managing  agents’  commission  beyond
 a  certain  limit  was  very  much
 appreciated  by  certain  sections  of
 the  House.  If  the  Government  can-
 not  accept  it—it  is  obvious  that  the
 Government  cannot  accept  it  for
 reasons  which  are  convincing  to
 them—I  feel  that  the  powers  which
 are  now  with  the  Government  can
 be  used.  I  suppose  I  am  correct  in
 saying  that  within  the  terms  of
 those  powers  Government  can  insist
 when  agreements  come  for  their
 approval  and  impose  such  conditions
 on  certain  companies  both  when
 they  are  in  public  interest  and  ne-
 cessary.  My  own  view  is  that  Gov-
 ernment  is  competent  to  do  that.
 As  a  matter  of  fact,  certain  com-
 panies  like  the  Tatas  are  already
 doing  it.

 As  regards  the  managing  agents
 we  have  our  own  views  and  per-
 sonally  I  have  my  own  views.  I
 would  have  very  much  liked  that
 this  institution  should  have  been
 liquidated  here  and  now.  But  those
 who  follow  constitutional  methods
 cannot  always  get  the  best,  but  at
 the  same  time  they  should  not  con-
 sider  good  to  be  the  enemy  of  better.
 Therefore,  obviously  for  the  mext
 five  years,  they  are,  so  to  say,  sen-
 tenced  to  death  but  some  sort  of  re-
 prieve  is  given,  I  think  that  re-
 Prieve  will  stand.  If  it  is  possible
 to  do  away  with  them  earlier,  by
 all  means  Government  will  do  that
 and  I  am  encouraged  in  this  belief
 by  the  statement  made  by  the  hon.
 Finance  Minister  when  he  said  that
 when  one  passed  a  Bill  of  this  huge
 character,  one  could  not  escape
 bringing  another  Bill  very  soon  for
 correcting  certain  irregularities  that
 were  sure  to  arise.
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 aft  शिवमूर्ति  स्वामी  :  में?  अपनी  एरेंजमेंट  नं०
 ६६७  से  ९००३  पेश  करता  ह्  माँ  मैनेजिंग  एजेंसी
 सिस्टम  के  बार.  मेँ  कंवल  दो  चार  बातें  करूंगा
 माँ  खास  तार  पर  अपनी  एलीमेंट  नं०  ९०००  के  बार॑
 मेँ  कहता  &  कि  फाइनेंस  मिनिस्टर  साहब  ने
 जो  एमेंडमेंट  पेश  की  हैं  उसकी  जगह  पर  मेँ  यह
 अल्फाज  रखना  चाहता  हूं  :

 In  the  amendment  proposed  by
 Shri  C.  D.  Deshmukh,  printed  as  No.
 470,  for  “the  l5th  day  of  August,  1956”
 substitute:  “the  day  on  which  this
 Act  comes  into  force.”

 मेरी  प्रार्थना  यह  &  कक  आप  ो  इस  मानोगी
 एजेंसी  को  खत्म  करने  के  लिए  १६६०  ०  की  जो
 बात  करते  हैं,  वह  ठीक  हैँ  लकन  मेरा  कहना
 यह  हैं  कि  जा  पावर्ज  आप  अपने  हाथ  मेँ  ले  रहे
 हैं  ऑर  जैसी  बातें  आप  करते  हैँ  उस  से  यह  साफ
 नहीं  होता  फक  इस  सिस्टम  को  १६६०  माँ  खत्म
 कर  ही  दंगे  मैनेजिंग  एजेंसी  मुल्क  में  एक
 खटमल  की  तरह  से  हैं  |  यह  सोसाइटी  के
 इन्ट्रस्टस  के  खिलाफ  हैं  कि  इसको  कायम  रखा
 जाए  |  इसका  ध्येय  आज  तक  सम्पत्ति  इकट्ठा
 करना  रहा  हैं  1  अब  भी  जॉ  मैनेजिंग  एजेंट्स
 हैं!  उनकी  क्वालिफिकेशन  साफ  तार  से  ले  डाउन
 किए  बगर  वेग  अल्फाज  में  इस  चीज  को  रखना
 मुनासिब  नहीं  होगा  ।  लिट्ाजाजों  माँ  ने
 एमेंडमेंटस  पेश  किए  हैँ  वह  इसी  लिए  किए  हैँ
 ताकि  इस  सिस्टम  को  जल्दी  से  जल्दी  खत्म
 निया  जा  सके  ऑर  मेँ  आशा  करता  हूं  कि  फँसा
 किया  भी  जाएगा  ।  मेँ  चाहता  हूं  कि  इनको  खत्म
 करने  के  बाद  कौआंम्रीटव  बेसिस पर  था
 सहकारिता  के  आधार  पर  इन  इंडस्ट्रीज  को  चलाया
 जाए  |  माँ  दुखता  हं  कि  हैदराबाद  में  चों  सागर
 मिल  थी  ऑर  जो  सिरपुर  पेपर  मिल  थी  उनके
 लिए  बिड़ला  को  मैनेजिंग  एजेंट  रख  लिया  गया
 हैं  ऑर  इस  तरह  से  चाँ  स्टंट  एंटरप्राइज़स  भी  थे
 उनको  भी  प्राइवेट  एंटरप्राईंज  में  त्व दिल  कर
 रिया  गया  हूँ  इस  से  बहुत  ज्यादा  तकलीफ  हो
 रही  हैं  आर  बहुत  सी  कठिनाइयां  भी  पैदा  हो
 गईं  हैं  7

 क्योंकि  मेरा  वक्‍त  हो  गया  हैं  इस  वास्त॑  माँ
 आखिर  मै  सरकार  से  यही  प्रार्थना  करता  हां.  कि
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 (श्री  शिवदत्त  स्वामी)
 जल्दी  ले  जल्दी  मैनेजिंग  एजेंसी  का  जो  सिस्टम
 हैं  इस  को  खत्म  कर  दिया  बाए।

 The  Minister  of  Finance  (Shri
 C.  9.  Deshmukh):  Madam  Chairman, I  should  first  like  to  declare  my  atti-
 tude  in  regard  to  certain  amendments.
 First,  with  regard  to  our  own  amend-
 ment  No.  47]  to  clause  329.  I  should
 like  to  say  that  on  full  consideration
 we  do  not  consider  it  necessary  and,
 therefore,  I  would  like  to  withdraw
 it  as  the  provision  has  been  made
 elsewhere  in  clause  324.

 Then,  we  want  to  move  an  amend-
 ment  in  place  of  Government  amend-
 ment  No.  670  to  delete  the  entire
 elause  352  because  if  we  delete  the
 first  part  of  it  then  the  second  part
 has  no  meaning.  Clause  97  really
 covers  the  whole  field  and  from  a
 drafting  point  of  view  clause  352
 is  unnecessary.  I  am  advised,  there-
 fore,  to  delete  it  and  it  makes  no
 change  of  substance,

 I  wish  to  accept  amendment  No.
 933  by  Shri  Sadhan  Gupta  and  Shri
 K.  K,  Basu  in  respect  of  clause  326
 but  in  a  slightly  revised  form  that  I
 shall  suggest  here.  I  will  read  it
 out  and  later  hand  it  over  to  the
 Table.  It  is  suggested  that  the
 amendment  may  be  recast  as  fol-
 lows:

 Page  172—
 line  15,  omit  the  word  “and”;
 line  1,  add  the  word  “and”;

 and  at  the  end  after  line  17  add  the
 collowing  clause:

 “(c)  a  private  company  which
 is  not  a  subsidiary  of  a  public
 company  unless  the  Central
 Government  by  a  general  or  spe- cial  order  specifically  exempt
 the  private  company.” a
 The  result  will  be  that  these

 clauses  327  to  330  will  apply  but  it
 will  be  open  to  the  private  limited
 company  to  approach  the  Govern-
 ment  and  say  that  there  is  a  spe-
 cial  case  and  if  Government  agrees

 LS
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 then  exemption  will  be  given.  That
 is  what  is  secured  by  this  amend-
 ment.

 Shri  U.  M.  Trivedi:  May  I  inter-
 rupt  the  hon.  Finance  Minister.  It
 has  been  held  over  and  over  again after  the  coming  of  our  Constitution
 into  force  that  any  power  of  exemp-
 tion  without  any  basis  or  proper
 classification  is  void  in  law.  Under
 those  circumstances,  if  this  clause
 is  added  as  you  have  worded  it,  it
 will  be  ultra  vires  and  it  will  offend
 against  the  Constitution  unless  there
 is  some  basis  for  it.  A  proper  note
 may  be  taken  of  it  and  this  may  be
 held  over  for  some  further  consul-
 tation.

 Shri  C.  D,  Deshmukh:  I  cannot  say
 that......

 Shri  K.  EK,  Basu:  If  one  individual
 case  is  exempted  and  another  simi-
 lar  one  is  not  exempted  possibly  it
 may  be  wrong.  If  a  certain  category of  private  companies  which  have  no
 very  important  significance  to  the
 economy  is  left  out,  I  do  not  think
 that  is  objectionable.

 Shri  C,  D.  Deshmukh:  I  am  not
 quite  sure  if  the  hon.  Member’s  facts
 are  correct;  that  is  to  say,  that  no
 power  of  exemption  has  anywhere
 been  given  without  classifications  or
 without  a  statement  of  guiding  prin-
 ciples.  As  far  as  I  am  aware,  in
 the  Income-Tax  Act  there  is  a  pro-"
 vision  for  exemption.  I  think  in  the
 Estate  Duty  Act  also  there  is  a  pro-
 vision  for  exemption,  Although  I
 am  not  able  to  lay  my  hands  on
 them  right  now,  I  do  not  believe
 that,  that  power  of  exemption  is  not
 there.

 Shri  U.  M.  Trivedi:  It  must  be
 for  a  particular  class;  then  the  exem-
 ption  can  be  given.  If  it  is  only
 for  a  private  company  on  special
 grounds,  then  it  cannot  be  granted.

 Shri  C.  D,  Deshmukh:  By  the  time
 we  come  to  voting  we  might  be  able
 to  throw  a  little  more  light  on  that
 potnt.
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 Now,  there  is  another  amendment,
 No,  lll  to  clause  329  of  Shri  T.S.A.
 Chettiar.  I  think  that  is  the  same
 as  amendment  No.  997  of  the  spea-
 ker  who  last  spoke.  I  accept  the
 principle  of  it,  but  I  think  the  pro-
 per  place  to  provide  for  it  will  be
 in  clause  4l0  which  state  which  are
 the  matters  that  shall  be  reterred  to
 the  Advisory  Commission  and  also
 it  goes  on  to  say:  “on  all  other
 matters  which  may  be  referred  to
 the  Commission  by  the  Central  Gov-
 ernment.”  That  is  the  fit  place  for
 this  amendment.  I  accept  the  prin-
 ciple  of  it  here  because  I]  think  it  is
 an  important  enough  matter  for
 statutory  reference  to  the  Advisory
 Commission,  When  it  is  a  case  of
 abolishing  the  managing  agency  and
 notifying  the  whole  industry  I
 think  proper  enquiry  should  be
 made  and  that  enquiry:may  be  made
 in  a  preliminary  way  by  whatever
 means  are  open  to  the  Government;
 either  it  may  be  by  a  team  of  offi-
 cers  or  it  may  be  by  a  sub-com-
 mittee  of  the  Advisory  Committee
 or  any  other  means.  But,  that  will
 be  for  fact  finding  and,  after  all  the
 facts  bearing  on  the  situation  have
 been  gathered,  then  I  think  it  is  im-
 portant  that  the  Advisory  Commis-
 sion  should  have  an  opportunity  of
 studying  them  and  of  tendering  their
 advice  to  Government  before  Gov-

 ‘ernment  takes  a  decision,

 Now,  I  shall  proceed  with..

 Shri  K,  K,  Basu:  So  far  you  have
 said  about  acceptance,  and  now  how
 about  non-acceptance,  of  amendments?

 Shri  C.  D.  Deshmukh:  And,  that
 is  the  major  portion  of  it.  Because

 I  might  forget  in  my  zeal  that  I  have
 accepted  some  of  them,  I  thought  of
 taking  them  first.

 Now,  I  shall  not  deal  so  much  with
 amendments  because  I  oppose  all
 the  other  amendments  and  I  should
 like  now  to  reply  to  some  of  the
 Points  raised  by  the  various  spea-
 kers,  First  of  all  I  should  like  to
 make  a  general  remark  that  I  find
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 it  difficult  to  go  into  the  question
 of  the  interpretation  of  my  own
 speech.  Hon.  Members  who  spoke
 yesterday  said  that  I  said  such  and
 such  a  thing,  then  I  said  something,
 then  my  intention  must  be  so  and
 so  and  the  meaning  of  what  I  said
 must  be  so  and  so.  We  have  already
 one  difficulty,  namely,  fitting  the
 language  to  the  Bill  which  we  wish
 to  pass.  The  second  difficulty  is  in-
 terpreting  the  language  which  the
 Finance  Minister  uses  in  piloting
 the  Bill.  It  is  very  difficult  to  cope
 with  this  double  aspect  of  interpre-
 tation.  All  I  should  like  to  say  to
 hon.  Members  is—it  may  be  that  in
 my  thought  or  expression  I  am  not
 as  lucid  as  some  of  the  hon.  Mem-
 bers  who  have  spoken  on  the  sub-
 ject—that  I  have  tried  to  express
 my  intention  as  clearly  as  I  can  and
 I  find  it  difficult  to  enter  into  a  con-
 troversy  as  to  labels;  that  is  to  say,
 what  a  particular  language  means.
 In  other  words,  if  I  say  something  or
 try  to  say  something  over  two  pages
 of  my  speech  then  I  find  it  very
 difficult  to  join  issue  with  hon,  Mem-
 bers  to  say  whether  it  shows  an  in-
 tention  to  abolish  managing  agency
 system,  either  in  whole  or  piece-
 meal,  or  whether  it  shows  bias  of
 an  inclination  or  partiality.  These
 are  all  matters  of  opinion.  I  leave
 (i)  the  language  of  the  Bill  before
 the  House,  and  (ii)  my  gloss  on  it
 or  my  explanation  on  what  is  the
 intention  of  the  Government  and
 what  I  presume  to  be  the  intention
 of  the  Joint  Committee  in  putting  for-
 ward  these  proposals,

 It  would  be  a  waste  of  time  to
 read  my  own  speech  again  because
 the  same  question  of  labelling  would
 arise  again  as  to  what  it  means,  and
 therefore,  all  that  I  would  ask  the
 House  today  is  to  try  and  read  my
 speech....

 Shri  Kamath:  Let  us  have  a
 Bhashya  Karika.

 Shri  C.  D,  Deshmukh:  It  is  not  as
 mysterious  or  sententious  as  what
 the  hon.  Member  is  pleased  to  call
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 [Shri  C.  D,  Deshmukh]
 a  Bhashya  Karika.  I  shall  make
 another  attempt  to  define  precisely
 what  Government’s  stand  is  in  the
 matter,  irrespective  of  what  Mem-
 bers  on  that  side  or  this  side  of  the
 House  have  spoken,  It  is  my  duty
 to  lay  before  the  House  what,  accord-
 ing  to  me,  is  the  interpretation  of
 Government's  intention  in  the
 matter.  Anyone,  as  I  said,  could
 connive  at  the  massive  evidence
 that  has  come  forward  before  us  in
 regard  to  the  evils  that  have  been
 encouraged  by  the  managing  agency
 system  over  a  period  of  years.  From
 time  to  time,  attention  has  been
 given  to  correcting  this  state  of  aff-
 airs.  Therefore,  I  begin  by  saying
 that  there  is  a  bias  now  in  trying  to
 see  whether  any  good  is  served  at
 all  by  continuing  this  particular
 form  of  managing  joint  stock  com-
 panies.  That  bias  undoubtedly  is
 there,  because,  as  I  said,  of  the
 weight  of  this  evidence.  On  the
 other  hand,  as  I  made  it  clear,  there
 is  no  present  judgment  at  the
 moment,—although  there  might
 have  been  judgments  in  the  past
 to  which  hon,  Members  have  refer-
 red  either  in  the  party  or  elsewhere,
 —there  is  no  judgment  at  present
 that  it  is  our  definite  intention  stea-
 dily  and  systematically  to  abolish
 managing  agencies.  We  have  divid-
 ed  the  problem  into  two  parts,  hav-
 ‘ing  in  view  our  responsibilities  in  re-
 gard  to  securing  that  the  private
 sector  should,  so  to  speak,  deliver
 the  goods  so  far  as  the  next  few
 years  are  concerned.  We  =  have,
 therefore,  had  to  take  into  account
 the  possible  advantages  of  that  sys-
 tem  as  shown  by  past  historical  evi-
 dence.  We  want  to  satisfy  oursel-
 ves,  before  we  take  any  action,  that
 these  alleged  advantages  do  not
 exist  either  by  an  industry  or  by  a
 particular  unit.  Therefore,  the  first
 thing  that  we  have  provided  for  is
 what  is  embodied  in  clause  323.  We
 shall  examine  industries  and  find  out
 whether  for  the  industries  as  a
 whole,  it  is  necessary  to  continue
 the  managing  agency  system.  Now,
 it  would  not  be  reasonable  to  read
 that  clause  as  if  it  was  never  intend-
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 ed  to  exercise  that  power.  Neither
 would  it  be  reasonable  to  assume
 that  that  clause  is  intended  to  ena-
 ble  Government  to  notify  all  indus-
 tries  as  industries  in  which  no
 Managing  agents  are  required.  Be-
 cause,  if  that  intention  was  clear
 today,  it  would  have  been  easy  to
 frame  the  Bill  accordingly:  in  other
 words,  either  not  to  provide  for  power
 to  terminate  Managing  agencies  or  to
 do  the  reverse.  So,  the  intention  is
 what  it  is—to  make  as  honest  and  as
 comprehensive  an  examination  as  pos-
 sible  of  various  industries,  and  in
 doing  so,  as  I  have  just  said,  we  shall
 be  anxious  to  have  the  best  ,expert
 advice  that  we  can  get  on  that
 matter.

 Now,  if  that  examination  has  been
 concluded  and  we  come  to  the  con-
 clusion  that  in  a  number  of  indust-
 ries  there  does  not  seem  to  be  any
 need  for  the  managing  agencies,  that
 the  nation  would  not  lose  anything
 quite  significant  if  we  abolish  them,
 then  the  next  logical  step  would  be
 to  issue  a  notification  and  to  say  that
 after  the  period  of  notice,  no  manag-
 ing  agent  will  exist  in  that  particular
 industry.  That  means  that  at  any
 given  period  of  time—one  can  only
 consider  it  with  reference  to  a  period
 of  time,  because  what  is  true  today
 may  not  be  true  fifty  years  hence  or
 a  hundred  years  hence,  and  nobody
 knows—so  far  as  one  can  see,  the
 judgment  would  be  that  for  the  other
 industries,  till  their  examination  is
 completed  or  till  the  occasion  for
 examining  them  has  arisen,  there  may
 be  some  good  which  will  be  served  by
 allowing  this  form  of  management  to
 continue  subject  to  the  safeguards
 that  we  are  providing  for  in  the  new
 Bill,

 Then  we  come  to  individual  capa-
 city  and  individual  qualifications  to
 continue  as  managing  agents,  and  that
 is  when  we  come  to  clause  325.  In
 clause  325,  the  sub-clause  is  impor-
 tant.  The  first  sub-clause  is  that  it  is
 not  against  the  public  interest  to  allow
 the  company  to  have  a  managing
 agent.  What  we  therefore  consider
 is,  for  the  industry  as  a  whole,  may
 be  it  is  necessary  to  have  a  managing
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 agent  and  yet,  in  respect  of  that  par-
 ticular  company,  it  may  be  against
 the  public  interest  to  allow  the  com-
 pany  to  have  a  managing  agent,  in
 which  case  we  would  say,  “we  feel
 that  the  interests  of  the  company  will
 not  be  served  by  its  having  a  manag-
 ing  agent,”  and  in  spite  of  the  fact
 that  this  is  a  non-notified  industry,
 we  would  say,  “we  will  not  allow  a
 managing  agent.”  If  we  proceed  a
 little  further,  that  is  to  say,  if  we  feel
 that  some  public  interest  is  likely  to
 be  served  by  the  company  being  al-
 lowed  to  have  a  managing  agent
 if  it  wants  to—it  can  serve  the  public
 interest  in  other  ways  if  it  wants  to
 and  it  is  not  that  we  want  to  force
 the  managing  agency  system  on  it—
 and  if  it  is  alleged  that  they  should
 have  a  managing  agent  in  the  public
 interests,  then  we  will  proceed  to
 find  out  whether  that  managing  agent
 is  a  fit  and  proper  person  and  whether
 the  conditions  of  the  managing  agency
 agreement  are  fair  and  reasonable.
 That  incidentally  answers  the  point
 raised  by  the  hon,  Member  who  spoke
 last  as  to  whether  we  can  take  notice
 of  the  remuneration.  Certainly,  we
 can,  and  if  we  find  that  the  scale  of
 remuneration  is  unconscionable,  then
 certainly  we  can  tell  the  managing
 agent,  “Your  existence  may  further
 the  public  interests  of  this  company
 and  you  may  be  the  fit  or  proper  per-
 son  but  it  looks  to  us  as  if  you  are
 demanding  too  high  a  price  for  the
 services  you  are  hiring  by  yourself  to
 render  to  the  company,”  and  it  would
 be  open  to  us  to  place  that  proposi-
 tion  before  the  managing  agent,  say-
 ing  that  “unless  you  are  prepared  to
 reduce  your  remuneration  to:  what-
 ever  scale  may  appear  fair  to  us,  we
 will  not  agree  to  the  renewal  or  to
 the  establishment  of  your  managing
 agency.”

 Now,  one  need  not  be  committed  to
 a  particular  scale,  Even  64  per  cent
 may  be  too  high  in  a  particular  com-
 pany.  Hon.  Members  gave  figures  of
 certain  companies  in  England  and  so
 on,  There  was  .5  and  .68  per  cent,
 etc.  Generally  the  figures  are  below
 five.  It  may  be  that  in  the  case  of  a
 big  company,  even  5  per  cent  may  be
 too  large  a  remuneration.  Therefore,

 6  SEPTEMBER  955  Companies  Bill  2400

 I  think  it  is  better  to  leave  the  matter
 flexible,  and  so,  I  have  nothing  in
 principle  against  any  kind  of  scale.
 As  I  said,  we  are  not  trying  to  do
 everything  in  a  general  way  for  the
 shareholder,  The  shareholder  must
 decide  the  matter  for  himself  and
 after  he  has  taken  a  decision  it  would
 be  open  to  us  to  decide  it.  We  shall
 have  a  splendid  opportunity  in  960  or
 even  earlier,  in  the  same  manner,  to
 see  whether  even  what  the  sharehol-
 der  has  agreed  to  is  reasonable  or
 not.

 Then  I  come  to  the  other  conditions.
 I  cannot  say  what  those  conditions  will
 be,  apart  from  the  condition  of  re-
 muneration  and  the  extent  of  control
 which  the  managing  agent  is  going  to
 exercise  under  his  agreement.  But
 one  can  conceive  that  there  may  be
 other  conditions  by  which  the  Central
 Government  may  wish  to  bind  the
 managing  agent.  It  is  a  kind  of  resi-
 duary  general  power.  Unless  we
 exercise  those  powers  in  a  number  of
 cases  I  would  not  be  able  to  say  what
 are  the  category  of  cases  in  whicl
 other  conditions  have  been  imposed,
 but,  nevertheless,  I  think  it  is  whole-
 some  to  have  that  residuary  power
 given  to  the  Government.  That  is  all
 that  we  propose  to  do,  and  as  I  said,
 I  do  not  wish  to  say  whether  it
 amounts  to  a  determination  to  abolish
 the  managing  agency  system  or  it
 amounts  to  a  persistence  in  the  desire
 to  retain  the  managing  agency  sys-
 tem.  It  is  exactly  what  the  law  says,
 and  if  an  interpretation  of  Govern-
 ment’s  intention  is  needed,  I  can  say
 authoritatively  what  I  have  said  in
 my  speech—that  is  exactly  what  I
 have  said  in  my  speech—and  what  I
 have  tried  to  supplement  by  my  ob-
 servations  this  morning.
 l  P.M.

 One  might  consider  again  the
 general  question  as  to  the  desirability
 of  abolition  of  the  managing  agency
 system.  One  has  gone  over  and  over
 these  arguments  again  and  this  de-
 bate  has  really  now  become  a  reply,
 a  retort,  a  rejoinder  and  so  on  and  so
 forth.  We  do  not  know  who  is  going
 to  argue  last;  perhaps  I  shall  have
 the  last  word....
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 Shri  Kamath:  Unfortunately.

 Shri  C.  D,  Deshmukh:  But  that  is
 not  the  end  of  it,  because  my  speech
 will  then  be  read  in  the  Rajya  Sabha.
 Many  times  it  happens  that  these
 arguments  are  taken  up  there  in  the
 Rajya  Sabha  and  my  figures  are
 challenged  in  the  other  House,  But
 there  also,  I  have  the  satisfaction  of
 having  the  last  word.

 Shri  Kamath:  ‘You  will  have  the
 best  of  both  the  worlds,  Lok  Sabha
 and......

 Shri  0,  D.  Deshmukh:  I  want  to
 have  the  best  of  this  world  at  any
 rate.  In  regard  to  concentration  of
 wealth  and  power,  the  point  has  al-
 ready  been  made  that  what  we  are
 concerned  with  is  the  concen-
 tration  of  economic  Bower  to
 the  common  detriment.  Pro-
 bably  here  also  there  is  a
 presumption  that  the  larger  the  con-
 centration  of  power,  the  greater  the
 possibility  of  that  power  being  to  the
 detriment  of  the  common  good.  One
 might  admit  that;  but,  as  I  said,  it  is
 not  axiomatic  that  all  this  concentra-
 tion  of  power  is  the  function  solely
 of  the  managing  agency  system.  I
 myself  am  a  believer  in  the  infinite
 variety  of  experience  and  resource-
 fullness  that  is  at  the  command  of
 people  in.  business;  may  be  that  it
 may  be  the  other  way  in  which  power
 may  be  concentrated.  I  am  reinforc-
 ed  in  stating  this  by  what  I  have
 tread  and  what  I  have  been  told  of
 the  experience  of  other  countries.
 Indeed  one  would  not  have  the  anti-
 trust  laws  in  the  United  States,  un-
 less  there  had  been  concentration  of
 power;  and  it  is  well  known  that  the
 United  States  has  no  such  thing  as  a
 managing  agency  system.  Neverthe-
 less  there  is  a  great  deal  of  concentra-
 tion  of  economic  power  and  judging
 from  an  article  in  one  of  the  bank
 bulletins  recently,  it  is  the  view  of
 some  people  in  their  legislatures  that
 this  concentration  is  growing  apace,
 perhaps  to  the  apprehension,  not  to
 the  detriment,  of  the  common  man
 and  those  who  are  charged  with  look-
 ing  after  the  interests  of  the  common
 man.  This  is  a  problem  with  which
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 we  shall  have  to  deal  with  all  the
 time.  But  it  is  not  necessary  that
 one  should  consider  that  as  synony-
 mous  with  the  managing  agency
 system.  Anyhow,  we  have  given  an
 indication  of  our  general  view  that
 the  greater  the  extent  of  domination
 of  any  particular  interest,  the  greater
 the  danger  to  the  common  interest;
 and  that  is  why,  illogical  as  it  is,  we
 have  given  this  first  token  of  our  in-
 clination  to  keep  this  phenomenon
 under  observation  by  limiting  the
 number  of  managing  agencies  to  ten.
 It  is  a  platitude,  perhaps,  to  say  that
 the  number  ten  by  itself  does  not
 mean  anything.  From  one’s  experi-
 ence  of  the  business  world,  one  knows
 that  ten  may  mean  an  insignificant
 number  of  companies  or  one  may
 mean  a  very  big  company  which  is
 empowered  to  trade  over  half  the
 industrial  world.  Novertheless,  it  is
 an  indication  of  our  wish  to  keep  this
 matter  under  observation,  and  this
 sword  of  Damocles,  this  approval
 and  the  notification  will  be  hanging
 over  all  the  business  world.  I  have
 no  doubt  that  this  will  be  one  of
 the  background  matters,  which  will
 have  to  be  borne  in  mind  when  we
 consider  whether  we  should  decide
 that  it  is  in  the  public  interest  to
 let  ja  particular  enterprise  continue
 to  have  a  managing  agent.

 Regarding  actual  figures,  all  statis-
 tics  are  apt  to  be  misleading  unless
 one  has  a  very  clear  and  elaborate
 analysis  of  it.  But,  for  what  it  is
 worth,  I  shall  give  these  figures:
 There  are  about  330  managing
 agents  ‘for  720  companies,  That  by
 itself,  speaking  purely  on  averages,
 does  not  seem  to  indicate  as  much
 concentration  of  [power  as  was  re-
 flected  in  the  figures  of  directors
 given  the  other  day  when  9  families
 were  supposed  to  hold  600  director-
 ships.  One  cannot  say  here  that  9
 managing  agents  are  holding  600
 companies,  for  instance.  Out
 these  1720,  the  number  of  one  com-
 pany  managing  agencies  is  1245.  Out
 of  these  720  companies,  1245  com-
 panies  are  managed  by  one  manag-
 ing  agent  each.



 ‘12403,  Companies  Bill

 Shri  C,  0,  Shah  (Gohilwad-Sorath):
 Out  of  330  managing  agents,  4245
 manage  only  one  company  each.

 Shri  Cc  D.  Deshmukh:  I  say  these
 statistics  relate  to  720  companies.
 The  average  is  720  divided  by  ‘1330;
 or  1713  which  comes  to  ]  something.

 Shri  K,  EK.  Basu:  May  I  know  to
 what  type  of  industries  these  245
 companies  relate?

 Shri  0,  D,  Deshmukh:  I  cannot
 give  that  breakdown  at  short  notice.
 Territorially,  the  figures  are:  Madras
 278,  Bombay  508,  Bengal  2,  Punjab
 14  and  so  on.  I  have  got  the  terri-
 torial  distribution,  but  not  distribu-
 tion  by  industries.

 There  are  26  managing  agents  who
 hold  two  companies  each,  36  manag-
 ing  agents  who  hold  3  to  5  companies
 each  and  24  managing  agents  who
 hold  5  to  0  companies.  It  is  these
 24  managing  agents  who  will  be
 affected  by  the  amendment  which
 says  that  the  limit  should  be  reduced
 from  0  to  ‘5.

 Shri  8.  S.  More  (Sholapur):  You
 said  there  are  245  managing  agents
 who  hold  one  company  each.  Are

 ‘there  any  figures  about  their  share
 capital?

 Shri  C,  D.  Deshmukh:  The  total
 share-capital  of  all  the  1720  com-
 panies  is  Rs.  25.2  crores,  In  regard
 to  these  245  companies,  may  be  it
 is  proportionate,

 Shri  Asoka  Mehta  (Bhandara):  No,
 no.

 Shri  Cc.  C.  Shah:  I  suppose  the  hon.
 Finance  Minister  has  the  figures  as

 Dr.  Krishnaswamy  (Kancheepu-
 ram):  Let  us  hear  the  Finance  Minis-
 ter

 Shri  C,  D.  Deshmukh:  Six  manag-
 ing  agents  manage  between  0  and
 20  companies,  2  managing  agents
 manage  between  20  and  30  com-
 Panies  and  one  very  resplendent
 managing  agent  manages  30  to  40
 companies,  One  is  really  concerned
 with  these  38  companies,  adding  24,
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 6,  2  and  l,  out  of  these  245  compa-
 nies.

 Shri  Asoka  Mehta:  They  will  have
 more  than  the  proportionate  share
 captial.

 Shri  C,  D,  Deshmukh:  It  may  be
 that  they  have  more  than  the  pro-
 portionate  share-capital,  but  mever-
 theless,  I  do  not  think  that  we  have
 sufficient  evidence  to  rush  to  the  con-
 clusion  that  the  managing  agency
 system  by  itself  leads  to  concentra-
 tion  of  economic  power.

 Shri  EK.  E,  Basu:  You  have  not
 given  the  economic  aspect  so  far.
 What  is  the  proportion  of  the  eco
 nomic  power  which  these  33  com-
 panies  have  out  of  the  total  number
 of  245  companies?

 Shri  0,  D.  Deshmukh:  Perhaps  by
 the  time  we  get  to  the  last  stage  of
 the  Bill,  I  may  be  able  to  give  fur-
 ther  information.  I  am  using  the
 figures  that  I  have  at  hand  now.  As
 I  said  the  other  day,  this  is  extract-
 ed  from  returns  which  were  invited
 from  7720  companies  for  purposes  of
 the  Joint  Committee.  The  trouble  is
 that  all  companies  did  not  send  the
 full  information.  ‘They  filled  in  the
 form,  but  they  did  not  give  the  loan
 amount,  guarantee  or  something
 else,  We  collected  all  that  and  com-
 piled  a  table  giving  the  summations
 and  totals  which’  I  have  circulated
 the  other  day.

 I  shall  come  to  that  point  later  on.
 These  figures  are  not  complete.  Ther
 are  not  even  a  proper  random  sam-
 pling,  because,  in  respect  of  these
 720  companies,  in  each  case,  we
 have  not  got  complete  information.
 But,  if  I  can  circulate  a  further  note
 which  embodies  some  of  this  infor-
 mation,  I  shall  try  to  do  so  before
 we  come  to  the  final  stage  —the  last
 4  hours  so  to  speak,  of  this  extend-
 ed  discussion,

 Shri  K.  K,  Basa:  It  should  be  with-
 in  our  punching  limit

 Shri  C.  D.  Deshmukh:  ‘Then,  I
 come  to  the  next  point,  that  is,  the
 negligible  contribution  to  the  finane-
 ing  of  industries  by  the  managing
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 (Shri  C.  D.  Deshmukh]
 agents.  An  hon,  Member—he  has
 gone  away—said  that  it  was  a
 chimera.  The  hon,  Member  from
 Bhandara  said,  after  all,  it  could
 have  been  only  25~per  cent.,  because
 75  per  cent  of  capital  formation  came
 from  internal  sources,  It  may  be
 75  per  cent  or  something  else  for
 other  years,  because  later  on,  in  the
 same  bulletin,  the  hon.  Member  will
 find  that  conditions  differed  in  these
 three  years  1950,  95l  and  1952,  One
 year  was  a  bad  one  and  I  think  the
 capital  formation  was  about  30.  In
 another  year  it  was  I5l,  Allowing
 for  these  variations  from  year  to
 year,  let  us  accept  the  fact  that  75
 per  cent  came  from  internal  resour-
 ces.  Nevertheless,  25  per  cent,  I
 submit,  is  a  substantial  proportion.
 It  is  one-fourth  of  the  total  financing.
 That  undoubtedly  comes  from  paid-
 up  capital  and  borrowings  in  some
 of  which  it  is  claimed  that  the
 Inanaging  agents  have  played  a
 part.  In  the  figures  that  I  gave  the
 other  day  relating  to  7720  compa-
 nies,  some  of  which  undoubtedly  big
 ones,  accounting  for  a  total  paid-up
 capital  of  Rs,  25  crores,  the  total  of
 loans  and  advances  is  shown  as  0.5
 crores  and  the  loans  guaranteed,  Rs.
 7.7  crores,  The  total  is  about  Rs.  8
 crores.  One  may  take  any  figure:
 may  be  three  times.  It  may  be  that
 the  total  may  be  Rs.  40  or  50  crores,
 because  these  statements  are  not
 complete.  I  should  say  that  the
 finances  found  by  the  managing
 agents  is  of  the  order  of  Rs,  50  or
 60  crores  a  year,  I  submit  that  that
 is  not  a  trifling  amount.

 Shri  G.  0.  Somani  (Nagpur-Pali):
 I  would  like  to  seek  a  clarification,  I
 pointed  out  yesterday  that  we  had
 collected  some  figures  about  guaran-
 tees  by  the  managing  agents  confin-
 ed  to  the  Bombay  city  textile  mills
 alone,  and  their  figure  was  about  Rs.
 8  crores,  as  loans  from  banks  gua-
 ranteed  by  the  managing  agents
 managing  the  textile  mills  alone.  I
 would  like  the  hon,  Finance  Minis-
 ter  to  see  how  far  this  sum  of  Rs.
 8  crores,  confined  to  the  city  tex-
 tile  mills  of  Bombay  alone  can  be

 6  SEPTEMBER  955  Companies  Biil  72406

 taken  into  consideration  against  Rs.
 7.7  crores  which  he  has  mentioned.

 Shri  C.  D,  Deshmukh:  That  is  why
 I  stated  that  the  7720  companies  did
 not  all  send  their  returns,  What  has
 happened  is  that  the  totals  commu-
 nicated  by  those  who  replied  have
 been  added  up  in  this  figure  of  18
 crores.  Therefore,  I  cannot  say
 without  further  examination  that
 Rs,  48  crores  represents  the  full
 amount  of  loans  given  or  bank  loans
 guaranteed  by  managing  agents  in
 these  720  companies.  Suppose  re-
 plies  have  been  received  from  900
 companies  only,  accounting  for  Rs.
 00  trores,  of  paid-up

 A
 ital,  this

 sum  of  Rs.  8  crores  would  be  only
 for  these  companies.  It  is,  I  think,
 along  these  lines  that  one  might,
 after  a  great  deal  of  patient  investi-
 gation,  be  able  to  reconcile  figures
 such  as  those  that  hon,  Member  has
 put  forward  or  the  figures  such  as
 have  been  communicated  to  me  by
 other  managing  agents.  If  I  may
 say  so,  here,  it  was  the  business  of
 the  managing  agents  to  have  compil-
 ed  full  figures  of  what  they  have
 done  in  this  respect  and  to  have
 made  them  available  either  to  the
 Government  or  to  the  Joint  Commit-
 tee  at  the  proper  time,  That  time
 has  gone  now.  All  that  one  has  are
 individual  instances  such  as  the  hon.
 Member  has  quoted  or  such  as  I
 have  received  or  the  imperfect  re-
 turns  such  as  I  have  in  my  posses-
 sion  compiled  for  the  Joint  Com-
 mittee.  But,  I  think  we  should  not
 be  far  out  if  we  come  to  the  conclu-
 sion  that  the  managing  agents  do
 account  for  between  Rs.  60  crores  to
 i00  crores.  Sixty  crores  is  the  figure
 that  I  infer  from  the  figures  that  I
 have  given.  If  we  cover  the  whole
 fleld,  it  may  be  more.  Or,  in  some
 years,  it  may  be  more;  in  some  years
 it  may  be  less.  It  may  be  Rs,  50  to
 00  crores:  I  do  not  know.  I  take  the
 lower  figure  Rs.  50  or  60  crores  and
 I  proceed  to  argue  that  that  is  not  a
 negligible  amount  per  year,  That
 will  be  far  more  than  what  is  made
 available  to  industrial  concerns  by
 the  Industrial  Finance  Corporation,
 the  State  Finance  Corporations  and
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 sater  the  Industrial  Credit  and  In-
 vestment  Corporation.

 Shri  C.  C.  Shah:  It  may  be  rele-
 vant  to  find  out  if  the  hon,  Minis-
 ter  proceeds  with  investigation  fur-
 ther,  as  to  in  how  many  cases  the
 managing  agents  were  called  upon

 to  fulfil  the  guarantees.
 Dr,  Krishnaswami:

 relevant?
 Shri  C.  C.  Shah:  If  you  give  a

 guarantee  and  if  you  are  never  called
 upon  to  fulfil,  it  means  that  the
 assets  of  the  company  are  enough  to
 Pay  up.  .

 Dr.  Krishnaswami:  If  you  had  not
 given  the  guarantee,  you  would  not
 have  got  the  amount.  That  is  all,

 How  is  that

 Shri  C,  0.  Deshmukh:  That  would
 depend  upon  on  the  reaction  of  the
 banks  themselves.  After  all,  the
 banks  have  to  do  business.  It  may
 be  that  the  whole  of  this  amount
 will  not  be  withheld  by  the  banks.
 Advances  have  to  be  made  by  them.
 They  will  have  to  pick  and  choose.
 All  I  can  say  is  that  in  some  cases,
 at  any  rate,  the  banks  would  be  un-
 happy  to  advance  loans  to  the  same
 extent  to  a  particular  company  if
 that  advance  was  not  backed  by  the
 guarantee  of  the  managing  agent,

 (Serr  Barman  in  the  Chair]
 ‘One  may  try  to  dissect  all  this.  I  say
 that  finally  the  net  fact  remains  that
 the  managing  agents  have  taken  a
 risk.  It  is  all  very  well  for  those
 who  had  not  taken  any  risk  to  say
 that  this  risk  was  quite  insignificant,
 and  that  in  any  case,  the  banks
 would  have  paid.  I  do  not  know
 enough  about  this.  Certainly,  this
 is  one  of  the  matters  that  will  have
 tu  be  investigated  during  the  next
 four  years.  That  is  one  reason  why व  say  that  we  should  not  rush  to
 conclusions  today  because  there  is
 such  a  fogginess  in  regard  to  the  main
 data,

 There  is  another  factor  which  in-
 volves  treading  on  delicate  grounds.
 At  one  time,  very  few  of  our  coun- trymen  were  managing  agents  be-
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 cause  the  bulk  of  the  business  was  in
 the  hands  of  foreigners.  In.those  days
 there  were  objections  to  managing
 agency.  But,  I  doubt  whether  they
 were  of  the  same  character  as  they
 are  today,  although  possibly  the  re-
 ward  that  was  charged  was  perhaps
 higher  than  the  circumstances  war-
 ranted.  But,  circumstances  keep
 changing  from  time  to  time  and  one
 should  not  be  guided  entirely  by
 the  historical  perspective  in  this

 “matter.  Then,  the  same  people  or
 the  same  category  of  people  show
 themselves  capable  of  adaptation  to
 changing  circumstances.  That  is
 the  hope  on  which  this  present  Bill
 is  based,  We  are  hoping  that  busi-
 nessmen  will  manifest  their  business
 acumen  in  this  matter  as  in  the  mat-
 ter  of  managing  their  business  and
 take  a  cue  so  to  speak,  from  the
 trend  of  this  legislation  and  give  a
 better  account  of  themselves,  while,
 at  the  same  time,  placing  at  the  dis-
 posal  of  the  community  the  ability,
 experience  and  whatever  financial  re-
 sources  are  at  their  command.  That
 is  all  I  have  to  say  in  regard  to  this
 general  question  of  abolition  or  con-
 tinuance  or  renewal  of  managing
 agents  in  addition  to  what  I  have
 said  before.

 Then  there  was  this  question  again
 concerning  clause  323,  about  the
 Houses  of  Parliament  being  consult-
 ed  before  the  rules  and  notifications

 ,—hotification  principally—are  acted
 upon.  I  think  that  is  not  a  very
 practicable  procedure.  As  I  said,
 Government  is  bound  to  take  all
 possible  care  in  ascertaining  the  facts
 and  also  in  arming  itself  with  the
 advice  of  the  advisory  commission.
 But  I  think  it  would  be  a  very  diffi-
 cult  situation  if  each  notification  were
 to  be  debated  on  the  floor  of  the
 House  before  it  is  given  effect  to.  I
 think  that  will  set  up  a  great  many
 strains  and  it  is  not  always  possible
 to  take  a  legislative  decision  on  mat-
 ters  which  are  essentially  matters
 for  the  executive  Government.  A
 hundred  and  one  factors  will  have  to
 be  taken  into  consideration,  but,  as
 in  the  whole  of  the  executive  sphere,

 “the  Government  remains  responsible
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 [Shri  C.  D.  Deshmukh)
 to  the  legislature,  and  certainly  the
 legislature  has  the  power  to  call  the
 Government  to  account.  If  it  finds
 that  a  wrong  decision  has  been  taken,
 a  debate  may  take  place  and  of
 course  Government  may  stand  or
 fall  upon  the  order  that  they  have
 issued,  No  great  harm  will  come  of
 it  because  this  notification  is  going
 to  be  acted  on  after  a  length  of  time.
 It  is  not  as  if  the  next  day,  imme-
 diately,  all  managing  agents  are
 abolished.  There  is  time  given,  and
 if  in  the  meanwhile  there  is  criti-
 cism  of  the  action  of  Government
 on  the  ground  that  it  was  not  justi-
 fied  or  that  it  was  justified,  whatever
 the  view  of  Parliament  may  be,  then
 I  think  it  would  be  open  to  Govern-
 ment  to  take  into  account  the  criti-
 cism  of  the  House.  That  is  as  re-
 gards  clause  323.

 I  have  already  stated  that  we
 should  be  prepared  to  consult  the
 advisory  commission  and  would
 await  a  suitable  amendment  to  clause
 4i0.  It  goes  without  saying,  there-
 fore,  that  I  do  not  accept  the  other
 pleas  made  as  amendment  No,  824
 that  this  clause  should  be  entirely
 deleted  because  it  is  causing  a  great
 deal  of  uncertainty  in  business  cir-
 cles.  It  is  open  to  managing  agents
 to  take  a  view  of  the  future,  and  if
 they  are  not  capable  of  taking  a
 view  of  the  future,  they  are  poor
 businessmen.  They  must  take  a
 view  of  their  own  fitmess  and  their
 own  responsibilities,  their  own  un-
 derstanding  of  the  extent  to  which
 they  are  furthering  the  national  in-
 terests  by  continuing  their  manag-
 ing  agencies.  Before  our  eyes  there
 have  been  two  instances.  In  one
 case,  a  new  company  has  been  float-
 ed  with  a  managing  agency.  In  ano-
 ther  case  there  is  no  uncertainty
 because  the  hon.  Member  who  him-
 self  suggested  that  clause  323  causes
 uncertainty  has  taken  a  very  definite
 view  that  managing  agency  perhaps
 is  not  a  desirable  thing  to  retain.  In
 the  company  with  which  he  is  asso-
 ciated  I  see  that  there  is  no  manag-
 ing  agency,  because  they  have  secur-
 ed  the  bulk  of  their  capital,  I  think
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 Rs.  4  crores  out  of  Rs.  +1,60,00,000.  It
 has  been  underwritten  by  the  Indust-
 rial  Credit  and  Investment  Corpora-
 tion,  Here  is  a  case  where  we  have
 good  promoters.  Whatever  they
 want  to,  they  have  put  into  that
 business.  But  so  far  as  the  rest  of
 the  business  ig  concerned,  we  say:
 “Well,  you  may  look  to  an  organised
 institution  such  as  this  Industrial
 Credit  and  Investment  Corporation.
 If  you  get  the  finance  that  way  or  if
 it  is  underwritten  that  way,  then
 perhaps  the  managing  agent  has  less
 work  to  do.”  So,  expect  that  this
 kind  of  trend  will  continue  and  that
 people  will  keep  taking  these  deci-
 sions.  In  some  cases  they  will  be
 on  this  side,  in  some  cases  they  will
 be  on  the  other  side,  that  is  to  say
 whether  they  would  continue  to  be
 managing  agents  or  have  resort  to
 some  other  system,  and  I  expect  that
 by  960  the  horizon  would  be  very
 much  clear  indeed.  It  will  be  shorn
 of  all  the  air  of  controversy  which
 invests  this  question  today,  and
 what  is  more,  our  own  department
 will  have  collected,  I  hope,  a  mass  of
 statistics  which  will  enable  us  uner-
 ringly  to  reach  a  conclusion  as  to
 whether  in  a  particular  industry  or
 whether  in  a  particular  unit,  it  is
 necessary  to  continue  a  managing
 agent  in  the  public  interest,  apart
 from  the  question  of  the  fitness  of
 the  managing  agent.  That  covers
 many  other  observations  much  as;  the
 present  scheme  leads  to  bureaucra-
 tisation  and  so  on  and  so  forth,  My
 answer  is  that  these  powers  have
 been  exercised  by  Government  for
 the  last  three  years  under  the  In-
 dian  Companies  Amendment  Act  of
 1951,  We  had  a  very  large  number
 of  cases,  I  think  about  1,200,  in  three
 years,—the  bulk  of  which  were  de-
 cided  within  the  first  six  months.
 There  was  not  any  great  delay,  and
 that  wag  when  the  officer  in  charge
 more  or  less  worked  single-handed
 plus  the  advisory  commission.  Now,
 with  a  strengthened  department  we
 hope  to  reduce  the  period  of  delay
 in  which  case  I  think  the  tinge  of
 bureaucratisation  would  be  paler
 still.  There  is  also  this  assurance
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 that  the  Minister  will  be  seized  of
 all  important  matters  that  come  up
 before  this  department,  and  what-
 ever  one  might  say,  I  do  not  think
 Ministers  could  be  described  as
 members  of  the  bureaucratic  frame,
 because,  as  I  said,  they  are  answe-
 rable  to  the  House,

 Then,  I  come  to  clause  329.  That
 is  covered  by  what  I  have  said  al-
 ready.  One  hon,  Member  wanted
 that  all  managing  agencies  should  be
 abolished  after  the  l5th  August,  1960.
 I  have  also  dealt  incident@lly  with
 this  question  of  the  mystic  number
 ten,

 Shri  Kamath:  Mystic?  Nine  is
 mystic,  not  ten  Seven,  nine,  five,
 three.  Ten  is  not  at  all  mystic.

 Shri  C.  ७,  Deshmukh:  In  this  par-
 ticular  context  ten  is  mystic  because
 it  is  supposed  to  have  no  _  logical
 basis,  I  have  tried  to  explain  its
 basis.  Whether  you  have  ten  or
 whether  you  have  five,  really  won't
 make  very  much  _  difference.  It
 will  affect  another  24  companies  out
 of  1,330.  I  therefore  consider  that  it
 is  sufficient  if  we  go  on  with  this
 figure  of  ten  and  then  keep  the
 situation  and  the  units  under  obser-
 vation,  because  if  one  wanted  to  be
 logical,  one  would  have  to  go  into
 very  much  greater  detail  as  to  the
 kinds  of  companies,  amount  of  capi- tal  and  some  kind  of  limit  on  the
 future  expansion  of  the  companies,
 because  if  one  says  ten  companies with  say  Rs.  5  crores  capital,  if  there
 was  a  question  of  the  expansion  of
 the  business  of  a  company,  then
 every  time  there  is  a  scheme  for
 expansion,  the  managing  agent would  have  to  say:  “Now,  which  of
 these  do  I  draw?”,  I  do  not  think
 that  would  be  a  state  of  affairs
 which  would  encourage  generally the  expansion  of  industry  in  the  pri-
 vate  sector  to  the  extent  to  which
 we  have  decided  to  permit  it  for  the
 next  few  years,

 Then  there  is  one  question  under
 clause  347  connected  with  this  ques-
 tion  of  197  about  the  tapering  scale.
 I  have  incidentally  referred  to  it  and
 I  said  that  we  shall  take  note  of  the
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 sentiments  expressed  in  regard  to
 this,  although  not  necessarily  adopt-
 ing  the  scale,  when  we  consider  the
 renewal  or  appointment  or  reappoint-
 ment  of  managing  agents  in  the
 exercise  of  the  powers  which  are
 vested  in  us  by  clause  325.

 Then  there  is  this  question  of  tax
 evaders  to  which  Shri  Sadhan  Gupta
 referred.  I  had  occasion  to  reply
 to  it  in  the  course  of  the  debate  on
 another  Bill,  and  that  is  why  I  did
 not  refer  at  any  great  length  to  it.
 Then,  something  which  I  said  the
 other  day  was  misunderstood  as
 merely  posing  a  drafting  difficulty.
 I  shall,  therefore,  try  to  explain
 what  I  mean.  My  first  observation
 is  that  it  is  difficult  to  define  a  tax-
 evader.  Ordinarily,  a  distinction  is
 made  between  legal  avoidance  and
 evasion  by  a  concealment  of  facts.
 As  regards  legal  avoidance,  in  U.K.,
 the  House  of  Lords  till  lately  took
 the  view  that  it  had  to  be  recognis-
 ed  that  the  subject,  whether  poor  and
 humble,  or  wealthy  and  noble,  has
 the  legal  right  so  to  dispose  of  his
 capital  and  income  ag  to  attract  upon
 himself  the  least  amount  of  tax.  And
 on  the  other  hand—there  is  undoub-
 tedly  a  change  in  their  attitude  to-
 wards  this  question—in  a  latter  case,
 ie.  somebody  versus  the  Commis-
 sioners  of  Inland  Revenue,  it  was
 held  that:

 “There  is,  of  course,  no  doubt
 that  they  are  within  their  legal
 right...."
 Here,  ‘they’  refers  to  tax-

 evaders—......
 Pandit  KE.  C,  Sharma  (Meerut

 Distt—South):  That  means  it  is  per-
 missible  to  circumvent  the  law.

 Shri  C,  D.  Deshmukh:  But  they
 add:

 “.....but  that  is  no  reason  why
 their  efforts  or  those  of  the  pro-
 fessional  gentlemen  who  assist
 them  in  the  matter  should  be
 regarded  as  a  commendable  exer-
 cise  of  ingenuity  or  as  a  dis-
 charge  of  the  duties  of  good  citi-
 zenship.”
 Dr,  Krishnaswami:  Let  the  Finance

 Minister  re-read  the  quotation.
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 Shri  Kamath:  Quotation  from?
 Shri  C,  D.  Deshmukh:  This  is  a

 quotation  from  Viscount  Simon  in
 Latilla  vs.  the  Commissioners  of  In-
 land  Revenue  (T.C.  25,  107).  I  shall
 read  it  again:

 “There  is,  of  course,  no  doubt
 that  they  are  within  their  legal
 rights,  but  that  is  no  reason  why
 their  efforts  or  those  of  the  pro-
 fessional  gentlemen  who  assist
 them  in  the  matter  should  be  re-
 garded  as  a  commendable  exer-
 cise  of  ingenuity  or  as  a_  dis-
 charge  of  the  duties  of  good  citi-
 zenship.”
 Shri  Kamath:  What  is  the  date?
 Shri  C.  D.  Deshmukh:  This  is  a

 recent  one.

 Shri  C,  C.  Shah:  This  is  the  judg-
 ment  of  Lord  Simon,

 Shri  C.  D,  Deshmukh:  Yes,
 Apart  from  legal  avoidance,  there

 are  cases  of  evasion  by  suppressing
 or  concealing  facts  or  manipulating
 accounts.  For  all  such  offences,
 penalties  are  prescribed.  But  the
 point  is  that  some  of  them  are  liable
 to  prosecution  in  a  criminal  court  of
 law,  and  there  are  some  others  which
 result  in  imposition  of  penalties
 under  the  Income-tax  Act,  Now,
 those  which  result  in  prosecution  of
 individuals  stand  in  a  category  by
 themselves.  In  respect  of  the  persons
 therein  voncerned,  it  may  be  speci-
 fically  said  that  they  are  guilty  of
 moral  turpitude,  and  are  probably
 not  worthy  of  holding  a  public  office.
 In  respect  of  others,  however,  i.e.
 those  on  whom  penalties  are  imposed
 by  the  income-tax  authorities,  it
 should  be  remembered  by  a  House,
 which  is  very  careful  in  regard  to
 legal  matters,  that  the  degree  and
 the  burden  of  proof  required  in  tax
 cases  is  somewhat  different  in
 character  from  those  required  in  cri-
 minal  cases.  The  tax  officer  is  not
 bound  by  the  Evidence  Act,  and
 may  well  act  upon  material  which
 may  not  be  admissible  under  the
 Evidence  Act.  He  ‘is  acting  on  behalf
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 of  Government  probably  as  a  tax-
 gatherer.  Further,  even  though  the
 income-tax  officer  may  discover
 eases  of  concealment  in  company
 accounts,  it  is  not  possible  for  him
 to  locate  the  responsibility  on  indi-
 vidual  directors.  If  concealment  has
 been  established  by  the  imcome-tax
 Officer,  it  should  be  possible  for  the
 authority  regulating  the  Companies
 Act  to  discover  some  act  of  misfea-
 sance  or  breech  of  trust  on  the  part
 of  the  managing  agents,  to  which
 the  Companies  Act  itself  will  apply,
 as  for  instance,  clause  202  (l)  (b)
 (ii),  which  specifically  gives  this

 power.  7
 Then  there  is  the  question  of  the

 secrecy  provisions  of  section  54  of
 the  Income-tax  Act.  As  the  law
 now  stands,  it  is  not  possible  for  the
 income-tax  authorities  to  disclose
 these  matters  of  concealment,  It
 will  therefore  be  difficult  to  comply
 with  the  requirements  of  any  amend-
 ment  like  the  one  suggested  by  Shri
 Sadhan  Gupta.

 Shri  K.  EK.  Basu:  Why  not  change
 the  Income-tax  Law?

 Shri  C,  D.  Deshmukh:  That  raises
 various  other  difficulties,  After  all,
 it  has  not  been  put  there  for  fun,  nor
 has  it  been  put  there  to  safeguard
 a  few  evil-doers.  It  is  considered,
 {  suppose,  that  the  work  of  the  in-
 come-tax  officer  would  be  far  more
 difficult  if  the  names  of  all  people
 who  are  assessed  to  income-tax,  their
 incomes  or  their  absence  of  incomes
 and  so  on  were  to  be  blazoned  forth
 into  the  world;  it  will  have  very
 wide  consequences  on  credit  and  so
 on  and  so  forth.

 So,  whatever  the  final  judgment
 may  be,  all  I  am  arguing  is  that  in
 these  matters  one  should  not  take
 4  snap-judgment  affecting  a  parti-
 cular  Bill,  If  it  is  a  question  to  be
 gone  into,  it  should  be  gone  into  in
 connection  with  the  Income-tax  Act,
 and  it  should  be  gone  into  in  connec-
 tion  with  thig  general  matter  of  tax
 evasion.  In  other  words,  if  we  were
 to,  strengthen  the  Income-tax  Act,
 and  if  we  were  to  try  and  put  some
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 turther  limits  on  the  capacity  of  peo-
 ple  to  make  mischief  in  that  direc-
 tion,  then  one  would  expect  -some
 other  addition  to  the  Income-tax  Act,
 as  for  instance,  disqualifying  a  per-
 son  under  categories  (a),  (9),  (c),  (d)
 and  so  on  and  so  forth;  or  one  might
 even  go  to  the  length  of  saying  that
 they  shall  not  exercise  a  vote.  These
 are  all  matters  which  should  be  con-
 sidered  in  their  proper  perspective,
 and  not  in  connection  with  any  parti-
 cular  Bill,

 Shri  K,  हू,  Baga:  Here  the  whole
 point  is  only  this,  namely  whether
 a  person  or  a  company  who  is  ad-
 judged  by  any  competent  authority
 as  evader  should  be  allowed  to  con-
 tinue  as  managing  director  or  manag-
 ing  directors.  How  it  is  to  be  done
 or  under  which  law  it  is  going  to  be
 done  is  not  the  point.  Even  under
 any  law  which  is  prevalent  or  which
 is  applied  in  our  country,  if  anybody
 is  found  to  be  a  tax-evader,  then
 what  are  you  going  to  do  with  him?
 There  is  no  point  in  saying  there  is
 difficulty  in  this  law  or  that  law  to
 find  out  who  is  a  tax-evader.  Even
 under  such  difficulties,  if  under  any
 law,  it  is  found  that  a  particular
 person  or  company  is  a  tax  evader
 or  evaders,  then  are  you  going  to
 accept  our  proposition?  That  is  the
 short  point  you  must  reply  to.

 Mr.  Chairman:  I  think  he  has  re-
 plied  already.

 Shri  K.  K.  Basu:  He  has  not  rep- lied.  He  is  trying  to  cloud  the  whole
 issue.  We  are  not  concerned  here
 with  where  the  difficulty  lies  or  what
 the  difficulty  is,  under  X,  Y  or  Z  Act.
 The  whole  point  is  that  if  under
 any  law,  even  under  any  difficulties,
 it  is  found  that  a  particular  person is  found  to  be  a  tax-evader,  then  are
 you  going  to  disqualify  him?  That
 is  the  short  point.  Let  the  Finance
 Minister  say  that  even  if  they  are
 found  to  be  tax-evaders,  in  view  of
 the  balance  of  advantage,  according to  him,  and  in  view  of  the  need  for
 industrialisation,  they  should  be
 allowed  to  continue.  Let  him  state
 that  fact  plainly.
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 Shri  c.  9,  Deshmukh:  I  say  that
 tax  evasion  is  a  term  to  be  defined.
 Secondly,  the  conclusion  is  one  that
 has  to  be  arrived  at  by  certain  means
 largely  departmental.  Therefore,  I
 am  averse  to  having  any  provision  to
 disqualify  those  who  may  have
 evaded  taxes  by  one  method  or  the
 other,  including  avoidance  of  taxes,
 by  this  measure.  That  is  the  ans-
 wer.  Whether  it  is  a  short  point  or
 a  long  point,  I  have  stated  what  I
 have  to  say  on  this  matter,

 Then,  there  are  various  small
 amendments,  I  do  not  think  I  shall
 take  the  time  of  House  by
 with  them  in  detail  Many  of  them
 relate  to  clause  323.

 by Then,  theré  is  a  point  urged
 Shri  Tulsidas  in  respect  of
 348  both  in  regard  to
 also  im  regard  to  deduction  of  certain
 taxes.  The  view  taken  by  the  Joint
 Committee  is  the  view  which  is  com-
 monly  accepted,  It  is  not  as  if  this
 point  was  not  debated,  it  was  debat-
 ed  very  thoroughly  in  the  Joint  Com-
 mittee,  and  although  there  might  be
 room  for  difference  of  opmion,  I  am
 content  to  follow  the  verdict  of  the
 Joint  Committee  on  this  matter,  as
 on  this  question  of  the  deduction  of
 taxes  in  the  nature  of  EPT  or  BPT,
 the  reason  being  that  the  business
 cannot  be  said  to  have  earned  a
 certain  amount  of  profit  unless  these
 taxes  are  debited  to  the  working
 account  of  the  company.

 Mr.  Chairman:  I  shall  now  put
 clauses  323  to  367  to  vote,

 First,  I  shall  take  up  the  amend-
 ments  to  clause  323,

 The  question  is:

 Page  7l,  line  26,  for  “each  House
 of  Parliament”  substitute  “both
 Houses  of  Parliament.”

 The  motion  was
 adopted.

 Mr.  Chairman:  There  are  a  num-
 ber  of  other  amendments,

 I  shall  now  put  amendment  Wo.
 895  to  the  vote  of  the  House.
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 Shri  K,  K,  Basu:  We  want  to
 divide  on  this  amendment.

 Mr.  Chairman:  Then  I  shall  defer
 it  till  2-30  pm.

 What  about  amendment  No.  4?
 Should  that  also  be  put  off?

 Shri  C.  D,  Deshmukh:  That  will  be
 opposed,  because  I  have  explained
 the  principle  and  I  suggested  that  we
 ought  to  deal  with  the  subject-
 matter  when  we  come  to  clause  409.
 This  amendment  has  been  moved.  So
 it  has  to  be  disposed  of

 Mr,  Chairman:  So  I  shall  now  put
 all  the  other  amendments  to  clause
 323  to  the  vote  of  the  House.

 The  question  is:

 Page  11

 for  cluase  323  substitutes:
 “323.  Every  managing  agent  to

 cease  functioning  by  3lst  Decem-
 ber,  958.—Every  managing  agent
 shall  cease  to  function  as  such  on
 3lst  December,  1958,  unless  he
 ceases  so  to  function  at  an  earlier
 date.”

 The  tion  was  atived.

 Mr,  Chairman:  The  question  is:
 In  the  amendment  printed  as  No.

 893,  for  “3lst  December,  1958”  sub-
 stitute  “l5th  August,  1960."

 The  motion  was  negatived.
 Mr.  Chairman;  The  question  is:
 In  the  amendment  printed  as  No.

 295,  for  “3lst  December,  1958"  sub-
 stitute  “l5th  August,  1960.”

 The  motion  was  negatived.
 Mr,  Chairman:  The  question  is:
 Page  a1,  lines  6  and  7—
 For  “such  rules  as  may  be  prescribed

 in  this  behalf”  substitute  “sub-section
 .3)  below.”

 The  motion  was  negatived.
 ‘Mr,  Chairman:  The  question  is:

 Page  7l,  line  1—for  “three  years”
 substitute  “one  year.”

 The  motion  was  negatived.

 6  SEPTEMBER  955  Companies  Bi  u  १० 2418,

 Mr.  Chairman:  Amendment  No,  ‘oes
 js  the  same  as  No.  930.  It  is  barred.

 Mr,  Chairman:  The  question  is:

 Page  7l,  line  7—for  “three  years”
 substitute  “two  years.”

 The  motion  was  negatived.
 Mr.  Chairman:  The  question  is:

 Page  7l,  line  ]9—for  “later”  sub-
 stitute  “earlier.”

 The  motion  was  negatived.
 Mr.  Chairman:  The  question  is:

 Page  l7l—for  lines  24  to  26  sub-
 stitute:  a

 “Q3)  Copies  of  all  notifications
 issued  under  sub-section  (l)  shall
 as  soon  as  may  be  after  they  have
 been  issued,  be  laid  before  each
 House  of  Parliament;

 (4)  All  rules  made  under  sub-
 section  (l)  shall  be  laid  before
 each  House  of  Parliament  for  not
 less  than  fourteen  days  as  soon
 as  possible  after  they  are  made
 and  shall  be  subject  to  such  modi-
 fications  as  Parliament  may
 make  during  the  session  in  which
 they  are  so  laid.”

 The  motion  was  negatived.
 Mr,  Chairman:  The  question  is:

 Page  I7]—for  lines  24  to  26  sub-
 stitute:

 “(3)  The  notification  under  sub-
 section  (l)  shall  not  be  made  un-
 less  made  by  a  Committee  appoint-
 ed  for  the  purpose  by  the  Central
 Government  to  make  an  investiga~
 tion,  and  unless,  further,  such
 recommendation  has  been
 approved  by  both  the  Houses  of
 Parliament.”

 The  motion  was  negatived.
 Mr.  Chairman:  The  question  is:

 Page  l7l—after  line  26,  add:
 “(4)  This  section  shall  not  apply

 to  companies  where  in  the  opinion
 of  the  Central  Government  or  on

 _  enquiry  at  the  demand  of  me
 managing  agents  of  the  companies
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 eoncerned,  the  Government  finds
 that  the  managing  agent  has  been
 working  satisfactorily  and  is  likely
 to  achieve  optimum  conditions
 conformable  to  the  provisions  of
 the  Act  before  his  term  of  office
 expires  or  before  the  l5th  August,
 1960,  as  the  case  may  be,”

 The  motion  was  negatived,
 Mr.  Chairman:  The  question  is:

 Page  171,  line  4—after  “Gazette”
 insert:

 “after  consulting  the  Advisory
 Commission  constituted  under
 seetion  409  of  this  Act.”

 The  motion  was  negatived.
 Mr.  Chairman:  The  question  is:

 Page  7l,  line  8—for  “960",  subse
 titute  “l957".

 The  motion  was  negatived.
 Mr,  Chairman:  New  Clause  323  A.
 Shri  &  K,  Basu:  We  want  to

 divide  on  amendment  No,  897.
 Mr.  Chairman:  It  will  be  held  over.

 I  will  put  amendment  No,  898  to  the
 vote  of  the  House.

 The  question  is:
 In  the  amendment  printed  as  Na

 897,  for  “3lst  December,  1958”  subs-
 titute  “l5th  August,  1960".

 The  motion  was  negatived.
 Shri  K.  K.  Basu:  Amendment  No.

 898  relates  to  amendment  No.  897.
 It  may  be  put  along  with  No,  897.

 Mr.  Chairman:  We  will  see  later.
 Mr.  Chairman:  Clause  324,  There

 is  Government  amendment  No.  470.
 The  question  is:
 Page  7l—after  line  36,  add:

 “(4)  Where  at  the  commence-
 ment  of  this  Act  a  company  hav-
 ing  a  managing  agent  is  itself
 acting  as  a  managing  agent  of
 any  other  company,  the  .term  of
 office  of  the  company  first  men-  क
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 tioned  as  managing  agent  of  the
 other  company  shall,  if  it  does
 not  expire  earlier  in  accordance
 with  the  provisions  applicable
 thereto  immediately  before  such
 commencement  including  any
 provisions  contained  in  the  Indian
 Companies  Act,  7393  (VII  _  of
 1913),  expire  on  the  १5  day  af
 August  1956."

 The  motion  was  adopted.
 Mr,  Chairman:  Now  the  amend-

 ments  to  clause  324,  The  question  is:

 Page  7l,  line  36—add  at  the  end:
 “and  the  liabilities  incurred

 during  the  period  of  such  con-
 traventions  shall  not  be  enforce-
 able  in  law.”

 The  motion  was  negatived.
 Mr,  Chairman:  The  question  is:
 In  the  amendment  proposed  by

 Shri  C,  0.  Deshmukh,  printed  as  No.
 470,  for  “the  5th  day  of  August
 1956”  substitute  “the  day  on  which
 this  Act  comes  into  force.”

 The  motion  was  negatived.

 Mr.  Chairman:  The  question  is:
 “That  clause  324,  as  amended,

 stand  part  of  the  Bill.”
 The  motion  was  adopted

 Clause  324,  as  amended,  was  added  to
 the  Bill.

 Clause  325
 Mr.  Chairman:  The  question  is:

 Page  1m1—
 (i)  line  39—after  “managing

 agent”  insert  “or  its  directors”;  and

 (ii)  line  42—after  “managing
 agent”  insert  “or  its  directors.”

 The  motion  was  negatived.
 Mr,  Chairman:  The  question  is:

 Page  7l,  line  40—

 for  “accorded”  substitute  “refused”.
 The  motion  was  negatived.
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 Mr,  Chairman:  The  question  is:

 Page  11,  line  43—after  “company”
 insert  “by  special  resolution”.

 The  motion  was  negatived.
 Mr.  Chairman:  The  question  is:
 Page  72—Omit  lines  |  to  12.

 The  motion  was  negatived.
 Mr.  Chairman;  The  question  Is:

 Page  l72—for  lines  ]  and  2  sub-
 stitute:

 “(b)  unless  the  Central  Gov-
 ernment  have  not  refused  such
 appointment  oor  reappointment
 under  sub-section  (2).”

 The  motion  was  negatived.
 Mr,  Chairman:  The  question  is:
 Page  72—for  lines  ]  and  2,  sub-

 stitute:
 “(b)  unless  the  Central  Gov-

 ernment  have  disapproved  such
 appointment  or  reappointment
 for  reasons  mentioned  in  sec-
 tions  266  and  273  relating  to
 directors  as  if  the  partners  of
 the  managing  agency  were  direc-
 tors.”

 The  motion  was  negatived.
 Mr.  Chairman:  The  question  is:

 Page  72—
 after  line  2,  add:

 “(c)  unless  the  approval  of  the
 Central  Government  is  obtained

 as  to  the  appointment  of  the
 directors  on  the  ground  that  they
 conform  to  the  qualifications  as
 may  be  laid  down  by  the  Central
 Government  for  such  directors
 provided  however  the  Central
 Government  may  lay  down  diffe-
 Tent  qualifications  for  the  directors
 of  the  managing  agent  dealing
 in  different  types  of  industries.”

 The  motion  was  negatived.
 Mr.  Chairman:  The  question  is:
 Page  l72—
 omit  lines  3  to  12

 The  motion  was  negatived.  a.
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 Mr.  Chairman:  The  question  is:
 Page  172,  line  3—
 for  “accord”  substitute  “refuse”.

 The  motign.mas  negatived.
 Mr.  Chairman:  The  question  is:

 Page  172,  line  5—
 for  “against”  substitute  “in”.

 The  motion  was  negatived.
 Mr.  Chairman:  The  question  is:
 Page  172,  line  G—ofter  “managing

 agent”  add  “and”.
 The  motion  was  negatived.

 Mr,  Chairman:  The  question  is: .
 Page  172,  line  7—after  “proposed

 is”  insert  “not”.
 The  motion  was  negatived.

 Mr.  Chairman:  The  question  is:
 Page  72—omit  lines  n  and  12

 The  motion  was  negatived,
 Mr.  Chairman:  The  question  is:

 “That  clause  325  stand  part  of
 the  Bill.”

 The  motion  was  adopted.
 Clause  325  was  added  to  the  Bill.
 Shri  M,  C,  Shah:  We  have  accept-

 ed  amendment  No.  933.  in  a  modified
 form.  The  modified  version  was  read
 out  to  the  House.

 Mr.  Chairman:  I  shall  now  put
 amendment  No.  933  to  clause  326  in
 the  modified  form.
 ~The  question  is:

 Page  72—
 Gi)  line  15,  omit  “and”,
 (ii)  Line  17,  वत  at  the  end  “and”,

 (iii)  after  line  I7,  add:
 “(c)  a  private  company  which

 is  not  a  subsidiary  of  a  public
 company,  unless  the  Central  Gov-
 ernment,  by  general  or  special
 order,  specifically  exempt  the

 aw  private  company.”

 The  motion  was  adopted.
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 Mr,  “Chairman:  The  question  is:
 “That  clause  326,  as  amended

 stand  part  of  the  Bill,”
 The  motion  was  adopted.

 ompanies  Bill

 Clause  326,  as  amended,  was  added  to
 the  Bill

 Mr,  Chairman:  Clause  327.  Amend-
 ment  No,  103.  The  question  is:

 Page  172,  line  23—for  “fifteen
 years”  substitute  “ten  years".

 The  motion  was  negatived.

 Mr,  Chairman:  Amendments  Nos.
 935  and  00l  are  exactly  the  same
 as  No.  ]03  just  negatived.  They  are
 therefore  barred.  Now  amendment
 No,  934.

 The  question  is:

 Page  ‘172,  line  23—for  “fifteen
 years”  substitute  “sive  years.”

 The  motion  was  negatived.
 Mr.  Chairman:  The  question  is:
 Page  172,  line  25—  for  “ten  years”

 substitute  “five  years.”
 The  motion  was  negatived.

 Mr,  Chairman;  Amendment  No.
 936  being  the  same  as  No,  704  is
 barred.  Now  amendment  1002.

 The  question  is:
 Page  173,  line  25—
 for  “ten  years”

 years.”
 substitute  “four

 The  motion  was  negatived.
 Mr.  Chairman:  The  question  is:
 Page  172,  line  27—for  “two  years”

 substitute  “one  year”.

 The  tion  was  negatived.
 Mr.  Chairman:  The  question  is:

 Page  172,  line  42—omit  “entire”.
 The  motion  was  negatived.

 Mr.  Chairman:  The  question  is:
 Page  172,  line  43—for  “is  made”

 substitute:
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 “is  in  excess  of  the  terms  laid
 down  in  sub-section  (l)  above.”

 The  motion  was  negatived.

 Mr,  Chairman:  The  question  is:
 Page  172,  line  43—add  at  the  end:

 “and  ligbilities  incurred  during
 the  entire  term  shall  not  be  en-
 forceable  in  law."

 The  motion  was  negatived.
 Mr.  Chairman:  The  question  is:

 “That  clause  327  stand  part  of
 the  Bill.”

 The  motion  was  adopted.
 Clause  327  was  added  to  the  Bill.

 Mr.  Chairman:  Clause  328,  The
 question  is:

 Pages:  72  and  73—
 for  clause  328,  substitute:

 “328.  The  terms  of  the  manag-
 ing  agency  agreement  when  once
 approved  by  the  general  meeting
 of  the  company  while  appointing
 or  reappointing  them  and  approv-
 ed  by  the  Central  Government,
 shall  not  be  varied  during  the
 term  of  the  agreement  unless
 by  mutual  consent  of  the  rmanag-
 ing  agent  and  the  company.”

 The  motion  was  negatived.
 Mr.  Chairman:  The  question  is:

 “That  clause  328  stand  part  or
 the  Bill.”

 The  motion  was  adopted.
 Clause  328  was  added  to  the  Bill.
 Shri  Kamath:  There  is  an  amend-

 ment,  No.  973,  for  a  new  _  clause,
 clause  328A.  We  want  to  divide  on
 that,

 Mr.  Chairman:  Yes,  it  will  be  held
 over,

 Shri  जा,  C.  Shah:  There  is  a  Gov-
 ernment  amendment  No.  47]  to  clause
 329  which  we  would  like  to  withdraw
 with  the  permission  of  the  House.
 The  amendment  was,  by  leave,  with-

 drawn.
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 Mr.  Chairman:  There  is  another
 amendment  No.  234  which  will  be
 deferred.  I  shall  now  put  the  other
 amendments,  Nos,  904  and  839  to
 the  vote  of  the  House,

 The  question  is:

 Page  173,  lines  0  to  2—
 omit  “unless  before  that  date  he

 is  re-appointed  for  a  fresh  term
 in  accordance  with  any  provision
 contained  in  this  Act.”

 The  motion  was  negatived.

 Mr,  Chairman:  The  question  is:

 Page  73—after  line  12,  add:

 “(2)  This  section  shall  not
 apply  to  companies  where,  in  the
 opinion  of  the  Central  Govern-
 ment  or  on  enquiry  at  the  de-
 mand  of  the  managing  agent  of
 companies,  the  Government  finds
 that  the  managing  agent  has  been
 working  satisfactorily  and  is
 likely  to  achieve  optimum  condi-
 tions  conformable  to  the  provi-
 sions  of  the  Act  before  its  term
 of  office  expires  or  before  the
 5th  August,  1960,  as  the  case
 may  be,”

 The  motion  was  negatived.
 Mr.  Chairman:  Clause  330.  The

 question  is:
 Page  73—
 omit  lines  9  to  24.

 The  motion  was  adopted.
 Mr.  Chairman:  Amendment  No,  906

 is  the  same  as  amendment  No,  42
 which  has  been  adopted.

 The  question  is:
 “That  clause  330,  as  amended,

 Stand  part  of  the  Bill.”

 The  motion  was  adopted.
 Clause  330,  as  ‘  ded,  was

 to  the  Bill.
 dded

 Mr.  Chairman:  Now  clause  33l.  The
 question  is:
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 Page  173,  line  29—
 for  “1960”,  substitute  “l958".

 The  motion  was  negatived.

 Mr.  Chairman:  The  question  is:
 Page  173,  line  30-for  “ten  com-

 panies”  substitute  “five  companies.”
 The  motion  was  negatived.

 Mr.  Chairman;  Amendment  No.
 1003,  is  the  same  as  amendment  No,
 908.  I  shall  therefore  put  to  the  vote
 of  the  House  other  amendments,

 The  question  is:

 Page  73—after  line  30  insert:

 “Provided  that  a  person  hold-
 ing  office  as  managing  agent  in
 more  than  70  companies  as  on
 5th  August,  955  shall  not  be
 required  to  reduce  his  managing
 agency  to  l0  companies.”

 The  motion  was  negatived.

 Mr,  Chairman:  The  question  is:

 Page  73—after  line  cy  insert:

 “Provided  that  if  any  person
 holds  office  at  the  same  time  as
 the  managing  agent  of  more
 than  one  company,  the  number
 of  the  companies  shall  be  such
 that  the  block  capital  of  such
 companies  shall  not  in  the  aggre-
 gate  exceed  five  crores  of
 rupees.”

 The  motion  was  negatived.

 Mr,  Chairman:  The  question  ‘-:

 Page  73—after  line  30  insert:

 “Provided  that  if  any  person
 holds  office  at  the  same  time  as
 the  managing  agent  of  more
 than  one  company,  the  number
 of  the  companies  shall  be  such
 that  the  block  capital  of  such
 companies  shall  not  in  the
 aggregate  exceed  ten  crores  of
 rupees.”

 The  motion  was  negatived.



 12427  Companies  Bill

 Mr.  Chairman:  The  question  is:
 Page  173,  line  35—for  “ten”  sub-
 stitute  “five”.

 The  motion  was  negatived.
 Mr.  Chairman:  The  question  is:
 Page  173,  line  35--प्ॉधडां

 ber”  insert:
 “num-

 “or,  as  the  case  may  be,  in
 respect  of  such  number  of  those
 companies  exceeding  one  but  not
 exceeding  five  the  block  capital
 of  which  does  in  the  aggregate
 exceed  five  crores  of  rupees”.

 The  motion  was  negatived.
 Mr.  CHairman:  The  question  is:

 In  the  amendment,  printed  as  No.
 92,for  “five  crores”  substitute
 “ten  crores”.

 The  motion  was  negatived.
 Mr.  Chairman:  The  question  is:

 Page  73—after  line  35,  add:

 “(2A)  In  the  case  of  the  manag-
 ing  agents  working  at  the  com-
 mencement  of  this  Act,  number
 of  companies  managing  will  be
 calculated  on  the  basis  of  the
 companies  such  managing  agents
 were  managing  on  the  Ist  April,
 1953."

 The  motion  was  negatived.

 Mr.  Chairman:  The  question  is:

 Page  73—omit  lines  39  and  40.
 The  motion  was  negatived.

 Mr.  Chairman:  The  question  is:

 Page  173,  lines  39  and  40—for
 “which  is  neither  a  subsidiary  nor
 a  holding  company  of  a  public  com-
 pany”  substitute  “if  it  is  exempted
 by  the  Central  Government.”

 The  motion  was  negatived,
 Mr,  Chairman:  The  question  is:

 Page  174,  line  8—for  “one  thou-
 gand  rupees”  substitute  “one  hund-
 red  rupees.”

 The  motion  was  negatived.
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 Mr,  Chairman:  The  question  is:
 “That  clause  33l  stand  part  of

 the  Bill.”
 The  motion  was  adopted.

 Clause  331  was  added  to  the  Bill.
 Mr.  Chairman:  The  question  is:

 “That  clauses  332  and  333
 stand  part  of  the  Bill.”

 The  motion  was  adopted.
 Clauses  332  and  333  were  added  to  the

 Bill.
 Mr,  Chairman:  There  is  amend-

 ment  No,  939  for  a  new  clause.
 Shri  EK.  EK.  Basu:  We  want  to

 divide  on  that.
 Mr.  Chairman:  Yes,  it  is  deferred.
 Mr,  Chairman:  The  question  is:

 “That  clause  334  stand  part
 of  the  Bill”.

 The  motion  was  adopted.
 Clause  334  was  added  to  the  Bill

 Mr.  Chairman:  Clause  335.  I  shall
 now  put  all  the  amendments  to  this
 clause  to  the  vote  of  the  House.

 The  question  is:
 Page  75—

 for  lines  5  to  l7  substitute:
 “is  convicted  by  a  court  in  India

 of  any  offence  under  this  Act  or
 under  the  Indian  Companies  Act
 of  936  or  of  any  offence  involv-
 ing  moral  turpitude”.

 The  motion  was  negatived.
 Mr.  Chairman:  The  question  is:

 Page  ‘175,  line  l6—
 after  “offence”  insert:

 “involving  moral  turpitude  and
 2  non-bailable  one”.

 The  motion  was  negatived.
 Mr.  Chairman:  The,  question  is:

 Page  175,  line  6—

 after  “offence”  insert  “involving
 moral  turpitude”.

 The  motion  wae  negatived.
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 Mr,  Chairman:  The  question  is:
 Page  ‘175,  line  l7—

 for  “six  months”  substitute  “two
 years”.

 The  motion  was  negatived.

 Mr.  Chairman:  The  question  is:
 Page  ‘175,  line  7—

 add  at  the  end:
 “for  an  offence  which  involves

 moral  turpitude”.

 The  motion  was  negatived.

 Mr.  Chairman:  The  question  is:

 Bill.”

 The  motion  was  adopted.

 Clause  335  was  added  to  the  Bill.

 Mr.  Chairman:  Clause  336.  The
 question  is:  d
 Page  75—  wall

 omit  lines  2l  to  24.

 The  motion  was  negatived.

 Mr.  Chairman:  The  question  is:
 Page  175,  line  24—

 add  at  the  end:

 “if  a  court  of  law,  whether  in
 or  outside  India,  finds  such  fraud
 or  breach  of  trust  to  have  been
 duly  established.”

 The  motion  was  negatived.

 Mr.  Chairman:  The  question  is:
 Page  175,  lines  26  and  27—

 for  “any  other  body  corporate”
 ‘substitute:

 “the  co  or  of  any  subsi-
 diary  or  holdfg  company  there-
 of  or  of  any  other  body  corpo-
 tate”,

 The  motion  was  negatived.
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 Mr.  Chairman:  The  question  is:
 Page  l7T5—

 omit  lines  30  to  34.

 The  motion  was  negatived.

 Mr.  Chairman:  The  question  is:

 Page  175,  lines  33  and  34—

 for  “is  guilty  of  any  such  fraud
 or  breach  of  trust  as  is  referred  to
 in  clause  (i),  substitute:

 “has  been  proved  in  a  Court  of
 law  to  be  guilty  of  any  such
 fraud  or  breach  of  trust  referred
 to  in  clause  (ii).”.  .

 The  motion  was  negatived.

 Mr.  Chairman:  The  question  is:
 “That  clause  336  stand  part  of  the

 Bill.”

 The  motion  was  adopted.

 Clause  336  was  added  to  the  Bill.

 Mr.  Chairman;  Clause  337.  The
 question  is:

 Page  75—

 for  clause  337,  substitute:
 “337.  Removal  for  gross  negli-

 gence  or  mismanagement.—(l)  A
 company  in  general  meeting  may
 by  special  resolution  refer,  on  the
 basis  of  gross  negligence  in  or
 for  gross  mismanagement  of  the
 affairs  of  the  company  or  of  any
 subsidiary  thereof,  the  case  of  the
 managing  agent  to  the  court  for
 adjudication  of  the  allegations  on
 which  such  gross  negligence  of
 gross  mismanagement  is  founded
 and  in  case  the  court  finds  the
 same  established,  may  remove  the
 managing  agent  from  office.

 (2)  Any  such  finding  by  the
 court  shall  be  open  to  appeal  to
 the  Court  to  which  appeals  ordi-
 narily  lie  from  conviction  by  the
 Court.”

 The  motion  was  negatived.
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 Mr.  Chairman:  The  question  is:
 Page  175,  line  37—

 for  “Special  resolution”  substitute
 “resolution”.

 The  motion  was  negatived.
 Mr.  Chairman:  Amendment  No.  94]

 is  the  same  as  amendment  No.  977
 just  negatived.

 The  question  is:
 “That  clause  337  stand  part  of  the

 Bill.”
 The  motion  was  adopted.

 Clause  337  was  added  to  the  Bill.
 Mr.  Chairman:  The  question  is:
 “That  clause  338  stand  part  of  the

 Bill.”
 The  motion  was  negatived.

 Clause  338  was  added  to  the  Bill.
 Mr.  Chairman:  Clause  339.  The

 question  ig:
 Page  76—

 (i)  line  21,
 for  “seven  days”  substitute  “fifteen

 days”
 (ii)  line  23,
 for  “seven  days”  substitute  “fifteen

 days”.
 The  motion  was  negatived.

 Mr.  Chairman:  The  question  is:
 “That  clause  339  stand  part  of  the

 Bill.”
 The  motion  was  adopted.

 Clause  339  was  added  to  the  Bill.
 Mr.  Chairman:  The  question  is:
 “That  clause  340  stand  part  of  the

 Bill.”
 The  motion  was  adopted.

 Clause  340  was  added  to  the  Bill.
 Mr.  Chairman:  There  is  an  amend-

 ment  to  clause  34l.
 The  question  is:

 Page  177,  line  25—
 after  “mentioned  above”  insert;

 “any  representation  made  by  the
 managing  agent”.

 The  motion  was  negatived.
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 The  question  is:
 “That  clause  34l  stand  part  of  the

 Bill.”

 The  motion  was  adopted.
 Clause  34  was  added  to  the  Bill.

 Mr.  Chairman:  The  question  is:

 “That  clause  342  stand  part  of  the
 Bill.”

 The  motion  was  adopted.
 Clause  342  was  added  to  the  Bill.

 Mr.  Chairman:  Clause  343.  The
 question  is:

 Page  17,  line  38,

 after  “a  company”  insert:

 “other  than  a  private  company
 which  is  not  a  subsidiary  of  a
 public  company”.

 The  motion  was  adopted.
 Mr.  Chairman:  The  question  is:

 “That  clause  343,  as  amended,  stand
 part  of  the  Bill.”

 The  motion  was  adopted.
 Clause  343,  as  amended,  was  added  to

 the  Bill.

 Mr.  Chairman:  Clause  344.  The
 question  is:

 Pages  77  and  178—

 Renumber  clause  344  as  sub-clause
 (l)  of  that  clause  and  add  the  follow-
 ing  sub-clause  as  sub-clause  (2)  of
 that  clause:

 “(2)  The  provisions  of  sub-sec-
 tion  (l)  shall  not  apply  to  4  pri-
 vate  company  which  is  not  a  sub-
 sidiary  of  a  public  company.”

 The  motion  was  adopted.
 Mr.  Chairman:  I  now  put  the  other

 amendments  to  vote.

 The  question  is:
 °

 Page  178,  line  3—

 for  “accord”  substitute  “withhold”.
 The  motion  was  negatived.
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 Mr.  Chairman:  The  question  is:
 Page  ‘178,  lines  3  and  4—

 after  “such  person  is”  insert  “not”.
 The  motion  was  negatived.

 Mr.  Chairman:  The  question  is:
 “That  clause  344,  as  amended,  stand

 part  of  the  Bill.”
 The  motion  was  adopted.

 Clause  344,  as  amended,  was  added  to
 the  Bill

 Mr.  Chairman:  Clause  345.  The
 question  is:

 Page  ‘178,  line  l4—

 after  “as  the  Central  Government
 may”  insert  “(Whether  before  or
 after  the  expiry  of  the  six  months)”.

 The  motion  was  adopted.
 Mr.  Chairman:  The  question  is:

 Page  178,  lines  l  and  2—
 after  “firm  or  body  corporate”

 insert:

 “so  that  the  original  members
 of  the  firm  or  body  corporate
 cease  to  hold  a  majority  interest
 in  the  firm  or  body  corporate.”.

 The  motion  was  negatived.
 Mr.  Chairman:  The  question  is:

 Page  ‘178,  line  3—
 for  “six  months”  substitute  “three

 months”,
 The  motion  was  negatived.

 Mr.  Chairman:  The  question  is:
 Page  78—

 after  line  17,  insert:
 “Provided  that  such  approval

 shall  not  be  accorded  only  in  cases
 where  change  of  such  a  nature
 has  taken  place  which  has  affec-
 ted  or  is  likely  to  be  affected  pre-
 judicially  the  affairs  of  the  com-
 pany  which  is  being  managed  by
 the  managing  agency.”.

 The  motion  was  negatived.
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 Mr.  Chairman:  The  question  is:
 Page  78—

 omit  lines  8  to  28.
 The  motion  was  negatived.

 Mr.  Chairman:  The  question  is:

 Page  178,  line  26—
 after  “ownership  of  shares”  insert:

 “to  the  extent  of  twenty  per-
 cent  of  the  shareholdings”.

 The  motion  was  negatived.
 Mr.  Chairman:  The  question  is:

 Page  178,  line  36—

 for  “Provided  that  no  such  notifica-
 tion”  substitute  “(3)  No  such  notifi-
 cation”.

 The  motion  was  negatived.
 Mr.  Chairman:  The  question  is:
 “That  clause  345,  as  amended  stand

 part  of  the  Bill.”
 The  motion  was  adopted.

 Clause  345,  as  amended,  was  added  to
 the  Bill.

 Mr.  Chairman:  The  question  is:
 “That  clause  346  stand  part  of  the

 Bill.”
 The  motion  was  adopted.

 Clause  346  was  added  to  the  Bill.

 Mr.  Chairman:  Clause  347:  The
 question  is:
 Page  179,  lines  28  and  29—

 omit  “Save  as  otherwise  expressly
 provided  in  this  Act,”.

 The  motion  was,  negatived.
 Mr.  Chairman:  The  question  is:

 Page  179,  line  33—
 for  “ten  per  cent”  substitute  “five

 per  cent”.
 The  motion  was  negatived.

 Mr.  Chairman:  The  question  is:
 Page  179,  line  32—

 for  “ten  per  cent”  substitute  “six
 per  cent”.

 The  motion  was  negatived.
 Mr.  Chairman:  Now  Government
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 amendment  No,  665.  The  question  is:
 Page  179,  line  33,

 for  “annual  net  profits  of  the
 company”  substitute  “net  profits
 of  the  company  for  that  financial
 year”.

 The  motion  was  adopted.
 Mr,  Chairman:  The  question  is:

 Page  79—
 line  33,  add  at  the  end:

 “upto  20  lakhs  and  for  every  0
 lakhs  above  that,  the  rate  should
 come  down  by  15  per  cent,  till
 the  final  rate  of  remuneration
 comes  to  5  per  cent.”

 Theemotion  was  negatived.
 Mr.  Chairman:  The  question  is:

 To  the  amendment  printed  as
 No.  807,  add  the  following  pro-
 viso:

 “Provided  that  the  Central
 Government  may  enforce  the
 scale  of  remuneration  at  the  time
 of  renewing  the  managing
 agency.”

 The  motion  was  negatived.
 Mr.  Chairman:  The  question  is:
 “That  clause  347,  as  amended  stand

 part  of  the  Bill”
 The  motion  was  adopted.

 Clause  347,  as  amended,  was  added
 to  the  Bill.

 Mr.  Chairman:  Clause  348.  The
 question  is:
 Page  I79,  lines  34  and  35—

 for  “the  net  profits  of  a  company for  the  purpose  of  section  347"  sub-
 stitute:

 “for  the  purpose  of  section  347, the  net  profits  of  a  company  in
 any  financial  years",

 The  motion  was  adopted.
 Mr.  Chairman;  I  will  now  put. amendment  No.  987.
 Shri  Kamath:  Amendments  987  and  | 988  may  be  put  together.  We  want  to

 divide  on  them.
 Mr.  Chairman:  Yes,  they  will  be

 taken  up  later.  I  will  now  put  other
 amendments  to  vote.  ४
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 The  question  is:

 Page  79—
 for  lines  36  to  38,  substitute:

 “(a)  credit  shall  not  be  given
 for  the  sums  specified  in  sub-sec-
 tion  (2)  and”.

 The  motion  was  negatived.
 Mr.  Chairman:  The  question  is:

 Pages  79  and  30—
 omit  lines  4l  to  44  and  |  and  2  rea-

 pectively.
 The  motion  was  negatived.

 Mr.  Chairman:  The  question  is:
 Page  180,  lines  and  2—

 for  “unless  and  except  in  so  far
 as  the  Central  Government  other-
 wise  directs”  substitute:

 “if  it  is  sanctioned  by  a  special
 resolution  of  the  company  and
 approved  by  the  Central  Govern-
 ment”.

 The  motion  was  negatived.
 Mr.  Chairman:  The  question  is:

 Page  80—
 after  line  l4,  insert:

 “(e)  bounties  and  subsidies
 received  from  any  Government,
 or  any  public  authority-constitu-
 ted  or  authorised  in  this  behalf
 by  any  Government,  unless  and
 except  so  far  as  the  Central  Gow-
 ernment  otherwise  directs.”

 The  motion  was  negatived.
 Mr.  Chairman:  The  question  fs:

 Page  80—
 omit  lines  23  to  27.

 The  motion  was  negatived.
 Mr,  Chairman:  The  question  is:

 Page  80—
 for  lines  23  to  27,  sybstitute:

 “(d)  any  tax  payable  to  the
 Central  Government,  State  Gov-
 ernment  and  any  local  authority”.

 The  motion  was  negatived.
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 Mr.  Chairman:  The  question  is:
 Page  80—

 after  line  42,  add:
 “Provided  that  no  such  loss shall  be  so  taken  into  account  in

 determining  the  remuneration  of न  Managing  agent,  as  has  occurred
 during  a  period  in  which  the  com-
 pany  was  not  managed  by  the
 managing  agent  whose  remunera- tion  is  under  consideration.”

 The  motion  was  negatived,
 Mr.  Chairman:  The  question  is:

 Page  8l—
 omit  lines  6  to  9.

 The  motion  was  negatived.
 Mr.  Chairman:  The  question  is:

 Page  8l,  lines  8  and  9—
 omit  “not  falling  under  clauses  (d) and  (e)  of  sub-section  ay”,

 The  motion  was  negatived.
 Mr.  Chairman:  The  question  is:

 Page  8l,  line  2—
 add  at  the  end:

 “except  when  such  Payments have  to  be  made  because  of  de- fault  or  negligence  of  the  manag- ing  agent.”
 The  motion  was  negatived.

 Mr.  Chairman:  Clause  349.  The question  is:
 Page  8l,  line  7—

 add  at  the  end:
 “for  the  financial  year  for which  the  net  profits  are  to  be

 computed”,
 The  motion  was  adopted.

 Mr.  Chairmat:  The  question  is:
 Page  8l,  line  8~—

 omit  “not”.

 The  motion  was  negatived.
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 Mr.  Chairman:  Now  Government amendment  No.  668.  The  question  is:
 Page  8l,  lines  8  and  9—

 after  “depreciation”  insert  “or
 any  development  rebate”.

 The  motion  was  adopted.
 Mr.  Chairman:  The  question  is:

 Page  8I,  line  8—
 omit  “initial.”

 The  motion  was  negatived.
 Mr.  Chairman:  The  question  is:

 Page  8l,  line  20—  1
 omit  “not”.

 The  motion  was  negatived.
 Mr.  Chairman:  The  question  is:

 Page  8I—
 omit  lines  2]  to  25.

 The  motion  was  negatived.
 Mr.  Chairman:  Amendment  No.  95l is  the  same  as  852  which  has  been negatived  just  now.
 The  question  is:

 “That  clause  349,  as  amended, stand  part  of  the  Bill”
 The  motion  was  adopted,

 Clause  349,  as  amended,  was  added  to
 the  Bill.

 Mr.  Chairman:  The  question  is:
 “That  clause  350  stand  part  of

 the  Bill.”

 The  motion  was  adopted.
 Clause  350  was  added  to  the  Bill,
 Mr.  Chairman:  Clause  351.  The

 question  is:
 Page  181,  line  40—

 for  “the  limit  specified  in  section 347”  substitute  “the  limits  speci- fied  in  sections  197  and  347”.
 The  motion  was  adopted.
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 Mr.  Chairman:  I  will  now  put  all
 he  other  amendments.

 The  question  is:
 Page  8l,  line  42—

 for  “by  a  special  resolution  of  the
 ‘ompany”  substitute:

 “by  a  resolution  passed  by  the
 company  in  general  meeting  with
 the  assent  of  every  member  pre-
 sent,”

 The  motion  was  negatived.
 Mr,  Chairman:  The  question  is:

 Page  8l,  line  42—

 after  “cémpany”  insert:

 “adopted  with  the  consent  of
 all  the  members  present”.

 id. The  motion  was  negati:
 Mr,  Chairman:  The  question  is:

 Page  181,  line  43—
 omit  “as  being  in  the

 terest”.
 The  motion  was  negati

 Mr.  Chairman;  The  question  is:
 Page  8l,  line  43—

 add  at  the  end:
 “gfter  giving  the  shareholders

 an  opportunity  of  being  heard”.
 The  motion  was  negatived.

 Mr.  Chairman:  The  question  is:
 “That  clause  35l,  as  amended,  stand

 part  of  the  Bill.”
 The  motion  was  adopted.

 Clause  35l,  as  amended,  was  added  to
 the  Biil.

 Mr.  Chairman:  Clause  352.
 Shri  C.  D.  Deshmukh:  The  whole

 clause  has  to  be  deleted.  So,  the
 clause  itself  may  be  put  to  vote  direct.

 Mr.  Chairman:  The  question  is:
 “That  clause  352  stand  part  of  the

 Bill.”
 The  motion  was  negatived.

 public  in-

 d
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 Mr.  Chairman:  Clause  353.  The
 question  is:
 Page  182,  line  3—

 omit  “shall  not  become  due,  and™
 The  motion  was  adopted.

 Mr.  Chairman:  The  question  is:
 Page  182,  line  5—

 add  at  the  end  “and  shall  be  ap-
 portionable”.

 The  motion  was  negatived.

 Mr.  Chairman:  The  question  is:

 “That  clause  353,  as  amended,  stand
 part  of  the  Bill.”

 The  motion  was  adopted.
 Clause  cec  as  amended,*  was  added  to

 the  Bill.
 Mr.  Chairman:  Clause  354.  The

 question  is:
 Page  182,  line  26—

 for  “or”  substitute  “and”.
 The  motion  was  negatived.

 Mr.  Chairman:  The  question  is:
 “That  clause  354  stand  part  of  the

 Bill.”
 The  motion  was  adopted.

 Clause  354  was  added  to  the  Bill.

 Mr.  Chairman:  Clause  355.  The
 question  is:

 Page  ‘182,  line  30—

 for  “unless  it  is  a  subsidiary  or
 a  public  company”  substitute  “if
 exempted  by  the  Central  Govern-
 ment  for  reasins  recorded  in  writ-
 ing”.

 The  motion  was  negatived.

 Mr.  Chairman:  The  question  is:
 “That  clause  355  stand  part  of  the

 Bill.”
 The  motion  was  adopted.

 Clause  355  was  added  to  the  Bill.

 *In  clause  353,  line  17,  the  word  and.  figures  “Section  352”,  were  substi-
 tuted  by  the  word  and  figures  “Section  198”,  as  patent  error  under  the
 direction  of  the  Speaker,
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 Mr.  Chairman:  clause  356.  The
 question  is:

 Page  182,  lines  35  to  37—

 omit  “if  the  sales  are  made
 from  the  premises  at  which  they
 are  produced  or  from  the  head
 office  of  the  managing  agent  or
 from  any  other  place  in  India”.

 The  motion  was  negatived.

 Mr.  Chairman:  The  question  is:

 Page  182,  line  37—
 omit  “other”.

 The  motion  was  adopted.
 Mr.  Chairman:  The  question  is:

 Pages  82  and  83—
 omit  lines  38  to  48  and  to  5  res-

 pectively.
 The  motion  was  negatived.

 Mr.  Chairman:  The  question  is:

 Pages  82  and  83—
 omit  lines  38  to  48  and  |  to  2  res-

 pectively.
 The  motion  was  negatived.

 Mr.  Chairman:  The  question  is:

 Page  182,  line  39—

 after  “any  place  outside  India”
 insert  “not  being  a  place  specified  in
 sub-section  ay.

 The  motion  was  adopted.

 Mr.  Chairman:  The  question  is:

 Page  82—
 omit  lines  42  to  oe

 The  tion  was  negatived.
 Mr,  Chairman:  The  question  is:

 Page  is3s—  ‘

 after  line  3,  add:

 “Provided,  however,  the  Central
 Government  on  the  application
 of  any  member  of  the  company
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 or  of  its  own  motion,  may  enquire
 into  the  justification  of  the  pay-
 ment  of  the  whole  or  the  remune-
 ration  paid  or  payable  and  may
 disallow  any  sum,  in  whole  or  in
 part,  notwithstanding  any  agree-
 ment  or  resolution  of  the  company
 thereon.”

 The  motion  was  negatived.
 Mr.  Chairman:  The  question  is:

 Page  83—
 (i)  line  5,
 for  “five  years”  substitute  “three

 years”.
 (ii)  line  6,  .

 for  “five  years”  substitute  “three
 years”.

 The  motion  was  negatived.
 Mr.  Chairman:  The  question  is:

 Page  83—
 for  lines  है  and  9,  substitute:

 “Provided  that  such  renewal
 shall  not  be  effective  earlier  than
 one  year  from  the  date  on  which
 it  is  to  come  into  force.”

 The  motion  was  adopted.
 Mr.  Chairman:  The  question  is:
 “That  clause  356,  as  amended,  stand

 part  of  the  Bill.”
 The  motion  was  adopted.

 Clause  356,  as  amended,  was  added  to
 the  Bill,

 2  P.M.
 Mr,  Chairman:  The  question  is:
 “That  clause  357  stand  part  of  the

 Bill.”
 The  motion  was  adopted.

 Clause  357  was  added  to  the  Bill.
 Mr.  Chairman:  Clause  358  The

 question  is:
 Page  183,  lines  33  to  35—

 omit  “if  the  managing  agent  or
 associate  maintains  an  office  at
 such  place  for  his  own  business,
 that  is  to  say,  for  a  business  not
 connected  with  that  of  the  com-
 pany”.

 The  motion  was  negatived.
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 Mr.  Chairman:  The  question  is:
 Page  183,  lines  83  and  34—

 for  “maintains  an  office  at  such
 place  for  his  own  business”  sub-
 stitute:

 “maintains  an  office  at  such
 place  not  only  for  such  purchase
 but  also  for  his  own  business”.

 The  motion  was  adopted.
 Mr.  Chairman:  The  question  is:

 Page  83—
 omit  lines  40  to  42.

 The  motion  was  negatived.
 Mr.  Chairman:  The  question  is:

 Page  84—
 after  line  2,  add:

 “Provided  that  the  remuneration
 im  mo  case  exceeds  five  per  cent
 of  the  purchase  price  of  goods.”

 The  motion  was  negatived.
 Mr.  Chairman:  The  question  is:

 Page  84—
 omit  lines  3  to  12.

 The  motion  was  negatived.
 Mr,  Chairman:  The  question  is:

 Page  184,  lines  6  to  9—
 omit  “the  amount  of  the  pur-

 chases  likely  to  be  made  by  the
 office  in  each  year  on  behalf  of
 the  company  and  the  proportion
 which  such  amount  will  bear  to
 the  total  amount  of  the  purchases
 made  by  the  office”.

 The  motion  was  adopted.
 Mr.  Chairman:  The  question  is:

 Page  84—
 after  line  12,  add:

 “Provided  that  the  details  of
 the  office  maintained  by  the
 managing  agent  outside  India  in-
 cluding  its  nature,  purpose,  main-
 tenance  cost,  the  proportion  of
 the  expenses  that  may  be  reason-
 ably  attributed  to  the  work  done
 on  behalf  of  the  company  and  the
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 basis  of  the  calculation  thereof
 ‘is  submitted  in  writing  and  cer-
 tified  to  be  correct  by  the  manag-
 ing  agent.”

 The  motion  was  negatived.
 Mr.  Chairman:  The  question  is:

 Page  84—
 (i)  line  4,
 for  “three  years”  substitute  “one

 year”
 (ii)  line  15,
 for  “three  years”  substitute  “dne

 year”
 The  motion  was  negatived.

 Mr.  Chairman:  The  question  is:
 “That  clause  358,  as  amended,  stand

 part  of  the  BilL”
 The  motion  was  adopted.

 Clause  358,  as  amended",  was  added
 to  the  Bill.

 Mr.  Chairman:  The  question  is:
 “That  clause  359  stand  part  of  the

 Bill”
 The  motion  was  adopted.

 Clause  359  was  added  to  the  Bill.

 Mr.  Chairman:  I  shall  put  amend-
 ment  No.  677  to  clause  360.

 The  question  is:
 Page  85—

 after  line  9,  add:
 “(4)  Nothing  contained  in

 clause  (a)  of  sub-section  qa
 shall  affect  any  contract  or  con-
 tracts  for  the  sale,  purchase  or
 supply  of  any  property  or  servi-
 ces  in  which  either  the  company
 or  the  managing  agent  or  asso-
 ciate,  as  the  case  may  be,  regu-
 larly  trades  or  does  business,
 provided  that  the  value  of  such
 property  and  the  cost  of  such
 services  do  not  exceed  five  thou-
 sand  rupees  in  the  aggregate  in
 any  calendar  year  comprised  in
 the  period  of  the  contmact  or  con-
 tracts.”

 The  motion  was  adopted.

 *In  sub-clause  (2)  of  clause  358,  line  32,  the  words  “the  managing  agent”,
 were  substituted  by  the  words  “its  ‘managing  agent”,  as  patent  error  under
 the  direction  of  the  Speaker.



 12445  Companies  Bill

 Mr.  Chairman:  I  will  now  put  all
 the  other  amendments  to  clause  360.
 The  question  is:

 Page  i84,  lines  38  and  39—
 for  “any  contract  being”  substitute

 “sll  contracts  which  may  be”
 The  motion  was  negatived.

 Mr.  Chairman:  The  question  is:

 Page  84—
 after  line  46,  add:

 “(a)  be  valid  for  a
 three  years;

 (b)  provided  that  each  contract
 that  may  be  entered  into  during
 the  period  of  three  years  shall  be
 made  subject  to  the  sanction  of
 the  Board  of  directors:”

 period  of

 The  motion  was  negatived.
 Mr.  Chairman:  The  question  is:

 Page  85—

 after  line  6,  insert:
 “(2A)  A  contract  as  aforesaid

 shall  not  be  made  for  a  term  not
 exceeding  three  years  but  may
 be  renewed  from  time  to  time  for
 a  term  not  exceeding  three  years
 on  each  occasion,  provided  that
 such  renewal  shall  be  effected
 only  in  the  last  year  of  the  ex-
 ceeding  term.”

 The  motion  was  negatived.
 Mr.  Chairman:  The  question  is:

 “That  clause  360,  as  amended,  stand
 part  of  the  Bill.”

 The  motion  was  adopted.
 Clause  360,  as  amended,  was  added  to

 the  Bill.

 Mr.  Chairman:  Clause  ‘361.  The
 question  is:

 Page  85—
 (i)  line  I],
 for  “Ist  JWMarch,  1958”

 “4st  March,  1956”
 (ii)  line  16,

 for  “1958”  substitute  “1956”
 The  motion  was  negatived.

 substitute

 6  SEPTEMBER  955  Companies  Bill  i2446

 Mr.  Chairman:  The  question  is:

 Page  85—  -

 (i)  line  i,
 for  “lst  March,  1958”  substitute  “ist

 March,  1957”
 (ii)  line  ‘16,
 for  1958"  substitute  “l957".

 The  motion  was  negatived.

 Mr.  Chairman:  The  question  is:

 Page  185,  lines  5  and  6—

 for  “on  the  first  day  of  March,  1958”
 substitute:  .

 “on  the  day  succeeding  the  date
 of  such  commencement”.

 The  motion  was  negatived.
 Mr.  Chairman:  The  question  is:

 “That  clause  36l  stand  part  of  the
 Bill.”

 The  motion  was  adopted.

 Clause  36l  was  added  to  the  Bill.

 Mr.  Chairman:  The  question  is:

 “That  clause  362  stand  part  of  the
 Bill.”

 The  motion  was  adopted.

 Clause  362  was  added  to  the  Bilt.

 UMr.  Chairman:  I.  will  now  put
 amendment  No.  992  to  clause  363.

 Shri  Kamath:  We  want  to  divide
 on  this  amendment.

 Mr.  Chairman:  So,  this  will  be  held
 over  and,  therefore,  clause  363  is  also
 held  over.

 The  question  is:
 “That  clause  364  stand  part  of  the

 Bill.”
 The  motion  was  adopted.

 Clause  364  was  added  to  the  Bill.

 Mr.  Chairman:  I  will  now  put
 amendment  No.  993  to  clause  365.

 Shri  Kamath:  We  want  to  divide  on
 this  amendment  also.
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 Mr.  Chairman:  This  also  will  be
 held  over.  Clause  365  is  therefore
 held  over.

 I  will  now  put  the  amendments  to
 clause  366.

 Page  186,  line  32—

 for  “three  years”  substitute
 “one  year”.

 The  motion  was  negatived.
 Mr.  Chairman:  The  question  is:

 Page  186,  line  32  and  wherever  it  oc-
 curs  in  this  clause,

 for  “thrge  years”  substitute
 “one  year”.

 The  motion  was  negatived.

 Mr.  Chairman:  The  question  is:

 Page  ‘186,  line  32  and  wherever  it  oc-
 curs  in  this  clause,

 for  “three  years”  substitute
 “two  years”.

 The  motion  was  negatived.
 Mr.  Chairman:  The  question  is:

 “That  clause  366  stand  part  of  the
 Bill.”

 The  motion  was  adopted.
 Clause  366  was  added  to  the  Bill.

 Mr.  Chairman:  I  will  now  put
 amendment  No.  859  for  insertion  of  a
 new  clause  366A.

 The  question  is:

 Page  86—

 after  line  44,  insert:

 “366A.  Damages  for  wrongful  termi-
 nation  of  office.—

 qd)  Nothing  contained  in  sec-
 tions  365  and  366  shall  prejuaice
 or  restrict  the  right  of  a  manag-
 ing  agent  who  has  been  wrong-
 fully  dismissed  or  whose  office
 has  been  wrongfully  terminated,
 to  claim  damages  from  the  com-
 pany  in  a  Court  of  Law.
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 (2)  No  payment  shall  be  made
 by  a  company,  by  a  way  of
 damages,  to  its  managing  agent
 for  wrongful  dismissal  or  wrong-
 ful  termination  of  office,  unless  a
 Court  of  Law  has  held  either  tnat
 the  dismissal  or  termination  was
 wrongful  or  that  the  payment
 proposed  and  the  amount  thereof
 are  reasonable  in  all  the  circum-
 stances  of  the  case.”

 Mr.  Chairman:  The  question  is:

 “That  clause  367  stand  part  of
 the  Bill.”

 The  motion  was  adopted.

 Clause  367  was  added  to  the  Bill.

 Shri  0.  0.  Shah:  Clause  97  stood
 over.  It  can  now  be  voted  upon.  It
 stood  over  until  clause  347  was  decid-
 ed  upon.

 Shri  K.  K.  Basu:  Let  us  have  it  at
 2-30  along  with  the  others.

 Clauses  368  to'  388

 Mr,  Chairman:  The  House  will
 now  take  up  clauses  368  to  368  for
 which  34  hours  have  been  allocated.
 This  would  mean  that  these  clauses
 will  be  disposed  of  by  5-36  p.m.
 today.

 Shri  Tulsidas:  I  think  it  will  go  up
 to  6  o'clock,

 Mr.  Chairman:  Let  us  provisionally
 put  it  at  5-36  now.  Hon,  Members
 who  wish  to  move  their  amendments
 to  these  clauses  will  kindly  hand  over
 the  numbers  of  their  amendments,
 specifying  the  clauses  to  which  they
 relate,  to  the  Secretary  at  the  Table
 within  fifteen  minutes,

 Shri  C,  D.  Deshmukh:  The  amend-
 ments  which  stand  against  my  name
 are  in  respect  of  clauses  372,  386  and
 388.

 The  first  amendment  is  No.  678  to
 clause  372.  This  is  intended  to  make
 the  meaning  quite  clear.  If  a  director
 by  reason  of  his  being  interested  in
 the  subject  matter  of  9  resolution
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 eannot  vote  on  it,  his  consent  cannot
 obviously  be  necessary  because  he
 was  present  at  the  meeting.  The
 amendment  thus  merely  removes
 discrepancy  which  might  create  a
 eertam  amount  of  confusion,

 The  next  amendment  is  No,  679  to
 the  same  clause.  Clause  285  (l),  as
 amended  by  the  Select  Committee,
 provides  for  the  service  of  notice  of
 every  meeting  of  the  board  of  direc-
 tors  to  every  director.  Im  the  case
 of  a  director’s  absence  from  India,
 the  notice  has  to  be  given  at  his
 usual  address.  There  is,  therefore,  no
 need  to  provide  again  in  clause
 372  (4)  for  giving  notice  of  a  meet-
 ing  to  every  durector  if  it  is  made
 clear  that  notice  of  the  resolution  to
 ‘tbe  moved  at  the  meeting  must  be
 given  to  every  director.  To  avoid
 discrepancy  between  the  two  clauses,
 one  of  which  refers  to  the  registered
 address  and  the  other  to  the  usual
 address  of  an  absent  director,  it  is
 destrable  to  provide  for  the  giving  of
 the  notice  or  the  resolution  in  the
 Tanner  specined  in  section  289.

 As  regards  clause  386,  there  are  tw2
 amendments.  Une  is  amendment
 No.  865.  Tnis  addition  is  for  the  same
 addition  made  earlier  to  clause  B15.
 Under  clause  ‘315,  (Government  pro-
 pose  to  take  power  to  permit  a  com-
 mon  managing  director  when  the  com-
 panies  are  functioning  as  a  single  unit
 as  it  would  be  desirable  that  the  com-
 panies  should  have  a  common  manag-
 ing  director  Likewise,  this  amend-
 ment  makes  a  similar  relaxation  in
 ame  case  of  companies  functioning  as
 a  single  unit  and  permits  of  Govern-
 ment  appointing  a  common  manager
 for  such  companies  although  they  may
 ‘pe  More  than  two  in  number,

 The  other  amendment  is  No.  680  and
 it  gives  effect  merely  to  the  inten-
 tion.  The  omission  of  the  provision
 such  as  is  contained  in  the  new  sub-
 clause  (4)  makes  an  error.  In  this
 connection,  a  comparison  is  invited  to
 clauses  34  and  315.

 6  SEPTEMBER  955  Companies  Bull  I24§0

 Then  I  go  to  clause  388  which  is
 sought  to  be  amended  by  amendment
 No.  sul.  The  increase  in  the  remu-
 neration  of  directors  requires  the
 prior  approval  of  the  Government
 according  to  clauses  309  and  3l0.  It
 is  considered  necessary  there  should
 be  similar  provisions  in  respect  of  the
 remuneration  of  the  manager  also  as
 defind  in  clause  224;  that  is  to  say
 that  the  consent  of  the  Central  Gov-
 ernment  should  be  abtained  before
 the  remuneration  of  the  manager  is
 increased.  This  will  prevent  subter-
 fuges  to  defeat  the  provisions  of  the
 Bill.  The  object  of  the  amendment  is
 to  make  if  obligatory  for  a  company  to
 obtain  the  prior  sanction  of  the  Gov-
 ernment  before  the  madhager’s  re-
 muneration  is  increased  by  a  com-
 pany.

 Shri  N.  0.  Chatterjee  (Hooghly):  I
 have  got  an  amendment  to  the  amend-
 ment  moved  by  the  hon.  Finance
 Minister—No  05  to  clause  388  I
 have  moved  that  in  the  amendment
 proposed  by  the  hon.  Finance  Minis-
 ter  which  is  printed  as  No.  68  in  List
 No.  39,  the  words  “sections  309  and
 310”  be  deleted.  For  sections  309,
 310,  3l  and  316,  I  want  to  substitute
 sections  3ll  and  3l6  and  for  sections
 309,  30  and  3ll,  I  want  to  substitute
 section  ‘B16.

 Mr,  Chairman:  You  want  to  elimi-
 nate  two  clauses.

 Shri  N,  0.  Chatterjee:  Yes  Sr,  If
 you  look  at  page  194,  the  clause  as  it
 stands  says  that  the  provisions  of
 section  3l]  shall  apply  in  relation  to
 a  manager  of  a  company  as  they
 apply  in  relation  to  a  director  thereof.
 He  wants  to  enlarge  the  ambit  of  this
 clause  by  putting  in  clauses  309  and
 3ll.  If  you  look  at  them  clause  309
 says  that  increase  in  any  remunera‘ion
 would  require  Government  sanction.
 in  the  case  of  a  public  company  or  a
 private  company  which  is  a  subsidiary
 of  a  public  company,  an  amendment
 of  any  provision  relating  to  the  re-
 muneration  of  a  managing  director  or
 any  other  director  must  require  tne
 sanction  of  the  Government.  If  you
 look  at  3l0,  increase  in  remuneration

 4
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 of  a  managing  director  on  re-
 appointment  or  appointment  efter
 the  Act  must  get  Government
 sanction.  Te  this  really  necessary?
 You  have  got  clause  387  which
 fixes  a  maximum.  The  manager  of
 a  company  may  receive  remuneration
 either  by  way  of  monthly  payment  or
 by  way  of  a  specified  percentage  not
 exceeding  five  per  cent,  of  the  net
 profits  of  the  company.  We  have
 fixed  a  ceiling.  Is  this  amendment
 necessary?  You  have  got  a  manager
 geting  Rs.  500  and  you  transfer  him  to
 another  place;  the  business  of  a  Bom-
 bay  company  may  expand  and  you
 transfer  the  manager  to  Calcutta.  He
 has  to  go  away  to  Calcutta  and  live
 there  fgr  some  time.  Supposing  for
 that  purpose  an  additional  allowance
 of  Rs.  00  or  even  Rs.  50  is  given,  they
 have  got  to  apply  to  the  Government
 for  sanction.  I  do  not  think  that  it
 will  be  really  proper  and  this  may
 hamper  too  much  the  working.  I  do
 not  like  the  Government  or  the  de-
 partment  concerned  to  be  bothered
 too  much  by  this  kind  of  applications
 for  sanction  even  when  there  is  an
 increase  of  Rs.  50  or  when  there  is
 any  increase,  especially  when  the
 Parliament  has  fixed  a  ceiling  that  it
 shall  not  exceed  five  per  cent  of  the
 net  profits.

 Mr,  Chairman:  The  other  ceiling
 also  applies.

 Shri  तब,  C.  Chatterjee:  That  is
 right.  The  other  ceiling  also  applies.
 I  would  therefore  submit  to  the
 Finance  Minister’s  consideration  this
 point.  Is  it  really  feasible  that  every
 time  when  there  is  to  be  an  increase
 of  Rs,  0  or  Rs,  5  in  the  remunera-
 tion  of  an  employee  they  should  be
 compelled  ‘to  approach  the  Govern-
 ment  for  the  purpose  of  getting  sanc-
 tion,  The  word  ‘remuneration’  is
 used  here,  Even  if  there  is  an  allow-
 ance  given  for  a  particular  type  of
 work  that-means  an  addition  to  the
 remuneration.  A  man  is  _  getting
 Rs.  700  and  you  are  giving  Rs.  00
 extra  allowance  for  going  out  of  his
 State  and  for  supervising  certa:n  parts
 outside  the  particular  zone  where
 the  registered  office  is  situated.  Even
 then  would  you  ask  them  to  come

 *
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 to  the  Government  for  prior  sanction?
 I  think  it  is  not  really  necessary.
 ‘What  was  originally  done  by  the  Joint
 Committee  was  quite  fair  and  the
 ceilings  have  been  fixed.  I  doubt  the
 necessity  of  driving  them  to  the  Gov-
 ernment  for  sanction  and  dancing  in
 Delhi  coming  up  to  the  department
 and  trying  to  get  the  approval.  Most
 probably  some  Under  Secretary  or
 some  Superintendent  will  do  it;  you
 cannot  expect  a  Min‘ster  to  be  bether-
 ed  with  ail  these  little  things,  It  really
 means  that  somebody  else  will  have
 to  do  it  and  it  is  not  proper  or  feasi-
 ble  to  drive  them  to  do  It.

 Shri  K,  K.  Basu:  In  this  group,
 quite  a  number  of  amendments  have
 been  moved.  So  far  as  Government
 are  concerned,  they  have  already  got
 them.  The  most  imporiant  part  is
 the  one  relating  to  the  loans  to  mana-
 ging  agents.  We  have  tabled  an
 amendment—No.  9§2—to  clause  369
 for  the  omission  of  lines  34  to  39.  This
 sub-clause  which  we  seek  to  delete
 suys.

 “Nothing  contained  in  sub-sec-
 tion  (l)  or  section  294  shall
 apply  to  any  credit  given  by  the
 company  to  its  managing  agent
 for  the  purposes  of  facilitating
 the  company’s  business  and  held
 by  such  agent  in  his  own  name
 in  one  cr  more  current  accounts,
 subject  to  limits  previously
 approved  by  the  directors  of  the
 compuny  and  on  no  account  ex-
 ceeding  twenty  thousand  rupees
 in  the  aggregate.”

 We  have  already  given  the  argu-
 ments  quite  elaborately  when  we  dis-
 cussed  about  the  loans  given  by  the
 managing  agents.  We  do  not  want  to
 repeat  the  arguments.  This  is  to
 serve  as  a  check  on  the  action  of  the
 managing  agent  which  we  think  will
 improve  the  behaviour  of  the  manag-
 ing  agents  even  if  they  are  allowed
 to  function.

 In  clause  370  we  have  moved  an
 amendment—No.  963.  Clause  370

 says  “No  company......----  shall
 make  any  loan  or  give  any  guarantee
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 or  provide  any  security....."It  goes
 on  and  then  it  says:

 “unless  the  making  of  such
 loan,  the  giving  of  such  guarantee
 or  the  provision  of  such  security
 has  been  previously  authorised  by
 a  special  resolution  of  the  lending
 company.”

 We  want  to  delete  this  provision
 because  by  this  method  the  managing
 funds  can  utilise  the  funds  of  one
 Managed  company  for  the  other
 managed.  company.  They  may  uti-
 lise  that  fund  for  some  other  pur-
 pose.  This  of  course  is  there  in  the
 evidence  and  I  need  not  repeat  it.
 A  good  deal  has  been  said  about  this
 in  the  documents  placed  before  the
 House  and  those  who  are  interested
 in  the  Company  Law  must  have  either
 read  the  evidences  tendered  before  the
 Bhabha  Committee  or  the  numerous
 voluminous  documents  that  have  been
 supplied  to  us.  Therefore,  to  put  a
 stop  to  auch  practices  we  want  the
 abolition  of  that  particular  provision.
 This  special  resolution  has  no  mean-
 ing.  We  know  very  well  and  it  has
 been  said  a  number  of  times  over
 and  over  again  that  it  is  the  manag-
 ing  ager‘s  who  usually  control  the
 block  shares  and  it  is  not  very  diffi-
 cult  for  them  on  many  occasions  to
 get  the  resolution  passed.

 With  regard  to  clause  $72,  our
 general  proposition  is  that  we  want
 to  reduce  the  figures  from  70  per  cent.
 to  5  per  cent.  and  from  20  per  cent,
 to  0  per  cent.  From  the  general
 discussion  we  could  gather  that  the
 majority  party  is  of  the  view  as  given
 in  thig  clause  with  regard  to  the  pur-
 chase  of  shares  by  the  company  or
 companies  in  the  same  group,  and  the
 provision  in  this  Bill  is  going  to  be
 accepted.  Naturally,  they  have  the
 majority  and  so  their  decision  or  will
 will  prevail.  Therefore,  by  this
 amendment  we  have  tried  to  put  a
 check  on  it  whatever  extent  we
 can  by  reducing  the  figures  from  0
 per  cent.  to  5  per  cent,  and  from  20
 per  cent.  to  70  per  cent.
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 Now,  I  come  to  clause  375—manag-
 ing  agent  not  to  engage  in  business
 competing  with  business  of  managed
 company.  It  says:

 “A  managing  agent  shall  not
 engage  on  his  own  account  in  any
 business  which  is  of  the  same
 nature  as,  and  directly  competes
 with,  the  business  carried  on  by
 a  company  of  which  he  is  the
 managing  agent  or  by  a  sub-
 sidiary  of  such  company,  unless
 such  company  by  special  resolu-
 tion  permits  him  to  do  so.”

 Then  it  goes  on  to  say:
 .

 “(b)  a  private  company  at  any
 general  meeting  of  which  not
 less  than  twenty  per  cent.  of  the
 total  voting  power  may  be  exer-
 cised  or  controlled......  ‘a

 We  have  known  of  very  big  indus-
 trial  houses  or  managing  agency
 firms;  in  private  companies  or  even  in
 Public  companies  that  the  persons
 mentioned  here  may  belong  to  a  parti-
 cular  family  or  group  of  people.
 They  have  quite  an  influential  posi.
 tion  in  the  economic  set-up  of  our
 country,  and,  therefore,  it  is  necessary
 that  even  in  the  case  of  private  com-
 panies  this  provision  of  20  per  cent.
 must  be  reduced.  We  want  to  reduce
 it  so  that  we  may  be  able  to  bring
 in  a  larger  section  of  private  com-
 Panies  within  the  provision  of  this
 particular  clause.  Figures  have  been
 given  yesterday  and  a  number  of
 Members  have  said  that  nearly  25
 to  30  per  cent.  of  our  business  orga-
 nisations  are  still  under  the  influence
 of  private  companies  and,  naturally,
 they  play  a  very  important  part  in
 the  economic  set  up  of  our  country.

 Then,  the  next  important  provision
 is  with  regard  to  clause  377  which
 deals  with  restrictions  on  right  of
 managing  agent  to  appoint  directors.
 We  have  given  certain  amendments
 to  this  clause  to  justify  the  grounds
 for  appointment  of  directors.  It  has
 often  been  said  as  to  who  are  the
 champions  of  managing  agents  snd
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 to  which,  to  some  extent—I  should
 say,  to  a  large  exten!—the  Finance
 Minister  has  also  contributed.  It  has
 been  said  that  those  managing  agents
 have  a  skill  by  which  they—about  0
 families  or  say  200  or  300  people  in
 the  whole  country—have  a  monopoly
 over  managing  agency.  I  made  the
 same  point  yesterday  when  I  was
 referring  to  the  provision  with  regard
 to  managing  agents.  If  you  scan  the
 list  that  has  been  supplied  to  us  or
 go  through  some  of  the  books  where
 we  get  the  names  of  directors  of
 managing  agency  firms  you  will  find
 that  there  are  persons,  who,  I  do  not
 know  for  what  reasons,  are  consider-
 ed  to  be  qualified  to  be  directors.
 Yesterday  I  said  about  an  Indian
 Civil  Service  Member  all  of  a-sudden
 becoming  a  director  of  a  managing
 agency  firm  and  controlling  20  to  60
 firms.  There  may  be  persons  who  do
 not  have  a  ‘ood  practice  in  the  bar
 and  they  become  Ministers  and  after
 retiring  from  ministership  they  are
 considered  to  be  experts  in  business
 affairs.  They  also  become  directors
 of  managing  agency  firms  controlling
 25  to  30  firms,  I  know,  Sir,  landed
 aristrocrats  of  Bengal  all  of  a  sudden
 become  directors  of  managing  agency
 firms  controlling  about  30  firms,  They
 are  also  considered  to  be  great  busi-
 mess  experts  with  whatever  skill.  I
 do  not  know.

 Pandit  K.  C.  Sharma:  There  may
 be  flashes  of  genius  over-night.

 Shri  हू,  K.  Basu:  As  people  become
 professors  of  genius  over-night.  Simi-
 larly,  these  people  who  are  all  duds
 all  of  a  sudden  get  intelligence;  I  do
 not  know.  They  were  landed  aristro-
 erats  and  big  zamindars.  All  of  a
 sudden  they  become  great  experts
 possessing  great  skill.  I  do  not  want
 to  scan  the  nine  or  ten  families
 because,  as  has  been  said  on  a  num.
 ber  of  occasions,  it  is  not  always  that
 a  big  man’s  son  is  also  a  big  man,  I
 do  not  want  to  bring  personalities
 here.  There  may  be  one  or  two  direc. tors  who  may,  possibly  possess  some

 Skill.  Some  are  experts  in  changing books  and  some  may  be  experts  to
 influence  Ministers  by  giving  them
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 khana  peena.  This  is  the  way  these
 business  houses  work.  They  divide
 themselves  into  groups  and  these
 directors  go  to  office  only  for  5  to  0
 minutes,  They  are  absent  for  weeks
 and  they  either  rush  up  to  Delhi  or
 do  something  by  which  they  make
 friendship  with  officials  or  the  Minis-
 ters.  You  can  find  them  in  the
 Gymkhana  Club  or  the  Chelmsford
 Club.

 Shri  Kamath:  Khana  peena  is  part of  their  daily  business.

 Shri  K.  K.  Basu:  I  have  moved  this
 amendment  conceding  for  the
 moment—which  I  do  not  do—that
 these  directors  have  some  skill  and
 they  are  supposed  to  be  experts.  I
 concede  for  the  moment  that  without
 there  help  business  cannot  be  run.
 Therefore,  when  the  State  Bank  was
 organised  he  the  Government  J  do
 not  know  why  a  member  of  the  Civil
 Service—because  they  only  had  busi-
 ness  experience—was  made  managing director.  If  we  accept  this  logic  we
 should  have  gone  over  with  folded
 hands  to  these  nine  or  ten  families, who  have  brought  forth  so  many  ex-
 perts,  to  give  their  sons,  who  are  ex-
 perts,  to  rule  over  the  State  Bank  or
 the  steel  plants  that  we  are  going  to
 erect;  or  the  Sindri  Fertiliser  Fac-
 tory.  I  do  not  know  whether  the
 Government  is  agreeable  to  accept this  proposition  because,  according  to
 what  has  been  said,  business  skill  is
 only  restricted  to  these  people.

 As  I  said,  earlier,  my  amendment
 is  a  very  simple  amendment.  Con-
 ceding  for  the  moment  tha:  these
 directors  have  some  skill  tu  own
 managing  agency  firms,  and  manag.
 ing  agency  organisation  being  a  body
 corporate  majority  of  the  sharehol-
 ders  can  get  a  managing  agent’s  son
 elected  to  the  board  of  directors  and
 thus  there  is  continuity  of  the  manrag-
 ing  agency  company—it  is  not  like  a
 partmership  firm  pe

 E
 dissolved

 when  one  partner  go  my  amend-
 ment  only  says  that  the  Government
 should  also  have  a  right  to  declare
 what  should  be  the  qualifications  for
 a  director  of  a  managing  agency  firm
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 who  has  to  run  several  companies.

 “Now,  take  the  case  of  Tatas—I  do
 not  mean  anything—they  are  manag-
 ing  agents  for  a  steel  plant,  for  an
 electric  supply  concern,  of  a  heavy
 chemical  concern  and  what  not.  There-
 fore,  it  is  expected  that  a  managing
 agency  firm  like  Tatas  should  have
 persons  as  directors  who  have  some
 experience  in  all  these  fields.  If  there
 are  four  directors,  ‘there  should  be
 one  or  two  with  technical  experience
 and  one  or  two  with  financial  experi-
 ence.  Therefore,  I  have  moved  an
 amendment  that,—if  the  Government
 moves  logically  about  which,  of  course,
 I  have  no  illusion  that  they  won’t—
 they  should  have  the  right  ta  declare
 that  the  directors  of  managing  agency
 firms  should  have  these  qualifications
 and  otherwise  they  cannot  be  direc-
 tors.  Thus  it  is  only  to  guard  against
 the  evils  and  to  see  that  the  managing
 agency—to  whom  an  appeal  has  been
 made  that  they  should  behave  pro-
 perly—really  represents  the  business
 skill  of  our  country,  that  this  amend-
 ment  has  been  moved.  It  is  only
 after  taking  into  consideration  their
 logic  that  I  have  moved  this  amend-
 ment  and  I  hope  they  will  accept  it
 so  far  as  clause  377  is  concerned.
 The  other  amendments  are  not  of  a
 major  character:  it  is  only  a  question
 of  reducing  the  period  from  one  year
 to  three  months  and  to  some  extent
 tightening  up  of  the  provision.

 I  come  next  to  the  most  important
 Chapter  which  has  been  incorporated
 in  the  Bill  by  the  Joint  Committee.
 My  hon,  friend  Shri  N.  C,  Chatterjee
 said  the  other  day  that  the  most  con-
 structive  approach  that  has  been
 made  in  ‘he  matter  of  the  managing
 agency  system  is  the  introduction  of
 the  system  of  treasurers  and  secreta-
 ries.  Of  course  when  we  discussed
 this  subject  during  the  consideration
 of  the  ‘Definitions’  clause,  the  Finance
 Minister  camg  forward  with  his  ex-
 position  of  the  situation:  why  he
 wanted  to  keep  secretaries  and  trea-
 surers  and  the  benefi;  that  the  country
 and  the  industrial  world  is  expected
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 to  drive  out  of  it.  He  was  not  agree-
 able  to  accept  our  suggestion.  I  may
 in  this  connection  state  categorically
 that  we  are  definitely  of  the  opinion
 that  they  are  none  but  binamidars
 of  the  managing  agents  with  certain
 changes.  In  our  country  there  are
 ever  so  many  binami  transactions  and
 this  is  only  one  of  them.  It  is  now
 a  matter  of  common  knowledge  that
 no  section  of  our  community  has
 benefited  from  the  managing  agency
 system;  therefore,  let  us  have  an-
 another  system  with  some  modifica-
 tions  to  replace  this  managing  agency.

 Pandit  K.  C.  Sharma:  What  other
 alternative  do  you  suggest”

 Shri  E.  K.  Basu:  Have  patience
 and  hear  me  fully.  Please  do  not
 behave  as  you  behave  at  party  meet-
 ings,  We  are  here  to  discuss.

 What  perceptible  improvement  is
 the  new  system  of  treasurers  and
 secretaries  likely  to  bring  about?  If
 at  all  it  is  necessary  to  have  a  system
 of  corporate  management  in  the  indus-
 trial  field,  then,  let  us  evolve  a  system
 without  the  abuses  of  the  managing
 agency  system.  Of  course,  I  for  one
 am  not  in  a  position  to  accept  the
 Proposition  that  without  corporate
 management,  industrialisation  of
 the  country  cannot  be  brought
 about.  We  only  know  fully  well  that
 in  the  case  of  banks  and  insurance
 companies,  the  very  same  argument
 was  mooted  out.  We  were  threaten-
 ed  with  the  possible  collapse  of  the
 whole  machinery  of  banking  and
 insurance.  We  know  the  history  of
 banking  and  insurance  in  our  country.
 In  some  places  they  may  have  gone
 into  liquidation.  That  is  not  because
 of  the  merits  of  the  previous  manag-
 ing  agents,  or  the  faults  of  the  pre-
 sent  managers.  There  is  no  denying
 the  fact  that  Indian  banking  and
 Indian  insurance  have  expanded  con-
 siderably  and  have  been  a  great  force
 in  the  economic  life  of  our  country.
 So,  I  for  one  do  not  accept  the  theory
 that  without  a  corporate  form  of
 Management  there  is  very  little
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 chance  of  the  development  of  indus-
 trial  activity.  Even  today—it  may
 not  be  in  great  numbers—in  our
 country  we  have  board-managed  orga-
 nisations  and  they  are  running  quite
 well,

 The  next  question  we  have  to  take
 into  consideration  is  the  influence  of
 the  managing  agency  system  on  the
 social  and  economic  life  of  the  coun-
 try.  The  managing  agents  have  un-
 duly  influence—quite  disproportionate-
 ly  to  the  service  they  have  rendered
 to  the  community—the  economic  life
 of  our  country.  To  do  away  with  it,
 Government  is  trying  to  put  some  res-
 trictions,  Similarly  in  the  case  of
 secretaries,and  treasurers,  if  you  want
 to  ensure  that  they  do  not  have  any
 of  the  potential  vices  similar  to  that
 of  managing  agents,  then  the  first  re-
 quisite  is  that  they  should  be  debarred
 from  holding  any  shares  in  the  manag-
 ed  companies.  Often  it  is  said  that
 secretaries  and  treasurers  have  no
 right  to  appoint  directors  of  the  manag-
 ed  companies,  as  the  managing  agents
 have.  Naturally  the  managing  agents
 have  invested  some  capital;  therefore,
 they  have  the  right  to  nomi-
 nate  their  men.  Immediately  you
 allow  under  the  law  secretaries
 and  treasurers  to  hold  some  shares
 in  the  managed  companies,  the
 same  process  will  again  begin  to
 operate.  When  there  is  no  restriction
 on  anybody  joining  a  body  corporute,
 they  can  buy  some  shares,  if  they  have
 the  money,  in  the  concern  of  which
 they  are  appointed  secretaries  and
 treasurers.  Subsequently  with  block
 shares  they  can  surely  control  the
 managed  companies,  and  the  same
 process  of  the  managing  agency  sys-
 tem  will  again  manifest  itself  in  the
 Proposed  set-up  of  secretaries  and
 treasurers.  Therefore,  I  have  moved
 an  amendment  to  categorically  debar
 by  statute  secretaries  and  treasurers
 from  holding  any  share  in  the  manag-
 ed  companies.

 1  am  only  trying  to  answer  some
 of  the  points  that  have  been  put  on
 the  lines  of  constructive  approach. In  the  case  of  the  managing  agencies,
 we  have  imposed  a  limit  of  ten  com-
 Panies.  Without  going  into  the  merits
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 of  the  question,  I  fail  to  understand
 why  Government  has  come  forward
 and  made  a  provision  here  which  says
 that  so  far  as  secretaries  and  treasu-
 rers  are  concerned  there  should  be  no
 limit  on  the  number  of  managed  com-
 panies.  When  they  have  been  allowed
 to  hold  shares  in  managed  companies,
 as  the  managing  agents  have  been
 doing  till  now,  they  can  acquire  shares
 of  all  the  managed  companies  ot  which
 they  are  appointed  secretaries  and
 treasurers.  I  have,  therefore,  moved
 an  amendment  to  the  effect  that  the
 clause  which  restricts  managing  agents
 from  being  appointed  managing  agents
 of  nut  more  than  ten  companies  should
 also  be  operative  in  the  case  of  secre-
 taries  and  treasurers.

 The  most  vital  point  on  which  a
 similar  amendment  was  accepted  on
 an  earlier  occasion  relates  to  appoint-
 ment  pf  managers.  I  have  moved  an
 amendment  that  no  insolvent  should
 be  appointed  to  such  posts.

 Shri  C.  D.  Deshmukh:  What  is  the
 number?

 Shri  K.  K.  Basu;  I  shall  give  you
 later,  I  have  not  got  three  secretaries
 to  go  to  the  official  galleries  and  get
 information.

 Shri  C.  D.  Deshmukh:  To  clause  384
 you  mean?

 Shri  E.  K.  Basu:  Yes.

 The  most  important  amendment
 which  I  hope  the  Finance  Minister
 will  accept  and  the  House  will  accept
 is  regarding  secretaries  and  treasurers.
 If  you  are  keen  on  establishing  a
 new  set  up  of  industrial  management
 in  the  country,  if  you  have  io  give  up
 the  idea  that  a  couple  of  families  are
 the  repository  of  all  skill  in  our  coun-
 try.  I  have  therefore  suggested  that
 Government  should  prescribe  qualifica-
 tions  for  treasurers  and  secretaries.
 In  a  body  corporate,  orce  I  control  5l
 Per  cent.  of  the  shares,  in  a  concern,
 for  all  time  to  come  my  nomtnees,  my
 heirs,  continue  to  have  a  dominant
 share  in  the  aflairs  of  the  company.
 Therefore,  I  say  it  emphatically  and
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 sategorically  that  it  should  be  a  firm,
 just  ag  we  have  for  solicitors,  auditors,
 or  even  in  some  cases  as  in  Europe,  for
 doctors,  valuers  and  the  engineers.
 Immediately,  if  one  person  dies,  the
 secretary  and  treasurer  system  is  dis-
 solved  and  a  new  secretary  and  trea-
 surer  company  comes  into  being.  In
 that  case  the  Government  can  have  a
 say  on  the  matter  as  to  the  qualifica-
 tions  needed  to  run  the  particular
 organisation  of  secretaries  and  trea-
 surers.  Having  said  that  it  should  be
 a  firm,  the  qualification  of  the  persons,
 whoever  they  are,  composing  it  may
 be  laid  down  by  the  Government.  For
 a  steel  plant,  we  require  men  with
 particular  qualifications;  for  chemi-
 cals,  we  reguire  men  with  different
 qualifications,  So,  I  insist  that  if  the
 Government  is  sincere  and  honest  in  its
 proposition  that  new  types  of  indus-
 tries  and  a  new  type  of  industrial
 management  are  necessary,  and  the:
 the  secretary  and  treasurer  companies
 may  be  started,  whith,  according  to
 them,  will  be  a  substitute  for  the  mana-
 ging  agencies,  it  is  absolutely  necessary
 that  the  secretary  and  treasurer  com-
 panies  should  be  restricted  only  to  the
 partnership  firms,  and  the  qualifica-
 tions  of  the  persons,  whoever  they  are,
 should  be  laid  down.  I  hope  the  Gov-
 ernment  will  give  its  sincere  consi-
 deration  to  this  particular  clause
 which,  while  we  were  in  the  defini-
 tions,  was  put  off  for  fuller  discussion.
 Government  have  already  quoted
 many  figures  about  the  managing
 agencies  and  how  they  are  to  be
 controlled.  I  do  not  want  to  go  into
 the  details,  but  I  only  say  that  the
 secretary  and  treasurer  system  should
 be  restricted  to  the  persons  who  are
 really  skilled  in  the  management  of
 the  firm,  and  for  that  the  necessary
 qualifications  should  be  laid  down  for
 being  a  partner  of  the  firm.

 Shri  Kamath:  It  is  time  for  the  quo-
 rum  bell.  The  division  on  the  amend-
 ments  was  als/:  held  over.

 Mr,  Chairman:  The  amendments  may
 be  taken  up  at  the  end  of  the  discus-
 sion  now  golng  on.
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 Shri  Kamath:  Let  us  know  when
 you  will  take  them  up.

 Mr.  Chairman:  I  think  at  the  end.
 The  bell  ig  being  rung—Now  there  is
 quroum,  The  hon.  Member,  Shri
 Asoka  Mehta,  may  start.

 Shri  Asoka  Mehta:  I  am  grateful  to
 the  Finance  Minister  for  the  clarifica-
 tion  he  offered  this  morning.  While  I
 am  happy  that  clarification  was  offered,
 I  am  afraid  I  cannot  say  that  I  am
 satisfied  with  the  clarification  that  has
 been  given.  But  I  have  no  desire  to
 further  analyse  what  he  said  and  if  I
 try  to  analyse  it  I  would  be  able  to
 point  out  once  aga:n  the  contradic-
 tions  and  the  knots  that  ¢ontinue  to
 exist  in  his  thoughts  and  therefore  in
 his  expressions.  But  I  shall  not
 labour  that  point  any  further.

 He  gave  us  this  morning  a  set  of
 figures,  and  in  the  set  of  figures  he
 suggested  that  there  are  just  six  mana-
 ging  agency  companies  that  conirol
 between  ten  and  fifteen  companies,  one
 between  20  and  30  and  one  between
 30  and  40  companies.  That  means,  in
 all,  according  to  him,  there  are  nine
 managing  agencies  that  control  more
 than  ten  companies.

 Shri  C.  D.  Deshmukh:  So  far  as  the
 1,720  companies  are  concerned,

 Shri  Asoka  Mehta:  I  do  not  know
 what  those  1,720  companies  were  and
 on  what  basis  they  were  selected,  but
 he  also  told  us  that  massive  statisti-
 cal  data  hag  been  collected.  I  cannot
 claim  to  have  collected  statistical  data
 on  that  seale  but  in  949  I  had  made
 a  study  of  concentration  in  our  indus-
 tries  and  these  are  the  figutes  that  I
 found,  Andrew  Yule  &  Co.,  control  78
 companies,  Balmer  Lawrie,  31;  British
 India  Corporation,  l6;  Martin  Burns
 and  Co.,  20;  Jardine  Henderson  26;
 Gillanders  Arbuthnot  &  Co.  70
 McNeil,  18;  McLeod,  55;  Octairus
 Steel,  57;  Tata  Industries,  25;  Birla,  47
 Dalmia  Jain,  25;  Walchand,  15;
 Karamchand  Thapar,  24;  J.  and  K.  In-
 dustries,  14;  peirce  Leslie,  12;  and
 A.  V.  Thomas,  che

 You  will  find  that  the  concentration
 ig  far  greater  than  was  indicated  by
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 the  figures  given  by  the  Finance  Minis-
 ter.  IJ  also  find  -hat  a  group  of  mana~
 ging  agents  control  about  400  com-
 panies  with  capital  resources  nearing
 Rs,  200  crores  and  covering  every  field
 of  industrial  activity.  In  jute,  65  per
 cent.  of  the  capital  invested  and  64
 per  cent.  of  the  companies  are  con-
 trolled  by  only  eight  managing  agents.
 Three  of  them  control  27  companies.
 The  coal  industry  is  virtually  controll-
 ed  by  managing  agents  six  of  whom
 control  62  per  cent.  of  the  capital  and
 56  per  cent.  of  the  companies  engaged
 in  the  industry.
 [Mr.  Deputy-Sreaker  in  the  Chair]
 My  figures  are  not  exhaustive,  but

 I  feel  that  this  question  deserves  a
 fuller  attention  and  a  more  thorough
 investigation  than  has  been  made  by
 the  Finance  Minister  so  far.  I  con-
 tend  once  again  that  there  is  a  tremen.
 dous  amount  of  concentration  in  the
 industrial  life  of  our  country.  Whether
 we  take  note  of  it  while  we  are  legis-
 lating  about  the  companies  or  we  take
 note  of  it  on  a  later  occasion  is  8  diffe
 rent  matter,  but  it  Is  absolutely  neces
 sary  that  this  particular  evil  is
 thoroughly  looked  into  and  ts  get
 Tight,

 The  Finance  Minister  referred  to
 the  development  of  concentration  in
 the  United  States  of  America.  T  agree
 that  there  is  a  great  amount  of  con-
 centration  there  and  that  is  the  reason
 why  anti-trust  laws  had  to  be  enact-
 ed  there.  and  that  a  thorough  enauirv
 was  made,  I  believe,  by  the  temporary
 National  Economic  Commission.  If  -I
 am  wrong,  Dr.  Krishnaswami  will
 correct  me  as  far  as  the  name  is  con-
 cernea.

 Dr.  Krishnaswamfl:  Why  only  tor  the
 name?  I  can  correct  the  hon,  Member
 on  matters  of  substance  and  facts.

 Shri  Asoka  Mehta:  As  far  as  the
 Temporary  National  Economic  Com-
 mission  was  concerned,,  it  accumulated
 3  vast  amount  of  data  and  it  oninted
 out  that  there  are  two  types  of  con-
 centration—plant  concentration  ana
 company  concentration.  In  India,  we
 ®re  witnessing  the  phenomenon  of
 company  concentration.  In  the  Unit.
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 ed  States  of  America  the  concentra-
 tion  may  be  called  plant  concentration.
 I  believe  the  plant  concentration  is  to
 a  considerable  extent  due  to  the  tech-
 nological  developments  that  have  taken
 Place  there.  Perhaps  it  is  easier  to
 fight  concentration  of  companies  than
 ii  is  to  combat  the  plant  concentra-
 tion.  But  this  is  a  matter  which  will
 have  to  be  gone  into  more  thoroughly
 if  not  on  this  occasion,  on  some  other
 occasion.  Just  now,  I  would  like  to
 confine  my  remarks  to  the  various
 clauses  dealing  with  secretaries  and
 treasurers.  We  have  defined  the
 managing  agents  and  the  secretaries
 and  treasurers  in  clause  2  (25)  and  2
 (44)  respectively.  If  we  compare  the
 two  definitions,  we  find  that  there  is
 one  thing  common,  namely,  whether
 we  deal  with  the  managing  agents  or
 ‘secretaries  and  treasurers,  both  must
 be  responsible  for  the  management  of
 the  whole  or  substantially  the  whole  of
 the  affairs  of  that  company.  It  is
 true  that  a  distinction  is  sought  to  be
 made  between  the  managing  agents
 and  the  secretaries  and  treasurers.
 There  are  certain  limitations  on  secre-
 taries  and  treasurers  and  there  are
 also  certain  facilities  offered  to  them.
 It  we  balance  the  two,  we  shal’  fina
 that  the  facilities  far  outweigh  he
 limitations  that  are  imposed.

 Under  clause  379,  all  the  provisions
 of  the  Act  applicable  to  managing
 agents  shall  also  apply  to  secretaries
 and  treasurers,  subject  to  the  excep-
 tions  mentioned  in  clauses  380  to  383.
 If  you  will  look  into  them,  you  will
 find  that  the  remuneration  of  secre-
 taries  and  treasurers  will  be  74  per

 -cent,  as  against  the  0  per  cent  that
 will  be  permitted  to  managing  agents.
 But,  as  the  Finance  Minister  has
 pointed  over  and  over  again,  that  70
 per  cent.  is  the  ceiling.  He  has  told
 ug  more  than  once  that  he  expects
 that  the  average  is  likely  to  be  some-
 where  near  8  per  cent.  The  difference
 between  74  and  है  per  cent,  is  not  very
 much,  Then  again  it  must  be  realis-
 ed  that  even  in  companies  that  are
 managed  by  secretaries  and  trea-
 surers,  the  maximum  managerial
 remuneration  will  still  be  11
 per  cent.  and  it  will  be  possi-
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 ble  for  secretaries  and  treasurers
 to  have  additional  remuneration  for
 auxiliary  managerial  talents  that  they
 may  be  having.  It  is  true  that  secre-
 taries  and  treasurers  will  not  be  per-
 mitted  to  appoint  any  directors  of  the
 company,  while  the  managing  agents
 can  appoint  two  directors  or  one-third
 of  the  Board,  whichever  is  less.  But
 the  secretaries  and  treasurers  may
 have  tinancial  interest.  They  may  be
 able,  by  giving  loans  etc.,  to  enter  into
 irrangements  whereby  their  nomi.
 ees  may  be  on  the  Board.

 The  third  distinction  that  is  sought
 to  be  made  is  that  the  secretaries  and
 treasurers  cannot  buy  or  sell  goods,
 except  to  the  extent  to  which  they
 are  authorised  by  the  Board.  Whil:
 these  limitations  are  there  as  against
 that,  there  are  outstanding  advantages.
 When  it  is  notified  that  there  shal]  be
 no  managing  agents  in  a  particular
 industry  in  future  secretaries  and
 treasurers  can  continue  there.  Second-
 ly,  the  limitation  of  0  companies
 which  is  going  to  be  applied  to  mana-
 ging  agents  will  not  apply  to  secreta-
 ries  and  treasurers.  Also,  while  all
 agreements  of  managing  agency  will
 come  to  an  end  on  the  5th  of  August,
 1960,  unless  previously  renewed  in
 accordance  with  the  provisions  of  this
 Act,  there  will  be  no  such  limitaticn
 as  far  as  secretaries  and  treasurers  are
 concerned,  Therefore,  all  the  objec-
 tions  that  we  have  against  managing
 agents  will  be  circumvented  by  the
 managing  agents  becoming  secretaries
 and  treasurers;  or,  they  might  continue
 to  be  managing  agents  of  40  com-
 panies  and  become  secretaries  and
 treasurers  of  any  number  of  other
 companies.  The  intention  of  the
 Finance  Minister  was—at  least  that  is
 what  I  understood  it  to  be  and  that
 is-how  my  friend  Shri  Basu  also  under-
 stood  it  to  be  as  revealed  by  the  obser-
 vations  that  he  made—that  secretaries
 and  treasurers  should  start  a  complete-
 ly  new  chapter  and  should  be  a  new
 model  or  a  new  pattern  of  company
 management.  He  said  that  “we  are
 going  to  have  young  men  coming  out
 of  the  business  schools;  there  will  be

 6  SEPTEMBER  955  Companies  Bill  2466

 technicians  who  have  qualified  them-
 selves  in  business  management;  they
 will  come  and  undertake  the  responsi-
 bility  of  developing  companies,  They
 would  go  to  the  shareholders  and  say
 “here  we  are  men  with  technical  talent
 and  know-how,  we  are  prepared  to
 undertake  certain  responsibilities,  pro-
 vided  certain  facilities  are  given  tc
 us.”  But,  if  “secretaries  and  treasu-
 rers”  is  merely  another  name  for
 managing  agency,  then  the  present
 concentration  will  continue.  It  has
 been  argued  by  the  Finance  Minister
 that  the  managing  agency  plays  an
 important  part,  because  the  managing
 agents  bring  financial  resources,  There-
 fore,  in  future  there  is  always  the
 possibility  that  only  those  people  will
 be  asked  to  manage  companies,  who
 will  bring  financial  resources.  Surely,
 these  young  men  and  technicians  com-
 ing  out  of  the  schools  of  business
 administration  will  never  have  the
 financial  resources  with  them.

 Again,  if  the  idea  is  to  have  a  new
 pattern  of  management,  I  cannot
 understand  how  it  can  be  of  a  corpo-
 rate  character.  My  friend,  Shri  Basu,
 who  preceded  me,  has  dwelt  fully  on
 this  subject.  He  has  pointed  out  how,
 if  the  intention  is  to  have  a  new  kind
 of  managerial  talent  coming  up.  it  is
 absolutely  necessary  that  not  only  the
 secretaries  and  treasurers  should  be  a
 firm  or  partnership,  but  also  the  num-
 ber  of  companies  which  such  a  firm
 can  be  permitted  to  manage  should
 be  limited.  Otherwise,  there  is  no
 point  in  fighting  against  managing
 agency.  The  Finance  Minister  has
 said  that  the  bias  is  against  managing
 agency,  in  the  light  of  the  historical
 evidence  before  us,  But  by  introduc-
 ing  secretaries  and  treasurers  like  this,
 you  are  asking  the  managing  agents
 to  come  forward  under  another  name.
 It  is  only  a  change  of  nomenclature,
 because  fundamentally  there  will  be
 no  material  difference.,If  it  is  going
 to  be  merely  a  change  in  name,  then  I
 do  not  think  we  need  introduce  too
 many  clauses  in  this  Bill.  If,  on  the
 other  hand,  through  secretaries  and
 treasurers  we  want  to  create  a  new



 72467  Companies  Bill

 pattern  of  management,  then  care
 should  be  taken  to  see  that  the  new
 pattern  is  enabled  to  develop  along
 the  right  line.  The  only  way  to  do  it
 is  to  observe  certain  precautions.  The
 precautions  will  be  as  follows.  First-
 ly,  secretaries  and  treasurers  should  be
 a  firm  and  not  a_  limited  company.
 Also,  we  should  fix  the  number  of
 companies  which  may  be  managed  by
 secretaries’  and  treasurers.  Then,  we
 should  provide  that  managing  agent
 shall  not  act  as  secretaries  and  treasu-
 rers.  We  must  also  provide  proper
 safeguards  against  secretaries  com-
 bining  their  managerial  functions  with
 eny  significant  economic  contro]  of  the
 company.  It  is  also  necessary  that  the
 definition  should  make  it  clear  that  in
 secretaries  and  treasurers,  we  are
 thinking  of  persons  who  have  technical
 competence.  Unless.  these  precautions
 are  taken  and  unless  these  safeguards
 are  provided,  I  see  no  useful  purpose
 being  served  by  introducing  this  clause
 about  secretaries  and  treasurers.

 3  BoM.

 The  Joint  Committee  has  introduced
 in  the  course  of  its  deliberations,  two
 Major  innovations.  Two  important
 changes  have  been  made  in  the
 Bill,  which  are  not  to  be  found  in  the
 Teoommendations  of  the  Bhabha  Com-
 mittee  namely,  that  the  Government
 can  notify  certain  industries  in  which
 there  shall  be  no  managing  agents  and
 secondly,  the  number  of  companies  that
 a  managing  agent  can  manage  is  also
 to  be  limited.  Both  these  changes which  are  of  a  far-reaching  character
 are  negatived  completely  by  the  intro-
 duction  of  the  chapter  on  secretaries
 and  treasurers,  as  it  stands.  Because
 all  that  {s  needed  is  that  the  managing
 agents  should  transform  themselves
 into  secretaries  and  treasurers.  As  a
 matter  of  fact,  as  the  Finance  Minis-
 ter  himself  pointed  out,  really  farsight- ed  industrialists  are  even  prepared  not
 only  to  do  without  a  managing  agency, but  even  without  secretaries  and
 treasurers.  Our  friend  Shri  G.  0.
 Somanti  has  today  launched  a  company which  will  be  director-controlled,
 where  the  remuneration  will  be  onl=
 3  per  cent.  Shri  G.  D.  Somani  has
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 done  it  probably  because  he  is  one  of
 those  rare  exceptions  who  have  been
 able  to  come  up  in  the  industrial
 world  against  the  serried  might  of  old
 and  establisned  houses.  But,  this
 shows  that  the  newer:  and  the  more
 enterprising,  enlightened  and  farsight-
 ed  industrialists  are  prepared  to  move
 in  the  Mrection  of  director-controlled
 companies.  That  tendency  would  be
 furthered  and  facilitated  if  we  define
 secretaries  and  treasurers  In  the  way
 in  which  my  hon.  friend  Shri  K.  K
 Basu  has  suggested.  He  has  tried  to
 make  his  suggestions  precise  by  tabl.
 Ing  a  number  of  amendments.  lf  we
 allow  the  provisions  about  secretaries
 and  treasurers  to  remain  as  they  are,
 the  result  will  be  that  we  shall  only
 be  permitting  the  managing  agents  to
 continue  under  a  new  name  with
 almost  all  the  powers  and  almost  all
 the  advantages  thet  they  have  been
 enjoying  so  far  I  have  been  trying  to
 place  before  you  a  balance  sheet  of
 the  advantages  and  disadvantages,  the
 handicaps  and  facilities  and  it  is  my
 opinion,  and  I  am  sure,  you  will  also
 agree  with  me,  that  on  the  whole,  the
 balance  tips  in  favour  of  secretaries
 and  treasurers.  It  would  be  to  the
 advantage  of  managing  agents  to
 become  secretaries  and  treasurers.
 They  will  not  only  lose  nothing,  but
 gain  something.  The  purposes  that  we
 have  in  view,  in  having  some  kind  of
 ceiling  on  management  and  eliminat-
 ing  the  Managing  agency  completely
 industry-wise  will  be  completely  frus-
 trated.  Therefore,  I  would  request  the
 Finance  Minister  and  the  House  to
 seriously  consider  how  far  we  are  ful-
 filling  the  objectives  that  we  have  in
 view,  even  tn  the  limited  way  in  which
 the  Finance  Minister  has  tried  to  place
 before  the  House  this  morning,  by
 permitting  the  clauses  on  secretaries
 and  treasurers  to  remain  as  they  are
 in  the  Bill  that  is  before  us.

 Mr.  Deputy-Speaker:  The  hon.
 Minister.  7 Shri  Tulsidas:  I  have  an  amend-
 ment.

 Mr.  Deputy-Speaker:  I  looked  round:
 nobody  rose,  So,  I  called  the  Minis-
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 Shri  Tulsidas:  I  have  got  ony  one
 amendment,  No.  860  to  clause  372.
 The  effect  of  the  present  clause  is  to
 prevent  a  company  from  investing  in
 any  company  in  the  same  group  beyond
 certain  limits  except  with  the  sanction
 of  a  special  resolution,  The  clause  Is
 now  applied  also  to  investments  by  an
 investment  company,  that  is  to  say,  a
 tompany  whose  principal  business  is
 acquisition  uf  shares,  stock,  debentures
 of  other  securities.  Though  the  pre-
 sent  Act  exempts  such  companies,  the
 Bhabha  Committee  had  recommend-
 ed  the  withdrawal  of  the  exemption.
 In  para.  39  where  this  recommenda-
 tion  is  made,  ]  do  not  find  any  reason
 made  out  for  the  recommendation.
 The  Committee  had  not  referred  to  any
 abuses  arising  out  of  the  present  ex-
 emption.  Nor  did  it  oppose  the  ex-
 emption  on  principle.  I  believe  that
 it  is  an  investment  company’s  job  to
 invest  and  it  should  be  allowed  to  do
 so  with  reasonable  freedom.  In  its
 manifold  transactions,  purchases,  sales,
 such  a  company  may  exceed  the  limits
 provided  by  the  clause  and  it  will  be
 difficult  for  it  to  carry  on  its  business
 efficiently  if  it  Is  required  to  obtain
 prior  approval  for  each  such  transac-
 tion  by  an  ordinary  resolution  plus
 approval  of  the  Central  Government.
 This  will  involve  considerable  delay
 during  which  time  profitable  opportuni-
 tes  will  be  fost  to  investment  com-
 panies.  There  is  litle  distinction  in
 principle  between  thelr  business  and
 fhe  business  of  banking  and  Insurance
 companies,  which  have  been  exempted
 from  the  operation  of  this  clause.  I
 therefore  urge  that  investment  com-
 panies  be  exempted  from  the  operation
 of  this  clause.

 I  would  also  like  to  say  something
 on  the  amendment  of  the  Finance
 Minister,  No.  68l  to  clause  388.  Shri
 N.  C,  Chatterjee  has  moved  an  amend-
 ment  and  he  wants  to  keep  the  status
 quo,  that  is,  tq  retain  the  clause  as  it  is
 in  the  bill,  instead  rf  adding  clauses
 809  and  30  in  clause  388,  as  regards
 the  question  of  engaging  managers.
 This  will  sot  only  apply  to  those  com-
 panies  which  are  managed  hy  manag-
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 ing  agents,  but  also  to  other  companies
 which  are  not  managed  by  this  parti-
 cular  institution.  Clause  388,  as  it  is,
 says,

 “The  provisions  of  section  311
 shall  apply  in  relation  to  a  mana-
 ger  of  a  company  as  they  apply
 in  relation  to  a  director  thereof.”

 Clause  3l]  is  with  regard  to  prohibi-
 tion  of  assignment  of  office  by  direc-
 tor,  No  manager  can  assign  his  office.  }
 ‘an  understand  that.  That  is  what
 the  Joint  Committee  has  done.  Simi-
 larly,  clause  3l6  which  relates  to
 managing  director  not  being  appointed
 for  more  than  five  years  at  a  time,  is
 applicable  to  a  manager.  If  clauses
 309  and  3l0  are  added  to  the  clause
 relating  to  the  manager,  what  will  be
 the  result?  A  public  company  with  a
 munager,  a  small  company  with  a  capi-
 tal  of  Rs.  2  or  3  lakhs  or  5
 lakhs  or  a  company  which  is
 not  managed  by  managing  agents
 or  secretaries  and  transurers,
 cannot  even  increase  the  remuneration
 of  a  manager,  even  the  norma!  annual
 increment  of  Hs.  50  or  100,  without  the
 approval  of  the  Central  Government.
 Out  of  the  30,000  companies,  about
 12,000  or  13,000  are  public  companies.
 Every  company  will  have  to  come  to
 the  Government  for  approving  the
 remuneration  fixed  for  the  manager.
 This  will  entail  a  lot  of  difficulty  and
 will  harm  the  smooth  working  of  the
 companies  where  managers  are  emp-
 loyed.  I  believe  the  Joint  Committee
 has  gone  into  this  and  has  taken  into
 eonsideration  all  the  aspects  and  has
 only  applied  clauses  3ll  and  316.  That
 is  quite  proper.  The  Finance  Minister
 has  brought  forward  amendment  681
 which  will  create  oa  very  difficult
 position.  I  would  like  him  to  take  this
 matter  into  consideration  and  not
 create  a  situation  in  every  company
 where  it  will  have  to  come  to  the
 Government  for  approving  the  re-
 muneration  of  or  appointment  of  a
 manager.  This  will  create  a  healthy
 atmosphere.  Let  the  company  manage
 its  own  affairs,  A  manager  is  paid
 according  to  the  work  that  he  is  doing
 There  should  be  no  necessity  fur  com.
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 ing  to  the  Central  Government  for
 its  approval.

 It  was  pointed  but  by  the  Finance
 Minister  that  the  definition  of  a  mana-
 ger  will  be  ag  it  is  in  clause  384.  ‘That is  not  the  real  definition.  The  rea]
 definition  is  in  the  definition  clause. The  manager,  according  to  clause  384, cannot  be  a  corporate  body  or  a  com-
 pany  and  so  on,  The  definition  of
 Manager  ts:

 4६  & ‘Manager’  means  an  individual
 {not  being  the  managing  agent) who,  subject  to  the  superinten-
 dence,  control  and  direction  of
 the  Board  of  directors,  has  the
 Manhagemeat  of  the  whole,  or  sub-
 stantially  the  whole,  of  the  affairs
 of  a  company,  and......  iad
 Here,  the  manager  will  be  an  indi-

 vidual  who  will  be  looking  after  the
 company  either  in  whole  or  substan-
 tially  in  whole.  As  pointed  out,  a
 banking  company  or  an  insurance company  will  be  looked  after  by  a

 “manager.  The  Reserve  Bank  is  look-
 ing  into  the  question  of  the  remunera-
 tion  of  the  managers.  The  banking
 company  will  have  to  go  to  the  Reserve
 Bank  first  and  then  come  to  the  Cen-
 tral  Government  for  approval  because
 of  this  particular  amendment.  I  think it  Is  going  to  create  great  difficulty.  I
 would  like  the  Finance  Minister  to
 withdraw  his  amendment  No.  681,
 which  is  not  necessary  in  this  respect. That  is  all  that  ]  have  to  say  with  re-
 #ard  to  that  amendment,

 The  only  other  point  I  would  like  to
 mention  is  tn  respect  of  secretaries
 and  treasurers.  I  feel  that  the
 suggestion  of  the  Finance  Minis-
 ter  to  have  an  alternative  system of  management  in  the  form  of  secre-
 taries  and  treasurers  is  something which  is  now  being  experimented  in
 order  to  try  and  see  whether  the  new
 system  can  evolve.  I  think  we  should
 not  put  any  further  shackles  on  this
 new  type  of  management.  I  think  the
 hon.  Finance  Minister  is  quite  right  in
 allowing  only  one  or  two  exemptions
 with  regard  to  secretaries  and  treasu-
 fers  in  order  to  evolve  this  new  type of  system.  I  do  not  see  any  vail?
 teasons  in  what  Shri  Asoka  Mehta  has
 30  L.S.D.
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 said  with  regard  to  a  number  of  other
 restrictions  which  he  would  like  to
 apply  to  secretaries  and  treasurers.

 Pandit  हू,  0.  Shanna:  My  amend. ment  No,  ‘1102  to  cluse  377  is  a  very short  one  and  it  reads:
 “377.  No  right  of  managing  agent to  appoint  directors—An  agree- ment  authorising  the  managing

 agent  to  appoint  directors  is  void to  the  extent  or  that  authority.”
 My  argument  is  that  the  managing business  of  a  big  industry  is  shared  by three  bodies,  that  is  shareholders,

 directors  and  the  executive  which  in
 India  has  transformed  itself  into  the
 managing  agency.  It  is  admitted  that
 the  shareholder  is  the  final  repository of  all  power.  Then  come  the  directors
 who  have  always  occupied  a  pivotal
 position  in  the  schem  of  managing
 joint  stock  cgmpanies.  And  the  theore-
 tical  position  has  never  been  much  in
 doubt  that  though  the  power  uf
 Management  goes  to  the  managing
 agent  the  directors  have  to  control
 the  managing  agency.  Now,  in  this
 the  natural  order  is  reversed,  that  is,
 the  managing  agent  will  appoint  direc-
 tors.  Suppose  there  are  six  directors,
 two  of  the  managing  agents’  people  go
 by  direct  election  through  shareholders’
 meetire  and  two  are  appointed  again,
 then  they  are  always  im  a  majority.
 What  is  the  fun  of  getting  the  directors
 elected?  So,  this  right  being  given  to
 managing  agents  to  elect  directors  is
 rather  unnatural  and  is  not  adjustable
 to  the  scheme  of  management  of  the
 joint  stock  companies.  Theretore,  I
 respectfully  submit  that  there  should
 be  no  right  to  the  managing  agents  to
 choose  any  directors  whatsoever,  and
 it  is  the  right—and  rightly  the  right—
 of  the  shareholders  to  elect  their  direc-
 tors  and  the  directors  are  expected  to
 guide  and  control  the  activities  of  the
 managing  agency.

 Shri  C.  0.  Shah:  I  should  like  to
 make  a  few  observations  regarding
 the  provisions  regarding  secretari:
 and  treasurers.  I  understand  these
 provisions  have  been  incorporated  out
 of  an  anxiety  to  provide  an  alternative
 form  of  management  to  managing
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 Shri  C.  C.  Shah]
 agents.  |  appreciate  that  the  hon.
 Finance  Minister,  carrying  as  he  does
 a  heavy  responsibility,  would  naturally
 be  cautious  in  his  approach  to  this
 problem,  and  would  not  desire  that
 any  vacuum  or  any  chaos  should  be
 sreated  by  any  action  that  we  take
 regarding  the  managing  agency  sys-
 tem.

 4  have  said  in  this  House  and  else-
 where  that  the  alternative  form  of
 management  which  I  envisage  is  that
 of  a  managing  director  or  of  a  com-
 pany  managed  by  a  board  of  directors,
 and  I  have  also  said  that  it  will  not
 be  difficult  to  attract  elther  finance  or
 enlightened  industrialists  to  under-
 take  the  industrial  development  of  the
 country  even  if  there  are  mo  manag-
 ing  agents  and  even  if  the  companies
 are  managed  by  a  board  of  directors.
 Fortunately,  I  came  across  only  this
 morning  an  instance  Which  the  hon.
 Finance  Minister  briefly  referred  to  in
 nis  reply  today,  but  I  should  like
 greater  attention  to  be  paid  to  that
 instance,  because  it  illustrates  in  every
 way  the  view  which  I  have  taken  and
 the  reasons  which  I  advanced  for
 saying  that  the  alternative  form  of
 management  should  be  that  of  a  com-
 pany  managed  by  a  board  of  directors.

 Pr.  Hrshnaswami:  That  is  by  a
 successful  managing  agent.

 Shri  C.  C.  Shah:  My  hon.  friend  will
 advocate  his  own  views  in  proper
 time.

 We  have  a  floatation  of  a  company
 with  a  capital  of  Rs.  60  lakhs  and  that
 company  has  no  managing  agents,  but
 only  a  board  of  directors.  Out  of  that
 capital  of  Rs.l60  lakhs,  Rs.  60  lakhs
 have  been  subscribed  by  the  directors,
 promoters  and  their  friends  and  the
 remaining  Rs.  |  crore  has  been  under-
 written  by  the  Industrial  Credit  and
 Investment  Corporation  of  India,  and
 therefore,  the  entire  capital  of  Rs.  60

 .lakhs  is  assured  in  a  company  where
 there  are  no  managing  agents.  It
 Dllustrates  two  things  in  my  opinion.
 Firstly,  that  capital  is  not  attracted
 only  when  there  is  a  managing  agency
 house  to  back  it,  but  that  it  is  attract-
 ed  when  the  board  of  directors  itself  is
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 one  which  will  inspire  confidence  in
 the  public.  If  the  same  great  men  who
 are  today  the  leaders  of  the  great
 industrial  houses,  were  to  float  any
 company  and  were  themselves  to  be-
 come  directors  or  managing  directors,
 I  am  quite  sure  it  will  attract  capital
 in  the  same  manner  in  which  it  will
 do  if  they  are  managing  agen.s,  For
 example—I  do  not  want  to  give  names
 unnecessarily—it  may  be  Tatas,  Birlas
 er  any  other  big  name  in  the  indus-
 trial  world  today,  and  if  it  is  known
 that  they  are  or  any  of  them  are  on
 the  board  of  directors  or  are  the
 managing  directors,  the  public  will
 subscribe  for  the  capital  of  that  com-
 pany  as  much  as  it  does  if  they  are
 managing  agents.

 The  second  thing  which  this  instance
 proves,  and  so  quickly  even  when  this
 Bill  is  on  the  anvil  of  this  House,  is
 that  it  is  not  a  fact  that  the  industria-
 lists  will  put  in  their  finance  only  when
 they  are  appointed  managing  agents
 and  not  otherwise.  In  this  case  when
 there  is  finance  to  the  tune  of  Rs.  60
 lakhs,  the  directors  and  promoters
 themselves  have  put  in  Rs.  60  lakhs
 and  they  have  not  cared  to  see  that
 they  will  put  their  finance  only  if  they
 are  managing  agents  and  not  other-
 wise.

 Thirdly  this  shows  that  even  when
 there  is  no  big  managing  agency  house
 to  back  this  industrial  enterprise,  the
 entire  capital  of  Rs.  l  crore  has  been
 underwritten  by  the  Industrial  Credit
 and  Investment  Corporation.  It  shows
 that  the  one  argument  which  my  hon.
 friend,  Shri  Chatterjee,  advanced  yes

 Mr.  Deputy-Speaker:  What  is  that:
 company,  and  who  are  the  directors?

 Shri  C.  C.  Shah:  The  West  Coast
 Paper  Mills  Limited  in  which  my  hon.
 friend  Shri  Somani  is  one  of  the  direc-
 tors.  This  instance  supports,  I  submit,
 every  argument  which  I  advanced  yes-
 terday,  and  what  my  hon.  friend  Shri
 Chatterjee  said  yesterday,  namely,
 that  we  want  the  managing  agency
 houses  in  this  country  because  there
 are  no  issue  houses  or  there  are  no
 investment  corporations  in  this  coun-
 try  and  so  on,  does  not  survive  any
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 longer.  But  I  say  further  that  if  we
 allow  the  alternative  system  to  grow,
 it  will  grow  quickly  and  rapidly.
 Even  when  we  are  considering  this,
 we  have  the  instance..........

 Shri  Gadgil:  Rather  because  of  this.
 Shri  C.  C.  Shah:  Rather  because  of

 this,  as  Shri  Gadgil  has  rightly  pointed
 out,  we  have  an  imstance  in  which  the
 Industrial  Credit  and  Investment  Cor-
 poration  has  thought  it  fit  to  under-
 write  the  entire  capital  of  Rs.  l  crore
 even  in  the  conditions  of  the  market
 which  we  have  today,  where  it  is  not
 easy  to  attract  capital.  Therefore,  I
 submit  that  the  alternative  form  of
 management  need  not  necessarily  be
 elther  a  corporate  form  of  managment
 or  in  the  form  of  secretaries  and
 treasurers,  but  can  be—and  ought  to
 be,  in  my  opinion—that  of  a  company
 managed  by  a  board  of  directors  in
 which  there  may  be  managing  directors.
 The  reason  why  I  say  su  is  this.

 Before  the  Bhabha  Committee  were
 appointed,  Government  appointed  a
 senior  solicitor  from  Bombay  having
 large  company  law  practice  to  examine
 the  company  law.  And  he  made  his
 report.  Thereafter,  Government  ap-
 pointed  anuther  senior  lawyer  from
 the  south  again  to  examine  the  com-
 pany  law  and  to  make  recommenda-
 tions  for  amendment  of  the  company
 law.  After  Govermment  received  the
 reports  of  both  these  special  officers,
 the  Ministry  of  Industries  and  Com-
 merce  formulated  certain  tentative  pro-
 posals  and  circulated  them  amongst
 the  various  bodies  and  the  public  to
 invite  their  views  upon  the  tentative
 proposals  formulated  by  Government
 on  the  reports  of  the  two  special  offi-
 cers.  One  of  the  proposal  which  was
 formulated  by  Government  was  that  a
 managing  agent  shall  be  a  firm  but  not
 a  limited  company.  I  submit  that
 there  were  very  good  reasons  for  that
 proposal.  I  do  not  want  to  take  the
 time  of  the  House  in  elaborating  that
 argument,  but  if  it  were  necessary,  I
 can  satisfy  the  House  that  that  was  a
 sound  proposal  to  make.

 On  that  proposal,  voluminous  evi-
 dence  came  before  the  Bhabha  Com-

 6  SEPTEMBER  955  Companies  Bill  32476

 mittee.  If  we  examine  the  three
 volume  of  evidence  which  were  led
 before  the  Bhabha  Committee,  we  shall
 find  that  there  is  overwhelming  sup-
 port  for  the  proposal  made  by  Gov-
 ernment  arising  out  of  the  report  of
 those  two  special  officers.  The  reason
 is  obvious.  In  the  early  days,  when
 the  managing  agency  system  started,  as
 the  Bombay  Shareholders’  Association
 have  pointed  out  in  their  evidence
 before  the  Joint  Committee,  a  manag-
 ing  agent  used  to  be  an  individual.
 Thereafter,  he  used  to  be  a  firm.  The
 idea  of  a  limited  company  acting  as  a
 managing  agent  came  in  much  later.
 And  the  idea  of  a  public  limited  com-
 pany  acting  us  a  managing  agent  is  a
 new  one.

 I  hold  the  view  firmly  that  it  is  the
 shareholder  who  entrusts  his  money  to
 particular  individuals  whom  he  knows,
 and  it  is  because  of  the  confidence
 which  he  reposes  in  those  individuals
 that  he  subscribes  for  the  share  capi-
 tal.  Therefore,  it  is  because  of  this
 confidence  in  the  individuals  who  are
 at  the  helm  of  affairs  or  who  say  that
 they  will  be  at  the  helm  of  affairs,
 that  the  shareholder  entrusts  his
 money  to  them,  and  not  to  anybody
 or  everybody.  It  is  because  of  the
 personal  touch  of  that  individual  or
 that  group  of  individuals  by  way  of  a
 firm  which  is  a  guarantee,  that  the,
 shareholder  entrusts  his  money.  The
 shareholder  entrusts  his  money  with’
 those  prumoters  who  call  upon  the
 public  to  repose  confidence  in  them
 and  entrust  their  money  to  them,
 because  vf  the  confidence  that  he  has
 in  them  and  not  in  anybody  else.  It
 is  not  intended  that  these  rights  should
 be  freely  transferable  or  freely  heri-
 table.

 In  a  limited  company,  the  shares
 ‘which  an  individual  holds  may  be
 both  transferable  and  heritable.  No
 doubt,  in  this  Bill,  under  clause  345,
 we  have  put  that  transfer  subject  to
 Government  approval.  But  we  have
 been  driven  to  do  that,  because  there
 is  a  limited  company  which  acts  as  the
 managing  agent.  It  is  not  a  healthy
 thing  to  do.  But  it  is  inevitable  that
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 we  should  do  so.  We  cannot  help
 doing  it.  But  if  we  could  avoid  having
 to  do  sv,  and  avoid  it  rightly,  then
 there  is  no  reason  why  we  should
 invite  an  evil  and  then  say  we  will
 provide  a  remedy  for  it.  It  is  better
 to  avoid  the  evil  altogether.  And  when
 Wwe  want  to  create  a  uew  institution  in
 the  form  of  secretaries  and  treasurers,
 we  can  provide  for  that.  Of  course,  in
 the  case  of  managing  agents,  where
 there  are  so  many  limited  companies
 acting  as  managing  agents,  it  may  be
 very  difficult  to  ask  them  to  dissolve
 or  liquidate  those  limited  companies
 and  to  revert  to  the  individual  form
 or  the  form  of  partnerships.

 I  wus  submitting  that  if  I  have
 correctly  understood  the  idea  of  the
 Finance  Minister,  he  envisages  the
 alterndtive  form  of  this  institution
 as  consisting  of  persons  with  talent,
 who  have  no  financial  stake  or  back-
 ing,  who  will  not  undertake  any  finan-
 cial  responsibility  either  promotional
 or  otherwise,  but  who  have  their  talent
 to  offer,  and  who  want  to  pool  the
 resources  of  that  talent  and  place  them
 at  the  service  of  the  community.  I
 entirely  appreciate  that  idea.  I  may
 be  pardoned  if  I  give  any  expression
 to  my  fears  that  the  clause.  as  they
 stand  may  not  lead  to  that  result,
 Probably  they  may  result  in  something
 contrary  to  what  we  expect  or  what

 ‘we  wish.

 1 हा  not  unaware  that  us  a  new
 experiment  it  will  be  entirely  under
 the  control  of  Government.  |  am  also
 not  unaware  that  Government  are
 anxious  that  the  evils  which  are  asso-
 ciated  with  the  managing  agency
 system  should  not  be  repeated  under
 the  guise  of  secretaries  and  treasurers.
 Therefore,  while  I  give  expression  to
 my  fears.  If  the  Finance  Minister
 feels  that  these  provisions  ought  to
 remain  there  as  an  experimental
 measure,  that  he  would  like  to  watch
 the  experiment  and  that  in  the  lght
 of  his  experience........

 Shri  Gadgil:  He  has  promised  a  revis-
 ing  Bill  if  necessary.
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 Shri  T.  8.  A.  Chettiar  (Triuppur):
 Not  so  soon.

 Shri  C.  C.  Shah:  I  am  not  so  hopeful
 of  these  things  being  revised  soon.
 We  first  had  a  major  revision  of  this
 Act  in  1936.  It  is  only  twenty  years
 thereafter,  that  we  have  come  here  for
 revision,  So,  it  is  not  easy  to  revise,
 though  we  may  talk  that  we  may
 revise  it.

 lf  that  instliution  has  come  Into
 being  with  limited  companies  acting
 as  secretaries  and  treasurers,  it  will  be
 as  difficult  for  us  to  deal  with  it  as
 is  today  to  deal  with  managing  agents.
 My  submission  was  that  even  if  we
 must  keep  these  provisions,  I  would
 be  happy  if  the  Finance  Muimister  can
 see  his  way  to  restrict  secretaries  and
 treasurers  to  a  firm  and  not  to  a  limit-
 ed  company.  That  would  meet,  or
 would  go  a  very  long  way  in  meet-
 ing,  some  of  the  objections  which  have
 been  raised  by  the  Members  of  the
 Opposition  and  others.  But  if  it  can-
 not  be  done,  I  have  my  fears  that
 probably  what  we  have  done  regard-
 ing  managing  agents,  and  particularly
 the  two  clauses  which  we  have  intro-
 duced,  namely  clauses  323  and  33]
 may  be  to  a  large  extent  ineffective.

 It  is  not  without  some  hesitation
 that  |  have  given.  some  expression  to
 these  views  in  this  House,  because  I
 know  that  the  Finance  Minister  has
 given  most  anxious  thought  to  this
 problem.  ३  am  also  aware  that  he
 has  gone  a  very  long  way  to  meet
 conflicting  interests  on  both  sides  and
 conflicting  views.  And  if  I  may  with
 utmost  respect  say,  the  great  ability
 with  which  he  has  piloted  this  Bill
 amidst  various  conflicting  interests
 would  be  any  day  a  tribute  to  anyone
 who  has  to  do  such  a  difficult  job.
 ‘Therefore,  it  is  with  very  great  hesita-
 tion  that  I  oppose,  or  even  give
 expression  to  views  contrary  to  the
 views  which  he  holds  on  any  of  the
 provisions  in  this  Bill.  In,  fact,  as  I
 said,  I  stand  by  every  provision  made
 by  the  Joint  Committee,  and  were  It
 not  that  I  feel  that  these  provisions
 are  somewhat  inconsistent  with  the
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 other  provisions  made  by  the  Joint
 Committee  themselves,  I  would  not
 have  given  expression  to  these  views.

 Shri  C.  D.  Deshmukh:  Has  the  hon.
 Member  given  any  minute  of  dissent?

 Shri  C.  C,  Shah;  [  have  not.  Since
 the  hon.  Finance  Minister  hag  put  this
 question  to  me  whether  I  have  put  in
 any  minute  of  dissent,  I  owe  it  to  the
 House  to  say  a  few  words  as  to  why
 I  have  not.  Were  it  not  for  that  ques-
 tion.  I  would  not  have  given  this
 personal  explanation.

 I  attended  almost  all  the  meetings
 of  the  Joint  Committee,  about  52
 meetings,  as  the  Finance  Minister
 knows  by  which  time,  when  we  had
 Practically  completed  the  considera-
 tion  of  the  whole  Bill.  Till  then,  no
 mention  was  made  of  any  provisions
 of  secretaries  and  treasurers.  There-
 after,  I  was  very  ill  and  I  left  Delhi.
 And  I  went  to  a  very  remote  village
 where  I  was  not  permitted  to  read
 papers,

 It  was  not  until  I  saw  the  Bill  in
 this  form  that  I  saw  the  provisions
 regarding  secretaries  and  treasurers.
 I  am  offering  this  explanation  not  as
 any  excuse  for  any  member  of  the
 Joint  Committee  to  say  that  he  ought
 not  to  have  attended  up  to  the  last.
 I  am  only  saying  this  because  a  ques-
 tion  was  put  to  me,  and  because  I  had
 no  opportunity  to  see  either  the  Bill
 in  its  final  form  before  presentation
 to  the  House  or  the  Report  of  the
 Joint  Committee.

 Shri  Gadgil:  In  other  words,  he  is
 entitled  to  second  thoughts:

 Shri  C.  C.  Shah:  That  is  a  different
 matter.  But  it  was  legitimate  that  I
 should  answer  the  question  that  was
 put  to  me.

 Deputy-Speaker:  Is  there  any
 Provision  here  saying  that  no  person,
 no  company  or  firm  shall  be  secreta-
 ries  and  treasurers  for  more  than  ten
 companies?

 Shri  C.  com  Shah:  There  is  no  such
 provision,  On  the  contrary,  it  is
 expressly  provided  that  they  can  be
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 secretaries  and  treasurers  of  any
 .nber  of  companies,
 Mr.  WDeputy-Speaker:  Managing

 agents  ought  not  to  manage  more
 than  ten  companies.  Now,  there  is  a
 changeover  from  managing  agents  to
 secretaries  and  treasurers.  Directors
 cannot  be  appointed  by  secretaries....

 Shri  C.  D,  Deshmukh:  That  is  right.
 Mr.  Deputy-Speaker:  The  Managing

 agents  have  less  commission,  they
 have  no  power  to  appoint  directors.
 These  are  the  differences.  The  power

 being  managing  agents  for  more
 than  ten  companies  is  restricted.  In
 the  changeover,  the  same  managing agents,  losing  the  other  powers,  can
 be  secretaries  and  treasurers  of  a
 hundred  companies.  Is  that  the  con-
 templation?

 Shri  C.  D.  Deshmukh:  Yes.  That  is
 right.

 Shri  U.  M.  Trivedi:  Clause  379  is there.
 Mr.  Deputy-Speaker:  The  provision is  applicable  to  managing  agents
 Shri  C.  D.  Deshmukh:  The  limita- tion  does  not  apply  to  secretaries  and

 treasurers.

 Shri  Morarka:  There  is  exemption provided  in  clause  380,  Clause  33] does  net  apply  to  secretaries  and
 treasurers,

 Mr.  Deputy-Speaker:  Apart  from
 other  things,  there  is  a  specific  clause
 exempting  them  from  clause  33l—
 clause  380,

 Shri  C.  D.  Deshmukh:  Yes.
 Dr.  Krishnaswami:  [  find  that  on

 this  proposal  of  secretaries  and
 treasurers,  we  are  having  an  un-
 necessary  controversy.  I  shouid  like,
 at  the  outset,  to  make  a  few  observa-
 tions  on  the  speech  delivered  by  my
 friend,  Mr.  Asoka  Mehta.  In  _  his
 speech,  he  said  that  he  was  not  going
 to  deal  with  the  ambiguities  that  were
 to  be  found  in  the  Finance  Minister's
 speech  I  wish  that  we  would  not
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 deal  with  the  ambiguities  that  are  to
 be  found  in  the  Finance  Minister's
 speech,  but  consider  the  ambiguities
 that  fill  our  minds  when  we  get  up  to
 speak  on  this  complicated  subject.

 Speaking  for  myself,  I  can  truth-
 fully  point  out  that  I  have  found
 company  law  to  be  a  difficult  subject.
 I  am  willing  to  learn  from  senior  and
 experienced  Members  of  this  Iuuse,
 like  my  hon.  friend,  Shri  Gajgil,  who
 know  more  about  concentration  of
 economic  power  than  many  others.  I
 would  be  only  too  willing  to  be  cor-
 rected  by  them.  But  I  would  like  te
 make,  at  the  outset,  an  observation
 which,  I  hope,  he  will  not  take  amiss.
 Where  is  there  concentration  of  eco-
 nomic  power  in  this  country.  There
 is  concentration  of  wealth,  I  agree.
 But  concentration  of  economic  puwer
 means  that  the  managers  must  have
 control  over  some  industry  which
 occupies  a  strategic  place  in  our  ecu-
 nomy.  The  industrial  policy  resolu-
 tion  of  1948,  in  the  formulation  of
 which  my  hon.  friend  Mr,  Gadgil,  had
 a  notable  part  to  play,  made  it  clear
 that  many  industries  did  not  fall
 within  the  purview  of  the  orivate
 sector,  industries  which  could  be
 said  to  be  of  strategic  importance.  I,
 therefore,  find  it  difficult  to  believe
 that  if  an  industrialist  has  ten  or
 fifteen  or  twenty  units,  he  becomes
 economically  powerful,  that  he  can
 hold  the  community  to  ransom.  But
 there  may  be  certain  difficulties  which
 we  might  have  to  face  in  the  future.
 Only  the  other  day,  the  Finaace
 Minister  pointed  out  that  tycoons
 might  come  into  being,  tvcsons  ma}
 make  their  appearance  even  in  af
 environment  where  there  is  equalisa-
 tion  of  economic  opportunity.  How-
 ever,  in  order  to  guard  against  this
 contingency,  the  obvious  remedy  is

 not  to  use  the  instrument  of  conimany
 law,  which  would  fall  in  a  general
 and  harsh  manner  on  all  types  of
 companies,  but  to  employ  a  monopo-
 lies  commission  for  the  purpose  of

 investigating  restrictive  practices  and
 guggesting  certain  limitativns  on
 monopoly  power.
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 I  find  myself  in  complete  disa¢res-
 ment  with  the  Joint  Commiitee  when
 it  puts  a  ceiling  of  ten  companies  to
 be  managed  by  a  managing  agent.  I
 found  myself  in  disagreement  with  it
 for  two  reasons.  In  the  first  place,
 the  approach  is  not  right;  in  the
 second  place,  it  is  impractical.  23
 know  that  if  a  man  were  prevented
 from  being  managing  agent  for  more
 than  ten  companies,  he  might  become
 secretary  and  treasurer  for  twenly  or
 thirty  companies;  he  might  become
 something  in  director-controlled  com-
 panies.  No  one  can  possibly  lay
 down  a  limit  so  long  as  there  are
 liquid  resources  in  the  hands  of  some
 of  ofr  companies.  Furthermore,  we
 cannot  control  the  memorandum  vf
 objects  of  association  of  a  company.
 A  company  might  have  250  to  500
 objects  of  association.  My  hon.
 friend,  Shri  C.  C.  Shah,  who  has
 drawn  up  many  memoranda,  who  has
 advised  company  managers,  knows
 quire  well  that  the  memorandum  of
 objects  of  association  is  drawn  up  in
 as  long  and  as  vague  a  form  as  pussi-
 ble  so  that  any  enterprise  might  be
 embarked  upon  at  any  moment.  In-
 deed,  the  Company  Law  Committee
 which  went  into  this  question,  did  not
 wish  to  curtail  the  power  to  draw
 up  memoranda  of  association,  because
 it  felt  it  would  be  impractical  to
 think  of  curtailing  the  invesime:t
 activity.  Therefore.  it  might  happen
 that  a  company  which  has  been  rur.-
 ning  a  textile  mill,  might  be  autho
 rised  by  its  memorandum  of  objects
 of  association  to  run  an  =  aluminium
 factory,  for  instance,  or  a  sewing
 machine  factory  and  many  other  in-
 dustries.  Al!  that  T  am  saving  is  that
 if  we  put  an  artificial  limit,  and  if
 there  are  enough  funds  within  the
 enterprises,  some  outlet  would  be
 found,  and  a  giant  company  would  be
 formed,  a  giant  company  without
 any  of  the  economies  of  size  and
 management  which  are  «associated
 with  the  more  diffused  type  of  com-
 pany  management.  I  feel  that  if  we
 are  to  tackle  the  problem  of  concen-
 tration  of  wealth,  there  are  other
 methods  which  are  open  to  us,  and  it
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 is  basic  from  the  point  of  view  of  our
 economy  that  it  should  be  tackled.  I
 think  a  capital  gains  tax  might  be
 considered;  I  think  various  other
 taxes  on  property  might  be  consider-
 ed.  But  we  certainly  should  not  have
 this  sort  of  artificial  restriction  which
 is  put  in  the  way  of......

 Shri  Gadgil:  They  were  all  there
 on  the  statute-book  but  from  947  to
 950—excess  profits  tax,  limitation  on
 dividends  etc.  all  are  removed.

 Dr.  Krishnaswami:  I  am  _  ~very
 grateful  to  my  friend  for  his  interrup-
 tion.  But  I  should  like  to  point  out
 to  him  in  all  humility  that  this  pro-
 blem  of  a  capital  gains  tax  has  to  be
 approached  from  an  entirely  different
 angle.  Capital  gains  tax  which  was
 put  in  there  in  a  moment  of  emer-
 gency  is  different  from  a  capital  gains
 tax  which  might  have  to  be  imposed
 from  the  point  of  view  of  develop-
 ment,  from  the  point  of  view  of  capi-
 talising  the  ‘external  economies’  that
 accrue  from  an  enterprise  in  a  process
 of  developmen:.  This  is  a_  different
 matter  and  today  I  need  not  go  into
 it  because  it  does  not  form  the  subject
 of  company  law  legislation.

 Shri  Gadgil:  But  other  capitalists
 don't  seem  to  approve  of  this.

 Dr.  Krishnaswami:  I  am  not  a  capi-
 talist.  Sir,  my  only  capital  is  a  little
 bit  of  intelligence  that  I  possess  for
 tackling  these  problems.  I,  there-
 fore,  do  not  need  to  have  the  co-
 operation  of  capitalists.

 Shri  Gadgil:  Tax  that.
 Dr.  Krishnaswami;  I  do  not  know

 whether  if  my  hon.  friend  had  his
 way,  there  might  not  be  even  a  ceiling
 on  intelligence—a  ceiling  on  enquiry,
 a  ceiling  on  the  search  for  truth.

 Shri  Gadgil:  No.
 Dr,  Krishnaswami;  But  that,  I  hope,

 will  not  happen,  because  being
 Shri  Gadgil:  I  want  to  assure  a

 minimum.
 Dr.  Krishnaswami;  A  senior  and

 experienced  member  of  the  Congress
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 Party  and  being  well  disposed  to  us
 young  men  he  wi!l  not  debar  me  from
 pursuing  enquirles  into  the  validity

 of  propositions.

 Shri  Gadgil:  No.

 Dr.  Krishnaswami;  I  would  only
 ‘ke  to  deal  with  an  argument  of  my
 hon.  friend,  Mr.  C,  C.  Shah  Tle
 pointed  out  in  his  speech  that  the
 Industrial  Credit  and  Investment  Cor-
 poration  had  underwritten  a  particu
 lar  company  to  the  tune  of  HAs.  74
 crore.  The  company  which  has  today
 published  its  prospectus  consists  af
 eminent  managing  agents  who  had
 established  themselves  as  successful
 men,  They  were  men  who  had  estub-
 lished  themselves  in  such  a  success-
 ful  way  that  any  bank  or  any  finan-
 cial  institution  would  have  been  vre-
 pared  to  advance  them  credit.  But,

 soni
 many  of  the  newer  entrants  sre

 going’  to  have  the  assistance  of  Indus-
 trial  Credit  and  Finance  Corporation,
 how  many  will  be  fortunate  enough
 to  have  their  enterprises  underwrit-
 ten.  Indeed  the  function  of  the
 managing  agency  in  the  backward
 areas  and  in  areas  which  require
 more  development  is  to  bring  about
 conditions  in  which  capital,  which  is
 shy,  is  coaxed  into  investment.  That
 is  one  reason  why  we  have  pointed
 out  that  managing  agents  should  find
 a  place.  Of  course,  managing  agen-
 cies  have  their  abuses.  Many  of  the
 salutary  provisions  we  have  made  for
 dealing  with  selling  commissions  and
 other  kindred  matters  are  meant  to
 get  rid  of  those  abuses.  What  I  want
 to  point  out  to  my  hon.  friends  is  that
 a  corporate  form  of  managing  agency
 enterprise  for  running  companies  is
 not  altogether  an  innovation.  It  may,
 in  certain  respects,  be  an  advantage.
 Often  a  corporate  form  of  enterprise
 tends  to  play  safe  and  it  may  be  wise
 in  certain  cases  to  encourage  safety
 clement  in  our  commercial  life.

 So  far  as  director-controlled  com-
 panies  are  concerned,  as  any  one  who
 knows  something  of  these  director-
 controlled  companies  realises,  9  75
 per  cent.  holding  of  block  shares  by
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 an  individual  is  quite  sufficient  to
 obtain  control  over  a  company.  One

 unot  help  it,  because  the  remaininy
 85  per  cent.  generally  do  not  know
 their  minds.  Besides  the  eighty-fic
 per  cent.  may  take  the  view  that  if  a
 man  who  has  got  5  per  cent.  of  the
 shares  takes  risks  they  can  afford  to
 trust  him.  What  is  essential  from
 their  standpoint  ig  the  dividend  whicna
 may  be  assured.  I  refuse  to  belicve
 that  shareholders  are  as  gullible  as
 they  are  painted  to  be.  The  man  who
 invests  his  money  in  an  enterprise
 surely  knows  that  he  must  have  sume
 return  and  if  he  thinks  that  certain
 enterprises  would  fetch  him  a  good
 return  he  invests.  This  is  what  has
 happened  in  many  of  these  enter-
 prises.

 I  entirely  agree  with  my  hon
 friends  when  they  suggest  that  rcw
 talent  must  come  to  the  fore,  But  how
 can  new  talent  come  to  the  fore  #  ail
 the  while  we  are  talking  of  restric-
 tions  and  putting  a  ceiling  on  mani-
 gerial  incomes?  One  must  face  hasic
 issues  instead  of  avoiding  them.  We
 must  understand  that  after  all  in  the
 society  as  it  is  today  salaries  are  paid
 and  to  a  certain  extent  are  determin-
 ed  oon  a  conventional  ‘basis.  This
 means  that  the  appreciation  which
 society  has  for  a  particular  vocation,
 to  a  certain  extent,  depends  upon  thc:
 salary  which  an  individual  draws.

 Mr.  Deputy-Speaker:  Is  there  no
 other  social  value?

 Dr.  Krishnaswami:  There  are  of
 course  other  laudable  social  values.
 But  I  am  dealing  with  it  from  the
 point  of  view  of  expectation  of  those
 who  enter  a  business  or  a  professicn.
 Other  laudable  values  have  undoubt-
 edly  acted  as  a  salutary  check  on
 acquisitive  propensities  im  our  coun-
 try.  In  fact,  in  the  United  States  of
 America  while  status  is  directly
 related  only  to  income,  in  India  it  has
 been  different  because  of  so  muny
 other  social  factors  which  have  ope-
 raled.  But  it  is  not  right  on  this
 :ecount  to  ignore  altogether  basic
 economic  incentives  and  then  suggest
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 that  managerial  talent  must  be  ex-
 pected  to  make  its  appearance  some-
 how  or  other.  I  only  hope  that  in
 the  coming  years  we  might  relax
 many  of  the  restrictions  on  the
 various  types  of  new  enterprises  tnat
 we  expect  to  come  into  being.

 Now,  one  of  my  grievances  against
 the  Government  is  that  as  a  result  of
 the  various  restrictions  and  controls
 that  they  have  imposed,  the  small
 man  will  go  to  the  wall  and  it  i.  diffi-
 cult  for  him  to  start  enterprises.
 Apart  from  our  talking  of  the  big
 man  and  his  giant  monopolies  crush-
 ing  the  small  man  we  must  also  con-
 sider  the  giant  bureaucracy  which  is.
 crushing  the  small  man,  Concentration
 of  political  power  seems  to  be  8
 greater  evil  today  than  concentratioa
 of  economic  power  in  India.  If  only
 senior  members  like  Mr.  Gadgil  who
 have  played  a  notable  part  in  educat-
 ing  the  Congress  party  can  be  inte-
 rested  in  seeing  this  aspect  cf  the
 matter  there  would  be  some  ground
 for  hope.  I  am  now  talking  of  the
 private  sector.  But,  I  think,  even
 within  the  public  sector  we  have  to
 revise  our  apprcach  to  many  aspects
 of  this  question  of  salaries.

 One  thing  about  secretaries  and
 treasurers  is  that  it  is  a  relatively
 new  experiment.  I  am  glad  that  too
 many  shackles  have  not  been  put  om
 this  system.  If  we  start  with  the
 idea  of  putting  shackles,  intelligent
 lawyers  and  solicitors  woud  =  start
 advising  clients  to  get  out  of  such
 shackles  by  a  process  of  circumven-
 tion.  The  fact  of  our  not  putting  too
 many  shackles  helps  to  prove  that
 ultimately  we  have  some  faith  in  the
 goodness  of  human  nature,  iu  the
 goodness  of  even  those  who  enter
 business  enterprise.  I  would  like  to
 point  out  that  the  remuneration  and
 other  kindred  matters  that  we  have
 fixed,  though  they  represent  the  ceil-
 ing,  would  certainly  not  be  availed  of
 in  the  case  of  an  enterprise  which
 becomes  more  and  more  prosperous.
 Only  yesterday  I  pointed  out  that
 when  an  enterprise  becomes  more



 ‘12487  ‘Companies  Bill

 and  more  prosperoug  the  iien  in
 charge  fee]  that  it  is  not  werth  their
 while  taking  increased  income.  Why
 should  a  person  take  ‘the  maximum
 income  when  he  finds  that  he  has  to
 pay  about  80  per  cent.  of  it  in  the
 shape  of  income-tax  and  super-tax.
 Therefore,  what  he  will  do  is  to  taxe
 a  lesser  proportion  of  the  prefits  and
 plough  the  rest  of  the  profits  back
 into  the  enterprise.  After  all,  this
 might  be  a  good  thing  and  this  might
 also  be  a  very  valuable  thing  con-
 sidering  the  limited  amount  of  capital
 resources  that  we  have  in  our  coun-
 try.  I  am,  theceinze,  of  Us  opinion
 that  these  provizious  relating  to  secre-
 taries  and  treasters  may  be  allowed
 to  stand.  But,  it  Nas  been  suid  that
 it  may  not  work.  If  it  does  work
 well,  it  is  something  to  feel  thankful
 for  because  we  would  have  sume  way
 of  filling  the  gap  which  would  be
 created  by  the  removal  of  the  manag:
 ing  agency  system  which  is  what
 most  hon.  Members  disapprove  of.

 There  is  only  one  other  or  vision
 to  which  I  should  like  to  reter  and
 that  is  to  amendment  No.  68]  moved
 by  the  Finance  Minister  to  clause  385.
 In  this  case,  I  feel  that  the  Govern-
 ment  should  not  consider  having  the
 power  of  even  approving  the  appoint-
 nent  of  managers.  Tt  would  cause  a
 great  deal  of  inconvenience  to  many
 small  businesses  and  certainly  it  wouid
 cause  a  great  deal  of  delay.  We  talk
 of  law’s  delays  but  official  delays  are
 much  worse  and  may  cause  a  great
 deal  of  handicap  and  hardship  tu  the
 smaller  men,  It  is  detrimertal  to  the
 interests  of  the  small  men  and  4

 ould  invite  the  Finance  Minister  to
 withdraw  the  amendment  that  he  has
 sponsored.

 shri  G.  D.  Somani:  Mr.  Deputy-
 Speaker,  so  far  as  my  amendment  is
 concerned,  in  regard  to  this  group  of
 clauses,  my  friend  Shri  Tulsidas  has
 explained  it.  But  I  would  confire
 myself  to  making  a  few  observations
 about  the  points  that  were  made  by
 my  hon.  friend  Shri  Asoka  Mehta  and
 Shri  0.  C.  Shah.

 At  the  outset  while  I  am  thankful
 @n  the  references  that  were  made  to
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 the  project  which  has  been  launched
 by  us  without  the  managing  agency
 system,  I  should  like  to  submit  in  all
 humility  that  I  do  not  subscribe  to
 the  inferences  that  have  been  drawn
 as  if  there  is  no  longer  any  need  for
 the  managing  agency  system  or  for
 the  system  of  secretaries  and  treasur-
 ers  to  develop  our  industrial  resour-
 ces.  I  would  like  to  point  out  in  this
 connection  that  this  over-emphasis  on
 concentration  is  being  made  without
 facing  the  real  facts  and  the  real
 position  83  it  exists  today.  Everybody
 would  admit  that  while,  on  the  one
 hand,  we  have  got  serious  lack  both
 of  finance  as  well  as  managerial
 resources,  on  the  other  hand,  we  have
 got  to  face  the  very  urgent  problem  of
 fighting  unemployment  and  poverty,  |
 would  like,  therefore,  in  this  context
 of  over-emphasis  on  this  concentra-
 tion  of  economic  power  to  put  a
 straight  question  to  some  of  my  friends
 who  have  been  emphasising  day  in
 and  day  out  the  undesirability  of  this
 concentration  of  economic  power
 which  some  of  these  big  business
 houses  command.  I  can  understand
 that  if  today  some  new  project  has  to
 be  launched  by  the  big  business  house,
 given  to  a  new  comer,  but  to  stretch
 the  point  to  an  extent  as  to  advocate
 that  the  project  may  not  be  launched
 at  all,  that  it  should  not  be  allowed  to
 be  launched  by  the  big  business  house,
 is  detrimental  to  our  national  econo-
 my.  So  long  as  any  system  functions
 in  promoting  the  country’s  industrial
 resources,  we  have  to  see  to  its  utility
 in  its  proper  perspective.  We  have
 got  the  Ministry  of  Commerce  and
 Industry  which  issues  the  licences  for
 any  new  industrial  project  and  at  the
 same  time  the  Ministry  of  Finance
 issues  the  necessary  permission  for
 capital  issue.  I  can  understand  the
 policy  under  which  any  application
 for  launching  a  project  may  be  review-
 ed  in  a  manner  which  will  give  better
 opportunities  to  new  entrants  than  to
 old  business  houses.  I  subscribe  to
 that  view  and  I  think  Government
 themselves  realise  the  desirability  of
 encouraging  as  far  as  possible  new
 entrants  in  the  field.  But  if  the  sug-
 gestion  is  that  the  project  concered
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 may  not  be-launched  at  all  if  the  pro-
 posal  comes  from  a  big  business  house,
 then  it  means  that  the  period  in  which
 we  want  to  create  more  jobs  and  more
 prosperity  may  be  lengthened  and

 -those  who  advocate  that  even  at  the
 risk  of  lengthening  the  period  of
 industrialising  the  country,  the  big
 houses  should  be  starved  of  any  such
 projects,  are  really  advocating  a  policy
 which  is  definitely  detrimental  to  our
 national  interests.  Therefore,  I  say  in
 all  humility  that  th’'s  ooint  is  rather
 being  over-stretched  and  that  the
 implications  of  the  policy  are  not
 being  understood.  Our  economy  is
 expanding  and  naturally  in  a  few
 years  it  will  be  possible  to  find  many
 new  entrants,  many  new  talents  and
 many  new  houses  springing  up,  and
 whenever  any  project  hag  to  be
 launched,  perhaps  Government  will  be
 flooded  with,  not  one  applicant,  but
 quite  a  number.  But  the  position
 today  is  that  many  of  the  State  Gov-
 ernments—I  have  myself  the  exper-
 ience  of  a  few  State  Governments  who
 are  struggling  hard  to  interest  parties
 into  the  implementation  of  their  pro-
 jects—are  doing  their  best  to  approach
 So  Many  parties  to  interest  them  in
 launching  on  their  projects.  We,  on
 the  other  hand,  in  this  House  are
 advocating  a  policy  which  will  come
 in  the  way  of  those  State  Governments
 getting  those  houses  interested  in  Lak-
 ing  up  any  scheme.  If  this  over-
 emphasis  on  the  elimination  of  ccn-
 centration  of  power  is  persisted  in,
 that  can  only  mean  one  thing  and  that
 is  that  those  big  houses  who  may  have
 the  resources  at  thelr  command  should
 remain  idle  and  those  resources  should
 not  be  allowed  to  be  utilised  for  the
 country’s  interest,  It  is  quite  obvious
 that  we  have  got  a  very  heavy  taxa-
 tion  on  incomes  of  high  income  groups
 and  it  is  only  the  companies  which
 can  build  up  certain  resources  to  be
 utilised  for  the  development  of  rew
 industries  or  for  the  expansion  of
 sisting  ones,  If  those  companies  also
 are  not  to  be  allowed  to  utilise  their
 surplus  resources  for  the  country's
 development,  then  I  do  not  know  Low
 the  goal,  which  we  have  set  for  the
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 Second  Five  Year  Plan,  is  going  ta  be
 reached.  Therefore,  I  say  that  so  far
 as  the  system  ,is  concerned,  whether  it
 is  the  system  of  managing  agency  or
 of  secretaries  and  treasurers,  we  should
 give  the  utmost  possible  latitude  sib
 ject  to  such  regulations  and  restric-
 tions  as  may  be  necessary  to  regulate
 them  on  healthy  and  sound  lines,  but
 nothing  should  be  done  precipitately
 to  discourage  something  which  might
 lead  to  the  elimination  of  efforts  that
 are  being  made  to  expand  our  resour-
 ces.

 Coming  to  the  particular  question
 of  secretaries  and  treasurers,  I  Jefi-
 nitely  feel  that  this  stands  absolutely
 on  a  different  footing  from  the  manag-
 ing  agency  system.  I  have  heard  with
 Breat  attention  to  the  speeches  of  our
 friends  Shri  Asoka  Mehta  and  Shri
 C.  C.  Shah,  who  have  laboured  to
 point  out  how  under  the  guise  of  an-
 other  name,  the  same  managing
 agency  system  is  going  to  be  allowed
 to  function.  Here  is  a  system  under
 which  it  is  possible  tor  a  group  of
 individuals  possessing  administrative
 or  technical  experience  to  join
 together  and  to  offer  their  services  for
 the  promotion  and  management  of  a
 concern.  There  is  no  reason  why  this
 question  of  managing  agency  system  is
 being  brought  into  the  picture.  We
 have  got  several  examples  where  there
 are  several  small  concerns  functioning
 under  one  common  managing  agent  or
 under  the  management  of  one  house.
 These  small  companies  cannot  afford
 to  employ  technicians  or  managers  of
 the  highest  possible  calibre  in  view  of
 the  cost  involved.  If  this  policy  of
 allowing  secretaries  and  treasurers  will
 remain,  then  it  might  enable  those
 business  houses  which  control  these
 small  concerns,  to  employ  first-class
 Personnel  for  the  efficient  management
 of  those  small  companies,  and  thereby
 this  group  of  small  companies  func-
 tioning  under  one  managing  agency
 house—I  do  not  mean  in  the  exact
 sense  of  the  term  but  from  the
 Management  point  of  view—is  placed
 under  the  control,  for  administration
 and  technical  pooling,  of  one  rouse,
 शिक्षा  it  is  definitely  in  the  interest  of
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 those  small  companies  that  they
 should  be  allowed,  irrespective  of  the
 number  of  companies  involved,  to
 have  common  management  personnel.
 Instances  have  been  given  ir  the
 memorandum  that  was  submitted  by
 the  Associated  Chambers  of  Calcutta
 in  which  they  have  illustrated  how
 very  small  tea  gardens,  a  doze.  or
 twenty  in  number,  under  one  manage-
 ment—they  have  got  one  single
 superintendent  or  one  single  mazaget
 or  one  single  accountant  io  look  after
 the  ten  or  twenty  small  garde:is—
 have  made  remarkable  progress,  What
 will  be  the  result  if  we  will  not  allow
 even  the  secretaries  and  treasurers  to
 act  as  managers  or  be  incharge  of  the
 management  of  these  small  com-
 panies?  The  result  will  be  obvious;
 there  will  be  a  disintegration  of  those
 small  companies;  those  smell  compa-
 nies  will  have  to  find  some  other
 management  personnel.  I  say  with  a
 full  sense  of  responsibility  that  com-
 Plete  chaos  might  follow  in  the  field
 of  certain  groups  of  companies  which
 are  functioning  at  present  qvite
 nicely.

 Shri  Gadgil:  What  if  a  fimit  of
 twenty  is  put.

 Shri  G.  D.  Somani:  My  submission
 is  that  already  there  are  restrictions
 so  far  as  the  managing  agency
 system  is  concerned,  and  s0
 far  as  the  system  of  secretaries
 and  treasurers  is  concerned,  it  is  no
 use  trying  to  imagine  some  fears
 which  do  not  exist.  The  entire  idea
 of  secretaries  and  treasurers  is  to
 encourage  this  pooling  of  managerial,
 technical  and  administrative  resour-
 ces,  and  there  is  no  reason  why  any
 adverse  inferences  should  be  drawn
 before  the  system  has  been  allowed  to
 be  developed  and  before  we  have  got
 any  actual  experience  of  abuses
 having  crept  in.  I,  therefore,  submit
 that  these  clauses  relating  to  secreta-
 fies  and  treasurers  will  go  a  long
 way  in  ensuring  that  there  will  be  no
 sudden  dislocation  in  the  management
 of  certain  groups  of  companies  which
 are  already  existing,  and  at  the  same
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 time  it  will  also  encourage  many
 smaller  persons  of  experience  with
 administrative  and  technical  know-
 ledge,  to  get  together  and  to  form
 themselves  into  a  limited  company,  I
 do  not  follow  the  argument  why  this
 corporate  sector  ig  being  banned  in
 this  system.  I  do  not  see  the  slightest
 reason  why  a  group  of  individuals
 with  the  necessary  knowledge  cannot
 form  themselves  into  a  limited  com-
 pany  and  work  as  secretaries  and
 treasurers.  I  have  listened  carefully
 to  all  the  arguments  and  definitely
 feel  and  it  will  really  be  a  retrograde
 step  if  there  will  be  any  changes
 about  the  secretaries  and  treasurers,
 regarding  which  provisions  have  been
 made  in  the  Bill.  I  am,  therefore,  in
 full  support  with  ail  these  facilities
 which  will  be  made  available  to  the
 various  managements  to  keep  the
 smaller  companies  under  proper
 management.

 श्री  बंसल  (झज्जर--रेवाड़ी)  :  मैं  आज
 इस  अवसर  पर  श्री  अशोक  मेहता

 Shri  Cc  0.  Pande  (Naini  Tal  Distt.
 cum  Almora  Distt.—South-West  cum
 Bareilly  Distt—North):  Shri  Chettiar
 is  anxious  to  hear  you  in  English.

 को  बंसल  :  क्या  जनाब,  मुझे  इस  बात  की
 प्राज्ञा  मिलेगी  कि  मैं  कुछ  हिन्दी  में  ही  कहूं  ?

 श्री  अशोक  मेहता  ने  कल  और  आज
 इस  बिल  के  विषय  में  जो  तक॑  दिये  कि  हमारे
 देश  में  कान्सेन्ट्रेशन  श्राफ  वैल्थ  होता  जा  रहा
 है,  उनके  बारे  में  मैं  अपने  कुछ  विचार  आपके
 सामने  रखना  चाहता  हूं  ।

 श्रीमती  शिवराज वती  नेहरू  (ज़िला
 लखनऊ--मध्य  )  :  कान्सेन्ट्रेशन  साफ  वैल्थ
 तो  बहुत  हो  रहा  है  ।

 जो  बंसल  :  बहिन  जी  यहां  से  कहती  हैं
 कि  कास्सेन्ट्रेशन  बहुत  हो  रहा  है,  मगर  मैं
 जवाब  देना  चाहता  हूं  श्री  अशोक  मेहता
 को,  जिन्होंने  यहां  की  कास्सेन्द्रेशन  झाक
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 वैल्थ  का  मुकाबला  किया  अमरीका  से  और
 वहां  की  एक  किताब  का  हवाला  दिया  ।  उस
 किताब  को  मैं  ने  भी  देखा  है  और  वहां  जो

 कास्सेन्ट्रेशन  है,  उसके  बारे  में  मैं  ने  भी  कुछ
 पढ़ा  हैं  =  मगर  मुझे  ताज्जुब  होता  है  कि  श्री
 अशोक  मेहता  यहां  के  कास्सेन्ट्रेशश  आफ
 वैल्थ  की  बात  करते  हें  और  उसका  मुकाबला
 करते  हैं  अमरीका  से  ।  उन्होंने  यह  बताया
 कि  हमारी  कम्पनियों  में,  जिनकी  अभी  गणना
 की  गई  है,  ५००  करोड़  रुपये  की  पूंजी  लगी

 हुई  है  और  उन  कम्पनियों  का  २२  प्रतिशत
 काम  सिर्फ  ५२  कम्पनियां  करती  हैं,  यानी
 इसका  मतलब  यह  हुआ  कि  करीब  १००  करोड़
 रुपये  की  मलकियत  की  कम्पनियां  सिर्फ
 ५२  कम्पनियों  के  हाथों  में  हैं।  इस  तरह  एक
 कम्पनी  के  हिस्से  दो  करोड़  रुपये  पड़े  ।  यह
 कास्सेन्द्रेशन  साफ  वैल्थ  कितना  बड़ा  हो  गया  ?
 अगर  मैं  इसका  मुकाबला  करूं  अमरीका  के

 कान्सेन्ट्रेशन  आफ  वैल्थ  से,  तो  आपको  ज़रा
 अन्दाज़  “हो  जायेगा  कि  हम  किस  चीज  का

 मुकाबला  कर  रहे  हैं--हम  एक  पहाड़  का

 मुकाबला  कर  रहे  हैं  एक  चींटी  के  घरोंदे  से  ।

 अमरीका  में  छः  या  सात  मोटर  कार
 बनाने  वाली  कम्पनियां  हैं  और  वे.  कम्पनियां--
 मैं  ने  अभी  बैठे  बैठे  हिसाब  लगाया--छ:  या
 सात  हजार  करोड़  रुपये  की  मोटरें  एक  साल  में
 बनाती  हैं  |  अमरीका  में  मोटर-कारों  का  जो
 ब्राइव्दान  हैं,  वह  करीब  करीब  ७  मिलियन
 यानी  wo  लाख  प्रति  वर्ष  है और  उनकी  कीमत
 श्मा  कर  पड़ती  हैं  छः  या  सात  हजार  करोड़
 रुपये  ।  उसके  मुकाबले  में  हमारे  यहां  तीस
 हजार  कम्पनियां  हैं  7  हमारे  देश  की  विधिक
 आमदनी  में  उन  तीस  हजार  कम्पनियों  का
 हिस्सा  डेढ़  हज़ार  करोड़  रुपये  है  1  मैं  ने  अभी
 हिसाब  लगाया  है  कि  भ्रमरी का  में  सिर्फ  मोटर-
 कार  के  छ:  या  सात  कारखाने  इससे  ज्यादा
 घन  पैदा  करते  हैं  यह  है  हमारे  दोनों  मुल्कों
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 का  मुकाबला  !  इस  के  बावजूद  यहां  इस  बात
 की  चर्चा  की  जाती  है,  तक  दिये  जाते  हैं,  कौर
 आंकड़े  पेश  किये  जाते  हैं  यह  दिखाने  के  लिये
 कि  हमारे  देश  में  घन  का  उसी  तरह  से  कास्सेन्ट्रे-
 शन  हो  रहा  है,  जिस  तरह  कि  अमरीका  में  हो
 रहा  है  ।

 4  P.M.

 इसके  बाद,  यहां  पर  लोग  बार  बार
 मानोपली  की  बातें  करते  हैं।  मैं  आप  से  यह
 पूछना  चाहता  हूं  कि  क्या  वे  मानोपली  का  ग्रन्थ
 समझते  हैं--क्या  वे  मानोपली  के  माने  समझते
 हैं  ?  हमारे  देश  में  लोहे  के  दो  बड़े  बड़े  कारखाने
 हैं--और  मैसूर  के  कारखाने  को  मिला  कर
 तीन  हैं  ।  उन  दो  कारखानों  को  अलग  अलग
 कम्पनियां  चलाती  हैं  ।  उसमें  कोई  मानोपली
 नहीं  है,  कोई  ईस्ट  नहीं  हैं  ।  वे  कम्पनियां

 बिल्कुल  अलग  अलग  हैं  और  उन  दोनों  में

 खूब  कम्पीटीशन  होता  है  ।  हमारे  देश  में
 ४००-४५०  कपड़े  के  कारखाने  हैं  -  पता  नहीं
 उनके  कितने  मालिक  हैं  |  अन्दाज़न  २००
 मालिक  होंगे  ।  आप  देखिये  कि  कपड़े  की  इंडस्ट्री
 में  कोई  मानोपली  नहीं  है  ।  यहां  पर  चीनी
 के  कारखाने  करीब  करीब  १५०  या  १७४
 होंगे  ।  मैं  समझता  हूं  कि  पचास,  या  साठ  या
 शायद  उस  से  ज्यादा  ही  उनके  मालिक  होंगे  ।
 उनमें  किसी  की  कोई  मानोपली  नहीं  है  ।
 आखिर  मोनोपली  कहते  किसको  हैं  ?  जब
 किसी  एक  चीज़  पर,  किसी  एक  व्यवसाय  पर
 एक  झ्रादमी  या  कुछ  आदिमयों  का  एक  गिरोह
 जो  कि  वापस  में  बिल्कुल  मिला  जुला  हो,
 हावी  हो,  तब  उसको  मानोपली  कहते  हैं  +

 हमारे  देश  की  यह  बड़ी  खुशकिस्मती  है--
 हमारे  देश  को  इस  बात  पर  बड़ा  मान  होना
 चाहिये  कि  हमारे  देश  के  औद्योगिक  क्षेत्र  में
 मानोपली  का  बिल्कुल  कोई  स्थान  नहीं  है शौर
 न  ही  किसी  तरह  की  मानोपली  है  I  यह  होते
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 हुये  भी  तर्क  दिये  जाते  हैं  और  झाड़ें  दिये
 जाते  हैं  यह  दिखाने  के  लिये  कि  यहां  पर  कॉन्सन्ट्रेट-
 जान  आफ  वैल्थ  हों  रहा  है  और  एक  एक
 मैनेजिंग  एजेन्ट  कितनी  कितनी  कम्पनियों
 को  चला  रहा  है  |  अभी  मेरे  भाई  डा०  कृष्ण-
 स्वामी  ने  बड़े  अच्छे  तक  द ेकर  कहा  कि  हम
 मान  सकते  हैं  कि  कुछ  लोगों  के  हाथों  में---

 कुछ  मैनेजिंग  एजेन्ट्स  के  हाथों  में--थोड़ा
 बहुत  कान्सेन्ट्रेशन  आफ  वैल्थ  हो  और  वह  भी
 अमरीका  के  मुकाबले  में--उसके  साथ  चुका-
 बला  मैं  नहीं  करता,  श्री  ग्राहक  मेहता  करते
 हैं  --कुछ  भी  नहीं  है  ।  उसके  साथ  हमारा
 बिल्कुल  मुकाबला  नहीं  हो  सकता  है  ।  में

 यह  भी  कहना  चाहता  हूं  कि  आशिक  क्षेत्र
 में  शायद  कुछ  न  कुछ  कान्सेन्ट्रेशन  हो,  लेकिन
 औद्योगिक  क्षेत्र  में  तो  बह  बिल्कुल  नहीं  है  ।
 और  फिर  हमारे  यहां  तो  कानून  बने  हुये  हैं--
 इंडस्ट्रियल  डेवेलपमेंट  एंड  रेगुलेशन  एक्ट  है,
 जिसके  मुताबिक  गवर्नमेंट  के  पास  स्वांग
 वृत्तियां  हैं  1  मैं  समझता  हुं  कि  हमारे  देश
 में  जितनी  भी  ताकत  हो  सकती  थी,  वह
 ताकत  और  हर  प्रकार  के  अंकुश  लगाने  की
 शाक्ति  इस  विधान  सभा  ने  हमारी  सरकार  को
 दे  रखी  है  1  फिर  भी  यहां  पर  बात  की  जाती

 है  कान्सेन्ट्ररेन  आफ  वैल्थ  की  और  तक
 दिया  जाता  है  कि  ये  सेक्रेटरी  और  द्रेजरज
 सिफ  रूपान्तर  हैं  मैनेजिंग  एजेन्सी  के  t  पहले
 तो  मैं  यह  कहना  चाहता  हूं  कि  जिस  फार्म
 में  हम  मैनेजिंग  एजेन्सी  को  रख  रहे  हैं,  उस  में
 और  जिस  रूप  में  वह  अब  तक  काम  करती
 आई  है,  कोई  समानता  नहीं  है  ।  मैं  चाहूंगा
 कि  मेरे  भाई  श्री  सी०  सी  ०  शाह  जरा  इस  बात
 को  देखें  ।  उन्होंने  इस  विषय  में  बड़ा  अध्ययन
 किया  है  और  इस  बिल  के  बनाने  में  उनका
 बड़ा  हाथ  हैं|  वह  देखे  कि  उन  दोनों  में  जमीन
 आसमान  का  भ्रन्तर  कर  दिया  गया  है  |  मैं
 तो  उन  लोगों  में  से  था,  जो  यह  चाहते  थे  कि
 अगर  इस  नाम  को  बदल  दिया  जाये,  तो  भी
 कोई  हज  नहीं  होगा  ।  अगर  “मैनेजिंग  एजेंसी"
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 हमारे  कुछ  भाइयों  की  नाक  में  इस  तरह  फंसती
 है,  तों  उसको  निकाल  दिया  जाये  और  उसकी

 जगह  पर  कोई  “प्रोमोट”  रख  दिये  जायें.

 श्री  भागवत  झा  नाशाद  (पूनिया  व
 संथाल  परगना)  :  उनके  नाम  में  नहीं,  काम
 में  दुर्गंध  है  ny

 जो  बंसल  :  उनके  जो  काम  ठीक  नहीं  हैं,
 उनको  अब  नहीं  होने  देंगे  ।  आप  ने  इस
 विषय  को  समझा  हैं  नहीं,  देखा  नहीं  हैं  7  भाप
 ज़रा  इसको  समझने  की  कोशिश  कीजिये  ।

 क्रो  भागवत  झा  आज़ाद  :  क्या  आप  ने
 समझ  का  ठेका  लिया  हुआ  है  ?

 श्री  बंसल  :  जी  हां,  मैं  ने  ठेका  लिया

 हुआ  है  i(interruption)  यहां  पर  पूंजी-
 पतियों  की  बात  कही  जाती  हैं  ।  उनको  चंदा
 अधिक  देने  की  मांग  करते  हैं  ।  आप  के  पास

 बहस  करने  के  लिये  कोई  तक  नहीं  है  ।

 Mr.  Deputy-Speaker:  Order,  order.
 Hon.  Members  may  kindly  address
 the  Chair.  There  is  no  good  carrying
 on  conversation  like  this  from  bench
 to  bench.  Hon.  Member,  whoever
 wants  to  speak,  will  kindly  address
 the  Chair.

 श्री  बंसल  :  उपाध्यक्ष  महोदय,  मैं  तो
 आ्रापको  ही  लक्ष्य  करके  कह  रहा  हूं  ।  मैं  तो
 सिर्फ  यही  कहना  चाहता  हूं  कि  इस  बिल  के
 बनने  के  बाद  मैनेंगिज  एजेन्सी  का  जो  रूप

 होगा,  वह  उस  मैनेजिंग  एजेन्सी  से  बिल्कुल
 भिन्न  होगा,  जिसको  कि  हम  अब  तक  जानते

 आ  रहे  हैं,  जिसका  काम  हम  ने  देखा  है  .  उन
 दोनों  में  बहुत  अन्तर  है  ।  उन  में  अब  कोई
 समानता  नहीं  रही  हैं  -  अब  उसका  एक
 बिल्कुल  बदला  हुआ  रूप  हमारे  सम्मुख  जायेगा।

 हमें  देखना  है  कि  वह  किस  तरह  काम  करेगी  t
 कोई  लम्बी  चौड़ी  बात  नहीं  हैं  |  पांच  सात
 बरस  के  बाद  उसके  काम  हमारे  सामने
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 [  श्री  बंसल  ]
 जायेंगे  |  1 और  फिर  यह  विधान  सभा  मिट  नहीं
 जायेगी---वजह  मौजूद  रहेगी  और  अगर  हम
 देखेंगे  कि  वह  ठीक  काम  नहीं  कर  रही  है  और
 जिस  तरह  हम  ने  सोचा  था,  वह  उस  तरह
 काम  नहीं  कर  रही  है,  तो  हम  उसको  ज़रूर
 बदल  देंगे  ।  जिस  तरह  कि  आज  बदल  रहे  हैं,
 उसी  तरह  आगे  भी  बदल  देंगे  ।  और  जब
 हमने  मैनेजिंग  एजेंसी  सिस्टम  को  इतना
 बदल  दिया  है,  इस  तरह  से  उसमें  रहोबदल
 ला  दी  है,  तो  मैं  बताना  चाहता  हूं  कि  जो
 सेक्रेटरी  और  ट्रेजरर  हैं  उनको  हमने  और  भी
 बदल  दिया  हैं  -  यह  कहना  कि  इस  तरह  से
 आपने  दूसरी  तरह  से  मैनेजिंग  एजेंसी  सिस्टम
 को  जारी  रखा  है,  या  एक  हाथ  से  जो  दिया  है
 उसको  दूसरे  हाथ  से  ले  लिया  है,  बिल्कुल
 गलत  है  ।  सेक्रेटरी  और  ट्रेजरर  की  स्थिति
 मैनेजिंग  एजेंट  से  बिल्कुल  भिन्न  है  1  हमें
 यह  देखना  हैं  कि  किस  तरह  से  नया  मैनेजिंग
 एजेंसी  सिस्टम  और  यह  सेक्रेटरी  और  द्वेज़रर
 की  पद्धति  काम  करने  वाली  है  |

 बार  बार  श्री  अशोक  महता  यह  कहते
 हैं  कि  हमारा  नस्बुलऐन,  हमारा  आदर्श  तो
 यह  है  कि  कन्सेन्ट्रेशन  आफ  वैल्थ  और  कन्सेन्‍्ट्रे-
 शन  आफ  पावर  न  रहे  I  उनके  ख्याल  में  यह
 बड़ी  ख़तरनाक  बात  हो  रही  हैं  |  शायद  यह
 खतरनाक  हो  ।  मगर  हमारे  सामने,  हमारी
 पार्टी  के  सामने  यह  आदर्श  है  कि  हमें  देश  को
 आगे  ले  जाना  है,  हमें  ऐसे  अनजानें  काम

 नहीं  करने  हैं  जिनसे  हमारी  तरक्की  में  रुकावट

 हो  ।  अगर  हमारे  अशोक  मेहता  साहब  यह
 दावा  करें  कि  मैनेजिंग  एजेंसी  सिस्टम  को
 और  सेक्रेटरी  और  ट्रेजरी  की  पद्धति  को
 हटा  दिया  जायेगा  तो  उत्पादन  में  कमी  नहीं
 होगी  और  नन  हमारी  प्रगति  में  धीमापन
 आवेगा  तो  मैं  उनके  साथ  हूंगा  ।  लेकिन  जिस
 दावे  के  साथ  वें  यह  कहते  हैं  कि  हम  कन्सेन्ट्रेशन
 साफ  पावर  नहीं  होने  देना  चाहते,  कान्सेन्द्रशन
 आफ  वैल्थ  नहीं  होने  देना  चाहते,  उसी  दावे
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 से  वे  यह  नहीं  कहते  कि  अगर  प्रोडक्शन  में  कमी

 होगी  तो  उसको  वह  नहीं  होने  देंगे  ।  इसकी
 जिम्मेदारी  वह  नहीं  लेते  हैं  7  लेकिन  इसकी
 ज़िम्मेदारी  इस  पार्टी  की  है  ।  इसी  लिये  जो
 इस  पार्टी  ने  मैनेजिंग  एजेंसी  सिस्टम  में  तब-
 दीलियां  की  हैं  और  जो  सेक्रेटरी  और  ट्रेजर
 की  पद्धति  बनायी  है  वह  इसी  ख्याल  से  कि

 हमारा  जो  कम्पनियों  का)मैनेजमेंट  चल  रहा
 है  उसमें  रुकावट  न  झा  जाये  ।  हमें  तो  यह
 देखना  है  कि  अगर  इसमें  रुकावट  झा  जायेगी
 तो  देश  की  क्या  हालत  होगी  1  आखिर  हम
 इस  बात  के  लिये  कटिबद्ध  हैकि  हमें  देश  को
 आगे  ले  जाना  है  ।  हम  रोज  वायदे  करते  हैं
 कि  हर  साल  हम  अपनी  राष्ट्रीय  आय  में
 ५  प्रतिशत  बढ़ोतरी  करेंगे  -  और  जब  हमारे
 सामने  यह  ध्येय  हैं  तों  कैसे  हम  एक  दम  उस
 पद्धति  को  बदल  सकते  हैं  जो  आज  तक  किसी
 न  किसी  रूप  में  हमारे  लिये  लाभदायक  सिद्ध

 हुई  है  ।  मैं  ने  अपने  पिछले  भाषण  में  बतलाया
 था  कि  पिछले  सात  वर्षों  में  देश  के  औद्योगिक
 उत्पादन  में  कितनी  उन्नति  हुई  है  -  अगर  सन्‌
 १६४५९  में  हम  सौ  पैदा  करते  थे  तो  आज
 करीब  सात  साल  के  बाद  हम  डेढ़  सौ  पैदा
 कर  रहे  हैं।  सात  बरस  में  ५०  फीसदी  तरक्की
 करना  कोई  आसान  बात  नहीं  है,  और  यह
 हुआ  है  इसी  मैनेजिंग  एजेंसी  पद्धति  के  नीचे
 जिसे  आज  हम  बदल  रहे  हैं।  लेकिन  जिस  वक्‍त

 हम  इसमें  जकड़  लगाते  हैं  और  तबदीली
 करते  हैं तो  हमें  यह  देखना  होता  है  कि

 कहीं  ऐसा  तो  नहीं  हो  कि  हमारी  प्रगति  ही  रुक
 जाये  |  अगर  अपोजिशन  के  मेम्बर  भी  इस
 मामले  में  हमारे  साथ  हों  और  वह  कहें  कि
 वे  भी  देश  को  आगे  ले  जाने  के  लिये  बाध्य  हैं
 और  हमारी  ही  तरह  उनका  भी  उद्देश्य  देश
 का  उत्पादन  बढ़ाना  है,  तो  मैं  उनके  साथ  हूंगा
 शौर  जिस  तरह  की  पद्धति  वे  चाहेंगे  उसको
 मैं  मानने  को  तैयार  हूं।  लेकिन  उनका  तो
 केवल  कहना  यह  है  कि  वे  कन्सेन्ट्रेशन  साफ
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 वैल्थ  नहीं  होने  देना  चाहते  ।  उनका  काम
 तो  देश  की  प्रगति  में  रोक  लगाने  का  है  1
 वे  इस  बात  का  दावा  नहीं  करते  कि  हमें  देश
 को  आगे  ले  जाना  है|  ठीक  है,  देश  को  आगे
 ले  जाने  का  काम  तो  इस  पार्टी  का  है  |  इसी
 लिये  जो  चीजें  की  गयी  हैं,  जो  सेक्रेटरी  और
 ट्रेजरी  को  रखा  गया  है,  वह  इसी  विचार
 से  कि  जो  हमारा  काम  चल  रहा  हैं  इसमें  कहीं
 रुकावट  न  आ  जाये  |  साथ  ही  यह  बात  भी
 नहीं  हैं  कि  अगर  हम  आगे  देखेंगे  कि  इस
 पद्धति  में  खराबियाँ  हैं  तो  हम  इसको  बदलेंगे
 नहीं  ।  यह  बात  नहीं  है  कि  हमने  इस  पर  अंगूठा
 लगा  दिया  हैं  कि  जन्म  जन्मान्तर  तक  हम
 इसको  बदलेंगे  नहीं  ।  हम  इस  पद्धति  को
 एक  मौक़ा  देना  चाहते  हैं  और  देखना  चाहते

 'हैं  कि  इस  पद्धति  के  रहते  किस  प्रकार  हमारे
 औद्योगिक  क्षेत्र  में  उन्नति  होती  है  ।

 उपाध्यक्ष  महोदय  इतना  कहने  के  बाद
 में  सिर्फ  यह  अपील  करना  चाहता  हूं  कि  अपने
 भाइयों  से,  कि  सेक्रेटरी  और  ट्रेजरी  के  सिल-
 सिले  में  जिन  धारा झ्र ों  पर  हम  आज  विचार
 कर  रहे  हैं  उनको  पास  कर  दें  ।

 Shri  Morarka  (Ganganagar-Jhun-
 jhunu):  I  just  heard  the  speech  made
 by  Shri  C.  0.  Shah  very  carefully  as
 I  always  do  and  I  could  not  under-
 stand  his  argument  that  secretaries
 and  treasurers  can  be  a  firm-but  they
 should  not  be  a  corporate  body.  In
 support  of  his  argument  he  said  that
 before  the  Bhabha  Committee  volumi-
 nous  records  were  produced  and
 voluminous  evidence  was  given  to  the
 effect  that  secretaries  and  ¢reasurers
 or  managing  agents  should  not  be  a
 corporate  body  but  should  only  be  a
 firm.  I  agree,  but  what  was  the  reason for  leading  that  evidence?  What  was
 the  circumstance  in  which  that  evi-
 dence  was  led?  The  reason  was  that
 before  1951,  at  the  time  when  the
 evidence  was  led,  there  was  no  provi- Sion  in  the  Company  Law  requiring
 Government  sanction  for  transfer  of or  any  change  in  the  constitution  of
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 managing  agency.  Clause  87BB  was
 not  in  existence  then  and  at  that  time
 there  was  trafficking  going  on  in  the
 Managing  agency.  Without  consulta-
 tion,  without  any  reference  to  the
 shareholders,  the  management  passed
 on  from  one  hand  to  the  other  and  the
 shareholders  were  unaware  of  what
 was  happening.  They  did  not  know
 what  was  happening,  they  did  not
 know  the  persons  in  actual  manage-
 ment.  All  of  a  sudden  some  people
 became  the  managers  of  the  company.
 An  ordinance  was  therefore  issued
 which  was  later  on  passed  into  an  Act
 requiring  that  any  change  of  hands
 Should  not  only  be  brought  to  the
 notice  of  the  Government  but  must
 be  approved  by  it.  It  was  provided
 that  they  must  come  before  the  Gov-
 ernment  for  permission  and  the  Gov-
 ernment  examined  the  case,  ‘efore
 giving  permission,  in  great  detail.
 Though  there  is  no  provision  in’  law,
 yet  invariably,  the  Government
 required  that  before  it  gave  such
 sanction  there  must  be  |  special
 resolution  Dassed  by  the  shareholders.
 Whether  the  managing  agency  is  2
 corporate  body  or  whether  it  is  a
 private  firm  or  an  individual,  before  it
 is  allowed  to  change  hands,  the  share-
 holders  of  the  managed  company
 have  to  approve  it,  not  only  by  an
 ordinary  resolution,  not  only  by  5l

 per  cent.  majority,  but  by  a  special
 resolution,  When  that  provision  is
 there,  and  such  safeguard  is  made,
 then  there  is  no  point  at  all  whether
 you  have  a  firm  or  an  individual  or
 a  corporate  body  because  the  share-
 holders  are  bound  go  know  of  any
 change  in  the  managing  agency  com-
 pany.  With  great  respect  I  would  say
 that  on  the  contrary  it  is  a  great
 advantage  to  have  a  corporate  body
 as  a  managing  agent.  If  there  is  a
 firm,  only  20  persons  can  become
 partner  of  the  firm.  If  it  is  an  indi-
 vidual  only  one  person  takes  the
 benefit.  If  it  is  a  corporate  body,
 whether  public  or  private,  it  is  differ-
 ent.  If  it  is  a  private  body,  then  up-
 to  50  members,  the  benefit  of  the
 managing  agency  can  be  extended.  If,
 on  the  other  hand,  it  is  a  public  com-
 Pany,  an  innumerable  number  of
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 {Shri  Morarka]
 shareholders  can  be  the  member  of
 the  .company,  and  they  can  take  the
 advantage  or  disadvantage  of  the
 managing  agency  system.

 My  second  point  is  that—and  it  has
 been  said  here—the  system  of  secre-
 taries  and  treasurers  has  been  criti-
 cised  on  the  ground  that  ail  the
 restrictions  which  are  applicabie  to

 the  managing  agency  system  are  not
 applicable  to  the  secretaries  and
 treasurers.  If  you  kindly  examine  the
 provisions  you  would  find  that  there
 are  only  three  clauses  which  are  not
 applicable  to  the  secretaries  and
 treasurers.  Those  three  clauses  are
 323,  329  and  331,  If  you  ‘kindly
 examine  these  clauses  you  would  ulti-
 mately  come  to  the  conclusion  that
 ever,  though  the  provisions  of  these
 clauses  are  not  applicable  to  the  secre-
 taries  and  treasurers,  the  net  effect  is
 that  ethe  same  purpose  is  achieved:  for
 regulating  the  secretaries  and  trea-

 surers,  as  is  necessary  in  the  case  of
 managing  agents.  For  example,  tuxe
 clause  323.  Under  clause  323,  the
 Government  can  mame  an  indusiry
 and  once  the  Government  names  the
 industry,  there  cannot  be  any  manzg-
 ing  agency  in  that  industry,
 It  is  true  that  clause  323  is  not
 applicable  to  secretaries  and
 treasurers,  but  then  clause  325
 is  applicable  to  secretaries  and
 treasurers  also.  Clause  325  regulates
 the  appointment  of  secretaries  and
 treasurers  or  Managing  agents  wun‘t-
 wise  and  through  the  Government
 policy,  if  you  like,  you  can  apply  to
 the  entire  indust

 rd
 also.  When  you

 have  got  these  wifle,  detailed  and  finer
 powers  of  controlling  the  unit,  the
 purpose  is  served.  It  would  be  per-
 fectly  open  for  the  Government  at  any
 time  to  say  that  they  do  not  approve
 of  so  and  so  to  be  appointed  as  secre-
 tary  and  treasurer  for  such  and  such
 a  company,  and  there  is  nothing  to
 prevent  Government  from  exercisinz
 that  power,  As  a  matter  of  fact,  the
 Government  has  taken  that  power
 under  clause  326  which  is  applicable
 to  secretaries  and  treasurers  as  much
 as  it  is  applicable  to  the  managing
 agents.
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 Then,  clause  329  says  that  all  the
 existing  managing  agency  agreements

 .ld  come  to  ap  end  on  the  L5t::
 August,  ‘1960,  Now,  there  are  very
 few  companies  today  in  existence
 which  have  got  only  secretaries  and
 treasurers.  There  are  companies
 which  have  got  managing  agents,
 secretaries  and  treasurers  but  chere
 are  very  few  companies  today  which
 have  only  secretaries  and  treasurers.
 So,  even  if  you.  would  apply  tais
 clause,  in  practice,  the  effect  would  be
 very  little.  At  least  I  am  not  aware  of
 any  company  which  has  got  only
 secretaries  and  treasurers,  as  its
 nanagers.  So,  the  practical,  effect  cf

 not  applying  clause  329  is  not  much

 Then  I  come  to  clause  331.  Clause  33
 says  that  a  managing  agent  should  net
 have  more  than  ten  companies  under
 his  management.  Here  again,  the  duty
 rests  with  the  Government.  It  ig  the
 ultimate  Government  policy  which
 should  decide  whether  they  allow  a
 particular  firm  or  a  person  to  have
 more  than  ten  companies  or  not.
 Whether  you  have  these  provisions  in
 terms  of  the  Company  Law  or  not,  is
 not  going  to  make  any  |  differe.ce,
 because  the  Government  can  always
 regulate  it  by  powers  vested  in  them
 under  clause  325.

 There  is  one  point  to  which  the
 attention  of  the  Finance  Minister
 should  be  drawn.  It  has  been  said
 that  one  of  the  main  difference  between
 secretaries  and  treasurers  and  manag-
 ing  agencies  is  that  while  the  managing
 agents  would  have  the  right  to  nomi-
 nate  two  directors  en  the  Board,  the
 secretaries  and  treasurers  would  not
 have  thattright.  In  this  connection,  I
 would  like  to  invite  the  attention  of
 the  Finance  Minister  to  clause  382,
 which  says:

 “Secretaries  and  treasurers  shall
 have  no  right  to  appoint  any
 director  of  the  company;  and
 sections  377  and  260  shal!  not
 apply  to  secretaries  and  treacur-
 ers,.....”

 i
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 It  this  clause  provides  for  only  this,
 namely,  that  secretaries  and  treasurers
 shall  have  no  right  to  appoint  any
 director,  our  intention  would  be  fulfil-
 ed  in  toto.  But  wego  a  step  further
 and  say  that  clause  260  shall  not  apply
 to  them;  this  nullifies  the  effect  to
 some  extent.  Clause  260  says  that  for
 appointing  persons  who  are  associated
 with  the  managing  agents,  a  special
 resolution  would  be  required,  whereas
 for  all  other  persons,  only  an  ordinary
 resolution  is  required.  If  this  clause
 is  not  to  be  applied  to  secretaries  and
 treasurers,  the  effect  would  be  that
 for  the  appointment  of  associates  of
 secretaries  and  treasuries,  on  the
 Board  of  Directors,  only  an  ordinary
 resolution,  Gr  in  other  werds,  a  bare
 majority  is  required,  whereas  in  the
 case  of  managing  agents,  you  require
 a  special  resolution.  I  do  not  know
 whether  the  Finance  Minister  has  given
 his  consideration  to  this  point,  If  he
 has  done  so,  well  and  good;  otherwise
 I  do  request  him  to  have  it  examined
 and  if  he  feels  that  any  change  Is
 Necessary,  the  same  may  be  incor-
 porated.

 Another  point  I  would  like  to
 mention  is  this.  In  the  case  of  secre-
 taries  and  treasurers,  the  maximum
 remuneration  provided  is  74  per  cent.
 whereas  managing  agents  would  be
 entitled  to  a  remuneration  up  to  40
 per  cent.  It  is  true  that  the  overall
 remuneration  which  you  have  provided
 is  up  to  l  per  cent;  but,  if  secretaries
 and  treasurers  are  going  to  discharge
 the  same  function  of  the  managing
 agents—thig  is  the  contention  of  many
 hon.  Members  of  this  House,—in  effect
 what  you  are  doing  is  this.  You  are
 reducing  the  remuneration  of  manag-
 ing  agents  from  i0  to  74  per  cent.  It
 is  a  very  healthy  sign  and  to  a  great
 extent  it  will  meet  the  point  of  the

 _hon.  Members  who  have  been  persis-
 tently  demanding  that  the  remunera-
 tién  of  managing  agents  should  be
 substantially  reduced.

 Mr.  Deputy-Speaker:  The  following
 are  the  amendments  to  clauses  368  to
 388  of  the  Companies  Bill  which  the
 hon.  Members  have  indicated  to  be
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 moved  subject  to  their  being  otherwise
 admissible:
 Clause  No.  Amendments  Nos.

 369  962,  983  (same  as  962)
 370  963
 2  1  964
 372  965,  678  (Govt.),  679°

 (Govt.),  860,  006
 373  966
 375  967,  968.
 377  ‘1102,  984,  985,
 378  1007,  1008.
 378A  (New)  1009,  0I0,  0]
 380  02
 38l  0l3
 384  1014
 385  05
 386  0I6,  986,  1017,  868

 (Govt.),  680  (Govt.).
 387  1018,  09
 388  68  (Govt.),  05
 388A  and
 3888  (New)  |

 2020

 Clause  369—(Loans  to  managing
 agent)

 Shri  Sadhan  Gupta:  I  beg  to  move:
 Page  l87—

 omit  lines  34  to  39.
 Shri  EK,  EK.  Basu:  I  beg  to  move:
 Page  87—

 omit  lines  34  to  39.
 Clause  370.—  (Loans  etc.  to  compa-

 tties  etc.)
 ‘Shri  Sadhan  Gupta:  I  beg  to  move:

 Pages  87  and  88—
 line  48  and  lines  +  and  2  res-

 pectively,
 omit  “unless  the  making  of  such

 loan,  the  giving  of  such  guarantee
 or  the  provision  of  such  security
 has  been  previously  authorised  by
 a  special  resolution  of  the  lending
 company’.
 Clause  37.  (Penalty  for  contraves-

 tion  etc.)
 Shri  Sadhan  Gupta:  I  beg  to  move:
 Page  88—
 for  lines  30  to  36,  substitute:

 “Provided  that  if  the  loan  has
 been  repaid  in  full  or  in  part,  the
 court  may  take  into  consideration
 such  repayment  in  passing  any
 sentence  of  imprisonment.”
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 (Shri  Sadhan  Gupta]
 Clause  372.—  (Purchase  by  company

 of  shares  etc.)
 Shri  Sadhan  Gupta:  I  beg  to  move:

 Page  89—

 (i)  line  3,
 for  “ten  per  cent.”  substitute  “5S

 per  cent.”
 (ii)  line  7
 for  “twenty  per  cent.”  substitute

 “ten  per  cent.”

 Shri  C.  D.  Deshmukh:  I  beg  to
 move:

 qd)  Page  ‘189,  line  8—
 after  “at  the  meeting”  insert  “except

 those  not  entitled  to  vote  thereon”.
 (2)  Page  189,  lines  8  to  2l—
 for  “unless  further  notice  of  the
 meeting  and  of  the  resolution
 proposed  to  be  moved  thereat  has
 been  given  to  all  the  directors
 then  in  India,  add  also  to  other
 directors  at  their  registered  ad-
 dresses  in  India”  substitute:

 “unless  further  notice  of  the
 resolution  to  be  moved  at  the
 meeting  has  been  given  to  every
 director  in  the  manner  specified
 in  section  285",
 Shri  Tulsidas:  I  beg  to  move:

 Page  90—
 omit  lines  8  to  l.
 Shri  Kamath:  I  beg  to  move:
 Pages  188,  89  and  90—
 for  lines  42  to  48,  4  to  47.  and  |  to

 il,  respectively,  substitute:
 “372.  Permissible  investment  by

 company—(l)  A  company  shall
 invest  its  surplus  funds  in  Govern-
 ment  securities  or  in  the  issue  of
 onus  shares  to  members  or  partly
 in  the  one  and  partly  in  the  other.”

 Clause  373.—  (Investments  made  etc.)

 Shri  Sadhay  Gupta:  I  beg  to  move:

 Page  190,  line  32—

 for  “two  years”  substitute  “one
 year”.
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 Clause  375.—  (Managing  agent  not  to
 engage  in  business  etc.)

 Shri  Sadhan  Gupta:  I  beg  to  move:

 qa)  Page  29i,  line  2—

 for  “twenty  per  cent.”  substitute
 “fifteen  per  cent.”

 (2)  Page  Agi,  line  9—

 for  “seventy  per  cent.”  substitute
 “thirty  per  cent.”

 Clause  377.—  (Restricions  on  right
 etc.)

 Pandit  K.  C.  Sharma:  I  beg  to  move:
 Pages  9l,  and  92—-  ~

 for  clause  377,  substitute:

 “377,  No  right  of  managing
 agent  to  appoint  directors.—An
 agreement  authorising  the  manag-
 ing  agent  to  appoint  directors  is
 void  to  the  extent  of  that  autho-
 tity.”
 Shri  K.  हू,  Basu:  I  beg  to  move:

 (l)  Page  9i,  line  44—

 for  “five”  substitute  “seven”.

 (2)  Page  9l—

 after  line  45,  add:

 “Provided  that  the  director
 appointed  by  the  managing  agent
 must  be  either  a  managerial
 expert  or  a  technical  expert.”

 Clause  378.  (Appointment  of  secre-
 tories  and  treasurers)

 Shri  K.  K.  Basu:  I  beg  to  move:

 a  Page  192,  lines  20  and  oo

 omit  “or  body  corporate”.

 (2)  Page  92—
 after  line  23,  add:

 “(2)  The  Central  Government
 shall  lay  down  qualifications  of
 the  persons  eligible  to  constitute
 such  firm.

 (3)  any  firm  appointed  as
 secretary  and  treasurer  having  8

 ,  partner  not  qualified  to  act  os

 4
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 such,  shall  cease  to  operate  as
 secretary  or  treasurer  from  the
 date  that  partner  joins  the  firm

 of  secretary  and  treasurer.

 (4)  Every  partner  of  the  firm
 working  as  secretary  and  trea-
 surer,  when  one  of  the  partners
 is  not  qualified  to  join  or  act  as
 partner  of  such  firm  shall  be
 lable  to  a  fine  of  Rs.  20,000  or
 three  years  imprisonment  or
 both.”

 New  Clause  378A

 Shri  K  K.  Basu:  I  beg  to  move:

 (l)  Page  92—

 after  line  23,  insert:
 “379A.  Term  of  office  of  secre-

 taries  and  treasures—(l)  After
 the  commencement  of  this  Act,  no
 company  shall—

 (a)  in  case  it  appoints  secre-
 taries  and  treasurers  for  the  first
 time  (that  is  to  say,  in  case  the
 company  had  no  secretaries  and
 treasurers  at  any  time  since  its
 formation),  make  the  appointment
 for  a  term  exceeding  five  years;

 (b)  in  any  other  case,  re-
 appoint  or  appoint  secretaries  and
 treasurers  for  a  term  exceeding
 three  years  at  a  time;

 (c)  re-appoint  secretaries  and
 treasurers  for  a  fresh  term,  when
 the  existing  term  of  the  secre-
 taries  and  treasurers  has  one
 year  more  to  run.

 (2)  For  the  purpose  of  sub-
 section  (l)  re-appointment  in-
 cludes—

 (a)  the  renewal,  or  the  exten-
 sion  of  the  term,  of  a  previous

 appdintment;  or
 (४)  the  appointment  of  any

 person  or  persons  having  an
 interest  in  the  previous  secreta-
 ries  and  treasurers.

 (3)  Any  appointment  or  re-
 appointment  of  secretaries  and
 treasurers  made  in  contraventior
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 of  sub-sections  a)  and  (2)  shall
 be  void,  in  respect  of  the  entire
 term  for  which  the  appointment
 or  re-appointment  is  made.”

 (2)  In  the  amendment  proposed  by
 me,  printed  as  No-  1009,

 in  part  (a)  of  sub-clause  qd),  for
 “five  years”  substitute  “ten  years”.

 (3)  In  the  amendment  proposed  by
 me,  printed  as  No.  1009,

 in  part  (9)  of  sub-clause  (l),  for
 “three  years”  substitute  “five  years”.

 Clause  380.—  (Sections  323,  329  and
 33l  not  to  apply)

 Shri  K.  K.  Basu: 7  beg  to  move:

 Page  92—

 (i)  line  4I,
 for  “329  and  331”  substitute  “and

 3297;  and

 (ii)  lines  4  and  42,

 for  “329  and  331”  substitute  “and
 329”.

 Cisuse  38].—  (Section  347  to  apply
 etc.)

 Shri  K.  K.  Base:  I  beg  to  move:

 Page  193,  line  4—

 for  “seven  and  a  half  per  cent”  sub-
 stitute  “five.  per  cent”.

 Claose  284.—  (Firm  or  body  corpo-
 rate  not  to  be  appointed  manager)

 Shri  K.  K.  Basu:  I  beg  to  move:

 Page  93—

 after  line  26,  add:

 (2)  No  person  shall  be  appoint-
 ed  a  manager  unless  be  is
 qualified  to  do  so  as  ner  qualifica-
 tions  laid  down  by  the  Central
 Government  which  may  vary
 from  industry  to  imdustry  and
 unless  approval  ur  the  Central
 Government  is  obtained.  Such
 qualifications  shall  be  laid  down
 by  notification.”
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 Clause  385.—  (Certain  persons  not  Clause  388—(Application  of  sections

 to  be  appointed  managers)  etc.)

 Shri,K.  K.  Basu:  I  beg  to  move:  Shri  0.  BD.  Deshmukh:  i  beg  to

 Page  94—  move:
 omit  lines  5  and  6  Page  94—  .

 Clause  386.—  (Number  of  companies
 etc.)

 v  Shri  Kamath:  I  beg  to  move:

 Page  194,  lines  9—

 for  “members”  substitute  “direc-
 v  tors”.

 Shri  K,  EK.  Basu:  I  beg  to  move:

 for  clause  388,  substitute:

 “388,  Application  of  sections
 309,  310,  Bll  and  36  to  mana-
 gers—The  provisions  of  sections
 309,  30  and  36  shall  apply  in
 relation  to  the  manager  of  a
 company  as  they  apply  in  rela-
 tion  to  a  managing  director
 thereof,  and  those  of  section  3

 (l)  Page  194,  line  22—  shall  apply  in  relation  to  the

 for  “one  year”  substitute  “three  manager  of  a  company  as  they

 months”.  apply  to  a  director  thereof.”

 (2)  Page  194,  line  22—  Shri  N.  0.  Chatterjee:  I  beg  to

 for  “one  year”  substitute  “six  move:

 months”.  In  the  amendment  proposed  by  Shri
 Shri  C.  D.  Deshmukh:  I  beg  to  0,  D.  Deshmukh,  printed  as  No,  68I,

 move:
 (i)  for  “section  309,  310,  3  and

 316”  substitute  “sections  3ll  and  B16"

 (ii)  for  “sections  309,  310,  and  316",
 substitute  “section  316".

 (l)  Page  94—
 after  line  28,  add:

 “(4)  Notwithstanding  anything
 contained  in  sub-sections  (l)  to
 (3),  the  Central  Government  may,
 by  order,  permit  any  person  to  be
 appointed  as  a  manager  of  more
 than  two  companies,  if  the  Cen-
 tral  Government  is  satisfied  that
 't  ig  necessary  that  the  companies
 should,  for  their  proper  working,
 function  as  a  single  unit  and  have
 a  common  manager.”

 New  Clauses  388A  and  3885

 Shri  Kamath:  I  beg  to  move:

 Page  94—

 after  line  4l,  insert:

 “CHAPTER  IV—A
 (2)

 Page  i94—  General  Provisions  regarding  Direc-
 after  line  28,  add:  tors,  Managing  Agents  etc.

 “(4)  This  section  shall  not
 apply  to  a  private  company  unless  “388A.  Panel  of  Directors,
 it  ig  a  subsidiary  of  a  public  Managing  Agents  etc—(l)  The
 company.”  Central  Government  shall  appoint

 Clause  387—  (Remuneration  of  a  Commission  under  the  Commis-

 manager)
 sions  of  Inquiry  Act,  952  for  the

 Shri  K.  K.  Basu:  I  beg  to  move:
 q@)  Page  194,  line  32—
 for  “five”  substitute  “two”.
 (2).  Page  194,  line  32—
 for  “five”  substitute  “three”.

 purpose  of  drawing  up  a  panel  of
 persons  having  special  qualifica-
 tions  in  economics,  science,  indus-
 try,  business,  trade,  finance,
 administration,  agriculture,  co-
 operation  suitable  for  company

 ‘management.
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 (2)  It  shall  be  the  duty  of  the
 company  to  employ,  on  a  reason-
 able  remuneration  and  reasonable
 conditions  of  service,  a  person
 whose  name  has  been  included  in
 such  panel,  except  for  sufficient
 cause  shown  by  such  persons.

 (3)  A  company  which  wilfully
 tails  to  employ  persons  whose
 mames  have  been  included  in  such
 panel  shall  be  punishable  with
 fine  which  may  extend  to  two
 thousand  rupees.

 388B.  Managerial  Employment
 Exchange.—The  Central  Govern-
 ment  shall  constitute  a  Managerial
 Employment  Exchange  in  which
 persons  with  suitable  qualifica-
 tions  for  appointment  as  director,
 Managing  agent,  manager,  secre-
 tary,  shall  be  enrolled  ang  the
 Central  Government  shall  offer
 the  facilities  of  the  Exchange  to
 companies  desiring  them.”
 Mr.  Deputy-Speaker:  All  these

 amendments  are  before  the  House.

 Shall  I  call  upon  the  hon.  Minister
 now?  3h  hours  have  been  allotted  for
 this  group  and  we  started  at  ‘1-30.

 Shri  U.  M.  Trivedi:  No,  we  began
 at  2.

 Mr.  Deputy-Speaker:  Very  well;  we
 will  carry  on  with  this  group  till  5-30.
 How  much  time  would  the  hon.
 Minister  like  to  have?

 Shri  C.  D.  Deshmukh:  About  half
 an  hour,  Sir.

 Mr.  Deputy-Speaker:  There  are
 three  more  hon.  Members  who  want
 to  speak.  Shri  Chettiar:

 Shri  T.  s.  A.  Chettiar:  [  shall  not
 take  much  time.  One  of  the  Mem-
 bers  in  the  Opposition  Bench  asked
 whether  I  was  a  managing  agent.
 Evidently  my  speech  yesterday  must
 have  inspired  him  to  put  this  question.
 I  may  make  it  very  clear  that  I  have
 nothing  to  do  with  managing  agency
 and  I  have  had  nothing  to  do  with
 it,  I  will  have  nothing  to  do  with  it
 in  future  also.  The  question  is  yot
 whether  anybody  is  a  managing  agent
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 or  not;  the  question  is  about  the  indus-
 trial  future  of  this  great  country.  If
 I  have  been  advocating  the  managing
 agency  system  knowing  fully  well  the
 evils  and  abuses  of  it  in  the  past,  it  is
 because  I  have  an  eye  to  the  industrial
 advancement  of  this  country  and  not
 merely  to  ideological  differences.

 I  would  like  to  say  a  few  words  as
 to  what  the  secretaries  and  treasurers
 are  expected  to  do.  I  have  seen  many
 managing  agents  and  secretaries  and
 treasurers  in  South  India.  In  South
 India  we  see  no  difference  between
 secretaries  and  treasurers  and
 managing  agents.  To  my  mind,
 the  only  difference  that  I  see
 between  the  managing  agents  and
 secretaries  and  treasurers  consists  of
 the  two  points  which  have  been  men-
 tioned  by  the  previous  speakers,  that
 the  commission  will  be  limited  to  74
 per  cent,  and  they  will  not  be  allowed
 to  appoint  two  directors  to  the  Board,
 etc.  The  advantages  are  that  clause
 323  does  not  apply  to  them  and  there
 is  no  limit  to  the  number  of  secre-
 tary  and  treasurerships  which  they
 can  have.  I  am  sure  the  business
 community  will  take  advantage  of
 these  privileges.

 I  would  here  like  to  say  a  few
 words  as  to  how  it  is  possible  for
 them  to  develop.  The  Government's
 idea  about  secretaries  and  treasurers
 has  been  expressed  by  the  Finance
 Minister.  It  is  said  that  there  will  be
 8  group  of  technicians  who  do  not
 have  money,  but  who  have  individual
 or  collective  ability  to  manage  com-
 panies,  they  will  give  that  technical
 skill  for  the  management  of  compa-
 nies  without  any  financial  stake  and
 that  the  entire  financial  stake  will  be
 borne  by  the  board  of  directors.  If
 this  is  so,  this  scheme  is  well  worth
 trying.  Much  will  depend  on  how  the
 finance  market  will  develop  in  the
 future  in  this  country.  If  we  develop
 a  finance  market,  a  capital  market
 and  a  share  market,  if  we  can  have
 investment  corporations  which  will
 take  shares,  as  we  have  seen  recently,
 it  will  work.  Till  recently,  these
 were  absent.  Everybody  will  accept
 that.  In  the  last  few  years,  especial-
 ly  after  Swaraj,  we  have  been  think-
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 ing  on  these  lines.  Finance  Corpora-
 tiens  have  grown;  there  is  the  Central
 Finance  Corporation;  there  are  Fin-
 ance  Corporations  in  the  States.  We
 are  having  an  investment  corporation
 with  the  help  of  international  organi-
 sations.  Therefore,  I  think  there  is
 some  possibility  of  these  secretaries
 and  treasurers  developing  in  the  way
 in  which  the  Finance  Minister  con-
 templates.  The  point  is  this.  In  the
 industrial  development  of  the  country
 that  we  contemplate,  we  expect  that
 Rs.  750  crores  will  be  invested  in  the
 private  sector.  Till  now,  in  the  30,000
 and  odd  companies,  according  to  the
 statistics  given  to  us,  up  to  3lst  March,
 ‘1952,  the  amount  invested  was  Rs.  848
 crores.  Now,  in  the  next  five  years,
 we  would  like  the  private  sector  tu
 invest  a  capital  of  an  almost  equal
 amount,  namely,  Rs.  750  crores.  The
 question  is  whether  we  will  find
 Investment  corporations  to  finance
 this  amount,  whether  the  share  mar-
 ket  and  the  capital  market  is  50
 developed  that  with  merely  intelligent
 men,  with  technical  knowledge  of
 management  and  the  industry  concern-
 ed,  the  directors  will  come  forward
 with  the  requisite  confidence  to
 finance  all  this  amount  of  Rs.  750
 crores.  To  my  mind,  while  it  is
 possible  that  secretaries  and  treasurers
 may  develop  as  contemplated  by  the
 Finance  Minister,  to  develop  this  tc
 this  large  extent  is  something  well
 nigh  impossible.  To  that  extent,  to
 my  mind,  the  managing  agents  will
 continue  and  many  of  the  companies
 that  will  come  will  continue  to  come
 under  the  managing  agency  system.

 Suggestions  were  made  by  Shri
 Gadgil  and  others  that  an  amending
 Bill  must  be  brought  forward  very
 soon,  If  the  capital  market  is  develon-
 ed,  no  amendment  of  thig  Act  would
 be.  necessary  at  all.  Though  there  is
 managing  agency  at  the  start,  after  5
 years,  the  managements  have  te  go  to
 the  Government  ,for  so  many  things:
 for  renewal,  for  confirmation,  etc.  If
 the  capital  market  is  sufficiently  deve-
 loped,  Government  have  full  power
 even  under  the  pregent  Bill  as  it  is,
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 without  any  amending  Bill,  to  change
 the  pattern  of  company  adminisiration,
 so  that  in  course  of  time,  there  will
 not  be  many  managing  agencies.  I
 expect  that  in  the  future,  the  capital
 market  will  be  so  developed,  and  the
 share  market  will  be  so  developed,  that
 technicians  will  have  the  capacity  70
 attract  the  directors  and  with  the  help
 of  the  capital  market,  will  be  able  to
 establish  companies.  That  would  be
 a  better  day  for  the  industrial  world
 than  today.  With  so  much  power  that
 has  already  been  given  to  the  Govern-
 ment,  mo  amending  Act  will  be
 necessary.  To  do  it  by  any  amendment
 of  the  Ac,  will  mean  a  revolution.
 Without  any  revolution,  without,  as  it
 were,  cutting  things  with  scissors,
 even  by  the  administration  of  the
 company  law  as  stated  in  this  Bi!l,  l
 expect  that  it  will  be  possible  for  te
 new  pattern  in  company  law  admuinis-
 tration  to  be  set  up.  But  how  it  is
 going  to  be  it  is  beyond  me  or  ary-
 body  to  say.  It  depends  on  the
 national  development  on  the  whole.

 Now,  I  would  only  like  to  refer  to
 one  or  two  clauses.  Clauses  386,  387
 and  388  refer  to  appointment  of
 managers  ete.  I  have  found  an
 amendment  by  Government  to  one  of
 these  clauses.  Under  these  clauses  as
 they  are  in  the  Bill,  the  appointment
 of  a  manager  every  year  after  five
 years  must  again  come  up  before  the
 Government  for  confirmation.  I  have
 just  one  doubt  in  this  connection.
 Managers  generally  work  under  the
 supervision  of  directors,  managing
 agents  or  managing  director  or  secre—
 taries  and  treasurers,  They  are  simply
 technical  servants  of  the  company.  I
 wonder  whether  it  should  be  made
 necessary  that  their  appointment
 every  five  years  ar  increase  in  thelr
 remuneration  should  come  up  before
 Government.

 I  have  nothing  more  to  suggest,  but.
 I  do.  hape,  though  I  have  no.  evidence
 of  it  till  now,  that  the  secretaries  and
 treasurers  contemplated  under  the  Bilt
 wilt  fashion  themselves  after  the  pat-
 tern  suggested  by  the  Finance  Mint-
 ter.  t
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 Shri  छू,  P.  Tripathi  (Darrang):  Let
 me,  at  the  outset,  join  my  voice  with
 that  of  Shri  C.  C.  Shah  in  welcoming
 this  new  company  which  has  been
 floated,  namely  the  West  Coast  Paper
 Mills,  with  a  huge  capital,  with  direc-
 tors  rather  than  managing  directors,
 and  I  take  this  opportunity  also  to
 congratulate  one  of  the  directors
 present  here,  Shri  Somani.  Let  me
 also  hope  that  the  amount  of  criticism
 wh.ch  has  prevailed  all  over  the  coun-
 try  against  the  managing  agency
 system  will  promote  some  change  50
 that  people  who  are  concerned  witn
 business  management  and  promotion
 of  companies  will,  of  themselves,  give
 up  the  habit  of  starting  managing
 agencies  for  the  purpose  of  managing
 companies,  and  will  come  forward  to
 float  new  companies  under  managing
 airectorships.

 With  regard  to  the  statement  which
 Shri  Somani  made,  I  understand  he
 directly  and  clearly  says:  why  bother
 about  concentration  of  capital?  We

 are  in  a  developing  stage.  Be  satis-
 fied  with  development  and  when  we
 are  fully  developed,  there  will  be
 cough  time  for  you  to  come  forward
 and  say  whether  you  want  to  reduce
 concentration  or  not,  From  Shri
 Soman:  such  a  statement  is  clearly
 understandable  to  me,  but  if  people
 who  have  accepted  the  Socialistic
 pattern  of  society  come  forward  and
 say  that  they  do  not  bother  about
 concentration,  it  seems  to  me  to  be
 very  surprising.

 Shri  Bansal  was  taking  pains  to
 pont  out  by  comparing  America  with
 India,  that  there  wag  no  concentration
 of  capital  in  India.  He  was  quoting
 Shri  Mehta  and  saying  that  Shri
 Mzhta  had  made  a  mistake  by  quoting
 America  because  in  America  one  com
 pany  itself  earns  so  much  profits  that
 the  combined  profits  of  all  the  compa-
 nies  there  was  less.  Now,  Shrj  Barsal
 in  trying  to  criticise  Shri  Mehta  has
 fallen  into  the  same  wrong  logic  as
 Shri  Mehta  himself  had  adopted.  What
 is  the  fallacy?  The  concentration  cf
 power  arises  here  also,  How?  Because, the  purchasing  power  is  determined  by the  difference  in  the  per  capita
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 income  as  compared  to  the  total
 amount  of  capital  in  a  single  hand
 here  as  also  in  America,  and  if  you
 compare  that,  you  will  find  that  the
 proportion  would  be  the  same.  There-
 fore,  in  spite  of  the  fact  that  the  profit
 here  earned  by  these  big  industrialists
 who  control  our  industries  is  22  per
 cent,  their  power  over  our  economy  is
 almost  the  same  as  the  power  of  such
 avople  in  America.  Now,  what  have
 the  Americans  done?  In  America,
 ihey  have  tried  to  develop  these  car
 tels  and  tycoons.

 My  hon.  friend  has  said  that  there
 is  no  monopoly  in  this  country.  Again he  has  made  a  mistake.  After  all,
 monopoly  does  not  come  into  existence
 all  of  a  sudden.  It  is  a  process  which
 takes  time  to  grow.  When  big  busi-
 ness  finds  that  there  is  competition which  they  cannot  control,  then  in
 order  to  avoid  that  competition  and
 to  have  maximum  profits,  they  deve-
 lop  monopolies.  Although  at  this
 stage  India  has  not  developed  that
 type  of  monopoly  which  my  hon
 friend  Shri  Bansal  or  Dr.  Krishna-
 swami  was  saying,  yet  monopoly  is
 in  the  process  of  developing,  just  as
 We  found  ‘n  the  case  of  our  news-
 papers  that  there  was  an  attempt  to
 buy  up  the  newspapers,  so  that  there
 might  be  a  monopoly.  As  soon  as
 Government  decided  that  the  Press
 Commision  should  be  set  up,  they
 stopped  buying  newspapers  and  for
 the  time  being  they  are  lying  low
 waiting  to  see  what  the  result  may  be; and  again  they  may  start  it.  Similarly, in  our  present  state  of  economy,  al-
 though  there  may  not  be  concentra-
 tion  of  that  type  which  may  be  called
 a  monopoly,  yet  there  is  a  possibility of  its  developing,  because  it  is  abso-
 Jutely  necessary  for  capital  to  move
 in  that  way  so  as  to  develop  or  tend to  develop  monopoly,

 When  we  have  taken  the  decision
 that  we  are  going  to  have  a  socialistic
 pattern  of  society,  we  have  also  de-
 cided  that  we  should  prevent  concen-
 tration,  Therefore,  we  have  to  begin
 preventing  it  from  now.  Further, what  have  we  done?  We  have  not
 decided  that  suddenly  we  shall  wipe
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 out  all  these  managing  agencies.  We
 have  given  them  power  to  continue  up
 to  1960,  and  only  after  that  period,
 we  have  taken  power  to  permit  some
 which  are  good  to  continue  and  to
 discontinue  some  which  are  bad.
 So,  it  is  a  very  pragmatic  way  of  deal-
 ing  with  the  situation.  It  is  not  like
 a  mad-cap  suddenly  coming  and  des-
 troying  everything,  and  saying,  on,
 we  do  not  want  progress,  we  do  not
 want  to  have  a  high  standard  of  life
 at  all,  we  want  only  equality.  That  is
 not  what  we  are  doing.  We  do  want
 equality,  but  we  want  also  progress,
 and  that  is  why  we  have  gone  in  this
 way.

 But  we  do  not  want  to  take  a  foo-
 lish  step  namely  that  we  permit  con-
 centration,  for  then  a  time  will  come
 when  we  shall  find  that  we  cannot  pre-
 vent  it  at  all  Shri  Bansal  has  said,
 we  can  prevent  it  in  future.  But  it
 ड  posible  that  the  concentration  may
 become  so  great  that  we  may  not  be
 able  to  prevent  it  at  all  in  future.
 What  is  to  happen  then?  The  power
 of  capitalists  is  so  tremendous  that
 we  have  seen  how  they  are  behaving
 in  a  certain  fashion  in  the  South
 American  countries.  I  think  there-
 fore  that  we  have  taken  this  step  in
 a  very  pragmatic  way,  rightly,  slowly
 and  surely.  We  do  not  want  to  be
 rash,  but  we  want  also  to  be  cautious.
 From  that  point  of  view,  I  think  the
 step  which  we  have  taken  in  this
 Bill  is  correct,  I  only  hope  that  the
 intended  steps  will  bear  fruit.

 With  regard  to  the  example  given
 by  Shri  G.  D.  Somani,  I  would  like
 to  clarify  the  position  a  little.  My  hon,
 friend  seemed  to  suggest  that  there
 were  smal]  tea  gardens  somewhere,
 and  there  was  just  one  superinten-
 dent  or  manager  who  was  going  about
 and  giving  them  technical  advice,
 May  I  point  out  that  that  is  wrong?
 -The  uneconomic  gardens  which  are  to
 be  found  today  are  in  areas  bigger
 than  that  of  many  of  the  smaller  tea
 gardens,  You  will  be  surprised  to
 know  that  there  are  tea  gardens  which
 are  known  as  uneconomic,  and  which
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 are  in  areas  of  1,000  acres,  2,000
 acres,  3,000  acres  and  so  on,  whereas
 there  are  tea  gardens  which  are  hav-
 ing  an  area  of  only  50  acres  or  300
 acres  and  which  are  still  economic.
 What  is  the  reason  for  this?  The
 reason  why  these  large  tea  gardens
 became  uneconomic  was  that  for  a
 long  time  all  the  profits  were  taken
 away  without  being  ploughed  back.

 There  are  also  may  tea  gardens  that
 had  no  superintendents  visiting  them,
 and  nobody  advising  them;  the  people
 there  learnt  things  on  the  spot,.  by
 planting  the  tea  gardens,  and  now
 they  are  very  prosperous.  In  fact,
 one  of  the  Indian  tea  planters  is  such
 an  expert  that  today  even  the  Euro-
 pean  firms  call  him  to  advise  them.
 He  started  from  the  very  bottom,  and
 by  learning  things  on  the  spot  he
 became  an  expert.

 So,  I  think  that  this  theory  of  the
 concentration  of  wisdom  in  managing
 agencies  having  been  of  great  help
 is  a  fallacy.  I  would  say  rather  that
 the  managing  agents  have  been  draw-
 ing  away  all  the  profits  in  such  a  way
 that  they  have  left  the  tea  gardens
 high  and  dry.

 Coming  to  secretaries  and  treasurers,
 I  really  admire  Shri  C.  C.  Shah  for
 the  restrained  way  in  which  he  has
 spoken.  I  had  given  notice  of  certain
 amendments  but  I  have  not  moved
 them.  With  distress  in  my  mind  I
 have  ultimately  decided  not  to  move
 them.  I  have  also  tried  to  find  out,
 in  spite  of  the  eloquent  speech  of
 Shri  Morarka,  what  the  distinction  is
 between  managing  agents,  and  secre-
 taries  and  treasurers,

 To  me,  the  difference  has  not  been
 very  much  perceptible.  It  is  said  that
 if  a  managing  agent  manages  70  com-
 panies,  on  the  appointed  day,  it  will
 be  open  to  him  to  be  managing  agent
 of  only  ten  companies  and  for  the
 rest,  he  can  convert  himself  into  sec-
 retary  and  treasurer.  When  this  ques-
 tion  was  mooted,  we  were  told  that  it
 was  intended  that  new,  young  men
 should  come  forward,  combine  their-
 talents,  and  form  themselves  into
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 companies  and  be  in  management,  It
 is  now  said  that  to  such  people,
 nobody  would  entrust  the  manage-
 ment,  because  they  w  ould  not  have
 any  trust.  In  India  yet,  finance  goes
 dy  trust  and,  therefore,  such  a  com-
 pany  would  not  be  able  to  function.
 Therefore,  although  in  explanation  it
 is  said  that  the  system  of  secretaries
 and  treasurers  is  meant  for  new
 entrants  and  new  talent,  in  practice
 the  existing  managing  agents  will  be
 allowed  to  convert  themselves  into
 secretaries  and  treasurers  for  compa-
 nies  in  excess  of  ten  of  which  they
 are  managing  agents.

 The  second  point,  I  am  told,  is  that
 although  the  remuneration  is  limited
 to  Th  per  cent,  yet  clause  97  will
 apply  so  that  the  total  remuneration
 for  management  even  in  concerns
 Managed  by  secretaries  and  treas-
 urers  would  be  l]  per  cent.  Therefore,
 it  would  be  possible  for  the  managing
 agents  to  so  use  the  balance  that  the
 total  cost  would  be  the  same,  So  I
 am  at  a  loss  to  find  out  rather  what
 is  the  distinction  meant  to  be.  After
 all,  when  we  tell  the  country  that  we
 are  going  to  abolish  the  managing
 agency  system,  the  country  expects
 that  it  is  gomg  to  be  abolished,  if  not
 today,  gradually.  When  we  say  we
 are  going  to  have  another  system,
 namely,  secretaries  and  treasurers,
 the  country  naturally  expects  it  to  be
 a  different  system,  But  in  actual  im-
 plementation  when  the  country  finds
 that  it  will  not  be  a  different  system, but  it  will  be  practically  the  same, and  all  those  restrictions  which  are
 applicable  to  the  ig  agents would  not  be  applicable  to  the  gecre-
 taries  and  treasurers—because  they would  be  able  to  manage  as  many
 concerns  as  they  like;  the  limitation
 of  ten  will  not  apply  to  them—the
 country  will  ask,  ‘What  have  you done?  What  did  you  promise?  Have
 you  carried  it  out?  Why  did  you  hold
 out  this  promise?’  To  these  ques-
 tions,  it  will  be  very  difficult  to  give
 an  answer.  It  is  from  this  point  of
 view  that  I  have  also  felt  intensely about  this  matter.  It  has  been  said
 that  it  would  be  like  the  phoenix  of
 mythology  which  dies,  but  out  of  its
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 ashes  a  new  bird  is  born.  Similarly,
 out  of  the  ashes  of  managing  agency,
 secretaries  and  treasurers  will  rise,
 under  a  new  name,  but  in  the  old
 form  all  the  same,  To  this  question,
 it  would  be  very  hard  for  us  to  give
 an  answer,

 ‘Therefore,  I  would  request  the  Fi-
 nance  Minister  to  take  this  point
 seriously  into  consideration  so  that
 when  he  is  administering  this  law,
 he  will  scrutinise  and  see  how  ~  far
 these  managing  agents  should  be  per-
 mitted  to  be  converted  into  secreta-
 ries  and  treasurers.  They  should  not
 as  of  right  claim  to  be  converted  into
 secretaries  and  treasurers.  Rather
 some  tests  should  be  applied  so  that
 it  might  not  be  said  that  we  made
 this  provision  only  for  the  purpose  of
 permitting  all  managing  agents  to  be
 converted  into  secretaries  and  treas-
 urers.  I  therefore  again  request  the
 Finance  Minister  to  take  this  aspect
 into  consideration  so  that  at  the  im-
 plementation  stage,  when  he  is  called
 upon  to  exercise  his  discretion,  he
 would  so  exercise  it  to  see  that  total
 conversion  would  not  occur,  but  judi-
 cious  conversion  would  occur.

 श्री  भागवत  झा  आज्ञाद  :  यह  जो  परि-
 भाषा,  अधिकार  इत्यादि  मैनेजिंग  एजेंट्स
 के  और  सेक्रेटरी  और  ट्रेगरजं  के  इस  बिल  में
 रखे  गये  हैं  और  जो  अधिकार  सुरक्षित
 रखने  की  बात  कही  गई  है  इस  का  मैं  विरोध
 करता  हूं।  यह  बात  निर्विरोध  भर  निविवाद
 कही  जा  सकती  हैं  कि  आज  देश  के  अन्दर
 हर  व्यक्ति  चाहे  वह  विधान  सभा  का  सदस्य
 हो  या  पालियामेंट  का  सदस्य  हो  झर  चाहे
 बहू  एक  साधारण  व्यक्ति  हो  सब  की  एक  ही
 राय  है  कि  मैनेजिंग  एजेंसी  का  बना  रहना
 इस  देश  के  लिये  एक  दुर्भाग्य  की  बात  है  7  इस
 पर  कोई  भी  किसी  किस्म  का  विवाद  नहीं
 हो  सकता  है  1  अगर  कोई  आदमी  अब  भी
 मैनेजिंग  एजेंसी  को  रखने  के  पक्ष  में  झपना
 तक  पेश  करता  है  तो  मेरे  खयाल  में  बह  उस
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 [at  भागवत  झा  आज़ाद]
 बूढ़े  घोड़े  को  जिस  में  कि  अपनी  शक्ति  नहीं

 रह  गई  है  और  उसको  केवल  चाबुक  मार  कर

 ही  आगे  बढ़ाया  जाता  हैं,  की  सी  बात  करता

 है  ।  इस  में  कोई  झाइचर्य  की  बात  नहीं  है

 Shri  C.  D.  Deshmukh:  This  has  al-
 ready  been  passed  by  the  House,
 Does  the  hon.  Member  apply  all  the
 remarks  to  the  House  now?

 Shri  K.  हू,  Basu:  It  has  not  yet
 been  passed.

 Shri  Bhagwat  Jha  Azad:  What
 objection  is  there?  Probably  the
 hon.  Minister  has  not  understood  me.

 Mr.  Depaty-Speaker:  The  House
 has  already  approved  the  continuance
 of  the  managing  agency.  The  main
 question  now  is  of  secretaries  and
 treasurers.

 श्री  भागवत  झा  आज्ञाद  :  मैं  ने तो  केवल

 इतना  ही  कहा  है  कि  यदि  आज  कोई  व्यक्ति

 मैनेजिंग  एजेंसी  के  प्री  में तक  रखना  चाहता

 हैं  तो  उसकी  हालत  यही  है  कि  वह  उस  घोड़े
 को  आगे  ले  जाना  चाहता  है  जिसमें  अपनी

 शाक्ति  तो  रह  नहीं  गई  है  और  उसको  अब

 केवल  चाबुक  मार  कर  और  उसका  भय  दिखा

 कर  आगे  बड़ाया  जाता  है  1  इस  में  न  इंस  हाउस

 कां  ही  प्रश्न  है  और  न  ही  किसी  मैम्बर  का

 शी  कामत  :  सिर्फ  घोड़े  का  प्रश्न  है  t

 st  भागवत  झा  मानव:  न  इस  हाउस
 ने  कौर  न  ही  सिलेक्ट  कमेटी  ने  यह  कहा  है
 कि  हम  मैनेजिंग  एजेंसी  को  रखना  चाहते

 हैं  ।  उन्होंने  सि  यह  कहा  है  कि  मैनेजिंग

 एजेंसी  को  खत्म  करने  में  एक  बीच  का  रास्ता

 अख्तियार  किया  जाना  चाहिये  |  यह  सबों  की

 राय  है  कि  इसके  स्थान  पर  एक  नई  व्यवस्था

 जारी  की  जाये  कौर  इन  के  स्थान  पर  सेक्रेटरी

 कौर  ट्रेजरजें  को  रख  लिया  जाये  झर  उनसे
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 इनका  काम  लिया  जाये  ।  मेरे  ख्याल  में  यह

 बिल्कुल  गलत  है  और  हमारे  माननीय  सदस्य

 श्री  शाह  ने  इस  हाउस  में  जो  त्  पेश  किये

 हैं  मै ंउनका  समर्थन  करता  हूं  7  भर  मैं  समझता

 हूं  कि  जो  विचार  इस  पद्धति  को कायम  न  रखने
 के  बारे  में  प्रकट  किये  गये  हैं  उन  में  काफी

 सत्यता  है,  काफी  जोर  है  -  यदि  हम  उन  के

 अधिकारों  को  दरें  तो  हमें  साफ  साफ  मालूम

 पड़ता  &  कि  मैनेजिंग  एजेंट्स  और  सेक्रेटरी

 एवं  ट्रेजरजें  को  नफे  का  ११  प्रतिशत  तो

 मिल  जाया  करता  है  परन्तु  यदि  रूप  देखें  तो

 कौर  जो  आगे  उन  को  अधिकार  दिये  गये  हैं
 उन  में  कोई  भी  कमी  नहीं  की  गई  है  ।  मैं  समझता”

 हूं  कि  मैनेजिंग  एजेंट्स  को  आज  समाप्त  करने
 के  बाद  भी  सेक्रेटरी  और  ट्रेजररर्ज  के  लिये

 बहुत  सारे  अधिकार  रह  जाते  हैं  और  मैनेजिंग
 एजेंटों  के  खत्म  हो  जाने  के  बाद  भी  ये  लोग

 अपने  बाप  को  मंत्रियों,  सेक्रेटरियों  और

 ट्रेडरों  मे ंपरिणत  कर  सकते  हैं  और  इस  बिल

 में  कोई  भी  बात  ऐसी  नहीं  है  जो  उन  को  ऐसा

 करने  से  रोके  और  वह  बगैर  किसी  नुकसान
 उठाये  अपने  आप  को  जिंदा  रख  सकते  हैं  bt

 उनके  रास्ते  में  ऐसा  करने  में  न  तो  कोई

 कठिनाई  ही  पैदा  होती  हैं,  न  कोई  विवाद  ही

 उठता  है  और  न  ही  कोई  मुसीबत  ही  खड़ी

 होती  है  ।  इस  बिल  में  कोई  भी  धारा,  कोई

 भी  प्रोविजन  ऐसा  नहीं  हैं  जो  उन  को  ऐसा

 करने  से  रोक  सके  |  अगर  गवर्नमेंट  इस  बात

 को  साफ  नहीं  करती  है  तो  मैं  समझता  हूं  कि

 मैनेजिंग  एजेंट्स  भ्र पने  श्राप  को  इस  नाम

 से  तो  नहीं  परन्तु  और  किसी  नाम  से  जिन्दा

 रख  सकेंगे  और  वे  अपने  श्राप  को  सेक्रेटरी

 ' और  ट्रेजरजें  के  रूप  में  परिणत  कर  लेंगे

 और  बाप  उनको  ऐसा  करने  से  रोकने में
 बिल्कुल  प्र समर्थ  रहेंगे  7  इससे  न  तो

 उन  के

 रिस्युनरेशन  में  ही  कोई  फर्क  पड़ेगा  कौर

 न  किसी  भर  किस्म  का  फके  पड़ता  है  सिवाय
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 इसके  कि  उन  का  नाम  बदल  जायगा  ।  आप

 कहते  हैं  कि  मैनेजिंग  एजेंसी  दस  कम्पनियों
 से  ज्यादा  का  प्रबन्ध  नहीं  कर  सकती  |  मेरे

 विचार  में  जब  मैनेजिंग  एजेंसी  का  सिस्टम

 खत्म  हो  जायगा  और  वे  अपने  आप  को

 सेक्रेटरी  और  द्वेजरर्ज  के  रूप  में  परिणत
 कर  लेंगे  तो  १०  कम्पनियों  का  तो  क्या

 कहना  वें  ३०,  ४०  और  Yo  कम्पनियों  का

 प्रबन्ध  कर  लेंगे  और  आप  उनको  ऐसा  करने
 से  रोक  नहीं  सकते  हैं  |  उनके  ऐसा  करने  के
 अ्रधिकार  पर  आप  ने  कोई  भी  रोक  नहीं  लगाई

 है  ।  इस  तरह  से  यदि  हम  देखें  तो  मैनेजिंग

 ए  जेंट्स  के  बाद  सेक्रेटरी  इत्यादि  के  तमाम
 अधिकारों  के  रोकने  के  बाद  भी  वे  अपने
 भ्रधिकारों  को  सुरक्षित  रख  सकेंगे  |  बाप
 ने  अभी  अ्रमरीका  का  हवाला  दिया  कि  साहब
 अमरीका  में  जो  कानन्‍्सेंट्रेशन  ग्राफ  वैल्थ  है
 वह  हिन्दुस्तान  में  नहीं  है  ny  में  नहीं  समझता
 कि  इसका  क्या  मतलब  हैं  1  क्‍या  हम  यह
 चाहते  हैं  कि  जो  अनुभव  प्राप्त  हो  चुके  हैं
 उन  अनुभवों  के  प्राप्त  होने  के  बावजूद  भी

 हम  जब  तक  उस  स्थिति  में  न  पहुंचे  तब  तक

 हम  कोई  भी  कानून  या  कोई  भी  लैजिस्लेशन
 न  बनायें  ny

 परन्तु  वास्तव  में  बुद्धिमान  मनुष्य  तो

 कही  है,  जो  कि  अपने  और  दूसरों  के  अनुभव
 से  कुछ  सीखता  है  और  उस  के  अनुसार  कार्य
 करता  है  ।  कभी  एक  माननीय  सदस्य  नें,
 जो  कि  अपने  को  अक्ल  का  ठेकेदार  बनाये  हुए
 हैँ,  श्री  अशोक  मेहता  का  नाम  ले  ले  कर
 अमरीका  के  बारे  में  बहुत  सी  बातें  कहीं  ।
 लेकिन  शक्ल  के  ठेकेदार  उन  महाशय  को  यह
 समझना  चाहिये  कि  हम  ने  इस  विषय  में
 अमरीका  की  नकल  नहीं  करनी  है,  बल्कि
 गत  अनुभव  के  आधार  पर  अपनी  भावी
 कार्यो-प्रणाली  निर्धारित  करनी  है  1

 मैं  जानता.  हूं  कि  हमारे  वित्त  मंत्री

 महोदय  की  व्यग्रता  यह  हैं  कि  कोई  ऐसी
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 व्यवस्था  कायम  की  जाय,  जो  मैनेजिंग  एजेन्सी
 का  स्थान  लें  सके  ।  उन्होंने  अपने  भाषण
 में  कहा  कि  जितना  बिखरा  हुआ  टेक्निकल
 पर्सनल  है,  उसकों  एक  जगह  लाया  जाय  +#

 मैं  उनको  इस  व्यग्रता  को  समझता  हूं,  लेकिन
 उनकी  इस  इच्छा  का  समावेश  इस  बिल  में

 कहां  पर  हुआ  है  ?  ऐसी  कौन  सी  धारा  है
 ऐसे  कौन  से  अधिकार  हैं,  ऐसी  कौन  सी  व्य-
 अवस्था  है,  जिसमें  उस  टेक्निकल  पर्सोनल  को
 किसी  कम्पनी  का  सेक्रेटरी  या  ट्रेजरी  बनाया
 जा  सके  ?  आप  कास्सेन्ट्रेशन  आफ  इकॉनोमिक
 पावर  या  पूंजी  के  केन्द्रीकरण  को  कैसे  रोक
 सकते  हैं  ?  कोई  व्यक्ति  कितना  भी  काबिल
 क्‍यों  न  हो,  वह  कम्पनी  का  मंत्री  या  ट्रेजरी
 नहीं  बन  सकता  हैं।  मैं  वित्त  मंत्री  जी  स ेजानना

 चाहता  हूं  कि  वह  इन  मंत्रियों  और  ट्रेजररर्ज
 के  रहते  हुए  पूंजी  के  केन्द्रीकरण  को  और  शक्ति
 के  केन्द्रीकरण  को  किस  तरह  रोक  सकेंगे  ?
 मेरे  ख्याल  में  इस  बिल  में  ऐसी  कोई  धारा

 नहीं  है  1  रुग्ण शैय्या  पर  पड़े  हुए  मैनेजिंग

 एजेन्सी  सिस्टम  की  जब  लाश  निकलेंगी,  तो
 उस  समय  सेक्रेटरी  शौर  ट्रेजरी  बजाय  झांसी
 बहाने  के  अट्टहास  करेंगे  और  उसको  आप
 रोक  नहीं  सकेंगे  ।  इस  लिये  इसमें  कोई  ऐसा

 सुधार  होना  चाहिये  जिससे  हम  उन  बुराइयों
 को  रोक  सकें,  जिनके  कारण  हम  मैनेजिंग

 'एजन्सीज़  को  हटाना  चाहते  हैं  ।  लेकिन  अगर
 आप  उनको  नहीं  हटाना  चाहते  हैं,  तो  फिर
 “गोल्ड  वाइन  इन  न्यू  बाटल”  वाली  बात

 होगी  |

 Shri  Kamath:  For  a  change,  let  us:
 have  quorum,

 Mr,  Deputy-Speaker:  Shri  Kamath
 may  speak  now.

 Shri  Kamath:  I  have  pointed  out
 that  there  is  no  quorum  now.

 Mr.  Deputy-Speaker:  But  there  will
 be  an  exception  in  his  favour.  I  want-
 ed  to  give  five  minutes  each  to  both.
 these  hon,  Members.
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 Shri  ao  M.  Trivedi:  But  we  have  to
 continue  up  to  six  minutes  past  five.

 Mr.  Deputy-Speaker:  The  bell  is
 ibeing  rung.  Shri  Trivedi  may  speak.

 Shri  Kamath:  don’t  you  mind  the
 question  of  quorum  if  Shri  Trivedi
 _going  to  speak?

 Mr.  Deputy-Speaker:  Shri  Trivedi
 smay  begin.

 Shri  U.  M.  Trivedi:  I  thank  Shri
 “Kamath  and  you,  Mr.  Deputy-Speak-
 .er;  let  Shri  Kamath  take  a  long  time.

 Today’s  arguments  appeared  to  be
 inconsistent  so  far  as  Shri  rom  C.

 <Shah  and  Shri  Asoka  Metha  were
 concerned,  Shri  Shah  was  a  Mem-
 ‘ber  of  the  Select  Committee  and  he
 gave  the  excuse  that  he  was  very
 seriously  ill.  I  have  sympathies  for
 wall  those  who  -fall  seriously  ill,  but

 I  find  that  when  this  clause  was
 “being  discussed,  he  attended  the
 .Joint  Committee.

 Shri  om  C.  Shah:  That  is  not  cor-
 -rect.  These  provisions  were  brought
 ‘forward  at  the  last  meeting  of  the

 Shri  U.  M.  Trivedi:  The  hon
 Member  never  sent  in  any  amend-

 “ment  then.
 Shri  C.  C.  Shah:  I  was  not  pre-

 sent  at  the  meeting.
 Shri  U.  M.  Trivedi:  Paragraph  141

 of  the  Joint  Committee  Report  says
 von  the  question  of  new  clauses:

 “The  Committee  have  no  wish
 to  make  changes  in  the  system
 of  ‘secretaries  and  treasurers’

 ‘who  ordinarily  exercise  much
 the  same  functions  as  ‘managing
 agents’  or  ‘managers’  but  with
 this  vital  difference,  namely,  that
 ‘secretaries  and  treasurers’  have
 no  right  to  appoint  any  of  their
 nominees  to  the  directorate.”

 If  there  were  other  members  of
 “the  Congress  Party  who  wanted
 to  raise  objection  to  it,  Shri
 Nathwani  and  Shri  Morarka  did  sub-

 wmit  their  note  of  dissent  on  the  Bill.
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 I  was  surprised  by  what  Shri
 Asoka  Metha  said  about  this  manag-
 ing  agency  system.  At  page  xxxiv
 of  this  Report,  they  have  said....

 Shri  K,  K.  Basu:  But  Shri  Asoka
 Metha  was  not  a  Member  of  the
 Joint  Committee,

 Shri  U,  M.  Trivedi:  He  represents
 a  Party  and  Shri  Gurupadaswamy,
 Shri  Dhage,  Shri  B,  C.  Ghose  and
 Shri  Amjad  Ali  have  signed
 it,  and  they  belong  to  the  same
 Party.

 Shri  K.  K.  Basu:  But  Shri  Asoka
 Metha  may  not  be  of  the  same  view.

 Shri  U.  M.  Trivedi:  Let  me  be
 allowed  to  speak.  They  said  in  that
 note  of  dissent:—

 “We  may  also  add  that  secre-
 taries  and  treasurers  for  whom
 provision  has  been  made  in
 chapter  IV  could  easily  fulfil
 such  useful  functions  as  the
 managing  agents  are  at  present
 considered  to  be  performing.”

 Today  there  was  a  different  strain.
 I  do  not  know  whether  it  was  an
 afterthought  or  new  wisdom  born.
 It  is  quite  true  as  Shri  Bhagwat  Jha
 Azad  has  said  that  the  difference
 between  secretaries  and  treasurers
 and  managing  agents  is  the  difference
 between  tweedledum  and  tweedledee.
 There  is  absolutely  no  difference  bet-
 ween  the  two.

 I  am  reminded  of  a  small  incident
 in  my  life.  A  child  was  playing  with
 his  father  and  his  father  was  carrying
 him  on  his  shoulders.  The  child  saw
 that  another  boy  was  being  carried
 on  a  pony.  So,  the  child  said  to  his
 father  that  he  also.  wanted  to  ride  on
 a  pony.  The  father  knelt  down  and
 said:  ‘here,  I]  am  a  ghoda.’  That  is
 the  only  thing  that  had  happened
 here.  Managing  agency  has  been
 taken  away  but  secretaries  and  treas-
 urers  have  been  put  in  with  all  their
 powers  except  that  the  board  of  direc-
 tors  will  guide  them  as  to  what  they
 will  do.  Not  only  that.  We  have  been
 clamouring—all  along  in  this  House
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 from  the  beginning  and  it  appeared
 to  me  that  the  whoie  House  agreed
 that  we  should  prevent  concentra-
 tion  of  wealth  and  concentration  of
 power  in  the  managing  agents.  We
 have  got  out  of  that  also  as  was  very
 aptly  pointed  by  my  hon.  friend.
 There  is  absolutely  no  control  unless
 provided  for  under  clause  33l,  He
 can  manage  not  only  ten  but  any
 number  of  firms.  The  secretaries  and
 treasurers  could  have  any  number
 of  companies  under  them.  A  greater
 concentration  of  wealth  would  be
 there.  I  am  very  sorry  and  I  do  not
 want  to  read  between  the  lines  but
 it  appears  to  me  to  be  so.

 At  the  time  when  clause  292  was
 being  discussed,  it  was  urged  that
 some  check  upon  contributions  to  be
 made  to  political  parties  should  be
 there—some  check  upon  contribu-
 tions  by  managing  agents  or  by  the
 companies,  Then  they  clamoured
 that  they  must  allow.  It  means  that
 the  secretaries  and  treasurers  are
 by  backdoor  being  provided  with
 such  powers  whereby  they  may  be
 able  to  contribute  more  to  the  funds
 of  the  political  parties.  If  that  has
 been  the  desire  then  we  shall  be
 very  clear  about  it.  Shri  Bhagwat
 Jha  Azad  himself  ought  to  have
 talked  about  that  but  when  that
 question  arose,  he  also  joined  hands.

 Mr.  Deputy-Speaker:  I  would  only
 suggest  that  motives  need  not  be
 attributed  to  Members  of  Parlia-
 ment  here.  Hon  Member  could  cer-
 tainly  say  that  consideration  ‘to  this
 party  or  that  party  will  be  shown.
 But  to  say  that  hon  Members  vote
 for  or  agaimst  or  taking  particular
 sides  merely  indicates  money  for  the
 Party  is  not  correct.  (Interruptions)

 Shri  C.  D,  Pande:  There  are  more
 important  things.

 Mr.  Deputy-Speaker:  The  hon,
 Member  is  a  good  lawyer;  he  can
 find  many  arguments  to  oppose  this.
 Why  should  he  take  shelter  under
 this?  Let  us  not  attribute  motives
 on  Members;  all  of  us  are  hon-
 ourable.
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 Shri  U.  M.  Trivedi:  There  are
 many  arguments  but  the  main  argu-
 ment  is  this,  It  is  not  that  I  am
 imputing  any  impure  motives  to  any
 particular  individual;  far  from  it.

 Mr,  Deputy-Speaker:  Those  hon.
 Members  here  voting—that  is  a
 reflection  on  them.

 Shri  U.  M.  Trivedi:  We  are  guided
 by  super-men.  The  difficulty  is  that
 we  all  are  led  and  so  it  becomes  diffi-
 cult  to  separate  the  individual  from
 the  group.  The  whole  confusion  is
 created  by  this,  as  we  have  got  to
 vote  according  to  party  directions.
 The  wisdom  of  this  debate  dawns
 later  on,  Anyhow,  I  am  not  going  to
 pursue  that  argument  further.

 5  pM.

 What  I  wish  to  point  out  is  this.
 One  argument  that  has  been  advanc-
 ed  was  about  these  secretaries  and
 treasurers  not  being  a  body  corpo-
 rate.  I  cannot  understand  that  argu-
 ment.  One  amendment  has  been
 moved  that  they  should  not  be  body
 corporate:  If  they  can  be  a  firm,  why
 should  they  not  be  a  body  corporate?
 I  do  not  see  any  logic  behind  such  2
 thing.  On  the  contrary  it  should  be
 a  body  corporate.  The  whole  con-
 ception  of  secretaries  and  treasurers
 from  the  definition  stage  is  that  they
 must  not  be  individuals  but  must
 be  more  than  one  individual;  they
 must  be  firms.  If  they  could  be
 firms,  it  is  better  and  it  is  of  greater
 advantage  if  they  could  be  a  body
 corporate.  In  a  body  corporate,  we
 can  immediately  catch  hold  of  some
 defaulter;  otherwise  it  becomes  ex-
 tremely  difficult  to  locate  even  the
 proper  persons.  It  so  many
 times  happens  that  when  there
 are  insolvency  proceedings  against
 an  ordinary  firm  it  is  very
 difficult  to  catch  hold  of  the  partners
 and  locate  the  proper  persons  with
 whom  to  deal  with,  but  in  the  case  of
 a  body  corporate  these  ‘difficulties  do
 not  arise  due  to  its  being  a  registered
 body,  We  can  always  get  hold  of
 them  in  the  case  of  a  body  corporate.
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 [Shri  U.  M.  Trivedi]
 I  am  neither  for  managing  agencies
 nor  against  secretaries  and  treasurers;
 for  me  it  makes  little  difference.  Whe-
 ther  there  is  managing  agency  system

 *or  whether  there  is  secretary  and
 treasurer  system  the  concentration  of
 ‘wealth  which  we  want  to  abolish  is
 going  to  take  place  and  concentration
 of  power  is  the  ultimate  aim  of  secre-
 taries  and  treasurers.  Under  these
 circumstances  I  see  no  reason  whatso-
 ever  for  limiting  this  power  to  a  firm
 only.  I  should,  therefore,  say  that  the
 amendment  with  regard  to  body  cor-
 porate  should  be  thrown  out.

 Shri  Kamath:  It  is  very  refreshing
 indeed  to  find  such  a  yawning  gulf
 between  my  friends  Shri  T.  S.  A.
 Chettiar  and  Shri  Bansal  on  the  one
 hand  and  Shri  K,  P.  Tripathi  and
 Shri  Bhagwat  Jha  Azad  on  the  other.
 It  is  very  delightful  indeed  that  there
 is  a  yawning  gulf  between  these  two
 groups,  both  belonging  to  the  benches
 opposite.

 I  do  not  want  to  labour  the  argu-
 ment  that  the  distinction  between  the
 managing  agents  and  secretaries  and
 treasurers—the  new  class  of  people
 who  will  be  invoked  or  will  be  creat-
 ed  in  the  near  future—is  only  a  dis-
 tinction  without  a  difference.  That
 has  been  amply  stressed  by  my
 friends  here.

 I  wish  to  place  three  amendments
 before  the  House  and  in  doing  so  I
 would  wish  to  briefly  make  some
 observations  in  regard  to  the  last  one
 —amendment  No.  020  to  new  clause
 388A  and  388B.  I  have  got  three
 amendments  of  which  this  is  the  last
 one  which  I  would  like  to  take  up
 first.  I  was  glad  to  find  Shri  Bhagwat
 Jha  Azad  saying  that  it  is  very  diffi-
 cult,  or  it  is  impossible  to  find  real
 men  of  merit  getting  entry  into  these
 ‘companies.  My  amendment—this  par-
 ticular  one—is  aimed  at  the  destruc-
 tion  of  the  prevalent,  rampant  nepo-
 tism  and  in-lawism—I  will  put  in
 that  way  what  you  have  spoken  about
 so  often,  This  in-lawism  is  prevalent
 in  many  companies.  “Nepotism”  is
 etymologically  derived  from  “nephew”
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 and  not  “in-law.”  But.  in-law  is
 different  from  nephew;  everybody
 knows  that.  A  nephew  can  be,  per-
 haps,  a  son-in-law  in  the  south,  but
 not  everywhere.

 Mr.  Deputy-Speaker:  The  hon.  Mem-
 ber  is  not  personally  aware  of  these
 things.

 Shri  Kamath:  No,  Sir;  I  have  only
 heard  about  it  from  wise  elders  like
 you.  I  would,  therefore,  commend
 this  particular  amendment  of  mine  to
 the  acceptance  of  the  House.  It  nas
 got  a  two-fold  objective;  that  is  to  end
 this  nepotism  and  in-lawism  preva-
 lent  in  companies  and  also  to  help  re-
 lieve  unemployment,  especially  edu-
 cated  unemployment,  in  our  country
 today.  But,  I  have  taken  care  to  see
 that  they  have  special  qualifications.
 Those  who  have  special  qualifications
 will  only  get  in—special  qualifications
 in  economics,  science,  industry,  busi-
 ness,  trade,  finance,  administration,
 agriculture  and  co-operation  suitable
 for  company  management.  The  Cen-
 tral  Government  shall  appoint  a  com-
 mission  for  the  purpose  of  drawing  up
 a  panel  of  personnel  having
 special  qualifications,  It  casts  a
 duty  on  the  company  to
 employ  these  persons  on  reasonable

 _remuneration  and  on  other  reasonable
 conditions  of  service,  and  the  com-
 pany  must  give  sufficient  cause  as  to
 why  it  does  not  appoint  such  persons,
 or,  sufficient  cause  must  be  shown  by
 such  persons  why  they  are  not  willing
 to  take  up  employment  in  that  com-
 pany.

 Mr.  Deputy-Speaker:  Your  amend-
 ment  is  that  rules  must  be  framed
 stating  the  qualifications,  etc,  of  per-
 sons  suitable  for  employment,  inas-
 much  as  joint  stock  companies  deal
 with  public  funds,  and  so,  the  persons
 in  charge  must  have  particular  quali-
 fications  under  the  rules.

 Shri  Kamath:  My  amendment  is
 that  Government  should  appoint  a
 Commission  for  drawing  up  a  panel
 and  these  companies  will  have  to
 employ  these  persons  compulsorily
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 uunless  the  persons  concerned  decline
 the  employment  offered  for  adequate
 reason,

 A  company  which  wilfully  fails  to
 employ  persons  whose  names  have
 been  included  in  such  panel  shall  be
 punishable  with  fine  which  may  extend
 to  two  thousand  rupees.

 Then,  I  have  provided  for  a  mana-
 gerial  employment  exchange  in  clause
 388B.

 Shri  S.  S.  More:  What  will  happen
 if  a  person,  who  is  appointed  on
 merits,  subsequently  weds  the  daugh-
 ter  of  the  managing  agent?

 Mr.  Deputy-Speaker:  There  are
 provisions  for  divorce  in  the  Hindu
 law,

 Shri  Kamath;  That  is  a  subsequent
 development  which  may  not  affect
 the  provisions.  Of  course  you  can  in-
 ‘sert  a  new  amendment.  I  want  more
 -and  more  ot  More  but  there  is  nowa-
 ‘days  less  and  less  of  him.  That  is  un-
 fortunate,

 Another  amendment  of  mine  is
 006  relating  to  clause  372,  where  I
 have  said  that  a  company  shall  invest
 its  surplus  funds  in  Government  secu-
 rities  or  in  the  issue  of  bonus  shares
 to  members  or  partly  in  the  one  and
 ‘partly  in  the  other,  That  does  not
 ‘heed  much  amplification.  It  is  clear.

 The  last  one  is  amendment  No.  0i6
 to  clause  386.

 Shri  8.  8,  More:  Let  us  have  some
 Opposition  securities  instead  of  Gov-
 ‘ernment  securities!

 Shri  Kamath:  Are  you  going  to  con-
 tinue  in  the  Opposition?

 Mr,  Deputy-Speaker:  The  hon
 ‘Member  need  not  pursue  that  matter.

 Shri  Kamath:  I  thought  you  allowed
 that  interruption.

 Mr.  Deputy-Speaker:  No  interrup-
 ‘tions  are  allowed  at  all.

 Shri  Kamath:  They  are  quite  lively
 sometimes  and  they  give  us  a  pause—
 a  little  rest.
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 My  last  amendment  is  No.  706  to
 clause  386.  I  think  the  specific  notice
 is  given  to  all  directors  and  not  to
 all  members.  I  personally  think  that
 that  is  what  the  Government  means.
 The  Minister  will  please  look  it  up.
 Either  it  is  a  misprint  or  a  mis-draft—
 the  draftsman’s  devil,  The  proviso  to
 sub-clause  (2)  says  that  members
 should  be  given  notice.  I  think  they
 have  to  give  notice  to  the  directors
 and  not  the  members  who  are  share-
 holders.

 Mr.  Deputy-Speaker:  I  think  ‘mem-
 bers’  here  means  members  of  the
 board.

 Shri  Kamath:  Then  it  is  all  richt.
 Anyway,  it  ought  to  be  made  clear.

 Shri  C.  D,  Deshmukh:  I  am  _  going
 to  accept  amendment  No.  0I5  to
 clause  385  by  Shri  K.  K.  Basu,  and
 that  is  similar  to  an  amendment  which
 I  had  accepted  earlier.  I  also  have
 great  pleasure  in  accepting  amend-
 ment  No.  0I6  of  Shri  Kamath,  be-
 cause  he  is  right  im  saying  that  where
 we  put  in  ‘members’,  we  meant  only
 directors.  I  have  equal  pleasure  in
 opposing  the  rest  of  those  amend-
 ments,  because  I  think  they  are  very
 impractical,  Then,  his  amendment
 No.  020  mentions  a  kind  of  a  scheme
 which  is  not  suitable.

 Mr,  Deputy-Speaker:  I  think  it
 speaks  of  some  Commission  or  a
 panel,

 Shri  C.  D.  Deshmukh:  It  may  not
 fit  in  with  the  whole  scheme  here,  in
 the  industrial  world.  Perhaps  it  may
 fit  in  either  with  Utopia  or  some  kind
 of  country  like  EREHWON  of  Sam-
 uel  Butler  which,  as  the  hon.  Mem-
 ber  knows,  leads  the  reverse  way  to
 the  land  of  nowhere.

 Shri  Kamath:  Won't  it  fit  in  with
 Avadi?

 Shri  C.  D,  Deshmukh:  I  think  he  is
 a  little  ahead  of  his  time,  He  seems
 to  have  a  touchy  belief  in  qualifica-
 tions,  scientific,  technical  and  other-
 wise  and  in  commisions.  I  think  that
 will  destroy  the  primary  character  of
 the  private  sector,  namely,  that  it  is
 a  question  of  competition,  choice  and
 private  enterprise.
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 Shri  Kamath:  I  want  a  commission
 for  drawing  up  a  panel  of  qualified
 persons,

 Shri  C.  ७,  Deshmukh:  The  Com-
 mission  is  supposed  to  do  some  useful
 work  and  if  they  do  not  do  it,  there
 are  some  penalties  prescribed,  I  think
 the  scheme  is  not  feasible  under  the
 Present  circumstances.  Coming  now  to
 the  general  debate,  it  seems  to  me
 that  we  are  over  influenced  by  a  Sénse
 of  defeatism.  I  have  noticed  from
 time  to  time,  that  is  to  say,  while  we
 are  passing  this  Bill,  after  such  deli-
 berations  we  are  not  quite  sure  as  to
 whether  we  shall  be  able  to  control
 the  matters  that  we  set  out  to  control.
 And  therefore,  every  time  there  is  a
 feeling  that  there  will  be  come  loop-
 holes  and  some  circumventions,  either
 conscious  or  unconscious,  I  suggest
 that  we  ought  to  take  a  more  optimis-
 tic  view  of  this  and  should  be  confi-
 dent  that  we  have  succeeded  in  plug-
 ging  the  major  loopholes.  If  matters
 are  looked  at  from  this  point  of  view,
 then  I  think  hon.  Members  will  pro-
 bably  come  round  to  the  views  advo-
 eated  by  the  Joint  Committee,

 Reference  was  made  to  what  I  said
 in  regard  to  secretaries  and  treasurers,
 Hon.  Members  have  quoted  the  con-
 cluding  portion  of  my  remarks  on
 this  part  of  the  subject.  “It  is  my
 hope  and  I  believe  it  its  shared  by
 others  that  in  course*of  time  we  shall
 have  a  body  of  secretaries  and  trea-
 surers  who  will  not  arise  from  the
 traditional  class...”  and  then  I  went
 on  to  say  how  it  might  arise.  That
 implies  that  for  the  moment  till  this
 evolution  takes  place,  I  contemplate
 that  we  may  have  a  class  of  secreta-
 ries  and  treasurers  even  from  _  the
 traditional  classes.  I  began  by  saying
 that  in  spite  of  the  three  or  four  dis-
 abilities  “here  is  a  way  out  for  those
 who  have  no  finance  or  who  do  not
 wish  to  enagage  their  funds  on  what
 they  regard  as  unsatisfactory  terms,
 because  they  might  merely  say  that
 “all  that  we  are  out  to  do  is  to  hire
 out  the  services  of  ourselves  for  the
 management  of  companies”  etc,  There-
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 fore,  it  is  not  correct  to  say  that  the
 scheme  of  secretaries  and  treasurers
 is  meant  entirely  for  bright  young:
 men  in  the  future.  It  is  also  intended
 to  be  a  way  out  of  the  present  com-
 plex,  so  to  speak,  that  attends  manag-
 ing  agents,

 Now,  statements  have  been  made
 again  and  again  that  there  is  very
 little  difference  between  secretaries.
 and  treasurers  and  managing  agents.
 This  is  again  one  way  of  corporate:
 Management  and  in  the  same  speech.
 I  said  that  “secretary  and  treasurer’
 is  a  corporate  manager.”  I  can  under--
 stand  hon.  Members  having  views  as.
 to  whether  a  joint-stock  company
 should  be  managed  by  an  individual
 or  a  firm  partnership  or  by  a  body
 corporate  and  if  they  hold  those  views
 very  strongly,  then  I  should  have  ex-
 pected  them  to  object  to  many  other
 sections,  such  as  those  dealing  with
 holding  companies,  because  in  the
 case  of  a  holding  company,  the  rela-
 tionship  between  the  holding  com-
 pany  and  the  company  held  is  analo-
 gous  to  the  relationship  between  a
 company  and  its  managing  agent
 except  that  the  power  to  control  the
 affairs  of  the  subsidiary  company
 arises  from  either  the  volume  of  in-
 vestment  or  the  physical  fact  of  con--
 trol  which  may  not  amount  to  that.
 particular  volume  like  5  per  cent.  It
 may  be  less,  but  customarily  it  may
 be  proved  that  the  affairs  of  the  subsi-
 diary  company  are  managed  by  the
 holding  company,  It  is  nowhere
 stated  that  the  holding  company  will
 not  be  a  body  corporate.  Indeed,  in
 this  country  as  well  as  in  other  coun-
 tries  all  over  the  world,  body  cor-
 porates  do  manage  other  companies.
 One  can  argue  for  and  against  such  &
 course.  There  is  something  to  be  said
 for  personal  relationship  between  a
 company  and  those  who  manage  its
 affairs;  on  the  other  hand,  there  is
 also  something  to  be  said  for  a  body
 corporate  which  can  collect  together
 ‘amounts  and  resources  for  an  integrat-
 ed  and  coordinated  system  of  mana-
 gement  of  a  number  of  companies.
 They  are,  so  to  speak,  specialists  in
 Management,  Our  managing  agents
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 shdhild  be  described  as  specialists  in
 management,  especially  when  they  are
 body  corporates,  in  two  respects:  (i)
 they  bring  together  a  certain  amount
 of  capital;  (ii)  they  bring  together  a
 certain  amount  of  talent.  Then,  their
 affairs  are.  organised  as  in  any  other
 joint  stock  company.  That  is  to  say,
 there  are  boards  of  directors  and  in
 order  that  they  may  be  able  to  manage
 their  affairs  well,  they  usually  have
 a  few  executive  directors,  whole-
 time  directors  who  specialise  in  diffe-
 rent  branches  of  the  businesses  look-
 ed  after  by  the  managing  agents.  The
 House  has  already  passed.

 Mr.  Deputy-Speaker:  Are  the  secre-
 taries  expected  to  get  any  money?

 Shri  C,  D,  Deshmukh:  That  is  what
 I  am  coming  to.

 So  far  as  the  managing  agencies  are
 concerned,  that  is  the  position,

 Now,  I  would  like  to  give  you  a
 few  statistics  just  as  an  illustration  of
 the  difficulty  that  ome  comes  across.
 I  am  not  now  referring  to  the  new
 secretaries  and  treasurers.  I  hope
 that  system  will  evolve  in  the  way  in
 which  many  hon.  Members  have
 wished  in  the  right  lines.  I  have
 nothing  to  say  about  it.  The  only
 thing  for  me  to  do  or  for  any  one  in
 my  place  to  do.  is  to  keep  his  eyes
 open  in  the  Central  administration
 and  see  that  it  evolves  on  proper
 lines.  One  can  certainly  bear  in  mind
 all  the  observations  made  by  hon.
 Members  and  the  fears  and  apprehen-
 sions  expressed  by  them.

 Shri  Kamath:  What  is  the  signifi-
 cance  of  ‘me  or  somebody  in  my
 place’?  Will  he  not  continue  in  that
 place?

 Shri  C.  D,  Deshmukh:  What  I  meant
 was,  5  years  or  0  years  hence;  at  any
 time.  That  also  is  possible.

 Shri  K,  K,  Basu:  You  will  be  here
 for  5  years.

 Shri  0,  D,  Deshmukh:  There  is  a
 company  here.  I  wil}  not  give  the
 name  of  the  company.  Its  net  paid
 up  capital  is  Rs.  80  lakhs.  It  manages
 40  companies.  They  are  in  jute,  coal,»

 30  L.S.D.

 6  SEPTEMBER  955  Companies  Bill  72536

 cotton,  tea,  sugar,  plantations,  and  so
 on  and  so  forth.  The  total  paid  up
 capital  of  these  managed  companies  is
 about  Rs.  2l  crores.  Therefore,  the
 percentage  of  its  own  capital  on  the
 capital  of  the  managed  companies  is
 9  per  cent.  There  is  another  company
 which  manages  9  companies,  again
 in  jute,  miscellaneous,  coal,  cotton.

 Shri  K,  K.  Basu:  The  hon.  Minister
 referred  to  the  case  of  a  company
 with  a  capital  of  Rs,  80  lakhs  manag-
 ing  companies  with  a  capital  of  Rs.  2
 crores.  My  point  is  this.  The  manag-
 ed  company  may  be  X.  I  want  to
 know  whether  that  managed  company
 X  has  any  interest  in  another  manag-
 ed  company  Y.

 Shri  C.  D.  Deshmukh:  It  may  be.
 This  is  only  the  capital  of  the  manag-
 ing  agency  company.  How  it  is  em-
 ployed,  I  cannot  say..  Part  of  it  must
 be  in  the  managed  company.  Part  of
 it  may  be  available  to  them  as  amount
 to  be  loaned  out  in  case  of  need  to
 the  managed  company.  I  am  trying
 to  establish  a  relationship  by  way  af
 investment  between  a  managed  com-
 pany  and  this.  But,  it  is  a  fact  that
 managing  agents  have  some  invest-
 ment  in  most  of  the  companies  that
 they  manage.  It  is  also  a  fact  that
 they  have  some  means  at  their  dispo-
 sal  to  be  able  to  lend  money,  or  back
 their  guarantee  where  there  is  a
 guarantee  to  the  managed  company,
 and  it  is  for  this  purpose  that  they
 float  a  company.  In  other  words,  it
 is  a  combination  of  an  investment
 company  and  a  managing  company.
 Now,  as  I  said,  that  is  9  per  cent.  Then,
 in  another  case,  it  is  9  companies
 managed,  again  jute,  cotton,  coal  ete.
 and  the  total  capital  is  Rs.  8  crores,
 That  gives  a  higher  percentage,
 about  23  per  cent.  Obviously,  some  of
 the  capital  must  be  in  the  managed
 companies  and  all  of  it  cannot  be  for
 giving  out  as  loans  in  emergencies  or
 even  as  working  capital  or  whatever
 it  may  be,  Then  there  is  a  third  com-
 pany  where  8  companies  are  manag-
 ed—again  jute,  miscellaneous,  coal,
 tea,  there  is  no  cotton,  The  total

 &
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 paid  up  capital  of  the  companies
 managed  is  Rs.  3,60,00,000.  Therefore,
 it  forms  25  per  cent.  on  the  capital.
 The  paid-up  capital  of  the  managing
 agency  company  is  Rs,  90  lakhs,  which
 gives  a  percentage  of  25  of  the  capital
 of  the  managing  agency  company  to
 the  paid-up  capital  of  the  managed
 company,  Lastly,  there  is  one  more
 example  I  will  give,  the  paid-up  capi-—
 tal  of  the  managing  agency  company
 is  Rs.  35  lakhs,  the  number  of  manag-
 ed  companies  is  26,  the  total  of  the
 paid-up  capital  of  managed  companies
 is  Rs.  90  lakhs,  which  gives  a  per-
 centage  of  70  of  one  to  the  other.  Now.
 I  have  been  making  enquiries  as  to
 what  would  happen  as  a  result  of  our
 imposing  a  limit  of  ten  on  the  number
 of  companies  managed.

 Mr,  Deputy-Speaker:  They  will  be-
 come  secretaries.

 Shri  C.  D,  Deshmukh:  What  I  say
 is  there  have  been  no  complaints  that
 either  their  conduct  has  been  uncon-
 cionable  or  that  their  affairs  have
 been  badly  managed.  Now,  the  House
 will  have  to  accept  the  statement  be-
 cause  I  have  not  given  the  names,  but
 I  am  quite  satisfied  that  they  are  very
 respectable  companies  and  I  for  one
 am  not  aware  of  any  charges  of  mis-
 management  or  unconcionable  remu-
 neration  in  regard  to  these  companies,
 and  I  am  quite  certain  that  they  are
 making  a  contribution  to  the  develop-
 ment  of  the  economy  of  the  country.
 Now,  I  have  been  given  a  reply  that
 what  they  would  like  to  do  is  to  con-
 centrate  their  holding  in  companies
 which  they  would  choose  out  of  these.
 For  instance,  in  the  case  of  this  last
 company....

 Mr,  Deputy-Speaker:  Is  there  any-
 thing  in  this  Bill  to  prohibit  the  Sec-
 retaries  also  investing  money?

 Shri  C.  D.  Deshmukh:  Nothing.
 Nothing  at  all.

 Mr,  Deputy-Speaker:  And  therefore
 restrict  the  number  of  managihg
 agencies  to  ten.  Wherever  they  have
 got  30,  40  managing  agencies,  the  rest
 of  it  will  be  converted  into  secretaries
 and  treasurers.
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 Shri  C.  D.  Deshmukh;  If  you  would
 allow  me  to  finish  my  argument,  that
 is  what  I  am  tending  to.  I  say  that
 in  some  cases  like  this  70  per  cent,
 this  last  case,  it  does  not  seem  to  me
 to  matter  very  much.  They  are  not
 bothered  about  it  because  they  have
 a  very  large  percentage  of  holding  and
 whether  you  call  them  managing
 agents,  whether  you  call  them  secre-
 taries  and  treasurers,  or  whether
 they  are  all  turned  into  boards  of
 directors,  I  do  not  believe  they  would
 bother  a  bit.  All  these  companies  are
 really  held  by  them.  Unless  they
 choose  to  get  out  of  their®  sharehold-
 ing,  that  company,  I  do  not  suppose,
 will  be  faced  with  any  difficulty,  but
 there  is  this  other  capital  with  9  per
 cent.  It  may  be  that  they  will  wish
 to  concentrate  whatever  they  have—
 that  is,  the  paid  up  capital  of  Res.
 -1,80,00,000  or  whatever  it  is  that  is
 invested  in  these  companies—may  be
 in  some  companies  of  their  choice,  so
 that  they  would  say  that  these  are
 good  companies  in  which  we  wish  to
 have  a  good  financial  stake  so  ag  to
 make  sure  that  we  have  the  control.
 And  as  I  have  said  frequently,  I  can-
 not  see  anything  wrong  in  a  person
 contributing  substantially  to  invest-
 ment  in  a  joint  stock  company  and
 wishing  to  have  some  voice  in  the
 management  of  that  company.  As  I
 say  Government  does  it,  other  nations
 do  it  wherever  they  give  large  monies,
 and  international  bodies  do  it,  and  I
 do  not  see  why  an  investor  should
 not  do  it,  either  by  boards  of  direc-
 tors  or  by  any  other  means  that  are
 from  time  to  time  open  to  them.  Now,
 what  would  happen  if  they  withdraw
 their  financial  stake  which  is  thinly
 spread  at  the  moment  through  all
 these  managed  companies?  What
 would  happen  to  those  companies  in
 which  they  do  not  choose  to  have  a
 financial  stake?  They  choose  their
 ten  companies  which  they  would  be
 managing  agents  of,  as  long  as  they
 are  permitted  to  be  managing  agents.
 As  for  the  rest,  I  cannot  say  any  rea-
 son  why  the  present  system  of  mana-
 gement  should  be  interfered  with,
 because  they  will  get  out  of  control,
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 and  they  will  have  no  financial  con-
 trol.  Indeed,  there  is  a  section  which
 prevents  them  from  nominating  direc-
 tors.  But  it  may  suit  the  managed
 company  to  say,  now  we  understand
 that  you  have  no  responsibility  to
 finance  our  affairs,  because  you  would
 not  have  the  funds  and  your  funds
 are  now  engaged  in  a  more  intensive
 way  in  the  other  companies,  never-
 theless  we  would  like  your  manage-
 ment,  we  have  been  used  to  your
 people,  you  have  specialised  in  our
 problems,  so,  we  would  like  you  to
 continue  as  secretaries  and  treasurers.
 And  I  cannot  see  that  any  public  in-
 terest  is  injured  by  this.  Indeed,  I
 am  of  the  opinion  that  public  interest
 will  be  advanced  by  this,  because  if
 they  drop  these  companies,  then  those
 companies  will  have  to  form  boards
 of  directors  and  since  secretaries  and
 treasurers  will  ex  hypothesi  have  no
 financial  interest  in  these  companies,
 and  will  not  have  the  means  with
 which  to  acquire  financial  interest
 in  these  companies,  they  will  be  at
 the  mercy  of,  may  be,  people  who
 have  command  over  resources,  there
 might  be  competitions  and  struggles
 for  power  in  the  way  I  mentioned  the
 other  day,  and  I  think  it  will  inter-
 fere  with  the  smooth  management  of
 these  companies,  Now,  I  suggest  that
 that  is  an  experiment  which  is  worth
 watching.

 My  next  point  is  that  no  one  can
 turn  himself  into  a  secretary  and
 treasurer  without  the  approval  of  the
 Central  Government,  because  as  Shri
 Morarka  has  pointed  out,  the  basis  of
 the  thing  is  that  there  are  at  the
 moment  very  few  secretaries  -and
 treasurers.  I  shall  presently  give  a
 few  details  about  what  they  are.  And
 they  happen  to  be  in  the  south,  as
 was  stated  by  Shri  T.  8,  A.  Chettiar.
 Now,  in  the  rest  of  the  country,  there
 are  no  secretaries  and  treasurers.
 Therefore,  no  one  can  become  a  sec-
 retary  and  treasurer  without  ‘the  ap-
 proval  of  the  Central  Government,  If
 in  spite  of  these  presumptions  which
 I  have  raised,  it  appears  that  mana-
 gement  has  not  been  satisfactory  or
 there  is  some  other  reason  why  a
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 particular  management  should  not
 continue,  it  is  open  to  us  to  say  to  the
 body  corporate,  you  shall  not  convert
 yourself  into  the  secretaries  and  trea-
 surers  of  thig  managed  company.  So,
 here  again,  as  under  clause  325,  pub-
 lic  interest  will  be  the  sole  guide,  and
 I  suggest  that  the  House  should  agree
 to  leaving  this  way  open  in  regard  to
 these  cases.  Whether  they  are  nine
 cases  or  sixteen  or  twenty-seven,  I
 am  not  joining  issue  with  the  hon.
 Member,  I  gave  only  figures  arising
 out  of  the  720  cases  that  were  with
 me,  where  there  were  330  managing
 agents.  Undoubtedly  we  know  that
 there  are  many  more  managing
 agents,  and  therefore  the  number  of
 companies  where  there  is  a  holding  of
 more  than  ten  companies  would  be
 larger.  I  do  not  quite  know  the  num-
 ber.  Probably,  the  hon.  Member’s  in-
 vestigation  is  right,  although  it  took
 place  in  1948,

 Shri  Asoka  Mehta:  1949.

 Shri  C.  0,  Deshmukh:  It  may  be
 that  things  have  changed  a  bit  be-
 cause  the  Act  of  95l  came  for  this
 very  reason  that  there  was  a_  ten-
 dency  for  a  struggle  developing  in
 regard  to  managing  agencies,  and
 there  was  a  danger  of  unworthy  peo-
 ple,  people  with  not  too  good  a  re-
 cord  acquiring  some  managing  agen-
 cies;  and  as  our  attention  was  drawn
 to  it,  we  first  passed  an  ordinance
 and  then  took  powers  to  regulate  this.

 Now,  I  shall  give  some  facts  in  re-
 gard  to  the  existence  of  secretaries
 and  treasurers,  The  important  point  I
 wish  to  make  is  that  ‘secretaries  and
 treasurers’  is  not  a  term  unknown  to
 the  law,  nor  is  that  arrangement  un-
 known  to  the  law,

 It  is  true  that  the  present  Com-
 panies  Act  does  not  coutain  any  defi-
 nition  of  ‘secretaries  and  treasurers’,
 There  are  two  sections  in  it,  namely
 sections  34  and  9  which  refer  to  a
 secretary.  A  secretary  is  conceived—
 but  that  is  different—as  on  who  Is
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 entrusted  only  with  office  and  secre-
 tariat  duties.  So,  we  neeq  not  bother
 about  secretary,  But  the  Point  is  that
 there  is  no  definition  of  ‘secretaries

 and  treasurers’.  Nevertheless,  there is  nothing  in  the  Act  to  prevent  any
 individual,  Partnership,  or  body  cor-
 porate,  from  setting  itself  up  as  sec-
 vetaries  and  treasurers  with  some-
 what  limited  powers  and  functions over  the  affairs  of  the  company  than
 what  a  managing  agent  usually  pos- sesses.

 Obviously,  if  any  body  corporate set  themselves  as  secretaries  and
 treasurers,  they  would  not  have
 powers  which  are  given  to  the  manag-
 ing  agents  corresponding  to  powers under  clause  377  to  nominate  direc- tors  and  so  on.  Now,  therefore,  there was  a  lacuna  in  the  present  Act  which Was  prominently  brought  to  our
 notice  sometime  ago,  when  we  had
 to  consider  an  application  from  a  com-
 pany  which  wished  to  appoint  another well  known  managing  agency  house
 in  Calcutta  as  its  secretaries  and
 treasurers.  Therefore,  what  I  am  sug-
 gesting  is  that  if  I  had  not  brought these  provisions  for  inclusion  in  the
 Bill,  the  situation  would  have  continu-
 ed  unregulated.  And  there  was  noth-
 ing  in  the  law  to  prevent  any  body
 corporate  from  cffering  themselves  as
 secretaries  and  treasurers.  There-
 fore,  I  think  I  have  done  a  certain
 amount  of  public  good  in  bringing  it
 within  the  compass  of  our  law  and  in
 trying  to  regulate  it.  It  is  not  an
 invention  to  find  a  circumvention  of
 the  law,  so  to  speak,  to  find  a  way
 out.  This  particular  company  claimed
 that  the  powers  it  preposed  to  confer
 on  its  secretaries  and  treasurers  were
 considerably  less  than  those  whirh  a
 Managing  agent  usually  exercised,
 and  therefore,  the  company  was  not
 bound  to  ebtain  the  prior  approval  of
 the  Government  to  the  appointment
 of  this  managing  agency  house  as  its
 secretaries  and  treasurers.  The  case
 has  not  vet  been  finally  disposed  of.
 although  in  view  of  this  controversy.
 the  current  controversy.  the  company
 is  not  pressing  its  application,
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 Therefore,  it  seems  to  me  that  it
 was  always  open  to  an  individual  or
 a  firm  or  a  body  corporate  to  offer
 itself  as  secretary  and  treasurer,  pro-
 vided  it  modified  the  terms  and  con-
 ditions  of  appointment  suitably  so  as
 to  avoid  being  caught  by  the  defini-
 tion  of  managing  agent,  within  the
 meaning  of  section  2  reo)  (9A)  of  the
 Act.  This  is  the  present  position. This  position  was  obviously  unsatisfac-
 tory  and  we  considered  it  desirable
 to  recognise  the  system  of  secretaries
 and  treasurers  formally  and  to  regu- late  their  activities  under  the  new
 Act,  It  will  be  recalled  that  it  was
 a  similar  consideration  which  induc-
 ed  the  then  Government  of  India  in
 936  to  recognise  the  institution  of
 managing  agents  formally  for  the
 first  time  in  the  amendment  of  936—
 many  hon.  Members  do  not  know  that,
 But  it  was  formally  recognised  for
 the  first  time  in  1936,  and  a  decision
 was  made  to  incorporate  the  provi-
 sions  relating  to  managing  agents  in
 that  Act.  It  is,  therefore,  reasonable
 to  claim  that  the  provisions  relating to  secretaries  and  treasurers  attempt
 to  regulate  the  activities  of  an  insti-
 tution  which,  if  left  outside  the  scopé
 of  the  new  Act,  would  have  enabled
 company  promoters  and  managements
 to  continue  to  carry  on  the  activities
 of  managing  agents  but  with  lower
 powers  and  under  a  different  mame.
 And  that  is  the  real  distinction,

 Now,  we  have  defined  secretaries
 and  treasurers  almost  in  the  same
 way  as  a  manager,  and  the  definition
 is  materially  different  from  the  defi-
 nition  of  managing  agent.  This,  again,
 eonforms  to  our  intention  of  treatine
 secretaries  and  treacturers  more  as
 managers,  that  is  to  say,  as  corporate
 managers  and  not  as  quasi-managing
 agents.  The  difference  lies  in  this.
 The  first  portion  is  about  remunera-
 tion.  Some  hon,  Members  have  said
 that  since  there  is  a  total  ceiling  of
 il]  per  cent  under  clause  197,  there  is
 nothing  preventing  secretaries  and
 treasurers  from  exveeding  74  per  cent.
 Well,  I  say  that  the  central  adminis-
 tration  is  there  which  will  prevent
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 such  things  from  happening  because,
 as  I  have  p.inted  out,  barring  a  few
 secretaries  and  treasurers  who  are
 existing  today,  no  one  can  become
 secretary  and  treasurer  without  the
 positive  approval  of  the  central  admi-
 nistration.  Therefore,  it  is  quite  im-
 possible  for  secretaries  and  treasurers
 to  get  away  with  any  remuneration
 in  excess  of  74  per  cent.

 Secondly,  as  I  have  already  pointed
 out,  they  will  have  no  right  to  appoint
 any  director.  I  might  as  well  deal
 with  one  small  observation  made  in
 ‘this  regard  by  Shri  Morarka.  As  far
 as  I  can  see,  the  omission  or  exclusion
 of  clause  260  is  simply  a  matter  of
 drafting.  That  is  to  say,  the  other
 clause  only  refer;  to  managing  agents
 who  are  authorised  by  the  articles
 and  by  their  agreement  to  appoint  a
 director  to  the  Board.  In  other
 words,  clause  260  is  a  kind  of  adjec-
 tive  provision  and  not  a  substantive
 provision  and  that  is  why  the  exclu-
 sion  applies  both  to  377  and  260,  It  is
 not  as  ix  it  is  intended  to  give  secre-
 taries  and  treasurers  a  power  which
 they  do  not  possess  by  their  articles  of
 agreement.  And,  if  the  articles  of
 agreement  do  give  such  a  power,  then
 we  shall  not  recognise  them  as  secre-
 taries  and  treasurers.  Indeed,  clause
 260  does  not  also  apply  to  managing
 agents  who  have  no  power  under
 their  agreement  to  appoint  a  director
 under  clause  377.  Therefore,  clauses
 377  and  260  go  together.  I  do  not
 think  there  is  any  danger  of  the  sec-
 vetaries  and  treasurers  appointing
 people  merely  by  virtue  of  clause  260.

 Then  there  is  the  third  limitation,
 which  is  well  known,  about  purchasing
 and  selling  goods  and  so  on.  In  prac-
 tice,  most  secretaries  and  treasurers,
 as  I  said,  would  have  to  come  to  us
 for  the  approval  of  their  terms  and
 conditions.  I  have  examined  various
 model  agreements  between  a  com-
 pany  and  its  secretaries  and  treasu-
 rers.  I  have  noticed  that  in  a  large
 number  of  cases  those  agreements
 differ  quite  substantially  from  the
 fgreements  with  managing  agents.
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 tere  4  have  about  76  cases  which  I
 lave  eXamined  oO  secretaries  ang
 weasurers;  in  other  words,  there  are
 iG  sec.etaries  and  treasurers  in  exust-
 ence  today,  whose  operation;  went
 unnoticed  and  uncommented  on.  Here
 are  hon,  Members  rising  and  saying
 that  this  has  been  introduced  in  order
 to  enable  the  managing  agents  to  get
 away  under  some  new  name.  That  I
 consider  is  a  very  unjust  kind  of  re-
 mark  especially  in  the  circumstances
 in  which  an  earnest  effort  is  made  to
 find  a  way  out  of  the  existing  difficul-
 tie;  and  to  introduce  a  minimum  dis-
 turbance  in  the  management  of  com-
 Panies  where  there  is  no  evidence  of
 abuse.

 Shri  E.  EK.  Basu:  The  existing
 difficulties  of  managing  agents?

 Mr.  Deputy-Speaker:  The  hon.
 Member  feels  that  it  is  only  a  step
 to  remove  the  existing  difficulties  of
 managing  agents.

 Shri  0.  D.  Deshmukh:  Whatever
 it  may  be,  whether  it  is  from  the
 companies’  point  of  view  or  from  the
 Managing  agents’  point  of  view,  cer-
 tainly  there  is  a  difficulty,  What  I
 have  been  told  is  that  they  will  be
 willing  to  give  them  up.  I  must  re-
 gard  this  thing  from  the  point  of
 view  of  the  managed  companies.
 Would  it  be  good  for  the  managed
 companies  in  their  case  to  shed  those
 who  have  been  managing  their  affairs
 for  the  last  25  or  30  years?  I
 suggest  that  it  is  at  least  a  matter
 worth  looking  at  by  the  Central
 Administration.  Then  we  can  make
 up  our  mind.  We  may  say  that
 nothing  will  happen  to  this  company
 if  it  is  managed  by  a  board  of  direc-
 tors  but  it  is  just  possible  that  the
 Central  Administration  may  come  to
 a  decision  that  there  is  no  reason
 why  this  company  should  not  con-
 tunue  to  be  managed  by  the  managing
 agents  as  secretaries  and  treasurers
 provided,  as  under  the  law,  they
 will  have  no  representation  on  the
 board  of  directors  and  they  will
 have  no  financial  stake  and  that  their
 senedule  of  powers  JS  properly
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 scrutinised  by  the  Central  Adminis-
 tration.  A  perusal  of  these  agree-
 ments  shows  that  in  some  cases  the
 Powers  are  similar  to  those  of  the
 managing  agents  and  in  other  cases
 they  stand  on  a  different  footing.  It
 will  be  our  purpose  to  secure  that
 they  do  not  have  the  same  powers as  the  managing  agents.  Responsi-
 bility  and  power  must  go  together and  if  there  is  less  responsibility

 sthere  should  be  less  of  power,  It  is
 in  this  spirit  that  it  is  intended  to
 administer  this  particular  portion  of
 the  Companies  Act  if  it  is  passed  by the  House.

 Now  I  come  to  the  question  of
 concentration  of  wealth  and  of
 Power.  Whether  secretaries  and
 treasurers  will  have  economic  power or  not  ig  a  matter  of  opinion.  In
 the  same  sense  a  body  corporate may  with  a  lower  range  of  powers
 be  called  a  manager.  Much  power is  synonymous  with  patronage.  Cer-
 tainly,  I  suppose  they  will  have  a
 certain  amount  of  power  but  they
 won't  have  purchasing  and  7  selling
 Powers  except  under  special  condi-
 tions  and  they  won't  be  certainly able  to  influence  the  affairs  of  the
 company  which  they  are  managing. So  far  as  concentration  of  wealth  is
 concerned,  that  is  an  entirely  diffe-
 rent  matter.  It  arises  in  this  field, and  it  may  arise  in  various  other
 fields  and  there  are  other  means  which
 are  open  to  the  Government  to  ensure
 that  the  concentration  of  wealth  does
 not  occur.

 Even  in  the  industrial  field  there
 are  various  methods  which  are  open to  Government,  as  I  mentioned  the
 other  day,  to  take  at  the  proper
 time.  In  appropriate  circumstances
 one  could  consider  a  limitation  of
 dividends,  a  tax  on  capital  gains,  an
 excess  profits  tax  which  I  think  is
 still  in  existence,  a  business  profits
 tax  and  a  few  other  methods  are
 there  by  which  one  could  stop  this
 concentration  of  wealth  going  for-
 ward,  and  fifally  there  is  the  Estate
 Duty  Act.  So  I  do  not  think  that
 one  need  be  deterred  by  the  thought
 of  excessive  concentration  of  wealth
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 and  power  merely  by  reason  of  our
 allowing  body  corporates  to  manage a  number  of  companies.  That  is  my view  and  I  submit  it  respectfully  to
 the  House  for  its  earnest  considera-
 tion,

 I  think  I  have  covered  most  of
 the  points  that  had  been  raised  by
 hon,  Members  in  regard  to  secreta-
 ries  and  treasurers,

 Dr,  Krishnaswami:  What  about
 amendment  No.  68l  relating  to
 managers?  Is  the  hon,  Minister
 withdrawing  it?

 Shri  C.  D.  Deshmukh:  In  regard  to
 clause  388,  one  has  to  go  again  to
 the  definition  of  ‘managers’.  The
 examples  given  by  the  hon.  Member
 were  examples  of  men  _  receiving
 Rs.  500  or  so.  I  cannot  imagine  a
 man  of  Rs,  500  being  put  in  substan-
 tial  charge  of  the  affairs  of
 a  company.  He  might  be  some  other
 kind  of  manager  but  I  do  not  know
 where  power  exists,  but  I  shall  cer-
 tainly....

 Dr.  Erishnaswami:  Small  compan-
 ies  with  a  capital  of  Rs.  5,00,000
 or  Rs.  6,00,000  have  such  managers.

 Shri  C,  D.  Deshmukh:  I  should
 think  that  the  power  delegated  to
 the  manager  there  would  be  small; in  other  words,  one  would  have  to
 decide  the  case  on  its  merits,  and
 power  should  reside  with  the  board
 of  directors.  But  I  would  ask  a
 question  of  hon.  Members.  What
 should  I  do  where  there  is  a  delibe-
 rate  attempt  to  swell  the  emolu-
 ments  of  the  manager  in  companies
 with  a  capital,  not  of  Rs.  5,00,000
 but  of  Rs.  5  crores?

 Dr.  Krishnaswami:  Then  he  should
 have  an  upper  limit  or  say  anything
 above  Rs.  3,000  or  so.

 Shri  0,  D,  Deshmukh:  No  such
 amendment  has  been  brought  for-
 ward  here.  Therefore,  it  is  a  matter
 which  hag  to  be  borne  in  mind,  so
 to  speak.  If  hon.  Members  had  said
 or  someone  had  said  that  provided
 the  rate  of  remuneration  per  month
 does  not  exceed  Rs.  1,000  57  Rs.  1,200,
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 I  would  not  have  minded,  but
 no  hon.  Member  has  thought  it  fit
 to  bring  forward  an  amendment  of
 that  kind.  We  have  got  to  keep  our
 eyes  always  on  the  possibilities  of
 circumvention  at  the  higher  levels.
 in  most  of  these  things.  It  is  recog- nised  that  at  the  lower  levels  many
 people  will  be  put  to  inconvenience.
 We  shall  have  to  deal  with  and  clear
 their  cases  as  quickly  as  possible,

 Dr,  Krishnaswami:  But  you  have
 got  clause  97—the  overall  limit  of
 managerial  remuneration,

 Shri  C.  D.  Deshmukh:  It  is  a
 minimum  remuneration.  I  shall  not
 develop  the  other  points  and  they are  very  Small  points.  There  must
 be  at  least  a  few  matters  in  which
 we  have  to  accept  the  advice  of  the
 expert  committee  because  a  lot  of
 people  have  given  consideration  to
 those  matters.  That  is  my  only reply  to  some  of  the  points  raised
 by  Shri  Tulsidas,

 Mr.  Deputy-Speaker:  We  will  take
 the  earlier  group  of  clauses  with
 Tespict  to  sume  of  which  the  amend-
 ments  have  been  allowed  to  stand
 over.  Amendment  No.  895  to  clause
 323.

 The  question  is:
 Page  l7l—for  clause  323  sub-

 stitute:
 “323.  Every  managing  agent  to

 cease  functioning  by  3lst  Decem-
 ber,  958—Every  managing  agent
 shall  cease  to  function  as  such
 on  the  3lst  December,  958  unless
 he  ceases  so  to  function  at  an
 earlier  date:

 Provided,  however,  that  the
 Central  Government  may,  by
 notification  in  the  Official  Gazette,
 permit  the  continuation  -of
 managing  agents,  wholly  or  in
 part,  in  such  class  or  description
 of  industry  or  business  as  may
 be  specified  in  the  notification:

 Provided  further  that  the  rea-
 sons  for  the  granting  of  such

 ‘permission  shall  be  recorded  in
 writing  in  the  said  notification.”
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 Those  in  favour  will  say  ‘Aye’.
 Some  Hon  Members:  Aye,
 Mr.  Deputy-Speaker:  Those  against will  say  ‘No’.
 Several  Hon.  Members:  No.
 Mr,  Deputy-Speaker:  The  Noes

 have  it,
 Some  Hon.  Members:  No,  Sir;  the

 Ayes  have  it.

 Mr.  Deputy-Speaker:  Hon,  Mfembers
 in  favour  will  rise  in  their  seats.

 There  are  eleven  hon.  Members  in
 favour  of  it,

 Those  who  are  against  will  rise  in
 their  seats,

 There  is  a  large  number.  So,
 the  amendment  is  lost.

 The  motion  was  negatived.
 Mr.  Deputy-Speaker:  The  question

 is:
 “That  clause  323  as  amended,

 stand  part  of  the  Bill.”
 The  motion  was  adopted.

 Clause  323,  as  amended,  was  added  to
 the  Bill.

 Mr,  Deputy-Speaker:  There  is  a
 new  clause  323A  sought  to  be  intro-
 duced  by  amendment  No  897,  I  shall
 put  it  to  the  vote  of  the  House.

 The  question  is:

 -Page  7l—

 after  line  26,  insert:

 “323  A.  Compani  gaged  in
 certain  classes  of  industry  not  to
 have  managing  agents.—Notwith-
 standing  anything  contained  in  sec-
 tion  323,  no  company  engaged  in  the
 manufacture  or  salé  of  any  cotton
 or  jute  textile,  electrical  goods  or
 equipments,  or  the  generation  or
 supply  of  electricity,  or  the  extract-
 ing  or  sale  of  any  migeral,  or  in  any
 plantation  industry  shall  be  manag-
 ed  by  a  managing  agent  after  the
 3lst  December,  1958,  or  the  expiry
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 of  the  term  of  the  existing  manag-
 ing  agent,  whichever  is  earlier.”
 Those  in  favour  of  the  amendment

 will  say  ‘Aye.’
 Some  Hon.  Members:  Aye.
 Mr.  Deputy-Speaker:  Those  against

 will  say  ‘No’.
 Several  Hon.  Members:  No.

 Mr.  Deputy-Speaker:  The  Noes
 have  it,

 Seme  Hon.  Members:  The  Ayes
 have  it.

 Mr.  Deputy-Speaker:  Those  hon.
 Members  who  are  in  favour  may
 kindly  rise  in  their  seats,

 There  are  eleven  hon.  Members.
 Those  against  may  kindly  rise  in
 their  seats.

 There  is  a  large  number,  So,  the
 amendment  is  lost.

 The  motion  was  negatived.
 Mr.  Deputy-Speaker:  There  is  an

 amendmen,  No,  973  seeking  to  intro-
 auce  new  clause  328A.

 The  question  is:

 Page  73—
 after  line  3,  insert:

 “98A.  From  the  decision  of
 the  Central  Government  under
 clause  (b)  of  sub-section  reo)  of
 section  325  or  under  section
 328,  an  appeal  shall  lie  to  a  bench
 of  three  Judges  of  the  High
 Court  at  the  instance  of  the
 Company  or  a  member  or  credi-
 tor  or  debenture  holder  thereof.”

 The  motion  was  negatived.
 Mr.  Deputy-Speaker:  Now  we  will

 take  up  clause  329.  There  is  an
 amendment—No  234.

 The  question  is:

 Page  173,  lines  0  to  2—
 omit  “unless  before  that  date  he  is
 re-appointed  for  a  fresh  term  in
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 accordance  with  any  provision  con-
 tained  in  -this  Act.”

 Those  in  favour  of  this  amendment
 will  say  ‘Aye’.

 Some  Hon.  Members:  Aye.
 Mr,  Deputy-Speaker:  Those  against

 will  say  ‘No.’
 Several  Hon,  Members;  No,
 Mr.  Deputy-Speaker:  The  Noes

 have  it.

 Some  Hon.  Members:  The  Ayes
 have  it.

 Mr.  Deputy-Speaker:  Those  who
 are  in  favour  may  kipdly  rise  in
 their  seats,

 There  are  eleven  hon  Members.
 Those  against  may  kindly  rise  in
 their  seats,

 There  is  an  overwhelming  majority
 aga:nst  the  amendment...

 Shri  Kamath:  We  want  a  division.

 Mr,  Depnty-Speaker;  Even  if  we
 unnecessarily  exercise  hon.  Mem-
 bers’  legs  the  same  situation  will
 arise,  The  amendment  is  lost  by  an
 overwhelming  majority.

 The  motion  was  negatived.
 Shri  A.  M.  Thomas:  Shri  More

 says  that  he  is  standing  without
 understanding.

 Mr.  Deputy-Speaker:  I  will  now
 put  clause  329,

 The  question  is:
 “That  clause  329  stand  part  of

 the  Bill”.

 The  motion  was  adopted.
 Clause  329  was  added  to  the  Bill.
 Mr.  Deputy-Speaker:  There  is  an

 amendment  No.  939  which  seeks  tc
 introduce  a  new  clause  333A,

 Shri  K,  EK  Basu:  Shri  More  wants
 to  know.

 Shri  5S.  S.  More:  I  am  prepared  to
 stand  without  understanding.
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 Mr.  Deputy-Speaker:  Hon.  Mem- bers  have  got  their  papers  with
 them.

 Shri  Raghavachari  (Penukonda):
 May  I  respectfully  submit  that  the
 clauses  were  discussed  very  early
 and  it  was  understood  that  they
 would  be  put  to  vote  at  2.50;  then
 they  had  been  kept  over  till  5.30.
 That  meant  that  the  debate  would
 go  on  and  the  voting  would  take
 place  at  any  time.  People  naturally
 have  the  difficulty  of  not  being  able
 to  follow.  We  do  not  understand,

 Mr.  Deputy-Speaker:  I  am  not
 criticising  the  hon,  Member.  On  the
 other  hand  I  wanted  to  refer  to  it
 so  that  hort  Members  may  refresh
 themselves.  I  am  looking  into  it
 myself.  I  shall  now  put  amendment
 No,  939  seeking  to  imtroduce  new
 clause  3334  moved  by  Shri  Sadhan
 Gupta  suggesting  that  tax-evaders
 should  not  act  as  managing  agent.
 Hon.  Members  have  heard  the  argu-
 ments  of  Shri  Sadhan  Gupta.

 The  question  is:
 Page  74—

 after  line  36,  insert:

 “333A.  Tax-evader  not  to  act  to
 managing  agent—(l)  If  in  respect  of

 (a)  any  person,

 (b)  any  firm  or  any  partner  there-
 An  |

 (c)  any  public  company  or  any director  thereof,
 (d)  any  private  company  or  any

 member  or  director  thereof,
 any  court  or  tribunal  or  other  autho-
 rity  arrives  at  a  finding  that  such
 person,  firm  or  partner  thereof,  body
 corporate,  director  or  member  there-
 of,  as  the  case  may  be,  has  concealed
 the  particulars  or  has  deliberately
 furnished  inaccurate  particulars  of
 such  income  or  if  such  per-
 son,  firm  or  partner,  body  cor-
 porate  or  director  or  member  thereof
 has  evaded  payment  of  taxes  under
 any  law  or  has  been  convicted  for

 क
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 any  offence  under  any  such  law,  then
 in  cases  referred  to  in  clause  (a),
 the  individual,  in  clause  (b),  the
 firm  as  well  as  each  partner  thereof,
 in  clause  (c),  the  company  or  every
 director  thereof,  in  clause  (d),  the
 company,  each  director  and  each
 member  thereof,  shall  be  disqualified
 for  appointment  or  for  acting  as
 managing  agent  of  any  company.

 (2)  This  section  shall  apply  not-
 withstanding  any  want  of  jurisdic-
 tion  in  the  court  or  the  tribunal  or
 the  other  authority  on  account  of
 any  technical  defects  in  its  consti-
 tution  or  composition.”

 Those  in  favour  will  kindly  say
 “Aye”,

 Some  hon.  Members:  Aye.
 Mr.  Deputy-Speaker:  Those  against

 will  kindly  say  “No”,

 Several  hon.  Members:  No.
 Mr.  Deputy-Speaker:  The  Noes

 have  it.

 Shri  Kamath:  The  “Ayes”  have  it.

 Mr.  Deputy-Speaker:  Hon.  Mem-
 bers  who  are  in  favour  of  this
 amendment  will  kindly  rise  in  their
 seats.

 There  are  9  Members  who  are  in
 favour.

 Now,  I  will  ask  those  who  are
 against  this  amendment  to  stand  in
 their  seats.

 Shri  K.  EK.  Basu:  Let  us  know  the
 number  who  are  in  favour  of  tax-
 evaders.

 Mr.  Deputy-Speaker:  There  is  a
 large  number  against  the  amendment
 and  it  is  lost.

 The  motion  was  negatived.
 Mr.  Deputy-Speaker:  Now  I  will

 put  amendments  987  and  988  to  clause
 348  to  the  vote  of  the  House.
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 The  question  is:

 (i)  Pages  79  and  80—
 omit  lines  4l  to  44  and  lines  and  2

 (ii)  Page  8.—
 after  line  2,  add:

 “(o)  bounties  and  subsidies  re-
 ezived  from  any  Government,  or
 any  public  authority  constituted
 or  authorised  in  this  behalf  by
 any  Government.”
 Those  in  favour  of  these  amend-

 ments  will  kindly  say  “Aye”.
 Some  hon.  Members:  Aye.
 Mr.  Deputy-Speaker:  Those  against

 will  say  “No”.
 Several  Hon.  Members:  No.

 .Mr.  Deputy-Speaker:  The  Noes
 have  it.

 Shri  Kamath:  The  Ayes  have  it.

 Mr.  Deputy-Speaker:;  Hon.  Mem-
 bers  in  favour  of  the  amendments
 will  kindly  rise  in  their  seats.

 There  are  9  Members  in  favour.
 (interruption)

 Both  sides  are  rising.  One  side  at
 a  time.

 Shri  E,  EK.  Basu:  The  Finance
 Minister  is  canvassing  votes  in  the
 House.

 Mr,  Deputy-Speaker:  Now,  those
 against  these  amendments  will  kindly
 rise  in  their  seats.  There  is  a  very
 large  number  and  so  the  amendments
 are  lost.

 The  motion  was  negutived.
 Mr.  Deputy-Speaker:  The  question

 ww:
 “That  clause  348,  as  amended,

 stand  part  of  the  Bill.”
 The  motion  was  adopted.

 Clause  348,  as  gmended,  was  added
 to  the  Bill.

 Mr.  Deput}-Speaker:  Now,  I  will
 put  amendment  No.  992  to  clause  363
 to  the  vote  of  the  House.
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 The  question  is:
 Page  185,  line  35,—

 add  at  the  end:
 “and  such  sum  may  be  deducted

 by  the  company  from  any  sums
 due  from  it  to  the  managing
 agent”.

 The  motion  was  negatived.
 Mr.  Deputy-Speaker:  The  question

 “That  clause  363  stand  part  of
 the  BilL”

 The  motion  was  adopted.
 Clause  363  was  added  to  the  Bill.
 Mr.  Deputy-Speaker:  I  will  now

 put  amendment  No.  993  to  clause  365
 to  the  vote  of  the  House.

 The  question  is:
 Page  86,—

 after  line  27,  add:
 “(i)  where  payment  of  such

 compensation  to  the  managing
 agent  would  be  otherwise  inequi-
 table  or  improper”.

 The  motion  was  negatived.
 Mr.  Deputy-Speaker:  The  question

 is:
 “That  clause  365  stand  part  of

 the  Bill”.
 The  motion  was  negatived.

 Clause  365  was  added  to  the  Bill.
 Mr.  Deputy-Speaker:  Now,  I  will

 dispose  of  clause  197  which  was  held
 over.  There  are  two  Government
 amendments  and  I  will  put  them  to
 the  vote  of  the  House.

 The  question  is:

 Page  99,  sub-clause  (4),  line  3,—
 to  sub-clause  (4),  add  the  follow-

 ing  proviso:
 “Provided  that  where  a  monthly

 payment  is  being  made  to  any
 managing  or  whole-time  direc-
 tor  or  directors  and  the  manager
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 or  to  any  one  or  more  of  them
 ~  and  the  Central  Government  is

 satisfied  that  for  the  efficient
 conduct  of  the  business  of  the
 company,  the  minimum  remunera-
 tion  of  fifty  thousand  rupees  per
 annum  is  insufficient,  the  Central
 Government  may,  by  order,  sanc-
 tion  an  increase  in  the  minimum
 remuneration  to  suclt  sum,  for
 such  period,  if  any,  and  subject
 to  such  conditions,  if  any,  as  may
 be  specified  in  the  order.”

 The  motion  was  adopted.
 Mr.  Deputy-Speaker:  The  question

 is:
 In  the  mendment,  printed  as

 No.  28l,—

 (i)  after  “is  being  made”
 insert  “or  proposed  to  be  made”;

 (ii)  after  “fifty  thousand  rupees
 per  annum  is”  insert  “or  will
 be”;  and

 (iii)  after  “for  such  period”
 omit  “if  any”

 The  motion  was  adopted.
 Mr.  Deputy-Speaker:  Are  there  any

 other  amendments  to  this  clause?
 Shri  Tulsidas:  There  are  my  amend-

 ments—I  do  not  remember  the  num-
 bers  now.

 Dr.  Krishnaswami:  There  is  my
 amendment  also.

 Mr.  Deputy-Speaker:  The  question
 is:

 Page  98,  line  2l,—
 after  “managerial  remuneration”

 insert  “by  way  of  commission”
 The  motion  was  negatived.

 Mr.  Deputy-Speaker:  The  question
 is:
 Page  98,  lines  2l  and  22—

 omit  “and  minimum  managerial
 remuneration  in  the  absence  of  in-
 adequacy  of  profits.”

 The  motion  was  negatived.
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 Mr.  Deputy-Speaker:  The  question
 is:
 Page  98,  line  25—

 after  “by  the  company”  insert  “by
 way  of  commission”

 The  motion  was  negatived.

 Mr.  Deputy-Speaker:  The  question
 is:

 Page  98,  line  27—

 after  “if  any”  insert:
 “in  respect  of  their  services  as

 directors,  managing  agents  or
 secretaries  and  treasurers,  and
 managers.”

 The  motion  was  negatived.

 Mr.  Deputy-Speaker:  The  question
 is:
 Page  98,  line  27—

 for  “eleven  per  cent"  substitute
 “six  per  cent”

 The  motion  was  negatived.

 Mr.  Deputy-Speaker:  Amendment
 No.  65  is  the  same  as  No.  76.  It  is
 barred.

 The  question  is:

 Page  98,  line  27—
 after  “eleven  per  cent.”  insert:

 “up  to  20  lakhs  and  for  every  0
 lakhs  above  that,  the  rate  should
 come  down  by  .5  per  cent  till
 the  final  rate  of  remuneration
 ‘comes  to  5  per  cent.”

 The  tion  was  tived,
 Mr.  Deputy-Speaker:  The  question

 is
 Page  98,  lines  29  and  30—

 omit  “except  that  the  remuneration
 of  the  directors  shall  not  be  deduct-
 ed  from  the  gross  profits”.

 The  motion  was  negatived.
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 Mr.  Deputy-Speaker:  The  question
 is:
 Page  98,  after  line  30  edd:

 “Notwithstanding  anything  contain-
 ed  in  section  (l)  the  total  remu-
 neration  so  payable,  shall  not  exceed
 six  per  cent  of  the  net  profits  of  the
 company  when  it  is  paying  only
 minimum  wages  to  its  lowest  maid
 workers,  eight  per  cent  when  it  is
 paying  fair  wages  to  them,  and  eleven
 percent  when  it  is  paying  living
 wages  to  them.
 Explanation:  For  the  above  purpose
 minimum,  fair  and  living  wages  shall
 be  understood  to  mean  as  follows:—

 (a)  The  ‘living  wage’  represents
 a  standard  of  living  which  pro-
 vides  not  merely  for  a  bare  physi-
 cal  subsistence  but  for  the  main-
 tenance  of  health  and  decency,  a
 measure  of  frugal  comfort  and
 some  insurance  against  the  more
 important  misfortunes:

 (b)  The  ‘minimum  wage’  must
 provide  not  merely  for  the  bare
 sustenance  of  life  but  for  the  pre-
 servation  of  efficiency  of  the
 worker  by  providing  for  some
 measure  of  education,  medical
 requirements  and  amenities.

 (c)  While  the  lower  limit  of
 the  ‘fair  wage’  must  obviously
 be  the  minimum  wage,  the  upper
 limit  is  set  by  the  capacity  of
 industry  to  pay.  Between  these
 two  limits  the  actual  wages  will
 depend  on—

 di)  the  productivity  of  labour;
 (ii)  the  prevailing  rates  of

 wages;
 (iii)  the  level  of  the  national

 income  and  its  distribution;  and

 (iv)  the  place  of  the  industry
 in  the  economy  of  the  country.”

 The  motion  was  negatived.
 Mr.  Deputy-Speaker:  The  question

 is:
 Page  98,—

 for  lines  34  to  40,  substitute:
 “(3)  Nothing  contained  in  sub-

 sections  (l)  and  (2)  shall—
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 (a)  apply  to.  a  director  or
 a  manager  unless  he  is  either
 an  associate  of  the  managing
 agent  or  shares  in  the  profits
 of  the  company;

 (b)  apply  to  a  company  the
 effective  capital  of  which  is
 not  more  than  fifteen  lakhs
 of  rupees  unless  the  Central
 Government  so—directs  and

 giving  such  directions,  may
 order  that  it  shall  apply,
 subject  to  modifications  as  it
 may  deem  fit  for  the  effcient
 conduct  of  the  business  of
 the  company;

 (ed  affect  the  operation  of  sec-
 tions  351,  352,  853,  354,  357,
 358,  359  or  360.”

 The  motion  was  negatived.
 Mr.  Deputy-Speaker:  The  question

 is:
 Pages  98  and  99—

 omit  lines  4l  to  46  and  |  to  3  res-
 pectively.

 The  motion  was  negatived.
 Mr,  Deputy-Speaker:  The  question

 is:
 Page  99,  line  2—

 for  “fifty  thousand  ruppes”  substi-
 tute  “forty  eight  thousand  ruppes”

 The  motion  was  negatived.
 Mr.  Deputy-Speaker:  The  question

 is:
 Page  99,  line  2—

 for  “fifty  thousand  rupees”  substi-
 tute  “twenty-five  thousand  rupees”

 The  motion  was  negatived.
 Mr.  Deputy-Speaker:  Amendment

 620  is  the  same  as  No.  77.  It  is  barred.
 The  question  is:
 In  the  amendment  proposed  by

 Shri  C.  D.  Deshmukh  printed  as
 No.  28I,

 after  “to  any  managing  or
 whole-time”  insert  “or  part-
 time”.

 The  motion  was  negatived.
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 Mr.  Deputy-Speaker:  The  question
 is:
 Page  98—

 omit  lines  35  to  38
 The  motion  was  negatived.

 Mr.  Depuiy-Speaker:  The  question
 is:
 Page  98,  line  39—

 omit  “35i"
 The  motion  was  negatived.

 Mr.  Deputy-Speaker:  The  question
 is:
 Page  98,  line  40—

 omit  “359”  द
 The  motion  was  negatived.

 Mr.  Deputy-Speaker:  The  question
 is:

 Page  99,  line  2—
 for  “fifty  thousand”

 “twenty  thousand”
 substitute

 The  motion  was  negatived.
 Mr.  Deputy-Speaker:  Amendment

 No.  648  being  the  same  as  No.  619,  is
 barred.

 The  question  is:
 Page  99,  line  2—

 for  “fifty  thousand”
 “thirty  thousand”

 The  motion  was  negatived.
 Mr.  Deputy-Speaker:  The  question,

 is:
 Page  98,  line  27—

 for  “eleven  per  cent.”
 “eight  per  cent”

 The  motion  was  adopted.  av
 Mr.  Deputy-Speaker:  The  question

 ts:

 substitute

 substitute

 Page  98,  line  27—

 after  “its  manager”  insert:
 “and  oversons  in  effective

 management  of  the  company”
 The  motion  was  negatived.
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 Mr.  Deputy-Speaker:  The  question
 is:
 Page  99,—

 after  line  3  add:
 “Provided  that  the  Central

 Government  may  authorise  a
 higher  amount  for  reasons  record-
 ed  in  writing”

 The  motion  was  négatived.
 Mr.  Deputy-Speaker:  The  question

 ‘s
 In  the  amendment  proposed  by

 Shri  C.  D.  Deshmukh  printed  as
 No.  28I,

 for  “fifty  thousand  rupees”
 substitute  “twenty-five  thousand
 rupees”

 The  motion  was  negatived.
 Mr.  Deputy-Speaker:  The  question

 is:
 “That  clause  197,  as  amended,  stand

 part  of  the  Bill”
 The  motion  was  adopted.

 Clause  197,  as  amended,  was  added
 to  the  Bill.

 Mr.  Deputy-Speaker:
 368.  The  question  is:

 “That  clause  368  stand  part  of  the
 Bill”

 The  motion  was  adopted.
 Clause  368  was  added  to  the  Bill.
 Mr.  Deputy-Speaker:  Clause  369.

 The  question  is:
 Page  87—

 omit,  lines  34  to  39.
 The  motion  was  negatived.

 Mr.  Devuty-Speaker:  Amendment
 No.  983  is’  the  same  as  amendment
 No.  962.  It  is  barred.

 Mr.  Deputy-Speaker:  The  auestion
 is:

 “That  clause  369  stand  part  of  the
 Bill”

 The  motion  was  adopted.
 Clause  369*  was  added  to  the  Bill,

 Now  clause

 *In  sub-clause  (2)  of  clause  369,  line  36,  the  word  “purposes”,  was
 substituted  by  the  word  “purpose”,  as  patent  error  under  the  direction  of  the
 Speaker.

 as
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 Mr.  Deputy-Speaker:  Clause  370.
 The  question  is:
 Pages  87  and  88—

 line  48  and  lines  ]  and  2  respec-
 tively,

 omit  “unless  the  making  of
 such  loan,  the  giving  of  such
 guarantee  or  the  provision  of
 such  security  has  been  previously
 authorised  by  a  special  resolution
 of  the  lending  company”.

 The  motion  was  negatived.
 Mr.  Depnty-Speaker:  The  question

 “That  clause  370  stand  part  of  the
 Bill”.

 The  motion  was  adopted.
 Clause  370  was  added  to  the  Bill.
 Mr.  Deputy-Speaker:  Clause  371.

 The  question  is:

 Page  88—
 for  lines  30  to  36,  substitute:

 “Provided  that  if  the  loan  has
 been  repaid  in  full  or  in  part,
 the  court  may  take  into  consi-
 deration  such  repayment  in  pass-
 ing  any  sentence  of  imprison-
 ment”.

 The  motion  was  negatived.
 Mr.  Deputy-Speaker:  The  question

 “That  clause  37i  stand  part  of  the
 Bill”  f

 The  motion  was  adopted.
 Clause  भा  was  added  to  the  Bill,
 Mr.  Deputy-Speaker:  Clause  372.

 I  shall  put  Government  amendments
 first.
 The  question  is:

 Page  189,  line  8,—
 after  “at  the  meeting”  insert

 “except  those  not  entitled  to  vote
 thereon”

 The  motion  was  adopted.
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 Mr,  Deputy-Speaker:  The  question
 is

 Page  189,  lines  8  to  2l—
 for  “unless  further  notice  of  the

 Meeting  and  of  the  resolution  pro-
 posed  to  be  moved  thereat  has  been
 given  to  all  the  directors  then  in
 India,  and  also  to  other  directors  at
 their  registered  addresses  in  India”
 substitute:

 “unless  further  notice  of  the
 resolution  to  be  moved  at  the
 meeting  has  been  given  to  every
 director  in  the  manner  specified
 in  section  285”  ५

 The  motion  was  adopted.
 Mr.  Deputy-Speaker:  I  shall  now

 put  other  amendment.  The  question
 is:

 Page  89—
 (i)  line  3,

 ह...  “ten  per  cent.”  substitute
 “five  per  cent.”
 (ii)  line  7,

 for  “twenty  per  cent.”  substi-
 tute  “ten  per  cent.”

 The  motion  was  negatived.
 Mr,  Deputy-Speaker:  The  question

 is

 Pages  188,  89  and  90—
 for  lines  42  to  48,  l  to  47  and  l  to

 1l,  respectively  substitute:
 “372.  Permissible  investment

 by  company—(l)  A  company
 shall  invest  its  surplus  funds  in
 Government  securities  or  in  the
 issue  of  bonus  shares  to  members
 or  partly  in  the  one  and  partly
 in  the  other.”

 The  motion  was  negatived.
 Mr,  Deputy-Speaker:  The  question

 Page  90—
 omit  lines  8  to  l.

 The  motion  was  negatived.
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 is
 Mr,  Deputy-Speaker:  The  question

 “that  clause  372,  as  amended  stand
 part  of  the  Bill.”  4

 The  motion  was  adopted.
 Clause  372,  as  amended,  was

 added  to  the  Bill.

 Mr.  Deputy-Speaker:  Clause  373,
 The  question  is:

 Page  ‘190,  line  32—
 for  “two  years”  substitute  “one

 year”
 The  motion  was  negatived.

 Mr,  Deputy-Speaker:  The  question
 is:

 “That  clause  373  stand  part  of  the

 The  motion  was  adopted.
 Clause  373  was  added  to  the  Bill.

 Mr,  Deputy-Speaker:  The  question
 ist

 “That  Clause  374  stand  part  of  the
 Bil”

 The  motion  was  adopted.
 Clause  874  was  added  to  the  Bill.

 Mr,  Deputy-Speaker:  Clause  375.
 The  question  is:
 Page  9l,  line  2—

 for  “twenty  per  cent"  substitute
 “fifteen  per  cent.”

 The  motion  was  negatived.
 Mr,  Deputy-Speaker:  The  question

 is:
 Page  9i,  line  we

 for  “seventy  per  cent.”  substitute
 “thirty  per  cent.”

 The  motion  was  negatived,

 ,  Mr,  Deputy-Speaker:  The  question
 is:

 “That  Clause  375  stand  part  of  the
 Bill.”

 The  motion  was  adopted.
 Clause  875  was  added  to  the  Bilt.
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 Mr,  Deputy-Speaker:  The  question
 is:

 “That  Clause  376  stand  part  of  the
 Bill.”

 The  motion  was  adopted.

 Clause  376  was  added  to  the  Bill

 Mr.  Deputy-Speaker:  Clause  377.
 The  question  is:

 Pages  9l  and  l92—

 for  clause  377  substitute:

 “377,  No  right  of  managing
 agent  to  appoint  directors.—An
 agreement  authorising  the  manag-
 ing  agent  to  appoint  directors
 is  void  to  the  extent  or  that
 authority.”

 The  motion  was  negatived.

 Mr,  Deputy-Speaker:  The  question
 is:

 Page  ‘191,  line  44—

 for  “five”  substitute  “seven”.

 The  motion  was  negatived.

 Mr,  Deputy-Speaker:  The  question
 is:

 Page  9l,—

 after  line  45,  add:

 “Provided  that  the  director-ap-
 pointed  by  the  managing  agent
 must  be  either  a  managerial  ex-
 pert  or  a  technical  expert.”

 The  motion  was  negatived.

 Mr,  Deputy-Speaker:  The  question
 is:

 “That  Clause  377  stand  part  of  the
 Bill”

 ,

 The  motion  was  adopted.

 Clause  377  was  added  to  the  Bill
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 Mr.  Deputy-Speaker:  Clause  378.
 The  question  is:
 Page  192,  lines  20  and  2i—

 omit  “or  body  corporate.”
 The  motion  was  negatived.

 Mr.  Deputy-Speaker  :  The  question
 is:
 Page  92—

 after  line  23,  add:
 “(2)  The  Central  Government

 shall  lay  down  qualifications  of
 the  persons  eligible  to  constitute
 such  firm.

 (3)  Any  firm  appointed  as
 secretary  and  treasurer  having  a
 partner  not  qualified  to  act  as
 such,  shall  cease  to  operate  as
 secretary  or  treasurer  from  the
 date  that  partner  joins  the  firm
 of  secretary  and  treasurer.

 (4)  Every  partner  of  the  firm
 working  as  secretary  and  trea-

 ‘gurer,  when  one  of  the  partners  is
 not  qualified  to  joint  or  act  as
 partner  of  such  firm,  shall  be  lia-
 ble  to  a  fine  of  Rs.  20,000  or  three
 years  imprisonment  or  both.”

 The  motion  was  negatived.
 Mr.  Deputy-Speaker:  The  question

 is:
 t  clause  378  stand  part  of  the

 Bill”.
 Those  in  favour  will  say  “Aye”.
 Several  Hon.  Members:  Aye.
 Mr.  Deputy-Speaker:  Those  against

 will  say  “No”.
 Some  Hon.  Members:  No.
 Mr.  Deputy-Speaker:  Let  the  Ayes

 have  it,  let  the  Ayes  have  it.
 Some  Hon.  Members:  Let  the  Noes

 have  it.
 Mr.  Deputy-Speaker:  Those  in

 favour  will  kindly  stand  in  their
 seats.  There  are  36  hon.  Members
 in  favour.  Those  against  will  kindly
 stand  in  the  spats.  I  see  none.  Hon.
 Members  are  so  kind  to  me  that  they
 want  to  give  me  some  respite.

 The  motion  was  adopted.
 Clause  878  was  added  to  the  Bill.
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 Mr.  Deputy-Speaker:  There  are  cer-

 tain  amendments  seeking  to  introduce
 Clause  378A.  I  am  putting  them  to
 vote.
 The  question  is:
 In  the  amendment  printed  as  No.  1009, in  part  (a)  of  sub-clause  (i),

 for  “five  years”  substitute  “ten
 years.”

 The  motion  was  negatived.
 Mr.  Deputy-Speaker  :  The  question is:

 In  the  amendment  printed  as  No.  1009, in  part  (b)  of  sub-clause  a).
 for  “three  years”.
 substitute  “five  years”

 The  motion  was  negatived.,

 Mr,  Deputy-Speaker:  The  question
 is:

 Page  92,—
 after  line  23,  insert:

 “378A.  Term  of  office  of  secre-
 taries  and  treasurers—(l)  After
 the  commencement  of  this  Act,
 no  company  shall—

 (a)  in  case  it  appoints  secre-
 taries  and  treasurers  for  the
 first  time  (that  is  to  say,  in
 case  the  company  had  no
 secretaries  and  treasuers  at
 any  time  since  its  formation),
 make  the  appointment  for  a
 term  exceeding  five  years;

 (b)  in  any  other  case,  re-appoint
 or  appoint  secretaries  and
 treasurers  for  a  term  exceed-
 ing  three  years  at  a  time;

 (९)  re-appoint  secretaries  and
 treasurers  for  a  fresh  term,
 when  the  existing  term  of  the
 secretaries  and  treasurers  has
 one  year  more  to  run.

 (2)  For  the  purpose  of  sub-
 section  (l)  re-appointment  in-
 cludes—

 (a)  the  renewal,  or  the  exten-
 sion  of  the  term,  of  a  previous
 appointment;  or
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 (b)  the  appointment  of  any  per-
 800  or  persons  having  an  in-
 terest  in  the  previous  secre-
 taries  and  treasurers.

 (3)  Any  appointment  or  re-ap-
 pointment  of  secretaries  and  trea-
 surers  made  in  contravention  of
 sub-sections  qv  and  (2)  shall  be
 void,  in  respect  of  the  entire  term
 for  which  the  appointment  or  re-
 appointment  is  made.”

 The  motion  was  negatived.

 Mr,  Deputy-Speaker:  The  question
 is:

 “That  clause  379  stand  part  of  the
 Bill.”

 The  motion  was  adopted.

 Cause  379  was  added  to  the  Bill.

 Mr.  Deputy-Speaker:  Now  Clause
 380.  The  question  is:

 Page  92,—
 (i)  line  4l,

 for  “329  and  331”  substitute
 “and  329”;  and

 (ii)  lines  4]  and  42,
 for  “329  and  3377  substitute
 “and  329”.

 The  motion  was  negatived.

 Mr,  Deputy-Speaker:  The  question
 is:

 “That  clause  380  stand  part  of  the
 Bi  ”

 The  motion  was  adopted.

 Clause  380  was  added  to  the  Bill.
 Mr.  Deputy-Speaker:  Clause  381.

 The  question  is:

 Page  193,  line  4—

 for  “seven  and  a  half  per  cent”
 substitute
 30  L.S.D.
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 “five  per  cent”,
 The  motion  was  negatived.

 Mr,  Deputy-Speaker:  The  question
 is

 “That  clause  38]  stand  part  of  the
 Bill”

 The  motion  was  adopted.
 Clause  38]  was  added  tc  the  Bill.

 Mr,  Deputy-Speaker:  The  question
 is

 “That  clauses  282  and  223  stand  part
 of  the  Bill.”

 The  motion  was  adopteu.
 Clauses  282  and  283  were  added  to

 the  Bill.
 Mr,  Deputy-Speaker:  Clause  384

 Amendment  No.  0i4
 The  question  is:

 Page  193,  after  line  26,  add:

 (2)  No  person  shall  be  appoin.
 ed  a  manager  unless  he  is  qualifi-
 ed  to  do  so  as  per  qualificauons
 laid  down  by  the  Central  Gcvern-
 ment  which  may  vary  from  indus-
 try  to  industry  and  unless  appro-
 val  of  the  Central  Goverrunent  is
 obtained.  Such  qualifications
 shall  be  laid  down  b’  ~otifica-
 tion.

 The  motion  was  negativec.
 Mr.  Deputy-Speaker:  The  question

 is
 “That  clause  384  stand  part  of  the

 Bill.”
 The  motion  was  adopted.

 Clause  384  was  added  to  the  Bill.
 6  PM.

 Mr.  Deputy-Speaker:  Clause  385
 Amendment  0l5;  accepted  by  the
 Government.  5

 The  question  is:

 Page  194,  omit  lines  5  and  6.

 The  motion  was  adopted.
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 Mr,  Deputy-Speaker:  The  question
 is:

 “That  clause  385,  as  amended,
 stand  part  of  the  Bill.”

 The  motion  was  adopted.
 Clause  385,  as  amended,  was  added  to

 the  Bill,
 Mr.  Deputy-Speaker:  Clause  386.

 There  are  two  Government  amend-
 ments:  680  and  865.

 y  Shri  Kamath:  There  is  my  amend-
 ment  also;  that  has  been  accepted  by

 ’
 the  Government.

 Mr,  Deputy-Speaker:  I  am  coming
 to  that.

 The  question  is:

 Page  ‘194,  after  line  28,  add:

 “(4)  This  section  shall  not  ap-
 ply  to  a  private  company,  unless
 it  is  a  subsidiary  of  a  public  com-
 pany.”

 a  The  motion  was  adopted.
 Mr,  Deputy-Speaker:  The  question

 is: .
 Page  194,  after  line  28,  add:

 “(4)  Notwithstanding  anything
 contained  in  sub-sections  (l)  to
 (3),  the  Central  Government
 may,  by  order,  permit  any  person
 to  be  appointed  as  a  manager  of
 more  than  two  companies,  if  the
 Central  Government  is  satisfied
 that  it  is  necessary  that  the  com-
 panies  should,  for  their  proper
 working,  function  as  a  single
 unit  and  have  a  common  mana-
 ger.”

 The  motion  was  adopted.
 y  Mr.  Deputy-Speaker:  Now  other
 amendments.
 The  question  is:

 Page  197,  line  9—for  “numbers”
 substitute  “directors”.

 td  The  moron  was  adopted.
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 Mr,  Deputy-Spezker:  The  question
 is:

 Page  194,  line  22—
 for  “one  year”  substitute  “six

 months”
 The  motion  was  negatived.

 Mr,  Deputy-Speaker:  The  question
 is
 Page  ‘194,  line  22—

 for  “one  year”  substitute  ‘three
 months.”

 The  motion  was  atived

 Mr,  Deputy-Speaker:  The  question

 “That  clause  386,  as  amended,
 stand  part  of  the  Bill.”

 The  motion  was  adopted,

 Clause  386,  as  amended,*  was  added
 to  the  Bill,

 Mr.  Deputy-Speaker:  Clause  387
 Amendments  0l8  and  0l9.

 The  question  is:

 Page  194,  line  32—

 for  “five”  substitute  “two”

 The  motion  was  negatived.

 ,  Mr,  Deputy-Speaker:  The  question
 1st
 Page  ‘194,  line  32—

 for  “five”  substitute  “three”.

 The  motion  was  negatived.
 Mr,  Deputy-Speaker:  The  questo

 is:
 “That  clause  387  stand  part  of

 the  Bill.”
 The  motion  was  adopted,

 Clause  387  was  added  to  tne  ‘Bil

 *In  sub-clause  (3)  of  clause  386,
 (c)",  were  substituted  by  the  words
 under  the  direction  of  the  Speaker.

 line  26,  the  words —————___  sau  B00,  Iino  rs  the  words  “‘clause  (b)  and (b)  and
 “clauses  (b)  and  (c)”  as  patent  error
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 Mr.  Deputy-Speaker:  Clause  388.
 Government  amendment  No.  68l.

 The  question  is:
 Page  194,  for  clause  388,  substitute:

 "388.  Application  of  sections  309,
 310,  377  and  36  to  managers.—
 The  provisions  of  sections  309,
 30  and  36  shall  apply  in  rela-
 tion  to  the  manager  of  a  company
 as  they  apply  in  relation  to  a
 managing  director  thereof,  and
 those  of  section  3l]  shall  apply
 in  relation  to  the  manager  of  a
 company,  as  they  apply  to  a
 director  theseof.”

 The  motion  was  adopted.
 Mr.  Deputy-Speaker:  Amendment

 1105.  The  question  is:
 In  the  amendment  proposed  by

 Shri  C.  D.  Deshmukh,  printed  as
 No.  681,

 (i)  for  “sections  309,  310,  .  3
 and  316"  substitute  “sections  3l]
 and  316”,

 (ii)  for  “sections  309,  30  and
 316”,  substitute  “section  3i6”,

 The  motion  was  negatived.

 is
 Mr.  Deputy-Speaker:  The  question

 “That  clause  388,  as  amended,  stand
 part  of  the  Bill.”

 The  motion  was  adopted.
 Clause  388,  as  amended,  was  added  to

 the  Bill.
 Shri  M.  C.  Shah:  There  is  sub-

 clause  (44)  of  clause  2  which  was
 held  over.

 Mr.  Deputy-Speaker:  I  am  coming
 to  that.  There  is  another  amend-
 ment  to  add  new  clauses  388A  and
 3888:  No.  1020,

 The  question  is:
 Page  194,  after  line  4l,  insert:

 “CHAPTER  IV—A.
 General  Provisions  regarding  Direc-

 tors,  Managing  Agents,  etc.
 388A,  Panel  ,.of  Directors,

 Managing  Agents  etc.
 (l)  The  Central  Government

 shall  appoint  a  Commission
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 under  the  Commissions  of
 Inquiry  Ac‘,  1952,  for  the  pur-
 pose  of  drawing  up  a  panel  of
 persons  having  special  qualii-
 eations  in  economics,  science,
 industry,  business,  trade,  finance
 administration,  agriculture,  co-
 operation  suitable  for  company
 management.

 (2)  It  shall  be  the  duty  of  the
 company  to  employ,  on  a
 reasonable  remuneration  and
 reasonable  conditions  of  service,
 a  person  whose  name  has  been
 included  in  such  panel,  except
 for  sufficient  cause  shown  by
 such  persons.

 (3)  4  company  which  wil-
 fully  failé  to  employ  persons
 whose  names  have  been  includ-
 ed  in  such  panel  shall  be
 punishable  with  fine  which  may
 extend  to  two  thousand  rupees.

 388B.  Managerial  Employment
 Exchange—The  Central  Govern-
 ment  shall  constitute  a  Mana-
 gerial  Employment  Exchange  in
 which  persons  with  suitable
 qualifications  for  appointment
 as  director,  managing  agent,
 manager,  secretary  shall  be
 rolled  and  the  Central  Govern-
 ment  shall  offer  the  facilities  of
 the  Exchange  to  companies  desir-
 ing  them.”

 The  motion  was  negatived.
 Mr.  Deputy-Speaker:  The  House

 will  now  take  up  voting  on  clause  2,
 sub-clause  (44)  of  which  was  held
 over,  until  clause  378  was  disposed
 of.  There  are  two  amendments  343
 and  344.  I  wil  put  them  together.

 The  question  is:

 Ww  Page  7,  lines  4  and  5,
 omit  “or  body  corporate  (not

 being  the  managing  agent)
 ”

 (ii)  Page  7,  lines  8  and  9,
 omit  “or  body  corporate”

 Mr.  Deputy-Speaker:  Those  in
 favour  will  say  ‘Aye’.
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 Some  hon.  Members:  Aye.
 Mr.  Deputy-Speaker:  Those  against

 will  say  ‘No’,
 Some  hon.  Members:  No.
 Mr.  Deputy-Speaker:  The  ‘Noes’

 have  it.
 Shri  K.  K.  Basu:  The  ‘Ayes’  have

 it.
 Mr.  Deputy-Speaker:  Hon.  Mem-

 bers  for  will  kindly  rise  in  their
 seats.  Then  Hon.  Members  against will  kindly  rise  in  their  seats.  <A
 large  majority.  The  amendments  are
 lost.

 The  motion  was  negatived.
 Mr.  Deputy-Speaker:  I  shall  put mub-clause  (44)  of  clause  2  first.
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 The  question  is:
 “That  sub-clause  (44)  of  clause  2

 stand  part  of  the  Bill”
 The  motion  was  adopted.

 Sub-clause  (44)  of  clause  2  was
 added  to  the  Bill.

 Mr.  Deputy-Speaker:  The  question is:

 “That  clause  2,  as  amended,  stand
 part  of  the  Bill”

 The  motion  was  adopted.
 Clause  2,  as  amended,

 °
 was  added

 to  the  Bill.
 The  Lok  Sabha  then  adjourned  Hill

 Eleven  of  the  Clock  on  Wednesaay, the  Tth  September,  1986,


